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Monday, April 17, 1972|Chaitra 28,
1894 (Saka)

[

The Lok Sabha met at Eleven of the
Clock

(MR, SPEAKER n the Chair]

ORAL ANSWERS TO QUESTIONS

dn ofl ¥ g w® vwem @
qfcwrct & fad e

%421, ot ngniiae fag W © ean
fante Wit wwve AR Og SEA W

Fea fs:

(%) et e ¥ oe el W ®
wr wak wfond wign dw afy
wig-wag T W b

(w) e & Wi qwenw & g
wiy § s W % e Ema
gurg v § W

(n) afc @, & awec gk
wrare & ¥ s sew o W g7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1 K GUIRAL) (a) to (c)
Gadia Lohars move from place to place
along with their famulies 1n carts and earn
thewr hivehhood by manufacture of rron
wares [he State Government of Rajusthan
have been smplementing various schemes
for the welfare of backward classes under
the Central and State Sector Plans. Under
the Central Sector of the Fourth Plan, the
Department of Social Welfare have made
a provision of Rs 475 lakhs for under-
taking various schemes for the Welfare of
Denotified Nomadic and Semi-nomadic
Tribes in Rajasthan

oY apdiew  Tag www : weqer
wgied, AN wEw A A A Fwx
feng og war ff wwdwaas § wt
for g A ey & g9 ¥ qarar §
geur owire ot W Ay P
AWIERT X 91 f5 I wre &Y
saedT w37 & fog Iy wam Isrg o
Wy 8N Saw g W g
fic 97 & wTaTe #7 FU7 sqyEr W AF
W ¢ W I8 % Fafen wafy v
§?
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UFEAIT ¥ HWI A 7Y DyAr gE
N ¥ dex B W @aw dedac
feurédz & gy A Qe A § AN
@A & fAg ! WY TARY AW AT
T 3T o ¥ 9 ¥ g e
w qeere Fif @ @Y awr v WS
atgw w 9w qegaelf ¥ fawe
w0 ol o) gu N eprmar g ew ¥
" gw ¥ & fag farz @

oft wreo o aF : & wrala G o
¥ gg s wigar § e sgrowy van
Haw ¥ ew wfzar aged A or
fasag frar v & w9 o8 w9790 S8
A g1 AW aw gW wge qEY BN
s s3ey srfey & ang Wiy warge
are A€ ¥ 97 W qg wearww fear
a1 fir g wusy gy §) a1 §, 1A-
fag war A1dfes AF g Y wrasaTar
gl &, wiT & A T wAEq gW
&, o ravsy wifea ® are w9 aw
¥elw winT { sur vy gEq § 7

st wifo %o gaCI : A ST Arer
wioent § ¥ %) Afea w3 Fr qrdww
ATHTT FT, TF A GPHY & AreeE A
wang 1A feeld dEr e
&1 UIWT ¥ TER @ 7 A @
& frg swew wT X} g e
gEcH g i guw wg i fr
fiwa Auda< fendde & 1 47 &)
) o & fag 35 dvwag §) s
ow g et erargw & & fas o)
%z gF@  § {% Wt A S iy awmd
¥ fog oeq ¥ G R qETEl
¥ fog gy W @ awty g A
Wi gaedt & A &< ¥ off gy W Ay
wiER o agroer 3w wiflow w3
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oft goeiy oy arfenr A E
faq gs/@ aarg wg ¥feT wg wiv o
ang et FI1E QumeAd w@ foad
FI wHEAT F @Ry W wy g
5 97 Fr Quare § @ wwAr N
qZ U UF FAAT &) AST MIN -
faw ag "FaY &1 ged ar g § aar
RER: -

oY mids ¥o yauw: A FFT 97
A¢Y ¥7 wwar § fe ag ww § ar AH
41 fF g & garfears AT @y gegrdna
g i &gz g wear g fx
faad it dwam asd wfge @
%1 "FA 3R ¥ fau 9 ag miwar
M F fan Sruy fedy Wl § fag
39 ¥ ghaard A ag emiA & v
1Y grfen, fF Qw0 S graee FE
& wa §ivr Fifge 1 ag 3 f5 a9
oy @ Qmare 7 fayr G YR
fadr &t w7 7 fa 1w qva o1 AT
@ FEAT G F AN uF wHay
TIFAT Y gAY ¢ I §7 A AW
T QAT ) w1 3T )

SHRI D, BASUMATARI : The Minister
has stated that the State Government also
is concerned with this problem.l would
like to know whether the State Government
of Rajasthan has requested the Central
Government to allot money to meet the

needs of thee tribal people.

SHRI I. K. GUIRAL : Np, Sir, ] have
not received any iequest from the Sfate
Government for this purpose.

it wrow® T ;& ag qrET Wi
§ e ow e #) 20k gu'fes 28 o
ey avfy § ot qwaw R vy
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arfaat gard qu & offe st F ot g9
gordt aut A gt vy § A eurd
wrara-frare I aft § @ Ay w0
derd gu Wi g wpwa A of caw
et fe aifegs gfaas & w9 &t
gfeat & gy wifaal e
& qgr fear §, 4T AF AIER
w1§ usla Aifq o or @Y § fow
¥ WTHTY 9T 3T ANTH gANFS  Srfaal
QR AW E wagaw fear W O
I uy ufes Mg F gwm R
exAma faar g ?

SHRI I K. GUIRAL It ss a laudable
wish and we are also keen that some such
thing should be done 1t 1s dufficult for me
to say for the Centre because ultimately
ettlement 1s the State subject and I think
the States should be ubl> to attend to 1t
and if the States want some special atten-
tron either fiom the Social Welfare Depart-
ment or the Muustry of Housing we will
be glad to co operate,

SHRI S B GIRI May I know what
was the population of this type of tribe,
who 1s hving 1n carls, before Independence
and what s their population after
Independence ?

MR SPFAKER - Please give a separate
notice because you dre requiring figures.,

st wrirey waw ;& wadty W@
&Y ¥ ag wrAar wgar g i oag s
arfgar ST § A9 §W v e
§ Wi awewrT & frufes fadr & ag
aud § 7wy Y dww ger o A
Wi § 0 RO & o Wi W R
s Ik wa g Frad ag woelt e
e }?

wVaw WEwE © U} W A I
* e« P ey ferlt § 7 e g
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feex st a7 iy s a1 ww wOA
g7

st wrfo ®o quuw : ag R 4
frar fe 3 W o dle gT ogrd Wt
W O § 1 AfwT wig-ge € Wik
w19 N F3 § avag & 7g 78 gwar
wife ag & g ara § @ @
qrenT A guates 2 avar § 1 Afwa
gfrardt Y7 qT oty ¥ ag Am
Ci IR e e R o

MR SPEAKER M Ssmanta absent

M: Prassnnbbai Mehta,

Meeting of Bourd of Govermors of
International Development Research Centre

“4231 SHRI P M., MEHTA: Will the
Mmister of AGRICULTURE be pleased
to state

(a) whether a meeting of the Board
of Governors of the International Develop-
ment Resecarch Centre was held at New
Delhi on March 13 and 14, 1972 under
the chairmanship of the former Prime
Minister of Canada, and

(b) 1f so, the subsects discussed in
the meeting”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) (a) Yes
Sir.

{b) The mesting was 8 closed mecting
and no representative of the Government
of India wag nvited o attend, We have,
therefore, po information on the subjects
discussed at the meeting

SHRI P. M. MEHTA:1 would like
to know from the Mmister whetber any
discussion has txken plage regarding studies
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about the development of rura! areas and
whether any discussion has taken place
regarding the work of flood control also,

MR. SPEAKER : You have asked a spe
cific question abouta particular meeting.

SHRI P, M, MEHTA : | am asking
about the Board meeting.

MR. SPEAKER : He says that the
Government of India was not invited there,

SHR1 P. M. MEHTA: 1 would like
to know whether any discussion has
teken plase thereafter.

MR, SPEAKER : Discussion on wtat.
They were not participants there, They were
not invited there. 1 think the question
should not have been asked further when
there was no participation.

SHRI P. M, MEHTA: ] would hke
to knmow whether the Government of
india was not fnvited to this Conference.

MR. SPEAKER: It 15 very essential
that a supplementary should be asked?
Now, I canunot check it.

SHRI ANNASAHEB P, SHINDE: The
Government of India, as I submitted in
my reply, was not invited. But, Mr. A Dias
attended in his persopal capacity. He is
the Governor of west Bengal, but is a
Member of the Board., So, he attended
that meeting.

Ten Poiat Programme on balsnced
Use OF Fertilisers

*424. SHR1 PAMPAN GOWDA : wili
the Minister of AGRICULTURE be

to pleased state;
(e) whether Government are in initisting
a Iwpoirit progamme to promote the

use of balsnoed fertilisers including misto
surtifents such as gine: and

£2) if sa, the majs festures thereof ¥

APRIL 17, 1972
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) to (b).
A statement is laid on the Table of the
sabha.,

Statement

(a) and (b).

The maim features of the 10-point
Programme for promotion of balanced
use of fertilisers are as follows :—

(1) Massive demonstration programme
in sevenly selected districts on a pack-
age approach in collaboration with the
other demonstration programmes in resp-
ect of cercals and specific commadities
like cotton, oilseeds, jute, sugarcane ete.

(2) Traming of V. L. W. 8. retail
dealets including cooperative salesmen,
Extension Officers and other officers in
proper fertiliser use and menagement, so
that they can assist the farmers on the
cfficient use of fertilisers;

(3) Traming of farmers including
farm women in proper use and manage-
ment of fertilisers in the selected districts.

(4) Dissemination of information
material on the use of fertilisers through
personal contact, group discussion and
mass media such as fidms, radio and
television.

(5) Organisation of fertiliser festivals
in the seiected districts,

(6) Strengthening of the existing soil
testing laboratorics in the districts and
prowision of mobile soil testing inbocatories
and glso strengthening the quality centrol
laboratovies at the Contre sod ia the
States,

(7) Increase cooperative credit faclii-
thes to fazmers for fortiliser une.

(8 Credjt 10 b given in kind s fasths
iwers as far &3 possitle, '
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(8) More selling points to be opened in
each block,

(10) Linking of Commercial Bank Cre-
dit Programme with fertiliser sales on an
area basis.

SHRI PAMPAN GOWDA : Sir, it is
mentioned in the statement that massive
demonstration programmes are arranged in
70 selected districts. May I know from the
Minister whether the districts under the
Tungabadhra Project Scheme are included
in these 70 villages ? If not, on what basis
were those districts selected ?

SHRI ANNASAHEB P. SHINDE: 1
can lay the statement on the Table of the
House. These districts have been included.
So far as Mysore is concerned Shimoga,
Raichure, Bellary and Belgaum are the
districts which are included.

SHRT PAMPAN GOWDA : In number
(6) they have said about the soil testing
laboratories, and mobile units. How many
units are there 7 In which areas are they
introduced ?

SHRI ANNASAHEB P. SHINDE : i8
mobile units have been supplied and
according to our proposal there will be a
total of 34 units all over the country during
1V plan. They are operating all over India.

SHRI B. K. DASCHOWDHURY : In
view of hon Minister’'s statement, point
No. 7 and point No. 10. I wish to ask this
guestion. Item No. 7 relates to increase in
cooperative credit facilities to the farmers
for the fertiliser use and item No. 10 men-
tions the linking of the commercial bank
credit programme with the fertiliser sale on
an area basis. In view of the fact that in
the rural areas they are not getting any
credit facilities from the commercial banks,
though it is talked about so much,—what
specific instructions are there which have
been given to the Commercial Banks to
make available the credit required by the

" farmers and to those who want to purchase
fertilisers. What specific instructions have

CHAITRA 28, 1894 (SAK A)
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been  given to- the cooperatives -in -this
regard.

SHRI ANNASAHEB P. SHINDE: Co-
mmercial banks and cooperative banks" are
extending credit to the farmers for supply
of fertilisers and other inputs; it may' be
inadequate, one may say. I quite concede
the point mentioned by the hon Members.
Every year we see that credit fecilities are
expended, especially to the small farmers.
There is one scheme which my Ministry is
embarking upon and that is, to see that
credit is given, partly in terms of cash and
partly in kind. This will cover inputs, ferti-
lizers etc. We are thustryingto tie up their
requirement particularly with regard to
these small farmers.

aggfas arfaal qar aggfas mfaw
sifaat aat faget afagt & st w1
graafaat @itz geas AFA

*¥425, =Y QAIFI(C ATEA ;3T
faent st @atw weaww HA ag FA9
i gar w2 fF

(%) #ar awwe wggfaa arfaat
o] wyqfaq saaifaal, fogd suifaat
F g &l ¥ ggA I Al B
gragfa ud g&aF 733 3 & fag
IS FHIT &1 qifgs qgraar 919
Fw@r 2 ;

(@) afe zf, a1 na @7 agt &
fafge wsal #1 UsF-qIX HAT 9-
ar @ w2 mfus ggram w1 faag
7 8 ; AR

() #ar aF Fr faa fag
aIFIT U & F17 @ gragla A
ufw & famge aa9 7 F F1G I
g ¥ gaq sfaat & @Al ® D
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ot ot weefr W ufe o
wi?

THE MINISTER OF EDUCATION,
SOCIAL, WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) Ye», Sir.

{b) Staternents showing the expenditure
incurred during the last three years are laid
on the Table of the House. { Placed in library
See. No, LT-1967/72] Financial aid is
not given scheme-wise but in the form of
block grants and block loans,

(¢) Pre-matric scholurships are given
by the State Governments. The question
of increasing the rate of scholarships
concerns Bihar Government,

" &Y erarawTT redt ;A wglkq
AW gac foor @, 3av) ¥ad gy
fafersy wroa¥ § wgglaa mfen wfaa
aar wggiva afaal o fogy 2ot &
o # o grrgfy & ardt §, awr
1€ 7 v wrwre finr fs oo few
wrere 9T fafasy wodt & ol wr
arazT w@ §? war wg gt «) Sear
& wrwre a2 Rear wrar 3 ar wer &
freder 1 wrere st arar 3 oar
oif sl T wwd ag fear gar

y?

PROF. 8. NURUL HASAN : The
determingtion 3 done by the Planning
Commission in their negotiations with
the States. Personally 1 am unhappy at the
position prevailing in Bihar, because, accord-
ing to my information, barely 6 to 7 per cont
of the children belonging to the schedulod
castes are ultimately receiving scholarships,
Al that T can say is fthat so far as the
Fifth Pan is concermed, 1 shali try 1
perpuade the Bihar Government 1o give
muck gréster attention io this p&m and
give it w Nighet peiotity. g !

APRHL. ¥1,1972
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oft crrrererre weedy © Wl aghw
¥ ot ware FOx w1 e fear §,
wu¥ fog waare ) Afsr umd @)
fiord gaany §, o garfas aqgie
ok wagfer wifer arfral & fag
10 Wy 45 gWIX WY ¥ 4§ §T 14
wTe WY aw § aqr §, Afew fre
arfaaY & fag 1969 ¥ 72 a% ¥uw
w13 NN wrw w@ar @ war g
& wraat wigar § fe wgt & fogden
% Rad gu, Fora® wie v W adge
i, mAdarwe WY ww
ufie % wq yra w@ & fag Fare
&7 9w At X fagreaw A @
wig ¥ N o0 fear § ?

PROF. S. NURUL HASAN: 1 think
that there is a little bit of misunderstanding.
These are not the granis which are
sanctioned by the depariment of Social
Welfate. As 1 have said in my principal
statement, there is a block grant and block
loan which is sanctioned by the Plannung
Commission for State Plans Al that we
receive is detailed information of the
expenditure incurred under these different
heads. So, 1t is really for the State
Goveroment and the Pianning Commission
to decide bow much they are going to
aliocate for this particular purpose,

sft tonwent welt W fagre
a3 g7 Wit F s § M ugde
fnr ar ?

o qwe gwwr g : ferr g
ot iy e @ fem m

SHRIMATI JYOTSNA CHANDA: May
1 know whether Governmignt are aware
that these schalarships meant for the
Scheduled Castes and Schedulsd Tribes
o not reach shess students  in }pm
purtioularly in oy State of Awem, and
therefire, (e purpcse of these sholardips
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is defeated, aod if so, whether they wilt
inquire who s respomsible for this delay,
whether the Central Government or the
State Government ?

PROF. S. NURUL HASAN : So far
as we are ‘concerned, we can deal with
only post-matric scholarships. I have
heard compiaints and only recently some
hon. Members drew my attentjon to the
fact that there is some defect in the
mechanism as a result of which Scheduled
Caste boys and girls are unable to receive
the scholarships in time. I am looking

mto it. I am myself feeling deeply
concerned about this.

SHRIMATI SHEILA KAUL: May !
know the block grant given to the State
Government of UP in 1971-72 and

whether Government would consider
mereasing it 7

MR. SPEAKER : The main question
was only about Bihar.. .

SHRIMATI SHEILA KAUL : The
questinn relates to State as well as inter-
State,

oW WY . TIE W7 RA9R
e ¥ At §)

The hon. Member ray table a separate
guestion usking for the figures.

ot am wem dawr : durw g
fair # aqre agrfeqt {ar dew fiwew
@ ST § | g oy ) 1@ e
¥ wyow fawar § gee ow §
amyfy wft fradr « # o e
§ fo wy wvar Jmgw At W dar
Bz et § ?

PROR, 6, NURUL HASAN: Al pre
matrig acholarships are paid by the Stete
- ‘ P

]
4
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oft §re Wt © wrg Pl @
grogfer a1 aqart ¥ §—ucw s
wY. fgre ¥ ag g ww §, ol o
w7 agaw wrad off fienr & ot
197172 st 1972-73 & fog wfus
¥ ufuw ugeT 3 oT a9 Tyt aw
ury w3 1@ ¥ oz g9 fagre oo
s dmrorant 2 g § fn fond
t frardt goearen ¥ § 9 acearet
9T sfas ¥ ufas fagre w2 wiuw
@ ofa® wyed far ¥y ?

PROF. S. NURUL HASAN : This is
a matter really for the Bihar Government,

sft oY dto Wit : qur aofie GrEw
qg FIAX #¥ A5dIE v fo oY WA
fygee wreew W gl W@ % &
feifaaY & fog qare Fear aran §
I9H § 3G YA o faaref § N gawy
3% A o R 48 € i W
ag arrar sy wray § ¢

site qao yew gaw: & d§r ww
¥ ad sy ger § W wiRey W
g weq geE & fag wee afl 4
aret § afor Sarfaddy gz wnfan
wfina 391 § o ged A W geles
ReE 9T @ gur § AN A oo
faaht Tgdy § wic ag T & v
ATRY 3G T WEAT §, WA A sOw
ez gei gt § wg carfrr wshga
Wit @7 qawire & @AW T g
H

Sub-Letting of Houses in R. K. Purem,
New Delbi ,

%428, SHR1 K. SURYANARAYANA :
Wil the Minister of . WORKS AND
HOUSING be pleased 15 siste: |
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(a ) whether Government are aware of
large-scale sub-letting of houses by the
allottees in the R. K. Puram Colony, New
Delhi to private parties like employees of
business houses and executives;

(b) whether a number of such wun-
authorised occupants have also got
telephohes and T.V. installed at their
quarters which provide a proof of sub-
letting ; and

{c) if so, the steps Government propose
to take to put an end to such trading by
Government Servants ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I.K. GUJRAL) :(a) A Govern-
ment servant allotted a general pool
residence can share it with a person of an
eligible category decided by the Government
from time to time by charging reasonable
rent for the portion placed at the disposal
of the sharer. If the residence is shared
on any other basis or is completely sublet,
it-is tentamount to subletting and attracts
penal provisions of the Allotment Rules.
Where complaints about partial or full
subletting of Government quarters are
received, necessary inquiries are made amrd
Government servants, found guilty of
unauthorised subletting, are punished.
Some ‘complaints of subletting in Rama-
krishnapuram were received and enguired
into. Appropriate action has been taken
in cases where the complaints were
proved. Some cases are still under
investigation.

(b) No such cases have come to the
notice of the Directorate of Estates.

(c) In order to curb the mal-practice
of subletting, periodical checks are
conducted in Government colonies by
officers of the Directorate of Estates and
C.P. W. D. Besides, action is also taken
on complaints received from individuals
in normal course.

SHRI K. SURYANARAYANA : The
hon. Minister has said in his reply that

APRIL 17, 1972
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such allotment is shared only with
government servants. According to my
information, there are one or two houses
which have been sub-let to private
merchants who are having their telephones
and TV also there. = Which is the agency
of Government which has made the
inquiry and come to the conclusion
stated in part (b) of the answer ? Is not
the presence of a TV aerial in the terrace
of the quarter a sufficient proof of sub-
letting in this way ? Also, when there is a
telephone installed there, while the allottee
has not been given a telephone conneciion,
does it not prove that it has bezn sublet
to a private person ? Have Government
inquired into all these details in the
case cf the residential colony in R. K,
Puram ?

SHRI I. K. GUJRAL : In the R. K.
Puram area, some complaints have bzen
received in the past and they have teen
attended to. I think it was somewhere in
the region of 333 complaints. But to
expect that we should conduct ourselves
like the CBI and go round to every house
and probe. our ‘nose would be unfair,
because we do not want to harass the
entire community as such. But whenever
complaints are received, they are attended
to. In the entire Delhi, at the moment,
we received this year alone 863 complaints,
some of which are under investigation.

SHRI M. SATYANARAYAN RAO:
I would like to know from the hon.
Minister whether it is a fact that Members
of Parliament who are allotted flats are
also sub-letting them and, if so, what
action is proposed against them ?
(Interruption)

MR. SPEAKER : I think you want to
know whether some of them are living in
Ramakrishnapuram.

SHRI M. SATYANARAYAN RAO :
I want to know whether it is a fact;
whether the hon. Minister knows it.

MR. SPEAKER : The question is about
Ramakrishnapuram.
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SHRI M. SATYANARAYAN RAO:
We areTalways conscious about ather
persons ; we must also think of ourselves.
(Imerruption) 1 want an answer from the
hon. Minister,

MR. SPEAKER : This question is not
relevant,

SHR! M. RAM GOPAL REDDY :
Just now, the Minister said that the
department is also having some informa-
tion regarding the occupation of the
quarters in Ramakrishnapuram by some
unauthorised persons. How many cases
has he detected like that ?

SHRI LK. GUJRAL : In Rama-
krishnapuram, the total number of cases
complained of in the year 1971-72 was
333 out of which action against four has
been taken and they have been debarred.
Agamst three the debbarment is also there
but partial, In all, action against 7 people
was taken, and 205 complaints were
anonymous and pseudonymous and action
was not initiated, and 108 cases are under-
examination,

SHRI M. RAM GOPAL REDDY :
How many cases were detected ?

SHRI 1. K. GUJRAL : Out of 333
cases registered, 7 people were actually
held guilty or partially guilty. 218
complaints were either wrong or they were
anonymous.

v uia & ¢oftfrafon qu arfrdesite
wiielt & wust G Preewt &
fmta & frq wa

*430. ot mgem wfpeare: v
forwry it o wer i1 o wan
# gl e

(%) war ooy sitw ¥ Fraft (efifivy-
few wriolf g arfirdedin ¥ fomfinit
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¥ wifed ¥ amare woft & wew S
deqral wY Al gF Qeedl & fmla
g 0w aoere ¥ oY g e ot 9@
& g agl § W g ; Wk

(w) afex g, @ sea wrost A
el sfBag@i Y g v & fag
TWTT T FIT FITATE X %7 fqwre
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE & CULTURE
(PROF. 8. NURUL HASAN): (a) Yes,
Sir. Five out of eleven technical institu-
tions run by private agencies in Madhya
Pradesh have expressed their difficulty in
returning the interest-free loans given for
the construction of student’s hostels.

(b) The general question of how private
technical institutions could be helped in
meeting the situation is under considera-
tion. Meanwhile, the Institutions have
been allowed rescheduling of the loan in-
stalments. They have also been allowed to
let out unutilised sccommodation to other
Government and Semi-Government Organi-
sations to increase their income.

it Arq TR wigTa « weaw WP,
# onrAAT WigaT § ofar e weht S A
warr & e 11 TearsT & ¥ 5 et
AP W AT AN gwwdar wwe
# § A ag Ne¥ e & faanndia
sy R e ar v fagda @
g ?

PROF. 8. NURUL HASAN: Sir, the
problem really started when admissions
started falling. In these imstitutions in
Madhya Pradesh, the position of admis-
sians is very, very unsatisfactory.

So for as the default of instaiments is
concerned, it started in 1969-70 and contl
sued in 1970-71 and 387172, Thereare
iwo from $965-70, Mot of them are from
1970-71 and a few in 1971.72.
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As regards the decision to be taken, this
matter is going to be placed for considera-
tion before the All India Council of Techni-
cal Education as regards the policy that
has to be adopted. The Council is meeting
on the 21st and 22nd of this month, and
after Government receive the recommenda-
tions of the Council, they will be able to
take a decision.

SHRIR. V., BADE; May I know
whether private institutions are run by
trusts with Government aid, and if so,
what is the total amount outstanding from
them, and since when ?

PROF. S. NURUL HASAN : 1 have
the figures here. If you like, I can read it
out, but it is a longish list. As for the
total amount, I will have to add up. If you
like, I can lay it on the Table.

MR. SPEAKER : It can be laid on the
Table.

Progress in developing indigenous ship
designing

*432. SHRI S. A. MURUGA-
NANTHAM : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state :

(a) whether no progress has been made
so far in developing indigenous ship.design-
ing in the country;

(b) if so, the reasons therefor; and

(c) the steps taken, if any, to promote
the development of indigenous ship design-
ing ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING & TRANSPORT (SHRI
OM MEHTA): (a) A few basic designs
for ocean-going merchant ships have been
done indigenously, but capacity for design-
ing sophisticated ocean-going ships has not
yet been developed in the country.

APRIL 17, 1972
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(b) The main reasons are indequate
technical know—how, lack of technically
qualified naval architects and marine engi-
neers, and inadequate research, develop-
ment and tank-testing facilities.

(c) Tt is proposed to establish a Central
Marine Design and Research Organisation
to pool the available talent and facili-
ties.

SHRI S. A. MURUGANANTHAM :
Will the Minister tell us if Poland
was the only country which came forward
to help us to establish a Bureau, and if so,
what is the reaction of the Government to
it ?

SHRI OM MEHTA : Some time back,
a Polish delegation was here, and some of
our officers are going to visit Poland, and
they are trying of finalise an agreement
with that Government. We will try to
enter into negotiations with them to have a
India Marine Design Centre.

SHRIP.V.G. RAJU: May I know
whether it is proposed to build bigger ships
than are now being built in the Mazgaon
Docks ? The present ship are only 18,000
to 22,000 tonnes. Can we have still bigger
ships in India ? "

SHRI OM MEHTA : Yes, we are going
to have another shipyard-at Cochin, where
bigger ships will be built.

SHRIP. V. G. RAJU : What will be
the size of the ships built in Cochin ?

SHRI OM MEHTA : It will be 66,000
to 80,000 tonnes deadweight.

Development of a variety of Maize
comparable to skimmed milk in
Nutrition

*434. SHRI RAJDEO SINGH : Will
the Minister of AGRICULTURE be
pleased to state :

(a) whether the Indian Agricultural
Research Institute has produced two varie-
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ties of maize which compare in some ways
with skimmed milk in their nutritional
characteristics;

(b) ifso, whether for the sake of mass
production, Government propose to en-
courage its cultivation in Maize producing
areas such as, Varanasi Division in the
country; and

(c) whether Government are propared
to process its qualities through small indus-
tries in those areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c).
A statement is laid on the Table of the
House.

STATEMENT

(a) The Indian Agricultural Research
Institute has developed and released two
composite varieties of maize  named
‘Rattan’, and ‘Shakti’, which are nutri.
tionally very superior compared to ordi-
nary maize and most other cereal food
grains, In child as well as animal feeding
tests, the grains of these varieties have been
compared with casein from milk, and it
has been found that in some respects
the two sources of protein are comparable
1n their quality.

(b) These varicties were released for
cultivation in August, 1971. Being some-
what fess in yicld as compared to the high
vielding hybrid maize vacietien reloased
earlier (although better in yield than the
local varieties) the farmers may prefer to
grow hybrid maize varicties. It has, thore-
fore, been suggested that the high nutritive
nize varieties should receive & premium
price from food processing industry. These
varietioa are a fittle ntore suscoptable to
storuge pests; hepce extrs care is nesded
fo¥ them during stomge. Observations are
mbehumdeontumﬂoa of the
nw and pyooessing indusiries in sespect
higher prige which thow varisties
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should recelve, and on the reaction of the
farmers in respect of returns which they
may be able to getas compared to what
they get from the ordinary varieties of
hybrid maize. 1t is only at the end of ano-
ther one or two seasons that firm pro.
grammes of extension of the high nutritive
maize can be formulated for selected areas.

(¢) It is yet too early to take up a pro-
cessing programmes which will depend upon
the response from farmers, market and pro-
cessing units.

SHRI RAJDEO SINGH: In the
statement the Minister has described these
varieties as nutritionally very superior,
What are the areas where these very supe-
rior varieties were grown last year, and by
when will the reaction of the agriculturists
be ascertained ?

SHRI ANNASAHEB P. SHINDE:
This variety has been released vecently,
and we are trying it. The IARI is trying
it on some farms, It will take some
time.

SHRI RAIDEO SINGH: What steps
are the Government taking to encourage
these varieties ?

SHRI ANNASAHEB P. SHINDE:
It is too early tosay because we have to
sce whether these varieties come up well
under farm conditions, because there are
two drawbacks, though their protein and
nutritional content is very high. Only
experience will tell us to what extent we
can take up commercial production of
these varieties.

ot waw Ty mﬁrn‘mﬂs
qamy # g & fio A & qwTRr
170 W T 4 weget W e
wei & W ¥ ey o wr § et
g Tl s Falwart & wieg
qET g & qre o or a4 7

ey wew : o B Wt
m.t'
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SHRI R. V., SWAMINATHAN :
Why not the Government consider sending
this interesting variety to other Stmtes
including Tamil Nadu where there is dry
farming, so that they can also gain some
experience,

SHRI ANNASAHEB P SHINDE:
It 18 & suggestion (or action

Correspondence Courses at Post-Graduate
level

*435. PROF NARAIN CHAND
PARASHAR . Will the Mimster of EDU-
CATION AND SOCIAL WELFARE be
pleased to state :

(a) whether the Inter-University Board
of India and Ceylon has decided not to
allow the introduction of Correspondence
Courses at the Post Graduate level;

(b) whether stili some Universities are
continuing such courses and if so, the
names of the Universities concerned; and

(c) the reasons for the decision by the
Inter University Board and the reaction of
Government to this decision ?

THE MINISTER OF EDUCAI]ION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN) : (a). No,
Sir.

(b) According to the available informa-
tion, the Universities of Rajasthan and
Himachal Pradesh offer correspondence
courses at the post-graduate level in
sertain subjeots,

{©) Does not arfse.

PROF. NARAIN CHAND PARA.
SHAR : May 1 kaow whether the Min.
siry is sware that the Inter-University
Bogrd ‘have passed a [Resolution »s
mentigped in pért (8) of the Question ?

m‘. S, NURUL BASAN : At its
moeting held on Ist and 2nd Febvuary,
1972, while comsideringa propossi spon.

APRIL 17, 1912
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soved by the Kurukshetrs University with
regard to the wutility of correspondence
courses, the Board adopted the following
Resolution:

“In view of the fact that the matier
is under consideration at the hands ot
the Committees in the University Grants
Commission as well asn the Ministry
of Education, it was resolved to defer
the consideration of this item,”

PROF. NARAIN CHAND PARA-
SHAR : May I ask further whether there
is any upiformity contemplated by the
UGC for the mtroduction of correspon-
dence courses at the post-graduate level,
especially with regard to the medium ?

PROF. S. NURUL HASAN : The
niversity Grants Commission appointed
a Standing Committee to prepare guide-
lines for rhe introduction of correspon-
dence courses at the post-graduate level.
It held & meeting on Sth October It has
made certain suggestions, but the UGC
has not finalised its recommendations in
this regard.

PROF. NARAIN CHAND PARA-
SHAR : In view of the fact that admis-
sions are to take place soon, may I
know theexact date by whicha decision
will be taken, since this is an important
question ?

PROF. 8. NURUL HASAN : 1 have
not yet received the advice of the UGC.
How can I say by which date it will be
implemented ¥

SHRY H. N, MUKERJEE : In view
of the earlier report about the Delhi
University’s experienge in corresponderice
courses being good, could I know if the
Government itself has any view in repard
to this matter, so that expedition could
take place in the introduction of tliewe
courses ?

PROF. & NURUL HASAN : Govern-
mest will by gulded by the Univergity
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Grants Comuussion in regaed to its pohey
an correspoadence courses, Members will
recall that s few yoars apo R seminar of
Vice-Chanceliors was held on the question
of open universities. A Working Group
i the Ministry is also considermg this
question, and as soon its report s finalised
the working paper prepared by it s fina-
lised, it will be sent to the UGC and to
the Inter<University Board. Without
recetving the definite recommendations
ot the University Grants Commussion, 1t
would not be wise for the Munisirv to
start going through with this scheme

fagy wit @ wfrwters gm-
yfeat

*436. TMo mysfiwreram qtiw
a1 fowr ol a1w Ry A o
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¥ Iqair wEl fear § ?

THE MINISTER OF EDUCKTION,
SOCIAL WELFARE, AND CULTURE
(PROF. § NURUL HASAN} . (a) The
Fourth Plan allocations for this scheme
are as under

Rs 194.40 lakhs

, Re. £70 60 lakhs

() A Stacement’ss taid on the Table of
the Sabha '

Scheduled Tribes
Schedyled Custes

]

(c) The funds allocated duting 1970-71
and 1971-72 have been fally utilised by the
Government of Madhya Pradesh.

STATEMBNT
Statement showing Fourth Plan outlays for the scheme of Pssi-matric schalurships  ~ |

Name of State/U. T, Scheduled Tribes  Scheduled Castied ("
! 2 3, .7
' (Rs, in lakhs) N

1, Aandhra Pradesh 4.00 54 00

2. Asmam 49 30 16 710

3. Bibae 52,00 5100

4, Gujurat 18.90 53.10

$ Haryana — 800

¢ Jammu and Kashmir — 3,00

7. Kerala 2.80 18,20

8. Msdhys Pradosh 14,00 29,10

$.. Maharashira .50 157.50

0 Mysom 1.00 47,00

1 Ockan 6.00 700

7. Putied - 200

13, Rajathiis ' 1.50 13,50

14, Thod! Nutu 080 . b, oR20 S
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1 A 2 T
y , (Ra. in lakhs}
15. Uttar Pradesh 6490 203,30
16, West Bengal $.50 104.20
17. Nagaland 3.00 -
18. Manipur 10.80 0.60
19. Tripuyra 1,30 1.30
20. fimacha! Pradesh 2.06 3.80
2i. Andman and Nicobar Islands 002 -
22, Chandigarh - 0.30
23. Dadma and Nagar ifave 0.02 —
24, Dolhi -— 9.50
25. Goa, Daman and Div - 010
26. Pondicherry — 0.20
Total 194 40 870.60

Nozt :~—The outlays indicated are only a tentative one,

The Government of India are

to meet the entire additonal, expenditure incurred by the State Governments
on the award of these scholarships over and above the Pro-Fourth Plan
(1968-69) level of expenditure wiich 15 borne by the State Governments.
This 18 to enable the State Governments/U. T. Administrations to award
the scholarships to aill the ehigible Scheduled Caste and Schedyled Tribe

students.

o weitartawm aftw : Asy
ST W W) wA-gerr ®1 wTAT OF
fogrk fgeenr maglwa anfaal o
wrfen wnfadt & o wr e ol
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writ vl e gfet ww §, s gafag
W NAW IR A FANY agmy 1)
Ae Ry ? sraqulsap R g?

PROF. 8. NURUL HASAN : jam
aware of the fact that the amount of
scholarship given for post-matric studies
is inadogudte. But it is a question
involving finances and unless 1 am able o
securé more funds, it will not be possible
for me to take sny decision in the
matter,

o wlmioivw W weaw
W, 3wy o w7 S P e
fr wr wer sty wovre A W W

+

AETT &K A0q & g G ¥qT A WAk
fearydys § 7 ofz fraradw § @)
& % ww 99 a% frga &, Wik
3w uT fagi A & 0 wEt ) o @7
za0 arw & gy wvwem wiger § feam
waig grwre ¥ A€ A ol § Y
Tq Wiy & ortw % for war arer §
Iq ¥ &7 QY IR W Ty
e A fear §waar s vt ¢ A
ury s 7

PROF. 8. NURUL HASAN: I do not
know how to smawer i, bécauie this
scheme is operated throogh Ahe Stste
is not visualising our setting upa super
agency to inspect the work of shw '‘State

Governments.  But If any specific somp.
laints are brought 1o my L W b
siad to taksap the smaiier

Goverament,
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MR, SPEAKER : The sssessment is
done at the Central leve!l or State level ?

PROF. 8. NURUL HASAN : The
asscasment is done at the State level,

e wpfiwrone e ¢ @
itz wr & v arelt ufw W W
are S geatn afr gor | & ag wowr
wrent ot fir s WY g W@
wré oIdt a7 wfufy P § o v arx
* wiw w2 s 99 &1 3w e gar
araft?

PROF. S. NURUL HASAN : No,
r.

oft gorwer qvmt 2 & wwAr wTgar
g fie o sggfag arfr ar wygfe wa-
wifed & @ wew dvw A § ar fm
&t Arely graa qvd) § IT W N O
et X § a1 @ ?

weaw WEAQ A qFT NAXA
aqra g
PROF. S. NURUL HASAN : The
policy of Government is, those students
whose parents’ or guardian’s total income
from all sources is more than Rs. 500 per

month are not awarded post-matric scho«
larships.

st Wo o WMd : wNt W @
wiNn & oy oF guw ¥ afic
wgs ¥ qw w fe g
PIgE WU RUPT  qmsw &
awqi ¥ fog ot 7S X AR LI d
¥ foakt (@we A § o feed
wrar otd §, o Sw ot 30w A gu
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o), vt e A ST qU W gt
sz ot § 1 dar ol wgr o uw
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wivd W | war ool aTgw wewr
*! par w3 fe wr vy e @2 W
wtafargy wa 3% § o Py edz )
s an Ry §?

PROF. S. NURUL HASAN : I am
afraid I have not boen able to explain my
point. I thought I had made it clear that -
there is a difference between pre-matric
and post-matric scholarships. Post-mateic
scholarships are given by Central Gover.
nment and they are in the centrally
spongored sector.  On the other hand,
pre-matric scholarships are in the State
sector.

SHRI 8. RADHAKRISHNAN : May
I know the basis on which the amount was
allotted to the States by the Central
Government ?

PROF. S. NURUL HASBAN : All
students belonging to the scheduled castes
and scheduled tribes, whose parents’ or
guardian’s income does not exceed Rs. 500
per month are entitled to post matric
scholarships. If the number goes up,
the number of scholarships will also go up,

Cut in Procurement Price of Rabl Crop
ns Recommended by A. P. C.
+
*“437, SHRI JHARKHANDE RAI

SHRI MOHAN SWARUP:

Will the Minister of Agriculture be
pleased to siate:

(a) whether the Agricultural Prices
Commission has recommendod a cut in
the procurement prices for Rabi crop and
a marginal hike in the issue price of wheat
disteibured through the pubic distribution
network; and

(i:) if so, what are Government's deci.

sions thereon ? .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE' (SHRI
ANNASAHEB P. SHINDE): (a) Yis,
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Sir. The Commission has recommended

a cut in the procurement prices of wheat. °

The Commission has not recommended any
increase in the issue price of wheat 'distrib-
uted through the public distribution
system. The Commission has, however,
recommended that the price of wheat
issued to the Roller Flour Mills be raised
by. Rs. 2/- per quintal.

(b) : The matter is still under considet-
ation of the Government.

st Wwizas2 Ta ;. 411 Ffg "7
qg agarad f& Usq aIFra F1oMe
¥ 70 g fasifes e faws & mg
& 1% 3a1 34 fagq § wsai F ger
dfsal mit sy qsr arg wfEa) &
grem § ot 718 fawmfg a2
afz gi, qv 3ar.?

SHRI ANNASAHEB P. SHINDE:
There is no question of a separate suggestion
being received from the State Governments.
The Conferencc of Chief Ministers which
was convened did go into this matter. As
far as the prices are concerned, the Chief
Ministers broadly recommended that there
should be' no increase in" thie" issue prices,
as far as the public distribution system is
concerned. -

ol WIEsR U oA Ffg gAY
- aqargh f5 ufiaw e9 @ g an w33
qq¥ F47T I 1T FT €479 IFGT AIYAT
fa '%7@'3[’?5[;36‘7?33 mMT IANT-geet
SRAET F I H H1E qw wd ;W
Gy TR AR W Ama ger ady F
431417 &1 & I9 &1 <317 W3a T ar
¥& &1 17 fawger agt <ar snqar 2

SHRI ANNASAHEB P. SHINDE :
All these points were discussed and they
would naturally be taken into consideration
before the Government of India comes to
any conclusion.
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=N fagfer faer: 9 e fafieed
Fisl@ gf M I@ A A FEEEM
o<l WgA Argd 1 a6 I fAFar
qry 38 g g & o fasw
1T F KA 9 g W@ G0 3
agt & ? gad ag 3z g & A
A@IT ¥ S qrz9 Ffawg qaar §
3a ¥ frarat & sfafafy St g
grz-gie feami w1 afafafaa 53 2l
AqF 7 797 @7 AT Aq34Y F1 fgars
gaaad arfs ger faaifer w3 4
qIFT &1 932 fAq g5 1

SHRI. ANNASAHEB. .P. SHINDE :
What the hon. Minister, Shri F. A,
Ahmed, mentionéd was the recommenda-
tion of the Chief' Ministers. He did not
express  his. view or. the view ot the
Government of India. In fact, the
speciic  recommendation of the Chief
Ministers in this regard was :

**Keeping in view the need for provi-
ding adequate incentives to the farmers
and also the rise in the cost of produc-
tion justification for
reducing the procurement price of wheat
from the exlsling level. 1In case of any
reduction, . the farmers should be.
informed well in advance and the pro-
curement prices should be fixed at the
time of sowing.”

there was no

ot fagla faw . Far 94t Adea
gizg wfaga & ge-gr fFami 3
sfafafa waa qifs ag aww &t qf
qId FqAT GF ?

SHRI' ANNASAHEB P. SHINDE :
As far as the prices are concerned, we do
determine the prices commodity-wise. In
regard to various categories of farms, prices
are not determined category-wise.

AN HON. MEMBER : That was not
the question.
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SHRI ANNASAHEB P SHINDE
Then 1 am sorry I did not follow that part
of the question of the hon, Member

THE MINISTER OF AGRICULTURE
(SHRIF A AHMED) A, regards the
consideration of the recommendation of
small farmer as a unit, we will consider
that suggestion at the appropriate time

SHRI RANABAHADUR SINGH . 1
want to know whether this commussion
that has been set up by the government to
find the cost of production of tarm crops
will be a permmnent commission oOr it
18 an ad hoc one

SHRI ANNASAHEB P SHINDE
The hon Member 1s under the impression
that the Agricultural Prices Commission
1y a body which s specifically asked to
go into the prices for being taken into
consideration and to arrive at the cost
of production What the hon Member
has in mind 15 the scheme of the Mnistry
of Agriculture which has been prepared
witha view to arrive at the cost ot
production We have «¢t up unis in
various Stales to go nto the cost of
production of major cereals Niturally,
that information would be avaitable to
the Agricultural Prices Commission to
determine and work out their tecommenda
tions

SHRI MURASOLl MARAN Qut
of the procurement price of wheat fixed at
Rs, 72, 1 understand, the handling charges
come to about Rs 25 a quintal Is 1t
not too high and has Government taken
any action to reduce the handling charges °

SHRI ANNASAHEB P SHINDC
As to whether the price of Rs 76 is hgh
or low, various views have been expressed.
As fur as the handumg charges dre
concerned, the Chief Ministers did go
into fhas problem and recommend thai
the subsuly borme by the Government
for the distribution of wheat should be
edugdd in such 8 way as 1o reduce the
cons ofalsinitision and hamdling chatgss.
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They also thought that theic was need
to 2o iato the prublem and examine to
what extent there 1s scope for rducing the
bardlirg chaipes

SHRI MURASOI1 MARAN Do
the handling ¢haiges come to Rs 257

SHRI ANNASAHFB P SHINDL
The total cost dces come to Rs, 25 a
quntal but 1t will be wrong to interprot
that this 1o all about curent stocks,
because Rs 7 to Rs 8 s the cost of
carrving the bufler stocks  If we exclude
that 1t comes to Ry 17 to Rs 18 and
even out of Rs 17 to Rs I8 gunny
bags, markel chirges, sales tax etc come
to Rs 11

it acfag aemw i3 w1 g
afadt & qedwa 7 ag gwrg @ faar
af f& 4g & qm AT a9 @y § aw
T %1% uF fafesq v qag
ste arfE dm # &Y Gamare @Ay
A & IY FTE UL A 9¢ GF ¢

SHRI ANNASAHLB P SHINDE The
suggestion was not wih rcoard to three
yeirs but the suggestior was that well
in advance of sowing ~edason the prices
should be announced so that the farmers
should know what prices they an hikely
to get The <econd suggestion that
came up wis that there should be an
integrated poticy approach as far as the
prices of wheat agricultural food crops
and commercial crops are concerned

SHRI NARSINGH NARAIN
PANDEY What decisions haze you
taken ?

SHRI ANNASAHEB P SHINDE
These are the recommendations
Government has to  consider all these
things

SHRI K LﬁK!EAPPA The Agtscultyral
Prices Commitsan, whos¢  tecommenda-
tions wers & aubjict matier in the recent
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Chief Munsters'  Conferencé,  while
pixing up the prices of cereals grown n
South Indian States, has utterly neglecied
and discrimmated against them “This was
brought up 4m this Conference May 1
know whethet the Government of India,
while fixing up prices 15 going to take
mto consideration the cost of production,
expendituie and othor things n different
States and whether this Commisston
will be ginded by certain decision of the
South Indian States so far as fixing up
of prices 1s conterned ? What 1 the
reaction of Goveinment and whir was

the reaction of the Clue  Ministery’
Conference i this behalf 7
SHRI ANNASAHEB P SHINDE

I do not think we should mtioduce the
rer1ond wniroyersv

SHRI K T AKKAPPA
m the Chief Musters® Conference ind
immediately after the conlurence some
statements were made.

It was raned

SHRI ANNASAHLB P SHINDE

I would ltke to submut that the Agacultural
Prices Commussion 18 asked fiom  time
to time to go into the support prices of
various food crops ncluding ciops which
are grown i South India, lihe bajra,
jowar elc  They announce the prices
from  year to year It 15 not that if
Government of India asks the Prices
Commisston to go into  particular
vommodities or food crops, they ¢xamine
and make recommendations

SHR]I K LAKKAPPA The South
Indian States have made a smific charge
that discrimination has been meted out
to them m fixing up prices by the
Agricultural Prices  Comnusmion.  That
discrimmatory sttitude should be stopped
by Government [t was made by the
representatives of the South Indian States
und Chief Ministers He has not
answered that

wigwate: wwm atcd iy o
wdy & vl weast wxerd efvwriot
A ¥ N et § ey A
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faa w¥ aear a7 &% 7R 7 d31 @Ay
§ ¥fww g g A mdar sar §4
W Y wiEdE gre) ag g ¥woAw
aifgg wwr war § sofE qewTd
wfawi@ ggst 4 Y 1 TvED
afeq1d A & vaF we® w1 Wiz
a%, Ta¥ oy awe sur sasmm #}
wy

SHRI ANNASAHEB P SHINDE:
As far as Punjab and Harvani are con-
cerned, the marketing system 15 much
better organised. But the complamts ate
mamly from U, P This time, tiking inte
consideration the last vear’s cxpericnce,
tlus has been looked into and  n consulta-
tion with the State Government of U P,
we have decided now to set up almost 2400
centres allover U P. and many centies
will be effecung duect purchases from
farmers

st aigow wigeare aq o
fyma & 13 g9 "rar §, AWK
gumr 399 3w & foqw W ot
THYEA @ IAF ATH AT AWM § ATAT
WAg & gw oW F AT WA
ufuraat wigfaw wlowa & fear )
wiwr fwarq w1 wear daiT wer §
Atz &Y &g ¥ fog fvarg & st ww@
ferar 91 39 48 &7 aget w#H F fag
F wrIrd Ik qw W YA )
¥ & W A aw oft a7 A gu g
Famarwigar § f5 oo owex &
WA & a% a9 T Xy af sae
adzs § W wrg W fesm
syrarfeat & gre gear A @ ?

SHRI ANNASAHEB P. SHINDE
The farmers' interest does not suffer
because, 8o fong as new prices are not
announced, the Food Corporation of indm
sod ofhér sgencies ard jostrosted  to
péohese &t the previous prioes.
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Central Schemes (or ‘Welfare of
Iribals in Aodira Pradesh

*439 SHRI Y FISWARA REDDY
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state

(8&) the Schemes the Centre Is assisting
in Andhra Pradesh now in operation for
the welfare of the I'ibals 1n that State

(b) how much money the Centie has
spent for these in 1971 72 and how much
the Centre intends to spend n 1972.73,
and

(¢) whether there 15 any new scheme for
the State of the samc¢ nature under con
sideration now and if so, the gist
thereof t

THI MINISIER OF LDUCATION,
SOCIAL WEITARL AND CULTURE
(PROI 5 NURUL HASAN) (a) to (c)
A statement 1« laid on the lable of the
House

SIATLMENT

(a) Under the Centrally Sponsored
Programme, grant/loan 15 given by this
Department for the following schemes —

Post-matric scholarships
Cnrls Hostids,

Pre Examination Training,
I D Blocks
Cooperation,

Research and Training

Under the State Sector, the State
Government implement various education-
al, economic development, Health, Hous-
mg and other schemes tor which block
grants/loans are given by the Government
of India.

(% The amount released for the Cen.
trally Sponsored Programme is as under :—

CHAITRA 28, 1894 (SAKA)
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s o omnth

Tiom2 197393
(Allocation) (Proposed)

Rs, in {lakhs)

Name of Scheme

Post matrnic scholar-

ships 055 0.98
Giutls Hostels 140 1.50
Pre F xamination

Trammng L00 125
T D Blocks 30 00 3000
Conperation 450 450
Research and Tram-

ng 645 5.65

£9%0 438

Under the State Sector Programme the
Planning Commussion has approved an
outlay of Rs 132 lakhs for 1971 72 The
working Grou p has recommended an out-
hhy of Rs 9700 lakhs for 197273 The
The Planning Commussion’s recommenda-
tion 1 this regard 18 awaited

(¢) Yes, Sir.  Under the State Sector,
the State Governmedt propose to introduce
new scheme of relocation  The scheme
aims as assisting the tribal children in
prosecuting  their school and college
courses to avoid wastage and stagnation i1n
then education career, to assist the tribal
youths 1n findings suitable employment, to
provide unemployment relief to the educa-
ted unemployed youths and to establish
counselling and advisory services for
tribal people

SHRI Y ESWARA REDDY The
Wlocations both under the State sector
and the Central sector appear to be less
this year than those in the last year

For nstance, under the Centrally
sponsored Programme, in the last year,
the allocation was Rs 4390 lakhs and

this year, 1t 13 Rs. 43 88 lakhs. In the
same way, under the State Sactor
Programme, while it was Rs 312 lakhs
in the fast year, it is only Rs, 97 lakhs
this year. While the slogas of Garibi
Hatao is reverbersting throughout Indla,
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I am unable to understand why for this
worst-exploited  class, the Scheduled
Tribes, the allocation is being reduced
this year as compared to last year.

PROF. S. NURUL HASAN : It
would be seen that so far as the major
schemes are concerned, in the case
of Post-matric scholarships, it has been
raised; in the case of Girls Hostels, it
has been raised: in the case of Pre.
Examination Training, it has been raised;
in the case of T.D. Blocks, it is constant;
in the case of Cooperation, it is constant.
Research and Training is the only item
in which there is a reduction.,

SHRI Y. ESWARA REDDY : What
about the State’s Sector ?

PROF. §. NURUL HASAN : As 1|
have alicady explained at lengh in the

House in connection with another thing,
so far as the State's Sector is cvicerned,
that is a matter between the State
Government and the Planning Commission

SHRI Y. ESWARA REDDY: One
very important thing which is agitating
the minds of Scheduled Tribes peeple is
being forgotten. Their land is being
takon away by the men from the plains
illegally, It should not have b1 tiken
away, Illegally, it is being taken away by
the men from the plains. Because of
this {nhuman exploitation by the men
from the plams. there was a strong
Nazxalite movement in Srirakulam district.
Two years back, the State Government
also tried to regulate and see that the lands
are glven back, May I know whether the
Central Government will take this into
consideration and see that the lands
iltegally taken away by the men from the
pliins ave given back to the Scheduled

Tribes people ?

PROF. 8. NURUL HASAN : 1 will
look into this matter. To the extent that
it is the responsibflity of  the Ceniral
Goverpnimt, I van assure the House that
I witl 3o my best.

I
[
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MR, SPEAKER : Q 440 - Shri Nawal
Kishore Sharma-—absent,

The Question Hour is over now.

WRITTEN ANSWERS TO QUESTIONS

New Technique for Promotion of
Literacy

*422. SHRI S, C. SAMANTA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state ;

(a) whether the attention of Govern-
ment has been invited to the obscrvation
made to a Hindustan Times Correspondent
on March, & by Mr, Fiet Dijkstta, Special
Representative of the Friedrich Naumann-
Shiftung  West Germany attending the
nine day Seminar on the training of
adult educators, to the effect that
“Literacy within three mohths” method

could be applied m 1India with minor
modifications;
(b) whether any details of the new

techmque t» promote hieracy adopted
successfully in a Latin American cduntry
as referred to by Mr. Dijkstra in the
seminar, have bsen made avallable or
sought for; and

(c) the steps being taken to surmount
the Adult education problem?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASANY: (a) Yes, Sir.

(b) Some information is available but
fuller details are being obiained from Mr,
Pict Dijkstra. This was not, hbmwr.
distssed in the Seminar,

{c) The Ministry of Educetidn and
Social Welfdre is already seleed of the
matter. The Centrs! Goverantent, withia ,

y ¥ [

¥
f
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-the’ nlan budsnt sllounmts, is lmming

__the ‘State Governmcms and voluntary’

nrganlmonn for some selected programmes.

' 'Fhe ‘State. Governments; who are -mainly

concerried, have ‘been requested to give
- ddequate- priority to adult education
programmes. The Planning Commission
and the Ministry of Finance have also
-chn requested to allocate more funds for
" Adult Education.

Seed Moltiplication Farm and Plant
Protection Units

*426 KUMARI KAMLA KUMARI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the number of seed multiplication
farms ~and plant protection  units,
District-wise ;

(b) whether many of them do not have
bullocks for ploughing and. irrigational

facilities and that these have not been of

great help to cultivators and

() if so, the reasons therefor and the
remedial measures taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE) :
(a) to (¢). A statemnnt is placed on
the Table. of the Sabha. [Placed in

Library. See No. LT—1768/72]

Davelopmult of A Composite Seed
' Fam la Blhar

the Minimt of AGR!CULTURE be

CHA!TRA 28, WlSAKﬂ)

*&27 SHR! N "BJ HORO wiit-

-(ﬁommm) : () (o).
¥ famfet
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crores, which was to have been enhrely )
aub:idlsed by the Centre; and

() if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY - OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). It is correct that Bihar had to
import considerable quantities of seeds
from other States. The State Government
are considering setting up seed furms but do
not favour a 10,000 acre farm because
acquisition of such a large area in one
compact block would cause displacement
of a large number of families. They are
taking steps to locate medium sized farms
of 2,000 to 9,000 acres in the case of which
acquisition of land would cause . the
minimum displacement,

¥ frdt fadaneg W qwrfae awr
ASHET sreqTAe wiEtn & a1y fawrg

%429, it gwR W weuTT : war
foren vt @aTw weqTr A+ g A9
#1 Far w34 P2

(%) sarwmEg, 1971 § ¥dw
fgedt Fdarsra 1T dnfas @ar  a%-
AR wowrast wraw & wmfadl L]
faaret us fawir w7 faar tm a,
m .

(@) af g, & 1965 ¥ gva QA
sl ®F qw-wen v Wk o
ﬁﬁm%fﬂaﬁ%mﬁmg?

ﬁm,mmmuwﬁtm‘tf
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as wifa wr wav fear war a1 €W
afwfy & wadr e 1959 § Im w%
& Y1 79a aftfy ¥ werah w1 &
fog, wa @141 ¥ Fro-Ag @F SR
wra €1 eqryar  famfe o o)
aggare 27 adq, 1960 1 usafa ¥
oF wide ard frar an, foad Sarfrs
a1 R gegraAl & fag qF eqrd
sy earfyd w5 o fadw  fagr aar
ar | wIgiT & wgrgAr 21 fagrax
1960 #t #t af) SrFEATATIT
maw Frard @ ¥ faw waw
fged fadmrag & gefta st W
seg wAAieAY Y sgeear  af o 4
qIIEIT, wegTAH) AU HWA J AN
ety fgedt fadmrrg & sqwrfieat a1
HTEARATIIL M40 & ggg w2 faar
agr, aifF s qrAr F19 wer wifa
wT g% Fay foedy frdwew &
fadus & cqrdt s & gzer-afag &
7 ¥ w14 o

uspafs & wRw & wgeAww §,
R grer f5y an w19 & gAdwy
feretr waArag Frer 1965 7 fegr v
oIe ag qrar war fs s w1 w1
wiferm snfy af) T @wry gafag,
wezrafaal &t wivaw &7 84 & wig 1
AN NSO fow, mwrdwr & @
frgoay & wwarfary & sogeqr #ed
w1 fanda firar war  aeger, o &
wid & wrd & fag 1 e, 1965 %
s & wrateg wwar T

1970 ¥, wro gt fed w1 Wi
at sfw o aq e & geaieT foar
#a7 | qg Ay nay v wawy W A
i o %) afer ey ¥ gt 30
serdivg dar vk ¥ wry, Xehferd
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) gty w7, a0 & fyforg fawgt &
gerrafaal 1 swfiqn o7 W A wefue
quX wrd & wfawstar wra qIr w2 foar
2 x8 s ¥ wEg v oag wivwe
qr f5 1965 & wradw & fag Fsdr wg
saiafas savr 1 ga HE  wravasar
gt W1 1965 ¥ qgx Y sygewr
F1 g7 A1 FA 1 Frga wwew 1971
¥ frar war

Resignation by Chalsman U. G, C.

*431 SHRI P K DEO:
SHRI P. GANGA DEB:

Will the Mumster of FDUCATION
AND SOCIAL WELFARE be pleased to
state :

(a) whether the Chairman of the Univer.
sity Grants Commission has submitted has
1es1gnation,

(b) 1f so, the reasons therefor;

(c) whether attention of Government in
this regard has been invited to a report in
the Matherland of the 21st March, 1972;
and

(d) 1f so, the reaction of Government
thereto 7

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) and (b).
In January, 1972, the Chairman, Univer-
sity Grants Commission submitted a letter
of resignation for reasons of health aad
requesting to be relieved by February 29,
1672. Subsequently, he agreed to continue
in his post.

(c) and (). vYes, Sir, The Chairman,
in his letter datedd March 4, 1972, adessnd
to the Bditor, Morheriand, has deecribed
the report s incorrect.
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Ankultnnl Devempment Schemes in
| Jlmuu and Kashwir

*i33. SHRIINDER J. MALHOTRA :
Will the Minister. of AGRICULTURE
be pleased to state : -

(a) the number and names of the Cen-
trally sponsored agricultural development
schemes being executed in  Jammu and
Kashmir State;

(b) whether there is any scheme to in-
crease the production of seed of high yield-
ing varijeties of wheat and rice; and

~ (¢) if so, its present position ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Three
Centrally Sponsored schemes, namely (i)
Farmer’s Training and Education, (ii) Pilot
Projects for the development of dry farming,
and (ili) Pilot Projects for Multiple Crop-
ping, are being implemented for the develop-
ment of agriculture in Jammu & Kashmir,
Two more Centrally Sponsored schemes.
viz. (i) Maximised Production of Ground-
nut and (ii) Development of Walnut produc-
tion for export haxe recently been sanc~
tioned.

{b) There is no specific scheme as such
but there are farms on which seeds of wheat
and Rice are produced.

(c): Does not arise.

Bi«Cantmry Celebration of Raja Ram
‘Mehan Roy

- *438, SHRI M. : KATHAMUTHU :
Will the Minister of EDUCATION AND
SDCIAL WBLFARE bc plﬂsed to state

(a) ﬂw_hethct Govcrnmemm set up &
Cammimein(hlcuua to celebrate - the i

CHAITRA 28, 1894 (SAKA)
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that a controvery.rggar’diné " the year of
birth of Raja Ram Mohan Roy is going on
among the intellectuals; and

(c) if so, what is the stand of Govern-
ment regarding the year in which the bi-
centenary would be celebrated ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN) : (a) The
Government has sct up a National Commit-
tee to plan the bi-centenary celebrations of
Raja Rammohan Roy. The President is
its patron and the Prime Minister - is. its
President. The Committec met in Dethi on
the 28th of March to  discuss thc = pro-
grammes to be taken up.

(b) aud (¢). Yes, Sir. The Ministry of
Education set up a Committee under the
chairmanship of Prof. Niharranjan Ray,
to examine the question of the date of birth
of Raja Rammohan Roy. The Commitiee,
after a careful analysis of all the evidence
availabe, gave its decision in favour of May
22, 1772, as the date of birth of Raja Ram-
mohan Roy. The bi-centenary celebrations
are being planned accordingly, beginning
from 22 May, 1972.

Improvement of Relations between the
Patients and Doctors in Hospitals

*440, SHRI NAWAL KISHORE
SHARMA : Will the Minister of HEALTH
AND FAMILY PLANNING be pla:sed to
state ;

(a) whether no efiorts have been .made
in the field of improvement of relations bet-
ween the patients and doctors in hospxmls
in the country;

(b) if so, the reasoﬁs therefor; and

(c) the stcps bemg taknn m lh;s re-
wd T . . .

mmmim 'mu ‘um‘ smmmn
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DIKSHIT) : (a) Government both in the
Centre and the States are aware of the need
to maintain complete rapport between
Doctors and their paticnts, BEfforts are
constantly being mide by the Director
General of Health Services, the States’
Directors of Health Services and the Medi-
cal Superintendents of Hopitals in the
country to improve relations between the
patients and doctors. Complaints received
in this connection are promptly looked into
by the authorities concerned and appropri-
ate stops taken to improve the relationship
between the patients and Doctors, Where
necessary delinquent staff is putied up. Even
during training medical students are made
conscious of their role and obligation to-
wards the community,

(b} and (c). Do not arisec,

Non Comjletion of Project Drawing by
Foreiga Expert Under Colombo
Plan

2909, SHRI SHASHI BHUSHAN:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether one foreign expert (archi-
tect) under Colombo Plan stayed in India
for more than six years but did not comp-
lete even one project drawing and left the
country without handing over the charge,

(b) the number of project drawings
asgigned to him;

{c) whether his first assignment in this
country was for three years but he was
given extension three times without proper
justification; and

(d) if so, the reasons therefor ¢

THE MINISTER OF STATE IN THB
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): () to (¢). A Briifsh expert
under the Colombo Plan stayed In India
from mid October, 1964 to the first week
of April, 1971, His servioes werg veed by
the Goverprient of Indis for advice on the

APRIL 17, 1972

Written Anywers 43

erection of modern slaughter houses and
allied facilities. The expert prepared preli-
minary drawings, sketchey and layout de-
sings for four major slaughter house pros
jects besides doing other assignments such
as the preparation of detailed}specifications
for the Duragapur Livestock Processing
Plant and advising on standard designs of
various types and categories of abattoirs,
He had been assigned 9 slaughter house
project drawings out of which he prepared
five. His first assignment in this country
was for three years and was subsequently
extended with the concurrence of the
Minsstry of Finance on a year basis upto
February, 1971, These extensions were
given on full justifications as nspite of
Government of India’s kecnness to set up
modern slaughter houses, every single pro-
ject got held up, and not one has been set
up, because of objections from certain in-
fluential sections in the Society.

During the period of the stay of the
expert, this programme for modernisation
of slaughter houses came to receive greater
attention of the National Doevelopment
Council which decided that these projects
be taken up under a Government of India
scheme as commercial venture to be finan-
ced jointly by the Government of India,
State Governments/local bodies and banks.
There-upon, the Ministry of Agriculture
prepared a special scheme for slaughter
house in scleetep centres which was sance
tioned in April, 1970. Specific projects
were prepared under the scheme for Banga-
fore, Goa, Hyderabad and Durgapur. As
slaughter house expertise was not sufficien-
tly available in India and as the project
reports and technical studics for these had
to be prepared, the expert’s teorm was ex-
tended, His advice was needed also for
examining and accepting tender docus
ments and layiog down specifications for
the ‘equipment for the néw slaughter
houses,

It may be mentioned that his function
was 1ot mersly the proparation of projeot
drawings, In fact, he assisted State Govern-
ments sad Municipal Corporations in
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formulating their projests and paved the
grounds for clearance of the first such pro
ject in the Fourth Five Year Plan at
Bangalore on which woik my start soon

Recrmtment in I, C A R

2910, KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE be
pleased to state -

(a) whether his attention has been
drawn to the column of the Hindustan
Times dated the 4th March, 1972 under
the heading ‘Back door Recruitment”
regarding the reciuitment m Indian Coun.
cil of Agriculture Reseirzh,

(b) whether recruitment policies have
created extreme discontent and frustration
amongst the scientists, and

(¢) the moin reasons thereot and the
action taken 1in this regard ?

IHE MINISIER OF STATE IN THE
MINISTRY OF AGRICULTURL (SHRI
ANNASAHEB P SHINDE) . (a) Yes,
Sir,

(b) No, Sir  In accordance with the
provisions of the Bye-laws of the council,
recrujtment to various scientific post under
the Indian Council of Agricultural Research
is made on the recommendations of
Selection Committee comprising emiment
scientists, who are experts not only in the
mam discaphine but also i the narrow
fields of specuslisation relating to the
post A separate Selction Comnnttee 13
eonstituted for every mdividual post, in
which the outside experts generally
predominate. These brosd-based methods
of, selection bave met with the general
agiproval of the scientific community and
this Ministry is not aware of any extreme
disconsent and frustration dmongst the
wientiss,

@) Does not arise in  view of the
Poiltion stated against past (b).

CHATIRA 28, 1894 (S4K4)
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Scheme for Introduction of Shipping
Services in ¢he Ganges and the
Brahmaputra Rivers

2911 KUMARI KAMLA KUMARI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state .

(a) the main features of the Scheme
for introduction of Shipping services in the
Ganga and Brahmaputra revirs and the
progress made so far, and

(b) the number of ships which are being
used for transport at present and the future
plans in this regard ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) @
(a) and (b) No scheme has so far
been drawn up for introduction of regular
shipping servics on the Ganga However,
a weekly cargo service on Ganga between
Patna and Gazipur has been started with
effect from 10th November, 197t on an
expeuimental cum promotional basis  to
assess the economic viability of the service
This service in being operated with the
help of two pusher tugs and eight barges

As regards the service on the Brahma-
putra river between Calcutta and Assam,
it 15 proposed to commence it as soon a3
necessary arrangements have been niade in
agreoment with Bangla Desh Govern-
ment.

The Central Inland Water [ransport
Cotporation Ltd  has an effective floet of
16 self-propelied carriers, 11 towing
steamers and 43 flats and barges, which
are proposed to be utilsed on the
Calcutta-Assam tiver rotitd,  Accoirding
to asessmont of the River Setvices Com-
oittee another 15 new tugs and 60 barges
would be required during the next four
years to cope with the vaffic,
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Inadequate Supply of Seeds by Seeds
Maultiptication Farms in Bihar

2912, KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether even 60 per cent of the seed
required is not met by seeds Multiplication
Farms in Bihar; and

(b) if so, the steps taken to improve
the functioning of the seed multiplication
farms in Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes,
Sir. The total requirement of paddy and
wheat seeds for the State 13 estimated at
2:60 and 1.25 lakh tonnes respectively.
The total seed production in seed multi-
plication farms in Bihar is to the tunc of
6,000 tonnes.

(b) The main purpose of seed multiph-
cation farms is to multiply high.yielding
varieties of seed to be given to progressive
farmers of tite State for further multipli-
cation. The Government of Bihar have
put seed muitiplication farms on quasi-
commercial Jines with effect from 1 4-1969
providing each farm with working capital
for meeting the cost of cultivation.
Tractors are replacing old bullocks
gradully in farms area having an area of 50
acres and above. The State Public
Works Department, Rural Engineering
organisations and the Minor Irrigation
complex have been geared upto compiete
the irrigation and fencing works as well as
buildings. The Stateis aliowing special
incentives to farm workers and making
special efforts to vemove bottlenecks in
weed production,

Survey vegarding Pereouisl Navigable
Rivers

[

" 2913, KUMARI KAMLA KUMARI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state’
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(&) whether Government had conducted
any survey to as certain the number of
perennial navigable rivers in the country;

(b) if so, the total number of such
revers in the country; and

(c) if not, the time by which the survey
is likely to be conducted ?

THE MINISFER OF PARLIAMEN-
TARY AFFAIRS AND SIIIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) The Government have carried out
preliminary hydrographic survey of some
stretches of certain 1ivers for assessing
their navigability.

(b) Seventeen rivers of the country are
perennially navigable in different stretches.

(¢) Does not arise.

Freight carried by Private Shipping
Companies daring 1970-71 and
1971-72

2914. SHRJ VAYALAR RAVI: Wwill
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the total quantity of frieght carned
by the private shipping companies during
the years 1970-71 and 1971-72 aad its
percentage to the total freight carried by
the Indian Ships as a whole during these
years; and

(b) the total amount earned by each
private shipping company as shipping
charges 7

THE MINISYER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) The total quantity of frieght earned by
the Private Shipping Compaties during
the year 1970-71 was about Rs. 99.96
crores. This does not include charter hire
and passenger earnings. The total Freight
(cargo) varried By ot Indian Shipping
Companies it thé constal ‘sand overseas
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trade during 1970.71 was 118 lakhs tonnes
of which the private shipping companies
carried 92.50 lukhs tonnes i.e. about
78%,

Similar information for the year 1971-72
is not yet available.

(b) A statement giving the amount of
freight earned by each private shipping
company is laid on the table of the house,
[Placed in Library Sce No. LT—1769/72).

Loan given by Government and Financial
Institutions to Private Shipping Companies
during 1970-71 and 1971.72

2015. SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the amount of loan given by Governe
ment and financial institutions to different
Private Shipping Companies during the
years 1970-71 and 1971-72;

(b) whether these loans have been given
for acquiring new vessels; if so, how many
vessels have been purchased with such finane
cial assistance and their freight capacity;
and

(¢c) how many of these purchased
vessels are new and how many are second-
hand ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) to (c). Two statements giving the
details of loans sanctioned by the Shipping
Development Fund Committeo and by
other financial institutions are laid on the
Table of the House. [Placed in Library.
See No. LT—1770/72].

1

Private Skipping Companies in India

2916. SHRI VAYALAR RAVI: Wil
the Minister of SHIPPING AND TRANS-
PORT be pliaskd to state ;
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(a) the names of Private Shipping
Companies in India and the number of
Vessels and [reight capacity of each Com-
pany; and

(b) the different shipping routes in

which they are operating ?

THE MINISTER OF PARLIAMEN-
TARY AFFATRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) A -tatement giving names of Private
Shipping Companies, the number of vessels
owned by cach conpany and the freight
capacity (Dead Weight Tonnes) owned by
each company, as on 31-12-1971, is laid on
the Table of the House. [Placed in Library
See No. LT —1771172].

(b) The slups of Indian Shipping
Companies ply not only on the coast of
India but also on various tramp routes. A
number of Indian Shipping Companies are
also members of Conferences/Rate Agree-
ments/Shipping Lines. A statement giving
the names of Conferences/Rate Agreements/
Shupping Linss ctc. of which Private
Shipping Companies are members, is laid
on the Table of the House. [Place! in
Library, See No. LT-—1771/72].

Withholding of salary of Ex-medical
Officers, Government of India Press,
Aligarh

2917. SHRI HARI SINGH : Will the
Minister of WORKS AND HOUSING be
pleased to state

(a) whether the salary and other dues
of some Bx-medical Officers, Government
of India Prass, Aligarh have been withheld,

(b) if so, the reason thereof; and

(c) when the payment is likely to be
made to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS.
ING (SHRI L. K. GUIRAL) : (a) No,
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However, the question of payment, if any,
due for the period from 13th August, 1965
to 19th September, 1971, in respect of one
Medical Officer whose services remained
terminated during this period and who was
reinstated with effect from 20th September,
1971 in Government of 1ndia Press, Aligarh,
is under examination. For the period from
20th September, 1971 onwards salary slip
has been issued.

(b) and (c). Final decision could bs
taken only after the Medical Officer fur-
nishes information regarding his earnings
during the period from 13th August, 1965
to 19th September, 1971 asked for from
him.

Expenditure of Beautification of Dethi

2918, SHRI VERARIA : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether the Delhi Adnunistration
and the Detht  Development Authority has
spent about two crores of rupees on beauti-
fieation of Idgah, Jama masjid, Purana
Qila, Gurudwara Bangla Sahib, Birla
Mandir, Hanuman Mandir, Kalka)yi Man-
dir and the Yamuna Banks with out any
proper santtion;

{b) whether the above amount was
Imposed in the names of Beautification
levy and village Redevelopment charge on
Cooperative House Building Societies
allotted undeveloped iands in Pritampura,
Rohtak Road and Shahdara areas in Delhi
without any beautification or development
of those arcas;

(c) whether the approved lay out plans
of the societies have been withheld on
scoount of non-payment of the above levies;
and

(d) whether the abovs levies are justified
under section 37 of the D. D, A, Act or
any other law 7
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THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI L K. GUIRAL): () No, Sir.
About Rs. 44.43 takhs and about Rs. 3.75
lakhs have been spent by ihe Dethi Deve-
Jlopment Authority and the New Delhi
Municipal Commiftee respectivly, with
proper sanctions.

(b) These levies are irrespective of the
areas where the beautification projects are
undertaken,

(¢) Yes, Sir. The approved layout plan
can be released only after all the outstand-
ing dues are cleared by the concerned
Societies.

(d) These levies have been imposed by
the Lt. Governor, Delhs, under the Scheme
of Large Scale Acquisition, Development
and Disposal of land 1n Delhi.

C. G. H. S. Dispensary at Tilak Nagar,
New Dethi

2919. SHRI P. GANGADEB: Wil the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether C. G. H. S, Dispensary at
Tilak Nagar, New Delhi, 1s not functioning
properly and the patients are unable to get
the medicines actually required for proper
treatment;

(b) whether the dressers Unit of the
dispensary are not attending well and
behaving properly with the patients; and

() if so, the steps being taken to
improve the functioning of the dispensary ?

THE MINISTER OF STAE IN THB
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : @) The C.G.H.S. Dispen-
sary, Tilak Nagar is functioning normatly
like any other C, G. H. §, Disgeosary.

(5) There his bew 0o wach compluie,
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{c) Does not arise.

However, C. G.H.S. dispensaries are
regularly inspected by the Director and
other officers of the Scheme to emsure
proper functioning there of.

Minimem Procurement Price of Wheat

2920. SHRI DEVINDER SINGH
GARCHA : Will the Minister of AGRI-
CULTURE be pleased to siate :

(a) whether Bharatiya Kisan Sabha has
requested Government to urge the Agricul-
ture Price Commission to fix the minimum
procurement price of wheat; and

(b) o so, the main features thereof and
reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Government have seen a Press Report that
Bharativa Kisan Sangh has requested the
Government to ask the Agricultural Prices
Commission to fix the minimum procure-
ment price of wheat at Rs, 103/- per
quintal. The procurement price for 1972-73
marketing season is still under considera-
tion of the Government.

Tamil Nadu Goverament request for
Assistance for Youth Corps Scheme

2921, SHRI $. D, SOMASUNDARAM:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

{a) whether the Tamil Nadu Govern-
ment has requested the Centre for Assis-
tance for the Youth Corps Scheme now
functioning b the State;

(b) ifso, the main features of the
request made; and

() ‘the Centrat Goverriment’s reactions
thereto?
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THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) to (c).
No such request has been received. How~
ever, a request for assistance for establish-
ment of Youth Centres has been received
and is under examination with reference to
the Central scheme of establishment of
Nehru Youth Centres during the Silver
Jubilee Year of the Indian Independence.

Diploma Holders Join Service as Junior
Engineersin C. P. W. D,

2922 SHRI S. D. SOMASUNDARAM:
Will the Minister of WORKS AND
HOUSING be pleased to refer to the reply
given to Unstarred Question No. 649 on
the 20th March, 1972 and state :

(a) whether the part-time Degree
Course is of 5 years duration in the recog.
nised colleges;

(b) whether the Diploma Holders who
join service in Central Public Works Depart-
ment as junior engineers with the basic
start of Rs. 180/- automatically rise to
Rs. 230/- when they complete 5 years thus
benefitting only Rs. 10/- per month as in-
crement; and

(c) what other benefits are given to
Diploma Holders to pursue higher studies

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I. K. GUJIRAL) * (a) The
part time Degree courses open to  Diploma
holdars m Engineering introduced by the
Ministry of Education and Social Welfare
under a Central scheme in selected engi-
neering colleges in the country, are of four
years' duration.

(b) Yes Sir. A Diploma Bolder Junfor
Engineer who starts at the basic pay of
Rs. 180/- normally reaches the stage of
MI 2”" iﬂ 5 VWS- lry m. h“m“
ree & Pegres or AMIE qualification while
in service, his pay is fixod at Re. 240/ with
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effect from the date of the announcement
of the result of the examination so passed,
if his pay is less than Rs. 240/- on that
date.

{¢) No special facilities are provided
to the Diploma Holders to pursue higher
studjes. They are, as far as possible, per-
mitted to join part time courses fot pass-
ing the AMIE examination,

Direct Recruitment to Janlor Class |
Postsin C. P.W. D

2923. SHRIS. D. SOMASUNDARAM:
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether there is uny proposal to
reduce the quoia of direct recruitment to
Junior Class 1 posts to 10 per cent with a
view to the repiesentation of various Asso-
ciations who have categorically told that
those who have secured 35 per cent of
marks inthe U. P. S C. examination have
been inducted mto senior position as
Junior Class [ officers and have superseded
many high quality Engineers already
working in the C. P. W. D.

(b} whether the Department have ap-
proached U. P. 8. C. to restrict Class I
recruitment to those who secure more than
¢6.66 per cent marks in the U.P.S.C.
examnation as per demand of various
service Associatians; and

{c) if so, the nature thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI X K. GUJRAL) : (a) No Sir,

(b) No Sir.
(c) Does not arise,

Outiay on Development of National
Highways

2924. SHRIMATI SUBHADRA
. JOSHI : Will the Minigter of SHIPPING
AND TRANSPORT be pleased to state
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(a) what amount has bean allotted to
each of the States for outlay on develop-
ment of National Highways in 1671.72;

(b) by what date the States were
informed of the total amounts aflotted to
them for the year;

(¢) which wf the States are likely,
according to present indications, to be able
to utiise the allotted amounts in full
during the year; and

(d) whether steps are taken to see that
shortfalls in expenditure 1in particular
States are made good by allotting larger
amounts to other States which are able to
carry out works moge promptly *

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
(a) to (d). Following the ‘Vote on Account’
by Parliament for the period from April
1971 to July 1971, funds for expenditure on
National Highway (Original) Works during
that period were intimated to the State
Governments on 17-4-1971. Subsequently,
after the full budget had been passed by
the Parhiament, the total amounts available
to States for the year 1971.72 were intimg‘ed
to the State Governments on 26-8-1971
indicating separately funds carmarked for
allottment for sanctioned works and new
works vet to be sanctioned. In regard to
new works yet to be sanctioned and
included in the Annua! Plan for 1971-72,
State Governments were requested to send
necessary detajled plans and estimates for
the technical approval and financial
sanction of the Government of India. On
the basis of the actual performance of the
State Governments during the year, and
the final requirements sent by them by
about the end of the financial year, final
allotments were made before the close of
the financial year in March 1972. The
amounts so allotted are detailed in the
attached statement. In making these final
aliottments, due care was taken o seg that
shortfalls in expenditure in particyler
States were madeé good by allotting larger
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stmounts to other States which showed
comparatively better performance. Accord~
ing to the indications given by the States
at the time of the final allotments, the
ambunts indicated mn the attached state-
ment were éxpected to be utilised by them
fully

Statement
S. No Namne of Final allotment
State made during
1971-72,
(Rs. 1n lakhs)
1. Andhra Pradesh 550 00
. Assam 210.67
3 Bihar 283.91
Deltu 51.61
5.  Gujarat 237 43
6.  Haryana 140.78
7. Himachal Pradesh 62.00
8 Jammu &
Kashmur 020
9. Kerala 135.75
10. Madhya Pradesh 132,02
11, Mabharashtra 23241
12 Mysore 248 54
13. Manipur 585
14, Meghalaya 083
15, Nagaland 8 84
16. Orissa 181 13
17.  Punmjab 86 00
18. Rajasthan 165 00
19. Tamil Nadu 594,07
20, Utta: Pradesh 395 68
21 West Bengal 231.53
Torav : "3;;;;;“

CHAITRA 28, 1894 (S4K4)

Antonomy to Colleges

2925, SHRI DBVINDER SINGH
GARCHA : Will the Minuster of EDUCA.
TION AND SOCIAL WELFARE be
pleased 10 state :

(a) whether there )8 a scheme under
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consideration of Government to give more
autonomy to the Colleges; and

(b) if so, the broad outline of the
scheme ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN)' (a) and
(b). The Education Comnussion (1964 66)
recommended that for the improvement of
collegiate education, a measure of auto-
nomy be pirowided to carefully selected
outstanding colleges (or a small cluster of
very good colleges) within a large
University. This would involve the power
to frame 1ts rules of admission, to prescribe
1ts course of study, to conduct examinations
and so on The parent University’s role
will be one of general supervision and the
actual conferment of the degrees.

The Unyversity Grants Commssion has
generally accepted tius recommendation and
agreed that there 15 a real need to initiate,
wheie conditions and resources allow, the
scheme of ‘‘autonomous colieges” for
upgrading of higher education. The
Commission has also requested the Univer-
sities to examine this question i its
relevant aspects and forward proposals
(f any) 1n this regard for its consideration,

The Gajendragadkar Commuttee on
Governance of Universities and Colleges
has also recommended that in the acts of
the Universities provision may be made
for autonomous colleges and also for
grving certain autonomy to the teaching
departments o1 the Units of the departments,
in particuiar the Centres of Advance Study.
The recommendations of the Committee
have been accepted in principle by the
Government.

Acquisition of land in Guisbi Bagh,
Delbf

2926. SHR1 B, S, BHAURA : will
the Minister of WORKS AND HOUSING
be pleased to state :
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(s) whether lend in Delhi has been
acquired under large scale acquisition,
development and disposal of land and one
of the disposal is 1o aliot land to the
house building co-operative societies;

(b) if s0, the reasons for acquiring the
land in Oulaby Bagh, Delbi which was
purchased by Guyranwala House Building
Co.operative Society; and

(c) the purpose for which the land in
Gulab: Bagh was acquired and its disposal?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRIIL K. GUJARAL) : (a) Yes,
Sir,

(b) When the acquisition proceedings
were nitiated, the land belonged to
individuals and not to the Gujranwala
Cooperative Housc Building Society.

(¢) The land was acquired for the
planned development of Dethi. It was
handed over to the C.P.W.D. for construc-
tion of staff quarters.

Unalietted plots carved oat by the
Gujranwala House Building
Cooperative Sotlety, Delhi

2927, SHRI B. S. BHAURA : Wil
the Minister of WORKS AND HOUSING
be pleased to state :

() whether many of the smaller plots
carved out by the Gujranwala House
Bullding Co-operative Society, Delhi
remained unatiotted after the genernl draw
of lots held in July and August, 1969;

(b) if s0, the number and sizes of such
plots which remained unaliotied and the
nuniber and sizes of plots which were
allotted during the dmws keld in July and
August, 1963;

{c) whether it was due o faulty lay out
phan; and
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(d) the reasons for not taking into
consideration the need of the muximum
number of members of the Sacicty?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. XK. GUJRAL) : (a) and (b) No
draw of lots was held in July, 1969, In
the draw held in August, 1989, 22 plots in
the category of 160-167 square yards
remained unallotted.  Details of plots
allotted as a result of draw in August, 1969
are as under :—

Size of plot in No. of plot
square yards

300 and above 97

270—300 5

225--242 117

175—200 12

160—170 99
ToTaL 340

(c) No, Sir.

(d) Maximum number of members
were accommodated keeping in view the
requirements of Master Plan,
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Book Week

2929, SHRI NIHAR LASKAR : Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether a ‘Book Week’ was observed
throughout the country during March,
1972;

(b) how this Week was celebrated;

and

(c) what efforts were madejare being
made 10 foster reading habits among
people ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (s) Yes,
Sir. A ‘Book Weck' was observed from
18 10 24 March, 1972.

(b) The Book Week was noticed with 8
fairly extensive publicity campaign. The
National Book Trust brought out a poster
with the slogan ‘A Good Book is & Good
Friend' in Hindi and English and distribut-
od It 4 al} the important educational and
othey cultural jnstitutions in the country
for dinsiny duting the Woek. ‘The Diitetors
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of Public instruction und the Vide-Chane
cellors of Universities were requested to
celebrate the Week by involving the educa-
tioual institutions under their respective
junisdiction and arranging special pro-
grammes hke debates,discussions and
symposia on various aspects of writing,
transiating, printing, publishing and distr:-
bution of books. The Rederation of publi-
shers and Booksellers Associations in India
allowed a special discount of 10% on books
purchased during the Week. All stations
of All India Radio and the Television
Centre in Delh:  broadcast special pro-
grammes aimed at fostering book-minded-
ness. The Posts and Telegraphs Depart-
ment cancelled postal articles from the
principal cities with the slogan of the
Week

(c) The National Book Trust bring out
books in well conceived series at reasonable
prices, in order to attract attention of
potential readers, They also organise perio-
dical book fairs in different parts of the
country and the main purpose of such
fairs is to popularise books and thus pro-
mote reading habits among people,

One of the themes in the International
Book Year 18 the fostering of reading
habits. A National Committee bas been
set up to consider all the themes, including
the fostering of reading habits and its re-
commendations are awaited.
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Financial Assistance for Tubewel) In
Drought-affectod Arens of
Rajasthan

2932, SHRI N. K, SANGH] : Wil the
Minister of AGRICULTURE be pleassd
10 state :
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{a) whether the Central Government
have agreed to offer substantial aid for
financing tubewel! scheme in the drought-
affected area in Rajasthan;

{b) if so, the total financial outlay on
the scheme and the quantum of Central
assistance agreed to;

{(c) the areas where the scheme on the
scheme and the quanium of wells proposed
to be set up in each ares; and

(d) when the project is likely to be
taken up and completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Yes, Sir.

(b) The State Government have pro-
posed an outlay of Rs, 212,98 lakhs on
construction of 420 tubewells. On the
basis of an agreed formula, assistance
from the Centre s expected to be of the
order of Rs. 41 lakhs on the sale
price of cempleted tube-wells, In
addition, the centre would also
provide subsidies to small and mar-
ginal farmers ooply at a rate of 25% and

33.1/3 9 on respectively on the sale price
of the tubewells,

() The tubewells are proposed to be
located in Districts,
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District Ne. of tube-

wells proposed
Jalore 102
Jodhpur 140
Nagaur 116
Pati 55
Bikaner 7
Total 420

(d) Proposals for individual clustess of
tubewells, as and when furnishied by the
State Government, will be approved by (ke
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Ministry of Agriculture after technical
clearance from the Central Ground Water
Board.  The project is likely to be com~
pleted within the Fourth Plan period.
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Location and cost of Intersstiommt
crop Research Institute for
Semi-Arid Tropics

2935. SHRI NARENDRA SINGH
BISTH ;

SHRIR. B, PANDBY :

Will the Minister of AGRICULTURB
be pieased 10 state the total likely cost of

1
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Intetnational Crop Research Institute to
be st up out of grant from World Bank
for Semi-atid tropics and the proposed
Incation of the Institute in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE {(SHRI
ANNASAHEB P. SHINDRE): The esti
mated capital costs for bringing the core
programme of the Institute up to full ope-
ritfon &re approximately ten to twelve
mijlion dollars. Recurring core costs,
when the Institution is fully staffed, are
estimated at 2.5 to 8 nullion dollars
annually on the basis of present unit costs.
The financial support for the Institute will
be provided by the Consultative Group on
International Agriculiural Research inclue
ding the International Bank for Recons-
truction and Development.

The Iastitute will be flocated near
Hyderabad (Andhra Pradesh).
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Gur from Sweet Sorghum

2937. SHRI PAMPAN GOWDA Wit
the Muuster of AGRICULTURE be
pleased to state :

(8) Whether the Indian Instaws of
Sugarcane Research, Lucknow has success-
fully produced Gur from Sweet Sorghum
(Jawar) for the first ume in the world,
and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURB (SHR}
ANNASAHER P. SHINDE) : (a) and (b)
Gur has been made experimentally from
sweet sorghum at the lodiag Bastituts *of
Sugarcane Rescsrch, Lucknpw for the 1fiont
tigne in Iodia. The pqp-m.mum-ﬂ
coitinercinl atiriblites of the Gur Kkt
at present undes study.. ,
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2938, smu
GAEKWAD Will the Minister of EDU-
CATION 'AND' SOCIAL- 'mzt.muabe
Mmmm- C

(l) whethe\- Government are encoum-
ing the employment of handicapped persons
in the Government Departments and
Public Sector Undertakings; and

‘(b) if so, the total number of handi-
capped persons given emgloyment in
Goverriment Departments ~ and  Public
Undertakings during the last three ycars,
year-wise ? .

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN)' (a) Yes,
Sir.

(b) Statistics in respect of handicapped
persons given employment in Government
Departments and Public Undertakings
during the last 3 years, yearwise, are not
availabie, However, placements made by
9 Special Employment ‘Exchangés for the
Physically Handicapped set up by Govern-
ment in -different States in Government
Depariments, Public : undenakmzs and
Private Sector dunn; () 1969-70; (i)
1970-71; ahd- (jii) April, 1971 to January,
1972, in respect of the 3 categories of the
P-le !u\ndlupped are as under :

CHAITIA I. "‘llﬂ (SAKA)
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the Mdt- ', ST Tl tal
cappﬂ R Jan,
' 58 194
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" 2040, SHRI PA‘MPAN GOWDA witl
the. Minister ‘of - EDUCATION - AND
SOCIAL WELFARE be pleased.to state :

(8) the iiumber of Tndian Students, who
are now studying ia Colleges and Univcui-
ties in U. S. A,; and

(b) the nymber ol‘ Studants wha are
being benefited by Scholarships and nmn- :
ber of such students who are studylng wml
their own expenses ?

THF. MlNlSTBR OF EDUCATION,
SOCIAL WBLF'ARE AND CULTURE
(PROF.' 8. NURUL HASAN) : {a) ‘The
latest inrormntlon .mvailable as collected by
the Indian Embassy in Washington from
the American Universitics and colleges is
as on 1-1-1971 and the number of " Indigi
students/trainces on that date was 10,036,

(b) Many of the Universitis and
colleges in USA did not supply cSmplete
information regarding.the inancial support.
The information so far available is in
respect of only 2843 uudenu/minoel Qut
of these, 183 were reoeivim nchohnhipa
offers by US governmental’ and’' . other
non-governmental organisations and 1578
were studying under their own arrange-
ments which includes assistanship offered
by the v.trioul universities and im&ltnﬂqns.

oot ¢ fereey Wt e
2941, ot e T ;- lfl R
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Problems faced by Indian Shipbuilders as
stated by Chairman and Managing
Director, Mazagon Dock

2044 SHRIP M. MEHTA : Will the
Minsster of SHIPPING AND TRANS-
PORT be pleased to state ;

(8) whether the mam problem fi
by the Indian Shipbwilder was the iac;‘::dr
marine sncillary industries, as ¥as been
stated by the Chawrman and Managing
Durector of Mazagon Dock,

tbe(::ed if 80, whather he has also stressed
for preferential treatment to sh
buiders; and o

(0 if.e0, what ave the other suggestions
made by him in this rogard and what sieps
mbﬁnmm Governtient in this
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THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) In reply to a query from the Mem-
bers of the Parliamentary Consultative
Committee of the Ministry of Defonce as
to the reasons for higher construction cost
of indigenously built ships as compared to
prices ol tmported ships, the Chairman and
Managing Director of Mazagon Dock
Limted, had indicated that this was
matnly due to the absence of a fully devel-
oped 1industrial base and ship ancillary
industries in the country as compared to
foreign countries He had also stated that
as the requirements of ship ancillaties are
small in number/quantity, the cost of pro-
ducuion of these ancillaries was naturally

high

(b) 'n the above context he had em-
phasised the need for preferential conside-
ration to mdigenous shipbuilders in the
matter of prices.

(¢) No other suggestions were made by
him 5o tar as preferential treatiment in
the matter of prices 1s concerned, the exist-
ing orders already provide for the fixation
of price of India-buslt ocean gong ships at
nternational price plus 5% and for an
assistance to the Shipyard up to a maximum
of 15% of intcrnational price subject to
certamn conditions  So far as the develop-
ment of ship anciliary industries 18 concer~
ned, Government have taken soveral steps
such as the appomniment of a Standing
Commattee for Shipbuilding, Ship Repairs
and Ship Ancillanies, the setting upofa
Technical Development Cell and the setting
up ol & Division n the indian Staodards
Instiute for developing and laying down
appropriate standards for marine oquip-

ment
Salo of Cereals, Pulses, Oils and Oilscods
and Protein Fooda by F. C. L.

2945, SHRIP, M. MEHTA :
SHRI ARJUN SETHI

Wik the Mimster of AGRICULTURE
be pleased to sate :
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(a) whether encouraged by the success
of sale of wheat in the open market, the
Food Corporation of India is considering
opening permanent Centres for sale of other
cereals, pulses, oils, oil-seeds and protein
foods in important cities; and

(b) if so, when the final decision is
likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) and (b).
The Food Corporation of India have deci-
ded to open sale centres in 28 important
consuming cities in the country, as soon as
possible. The Sale Centre at Bombay is
already functioning. Sale Centres at
Madras and Hyderabad will be opened
shortly.

Causes of Formation of Stones in Kidneys
and Gall Bladders

2946. SHRI PAMPAN GOWDA :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether the real causes of forma-
tion of stones in kidnevs and gall bladders
are still unknown; and

'(b) if so, whether Government would
like to appoint any expert Doctor’s body
to go into the depth and find out any root
cause?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D.P. CHATTOPA-
DHYAYA} : (a). The etiology (causes) of
urolithiasis (stone in the urinary pathways)
is not clearly known and is still a matter- of
speculation, although a few definite trends
are emerging from tecent studies. With
regard to etiology of gali-bladder stones,
although the causes of the formation of
gall-stones are largely unknown, factors
like heredity (by way of fundamental dis-
turbance of cholesterol metabolism) seden-
tary habits, infectious diseases, dietary
indiscretions and pregnancy are thought to
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be of etiologic significance. Dispute the
fact that the exact reason for their forma-
tion is unknown, it is known that the chief
components of gall-stones are cholesterol,
bilirubin, biliverdin and calcium salts.

(b) The Indian Council of Medicai
Research has been taking keen interest in
the study of the problem of Urolithiasis
and a Study Group had been organised by
them in 1970 on Urolithiasis to discuss the
various aspects of the proule:n, such as the
incidence and etipathogenesis, medical and
surgical aspects as well as further lines of
research to be taken up for study, Em.
nent specialists on the subject, including
physicians, surgeons, pathologists, nutri-
tionists and biochemists, participated in the
said Study Group meeting. The Indian
Council of Medical Research have also
supported a few projects on the etiology of
gall-stones at the experimental level.

Constitution of A Single Consultative
Council on Community Development
and Panchayat Raj

2947. SHRI PAMPAN GOWDA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Union Government
have decided to amalgamate the existing
two Councils and to constitute a4 single
Consultative Council on Community Devel-
opment and Panchayati Raj; and

(b) #f so, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b). Recognising
the need for setting up a National forum
reflecting various shades of informed opi-
nion on Community Development and
Panchayati Raj and to advise Government
on suitable policies for promoting the
objectives of these programmes, two Con-
sultative Councils, one on Community
Development and the other on Panchayati
Raj, were set up in December, 1968 and
April, 1969 respectively. As the twin objec-
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tives of Community Development and Pan-
chayati Raj are closely interwoven, both
Councils had urged the need for a single
forum and their merger. Government have
accordingly amalgamated the existing two
Councils and constituted a single Consul-
tative Council on Community Development
and Panchayati Raj in December, 1971. A
copy of Government’s resolution giving the
composition of the Council and its func-
tions is laid on the Table of the House
[Placed in Library. See No. LT 1772]72).

Giris’ Education during Fourth Plan

2948. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleated to state :

(a) the steps taken to encourage girls’
education during the Fourth plan; and

(b) the progress achieved so far in this
respect ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and (b).
The Fourth Five Year Plan stated that
“Priority will be given to the expansion of
Elementary Education and emphasis will
be on the provision of facilities for back-
ward areas and communities and for girls”.
Sustained efturts to extend education
among girls have tecn made from the First
Plan pe;iod. The proportion of girl stu-
dents pcpulation increased from 259 in
195C-51 to 61% in 1969-70 in classes [ to
V. Inclasses VI to VIIL it rose from 5%
10 209% in classes IX to XI from 29 to
109%. During the Fourth Plan the enrol-
ment of girls was proposed to be increased
through the organisation of special prog-
rammes, the nature of which will vary
from State to State. In 1968-69 the enrol-
ment of girls of the age group -6-14 stood
at 44.7%. The Fourth Plan target was
559% of girls in the age group 6-14 and
46.5% had been enrolled by 1969-70,
As most States are giving due emphasis to
the expansion of girls education, it would
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not be unreasonable to expect further
improvement in this direction.

2. Girls and children of Scheduled
Castes and Scheduled Tribes constitute the
bulk non-attending school children. It
is considered necessary to provide incenti~
ves such as free text-books and stationery
in order to promote and sustain the enrol-
ment of such children. With this end in
view and also in implementation of the -
scheme of providing employment to the
educated unemployed, the Government of
India have in October, 1971 sanctioned the
employment of 30,000 teachers, supply of
free text-books and mid-day meals to
children. This programme is further expe-
cted to accelerate the increase in enrolment
of girls in schools.

3. The Department of Education bas
been operating a scheme of financial assist-
ance to voluntary educational organisa -
tions in tke country with a view to
bringing about improvement in selected
fields of education, one of which is con-
struction of hostels for girl students.
Under this scheme, assistance is given to
girls’ institutions for constructions of
libraries, laboratories and hostels; pur-
chase of furniture for libraries and labora-
tcries; purchase of books for libraries etc.
This scheme has been in operation up to
1971-72. Its continuation in 1972-73 is
under consideration.

4. Under a centrally sponsored program-
me for the welfare of Backward classes
sector provision has been made for the
construction of hostels for Scheduled Caste
and Scheduled Tribe girls. Under this
scheme, Central assistance is given to the
State Governments.. The main purpose of
this scheme is to increase the enroiment of
girls belonging to Scheduled Castes and
Scheduled Tribes in the educational insti-
tutions, so as to add to the availability of
women workers from among these commu-
nities. The provision, under this scheme,
is intended to supplement the provision
available for the scheme of hostels for
Scheduled Castes|Tribes boys and gisls
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under the State sector of the Plan. The
following important changes have been
made in the pattetn of the scheme:—

(i) Till the middie of the Fourth Plan,
the scope of the schente was limited to the
Middie and Higher Secondary stages of
education. The State Governments have
now been allowed to comstruct hostels
for Scheduled Castes and Scheduled Tribes
girls studying in colleges and Universities
as well.

(n) Hostels can now be constructed at
any place where the concerned educational
institutions are situated keeping in view
the concentration of Scheduled Castes and
Scheduled Tribes population in & parti-
cular place/area where the educational
facilities for girls are indequate

(1) Financial assistance 1s now avail-
able for construction of new hoatels as
well as expansion of the existing hostels
both in the case of Scheduled Tribes as
well as in the case of Scheduled Castes.

(iv) Financial assistance can now be
given not only for the non-recurring items
of éxpenditure hke construction/extension
of building and purchase of equipment but
for the setting up of n small hibrary also by
purchasing a few sets of text-books for the
use of the mmates of hosiel,

(v) Voluntary organisations are now
required to contribute only up to  10%, of
the total mpproved cost instead of the 25%
prescribed earfier,

The provision made in this scheme in
the Fourth Plan 1s Rs. 202 lakhs.
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Kinancial Position of Patna University

2950. SHRIRAMAVATAR SHASTRI :
Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state :

{a) whether the financial position of
the Patna University 1s very deplorable ;

(b) if so, whether the Bthar Govern-
ment and the Universitv authorities have
sought assistance from the University
Grants Comnussion to meet the
requirements of books, scientific equipments,
and buildings ; and

(c) if so, the facts thereof and the
reaction of Government thereto ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PRO. S. NURUL HASAN) : (a). Accord-
ing to the information furnished by the
State Government, Patna University is
having heavy deficits.

(b) and (c). The State Government
has not approached the Unnersity Grants
Commussion for any financial assistance,
The U.G.C. had, however, on the
recommendations of a Visiting Committee,
appointed to assess the needs of the
Unyversity, allocated funds to the extent
of Res. 110 laukhs for the period 1966-74
for various development schemes, which
include appointment of stall, construction
of buildings, purchase of books and
journals and equipments, etc. The
Commission had also allocated a special
grant of Rs, 10 lakhs to the University
on the occasion of lts Golden Jubilee,
Recently the Commission has received
proposals from the Unwersity for
asyistaiice, over and above the Fourth
Plan alocation, for construgtion of Social
Science Block and pw'chae of Library
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books for the Departments of Botany,
Chem;stry, Geography and Physics,
While the Commission has regretted its
inability to accept the proposal for
construction of Social Science Block, the
proposal for assistance for purchase of
library books is undet its consideration.

The Commssion does not give
maintenance grants to State Universities,
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(w) =fz g, oY QY foaY & a9
w1 Y AT AT ¥ wT wT Arew
fowar § 7

wfs wmwa § wow w@e (e
e fag) : (%), a9, 1970 ¥ fagre
W TrU unfaa wt of gEO &
R 9 20 v foreft & qrg o &
aod fasl G g |

(&) wdr fast & A wic g
¥ g § wrot w1 AVGS AN avey
n% faacy gwr wew 9T wEr §)

[wrarera & cwr qav) e den
LT-1773/72]

tyww, gferan & #fiw Afeat
et

2952, WMo WEAT Q™ : WT i
At TE qrA WY e w0 i
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(%) w1 ¥y gwre Qgas
fa¥r & qw &7 ¥y AWy gt Frare
Lidi \f

(=) afg g, @t feadr fear
el g, WYX 97 9T Fegar saar
qd ir, ¥

() g7 Ay & feak o
wrwtfeaa g1 ?

¥ swrea { wew Wit (sl
i fog) (7). ety ¥ faw, Y
¥ET GTETT T TH IIFA §, WIawT
TAE FIATA ¥ AGTH QgAF A 0F
Foifwe 3Q gax Y AT & fag
gieargr aTwre A fadis 1 w7
HEIAAT X TG Y |

(®) @& 30 g, Fraar wg-
arfad =3 150 e w99 )

() ag afw@war ammr 500
wfsd] § UIALT KEA owA X
sfafa, 30 aga 1 qw 1 georg
3 a1 100,000 IMqrE® FIRT HIT
geareq adqr wiagriy frar saqt &
aft g€ 6,000 syl agwrd weqray
w1 ety w30t 1

Few finar & fog wan few N
TRt

2953, w0 WwrwETR . T fireny
G gAt ST I 9 q@ g
Far Wiy e

(%) war wowre o famre wew
forer & g o worr fawrr e
v W g Wi

(w) afe g, @ wvewr forcg
wrg?
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forery, wwrer wenrr ot wepfa

wall (sfte gao gew gew) (%) ¥
wiE weara fasrardta ol &1

(=) s= adt gzany

Private Poultry Farms in Government
Colonies in New Delhi

2955 SHRI K SURYANARA-
YANA Wil the Mmister ot WORKS
AND HOUSING be pleased to state

(a) whether a number of allottees of
Quarters 1in  Government colonies Jike
Sarojim: Nagar, Laxmibal Nagar and
Netay) Nagar are running private poultry
farms m improvised huts in thenr quaiters
on the ground floor and terrace,

(b) whether such misuse of Govern-
ment accommodation, which s also
mjurtous to the health of other allottees, 18
permussible, and

(¢c) if not, the steps Goveirnment
propose to take to put an end to such
malpractices?

THE MINISTFR OF STATE IN THD
MINISTRY OF WORKS AND HOUS-
ING (SHR1 1 K. GUJRAL) (a) Yes,
some cases have come to notice

(b) and (c) According to the existing
orders, there 1s no ban on keeping of
poultry by sllottees of general pool
accommodation provided they abwde by
municipal regulations on the subject,
However, action 13 taken against ailottecs
for putting up unauthorised structures m
their premises.

e Aitfeaw wyfraw §
g Wiy
2956, Wt pew W wEEE ¢

wqy fwfior oty wrerw wolt wy i
) gy s B
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(%) wagy wmw Age Amfaw
wgfoan § aw are sge woifa §
frer g ¥ €aw &1 s frar sy

-

(@) w93 & @vg ¥ uq a% @R
ST ATH qTH {9 WY wwifAa qvAr
N wima feadt & 6l

(1) #3 &1 astdqm sfaw
swifaa <@¥ 9T gw feaar saw g

" T@ 9T mgAwa: fegar aifaw
sg gar g ?

fawiar wiv wrarg Ay § o
et (st wrfo ¥o gwTre )
(%). warge safg 11-1-1971 =
qu@ &1 F@, falsr aar wqw &
wevafaa &1 o) o fineg wo fafa &
qgRra A9 w1 gAr fear @ @

(/) 1,11,664 wqu Y arva w0
22,233 festgrw gI@ &1 &7 qar
fag zfveas wrga  mdRgw g
fages fag ag 768 g fadoe &
waiw fEar war §

() w3 adt® g (1971-
71 aay 1971-72) 27,753 waq =&
w#rx = feg m -

(i) 1-4-70 & 11-1-71
a% % & govafag
watfr ax 26,104 o

(ii) 12-1-71 @
31-3.72 @% dw
ITETYT & GG
mife @t

1,649 %o
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afrsy ¥ da Ivev@r & wgtew/
qOAE 9T & AW @¥ 9
qrAAT

qeq 93w g {5 asw & wiw
STt & aewrd W i
wr

2957, »t FEW WY wEAIT : wWQq1
wfw 7o ag qav o w0 5

(%) weq sz araq A faded qew
¥ fraa ats g7 a1 @ AwT € g
%X ag att 5y &7 75 9,

(@) sudsa am & fFad ww A
gfe & @ ¥ § AR af swm am
R YA awg 7F A gL & gk
1 FLQW ¢; WX

(1) ¥ am & qft wa aw @A
1 gragAr §?

gfe weaem § wow wel (o
¥ fag) : (%) w7 wqT FWwA
ag 1972-73 & fag 77 wdf g
qar 32wl grer o goerd & fag
femr § sIX 3a%t ag @ woEa,
1971 & &% w§ ¥ |

(@) dar fr oge ar wr §
fadelt oge #1 wramawar & awaew A
wey sAw goere afga fafas asw
FET T WOy I FATAT G0 B
wada ar we qafagl ¥ greq faded
ogel & wrdza & any fae fen
srgm . 6 197273 & ot uw
aw By wdwe & g wg fakad
ay s o g €
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() @ e &Y 9O W 9T
we g e o qt & grg-arg fawr
foar @ wrig ad 197273 %
AQue fa2et ogel st ade & fag
I fFg Wr @ @ SR Asy R N
v 9O #311 & fag wawm frg
ol

Unqualified Medical Practitioners

2958 SHRI S A MURUGANAN-
THAM . Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state

(a) whether the Centre had asked for
States” comments on the proposal to
recogmise and enhst the wunqualified
medical practitioners who have been
practising medicine for over ten years,

(b) ifso, the comments recetved from
the State, and

(c) the final decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF D P CHATIOPA-
DHYAYA): (a) Yes

(b) A statement is attached

(¢) The question of enlistment of
unqualified medical practitioners will be
considered at the next meeting of the
Central Council of Health to be held
later this year

Statement

The replies of the State Governments/
Union Territories have been tabulated

hereunder :—

1. State Governments] Haryada,
Umnion Territories Maharashtrs,
who have agreed Gujarat, Goa,
to the proposal. Daorin & Diu,

Dadra & Nagar

HaveH,

APRIL 17, 1072
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Chandigarh,
Laccadive,
Minicoy &
Ammdivi
Islands,

2. State Governments/  Punjab, Kerala

Unlon Territories Orissa

who have agreed Rajasthan

to the proposal Uttar Pradesh

subject to certamn Delhi, Tripura,

conditjons,

3 State Governments/ Mysore

Union Territories West Bengal

who are not in Andhra Pradesh

favour of the Tamil Nadu

proposal Jammu &
Kashmr
Pondicherry
Andaman &
Nicobar
Islands.,

4 State Governments Meghalaya

who have stated Himachal

that they have no Pradesh

comments to Nagaland

offer, Mampur,

Note Replies from remaining States and
Union Territories have not been
received,

Pilot Projects for Family Plasning

2959 SHRI S. A. MURUGANAN.
THAM: Will the Miuster of HEALTH
AND FAMILY PLANNING be pleased to
state !

{a) whether the Indian Assembly of
Youth had launched pilot projects for
family planning education for youth in
Haryana and Orissa in 1969;

(b) ifso, the hctual progress made by
these projects;
() the tgtal estimated expenditare of

these projects; and the expenditure so far
incurred; and
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(d) how these projects are financed?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATIO-
PADHYAYA) : (a) to (d) The information
is being collected and will be laid on the
Table of the Sabha.

Medical and Hospital Facilities in
the Country

2960. SHRI RAJDEO SINGH: Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether over eight million people
i India constitute the number of those
who are sick enough to need medical atten-
tion on any single day;

(b) if so, whether hospital facilities
are available only for a quarter of a
million; and

(c) whether Government are prepared
to proceed in a big way to offer medical
facilities to make up this shortage of
hospitals?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF, D. P. CHATTO-
PADHYAYA) : (a) Exact figures are not
available, However, the Sample Surveys
conducted in Rural areas during the year
1955 to 1958 indicated that 6-11% of
population suffers from acute, chronic or
mild form of sickness at any given time.
No data is available for urban population.

(b) It is estimated that there are about
2,69,000 hospital beds which gives bed
popylation ratio of approximate 0.49 beds
pet thousand populstion.  Thus, more
than & quarter million patient are treated
indoor patient and many more throvgh
the O, P, D. Services.

(©) This tas been enpaging the atten.
tion of Government and bods have besn

CHAITRA 28, 1894 (S4KA)
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increased every within the limited financial
resources. 'The target for the Fourth Plan
is 2,81,600 beds as against the availability
of 2,55,700 beds at the begining of the
Fourth Plan.

Research on Population Growth Rate

2961, SHRI RAJDEO SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether a recent Soviet Research
on the population rate growth indicates
that the growth rate of world population
will begin to slow down after reaching a
peak in 1975; and

(b) if so, how near our scientists are
to the result of the said research?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTO-
PADHYAYA) : (8) and (b) The Russian
Demographer Dr. Boyarsky in his paper to
the World Population Conference in 1965,
(which was later revised 1n 1969) stratified
the countries of the world into the follow-
ing 12 groups after taking into account the
socio-economic systems obtaming in the
countries and their level of development ;
(1) U. 8. S. R, (2) The European Socialist
countries; (3) China and other sociaiist
countries in Asia (4) The European
Capitalistic countries (5) The U.S.A.
and Caoada (6) Japan (7) Arab Middle
East, Turkey, Iran, Afghanistan (8) India
(9) The rest of the Asian countries (10) The
rest of the African countries (11) The rest
of the American countries (Cuba is not
singled out because of its small population)
(12) Australia and Oceania,

Dr. Boyarsky made
assumptions :-

the foliowing

1. The developing countries will go
over to the group of developed countries
in dae course.
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2 Assuming the total numbar of
births as constant for a long time and
migration as negligible, population depends
on length of life only, as seen from the
theory of stationary population. The
transition from low survivorship function
10 high survivorship function will take 80
years to be completed.

3. Fertility and soeio-economic factors
vary together, Based on the above assump-
tions and the demographic situation
obtaining m the 12 stiata, be projected the
population upto the year 2000. He thus
estimated that the total population of the
world would range from 4200 to 5000 mullion
in 2000, In 1969 he revised the range of
these figures from 4000 to 6000 million.
The United Nations have on the other
hand, shown projections ranging from
4900 million to 6900 million.

It may be noted here that cxcept for
the second assumption the others could not
be verified by him. For adjusting the
projections for non-stationarity he used
arbitrary figures based on his own
judgement. This method of projection by
stratification into broad homogeneous
areas is not new but the assumptions of
Dr. Boyarsky are different.

1t will not be correct to wnfer from the
paper that the growth rate of the world
population will begin to slow down after
reaching a peak in 1975: but as a result of
the various assumptions for the population
growth of the stratd made by him, tl'xe
projected population may slow down i
1980s. According to the projections made
by Indian Demogtaphers the population
of India is likely to be higher than the
figure projected by Dr. Boyarsky.

Research in Controiling Growth of
Forests

2962, SHRI RAJDEO SINGH : will
the Minister of AGRICULTURE be

p]ea”d to state ©
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(a) whether Government are aware
that researcher Valentin Nesterov of

Timiryazev Agricultural Academy has had
considerable success over many years
in using computersito predict and then to
control the growth of free population in
Soviet forests; and

(b) if so, how near our scientists are
to utilise the result of this research ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICLUTURE (PRO¥.
SHER SINGH) : (a) Information with
particular reference to the research under-
taken by Valentin Nesterov of Timiryazev
Agricultural Academy is not avialable.
However computers are being utilised to
predict growth statistics of tree population
in the forests of our country.

{b) Situation obtaming in India due
to climate, geography and type of the
Torest is, however, different and any
Russian solution may not necessaply be
applicable to Indian forests.

Small and Marginal Farmers Development
Agency in Eastern U.P.

2063. SHRI RAJDEO SINGH :
Will the Mmister of AGRICULTURE
be pleased to state :

(a) whether densely populated regions
in the country have large number of Small
and Marginal Farmers  Agricultural
Labourers;

(b) whether the two centrally sponsore
ed schemes, S.F.D.A, and M,F.A'L,
which have 46 and 41 pilot projects,
have been properly distributed; and

(¢) whether jn any of the 15 eastern
districts of Uttar Prades whic have the
highest density of population, any of the
two kinds, of projects is located 1f so, the
main features shereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) (a) :and
(b) A statement showing the distribu-
tion of population, density per square
kilometre, number of agricultural labourers
and number of holding upto 7.5 acres and
the number of SFDA/MFAL agencies is
laid on the table of the House [ Placed
inlibrary. see No.LT—1774 172]

In the guidelines issued to the State
Governments for selection of areas for
the pilot projects, concentration of
and marginal farmers and agricultural
labourers was one factor to be taken
into aecount. The projcet areas were
selected on the basis of recommendations
of the state Gonernments.

(c) An SFDA project 1s in operation
Pratapgarh and an MFAL project in
Ballia District of Uttar Pradesh. The
salient features of these two projects are
given 1n the s:atement.

Root Cause of Cancer in the Country

2964. SHRI G. Y. KRISHNAN
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state @

(a) whether Government propose to
find out the root cause of Cancer in the
country; and

(b) if so, the main features of the
scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D, P. CHATTO-
PADHYAYA () and (b). The
ultimate aim of all medical research
incjuding research on cancer is to seek
the cause of discase process so that the
disease could be prevented, controfled
or cured. The Central Government
hisve not formulated any specific schems to
dnfi ot the 700t cause of canoer, but {s
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financing various Cancer Clinics/Reasearch
Centres in the country for research in
Cancer. Central Government is  also
financing  various  Cancer  research
projects undertaken by the Indian Council
of Medical Research. It is also proposed
to develop some of the existing Cancer
Institutions in the country into Regional
Cancer Centres which shall have
inter alia the function of carrying research
work 1n Cancer in the region.

Correspondence Courses at Degree

Level
2965. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EDUCATION AND SOCIAL

WELFARE be pleased to state :

(a) the names of Universities allowed
to eonduct Correspondence Courses upto
the Degree level;

(b) whether there is any  scheme
under which this permission is given by
the University Grants Commission; and

(c) the media in which the Correspon-
dence Courses are allowed by those
Unaversities ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to (¢).
A University can start correspondence
Coutses on its own, However, universiteis
secking financial assistance from the
University Grants Commission for running
such courses need Commission’s approval.
For this purpose the Commission
provides financial assistance subject toa
ceiling of Rs. 5.00 akhs for a period o
four years.

A statement containing a list of the
Universities which have started Correspon-
dence Courses so far along with the
media of instruction/examisationadinwed
is attached,



2, Himachal Pradesh*

Rajasthan
4 Punjabi

5 Mysore

6 Moerut
7 Madurai
8. Bombay

9 Panjab

B Sc (Gen.) Group A
B Com.

Pre University
BA,B Ed
MA M Ed

B Com

Pre University
BA

Punjab Pravishika
S1an1

Pre University
BA

BA.

B.A

Intermediate (Arts)
Intermediate (Commerce)

Pre University
B A,
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Statement
Name of the Courses Medium of
University Offered instruction/
exantination
1 2 3
1. Delhi B A (Pass) English and Hmd:

English and Hindi

Hind
Punjabi and English

English and Kanna

English and Hind«
English and Tamil
English

Hindi, English and
Punjabt

*The University started correspondence courses on
approached the Commussion for financial assistance

its own It has now

Note : A proposal from Andhra Pradesh University to start correspondence courses in
B A and B. Com through the media of English and Telugu, has been approved by

the University Grants Commission

from 1972-78

HUAT-WOTHT TYE W W -
"y difer woar

2966, ¥ro AEWATCT  qhEW :
war wvugw st afenge wft oy ward

& o wia b :

(%) e i oy avear & s

The University proposes to start the courses

ag, Ava aar F@roare § Iy feord

gfera aqr ¥ar & §w wdd §,

(@) war owx A @A A W
e #1 qfer & e §,

(w) wt g oty eqrl ¥ qered

ot wys WY, W Ay wowr Y
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et §, wn aw ety qawnt e
aff fioar war §; et

(%) g3® gro fedt wri €
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dadia wR aqr Aagw s
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F vy ¥ afva adr g€ &

(7) wesl Y usfia ot &
Y ¥ qifgq 57 & fag  freafafaa
salfear faatfea &1 af § :—

(1) o 3w & sfan i< war€
TR e aoTd AT =i,

(2) w7 fadst Tt & faend
gt At snfee,
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arna aqy wrdy fewre fae
famw gret wsw adw W
faar war xwxm/faela

wgrmt

2967. o ATHIMTMATT TUEA
Fut1 frmfw ot wam 74 a8 @A
T w97 3 fr -

(%) #av ag av & fr mare 790
an g farrm faw fom 7 qer g2
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EL fawa & o oore
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2. fa¥ g = 135
3. wegR Wy A 153
4. 399 Q17 I 16
5 gwm 301
6. fadar 1
M 652

wife gere Ana gra wa b
THQT AW T et gearws Fel o §
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Noa-Availability of Medicines 1a Hospitals
of Delbi

“2969. SHRI R. S. PANDEY: : Will the
. -Minister of HEALTH AND FAMILY
. PLANNING be pleased to state &

(a) whether patients in Hospitals in
" "Peihi continue to experience difficulty due

. tonoumnabnm of medicines reqwred-

m tbell‘ “mmeﬂt ’

m ‘whether Gomnmmt havc ﬂnulued

‘ mimm ‘of thé” proposal’ o -open .
2 whm shops inside the: ho-pitm'»

AFRIL 17. W?z

(SHRI 1. K GUJRAL)
_ Electric “installations .. exist
- servatts quarters

Wrma Anmm

'!‘HB NﬂN!S’I’EROF STATE w '!‘HE
MINISTRY OF HEALTH AND PAMIL?; :
PLANNING - (PROF.D. P, CHATTO?A- :
DHYAYA) : (a) to (c). Awucimns the’
difficuities of

Drug shops inside the two Centrally run _
hospitals, namely Willingdon Hospital and
Safdarjang Hospital, bave been opened -
for .the benefit. of the pmenu._ The
question of starting a retail shop in the
premises of Lady Harding Hospital was
considered and negotiations conducted
with the Super Bazar authorities. They
did not agree for the reason that they
had already opened a branch in the
Willingdon Hospital premises and that it
would not be feasible from commercial
point of view to open another branch near
abouts.

The Irwin Hospital already has a brauch
of the Super Bazar in their premises whiere
drugs and medicines are available.

Provision of A.C. Conuections in Servants
Quarters of M.Ps' Bungalows in
New Delhi

2970, SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of WORKS
AND HOUSING be pleased . to state :

(a) whether A.C. connections have
not been provided in certain Servant
Quarters attached to M.Ps. Bungalows
in Windsor Place and Ferozeshah Rond

.and

¢(b) if so, the time by which it is Jlkely :

" to be prov:dad 'l

' THE MINISTER OF sm'ra N 'me
MINISTRY-OF WORKS AND HOUSING
(@) .and (b):
in ll,l the

atuchod
bungalows. ~In case. -any. ¢
lwvc noz mum ehetrie

‘the patients dua to . -
aon-avallability of medicines, Super. Buar- )
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Electric Connection In Servants Quarters
of M.Ps. Bangalows

2971. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of WORKS
AND HOUSING be pleased to state :

(a) whether in the two servant quarters
attached to Bungalows allotted to M, Ps.
now electric connection is given only mn
one quarter and the other has togo
without any connection ; and

(b) if so, whether instruction will be
given, to give electricity connections on
deposit of necessary amount etc, ?

THE MINIS1ER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI LK. GUJRAL) . (a) All the
servants’ quarters, attached to Bungalows
allotted to M.Ps., have been electrified.
However, in some bungalows, electric
connections have been removed from some
servants’ quarters at the instance of the
allottees.

(b) The servants’ quarters disconnected
at the instance of the allottees can be
re-connected when required by the
allottees.

Shipping Tralning Centre at Calcutta

2972, SHRI NAWAL KISHORE
SHARMA : Will the Minister of SHIP-
PING AND TRANSPORT be pleased to
state @

(s) whether the Government of India
have set up a Shipping Training Centre at
Calcutta;

{b) ifso, the broad out lines of the
tramning {0 be imparted at the Centre;

(s) whether this Centye imparts train-
ing to Indian personnel only or foreign
students will glso be admitted at the Centre
and

CHAITRA 28, 1854 (SAKA)
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{d) whether there is any proposal to
sot up other Centres in the Country and
if s0, the main features thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RA) BAHADUR):
(a) Presumably the Hon'ble Member is
referring to the Directorate of Marine Engi-
neering Training and the Ratings Training
Ship ‘BHADRA' which are functioning at
Calcutta,

(b) The Directorate of Marine Engi-
neeitng  Trawning provide facilities for
training in Marine Engineering. The an-
nual intake 15 100 candidates and the dura-
tion of the course 1s four yzars.

The Ratings Training ship ‘BHADRA’
prepares young men for service as sea-men
in the Merchant Navy., The duration of
the course is six months.

(¢) So far no foreign students have
been admitted.

(d) There are already the following
training institutions at other places :—

(1) Training Ship ‘Rajendra’ (earlier
known as T. S. Dufferin}, Bombay.
It provides training facilities to
candidates taking up career as offi-
cers in the Deck Department of the
Merchant Navy.

(2) Lal Bahadur Shastri Nautical and
Engineering College, Bombay.

It provides post-sea advanced tech-
nical instructions for Merchant
Navy Officers preparing for profes-
sional examinations.

(3) Ratings Training Ship ‘MEKHALA'
¥ ishakhapainam,

(4) Ratings Training Establishment
‘\NAULAKSHI', Navigkhi (Gujarat).
The institutions at (3) and (4) pro-
vide truining to young men for
service as searnen in the Merchant
Navy.
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There 18 also a proposal to setupa
Merchant Navy Training Academy in Goa
which will ympart combined traimng for
one year to the candidates seekmg admi-
ssion to the Tramng Ship ‘RAJENDRA’
and the Directorate of Marine Engineermg
Training.

Black-Marketing of Urea in West Bengal

2973. SHR! JYOTIRMOY BOSU
Will the Minister of AGRICULTURLE be
pleased to state

(a) whether his attention has been
drawn to the large stale black matheting 1n
Urea 1n West Bengal, particularly in South
24 Parganas and

(b) 1f so, steps, 1f any bemy taken In
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHFB P SHINDE) (a) A few
cases of dishonest traders taking advantage
of relative shortage of fertilisers, particu
larly urea, during the last few months and
ndulging 1 blackmarketing in West Bengal
State, including South 24 Parganas District,
have been reported.

(b) The State Government who are
responsible for distnbution of fertilisers 1n
the State have moved about 12,000 tonnes
of urea to scarcity areas ihcluding South 24
Parganas District  They have also made
arrangements to procure additional supplies
of uyrea from sources outside the State The
State Government have also launched cri-
mmal prosecution against 36 offenders 1n
the State including of the South 24 Par-
ganas as a detérrent measure against ten-
dencies for sale at prices exceeding the
statufory maxmum,

Arrangement for Farmers at Krishi Mela
at Pam, New Dethi

2974, SHRI FRABHUDAS PATEL:
Will the Minister of AGRICULTURE be
pleased to state
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(@) whether Rabi Knshi Vigyan Mela
was held as the Indjan Agricultural Rese-
arch Institute at Pusa, New Delln,

(b} whether Government had made
arrangements for farmers all over the coun-
try to visit the Institute, and

(c) if 80, number of farmers who wvisi-
ted the Institutc Mela?

THE MINISTER OF STATE IN TH¥
MINISTRY OF AGRICULTURE (SHRI
ANNASAHI B P SHINDL) (a) The Rab:
Kisln Vigyan Mela was organised at the
Indian Agricultural Research Institute, New
Dethi 12 fiom 15th to 17th March 1972
The Mela was alvo hept open on the fore
noon of 18th March 1972 for the Members
of Parliament

(b} With a view that the farmers and
other visitors nterested tn Agriculture
could take maximum advantage of the
Kashi Vigyan Mela, all efforts were made
to publicise through different media the
hwghlights of the Mela well in advance,
Circular letters were sent to the following
Institutions/Departments with a request to
publicise the same in their respective States
and Institutions

I Vwe-Chancellors of Agricultural

Umiversities

2. Drrectors of Extension, Agricultural
Unaiversities

3 Directors of State Departments of
Agriculture.

4  Directors of Extension, State Dep
artments of Agriculture.

5. Principals of farmers Training

Centres,

6  Principals of Gram Sevak Trainmng
Centres

7 Principals of Gram Sevila Training
Centres

8 Deans/Principals of Agricultural
Colleges and Unsversities

9. Director, Education, Deliu  Adnvia-
¥ ration
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10. Principals of Higher Secondary
Schools, Dethi Territory.

1. Headmasters of Middie and Primary
Schools of Delhi Tesritory.

12, Registrar, Delhi University.

13. Principals of Public Schools of Delhi
Territory.

Further, advertisements were inserted
in the following newspapers giving the
main highlights of the Krishi Vigyan Mela
for the information of the farmers all over
the country :

1. Hindustan (Hind))

2. Hindustan (English)

Nav Bharat Times.

4. Milap.

5. Indian Express,

6. Times of India.

Patriot.

In addition, the Kvishi Vigyan Mela
programmes were also covered by the All
India Radio and Television (Delthi Terri-
tory).

(c) Approximately 9,000—10,000 farmers
visited the Mela.

Uniform Procurement Prices of Whesat as

Recommended by Agricultaral Prices
Commission

2975. SHRI NIHAR LASKAR :
SHRI B. K. DASCHOW-
DHURY:

Will the Minister of AGRICULTURE
be pleased 10 state :

{a) whether the Agricultural Prices
Commission has recommended uniform

Procurement prices of wheat for all the
States for the rabi crop ; if so, the price
fixed by the Commission;

(b) the reasons for fixing the same
price for aH the States; and

{c) what is the basis for fixing the price
of whem?

CHATITRA 18, 1894 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : () The
Agricultural Prices Commission do not fix
procurement prices but only recommend
procurement prices for the consideration of
Government. They have recommended
that the procurement prices of wheat be
fixed uniformly for ail the States at Rs. 65/-
per quintal for the indigenous red variety
and at Rs. 72/- per quital for the indigenous
common white and different mexican varie-
ties, for the marketing season 1972.73,

(b) Fixing of uniform procurement
and issue prices helps in reducing inter-
State disparities in open market prices.

(¢) While recommending the procure-
ment prices, the Commission have kept in
view (i) the demand for wheat at current
prices being lower than its supply, (il) dig-
appearance of the cushion hitherto avail.
able in the lower economic cost of imported
wheat for subsidising the distribution of
domestic wheat and (iii) the mounting
stocks of the cereals.

Procedure for Conversion of Milk fato an
Alcoholic Beverage in Natioual Dairy
Research Institute, Karnal

SHRI NIHAR LASKAR :
SHRIMATI SAVITRISHYAM :

2976.

Will the Minister of AGRICULTURE
be pleased to state :

(») whether the National Dairy Re-.
search Institute, Karnal has been success-
ful to standardise the procedures of conver-
ting milk into an aicoholic beverage;

(b) if so, the main features thereof;
and

(¢) whether the National Lairy Re-
search Institute is working out the econo-
mics of the whey into wine experiment as
also the possibility of producing ltong
commercial wale and how far they have
been successful in thig direction?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE FPROF
SHER SINGH) * (a} It i presumed that
the Hon'ble Member would like to know
whether the National Dairy Research Ins-
titute, Karnal has been successful to stan
dardise procedures of preparing an alco-
holic. beverage from whey, a by-product in
the manufacture of cheese and paneer, and
not from milk directly.

The National Dairy Research Insuitute
has been successful in preparing an alco-
holic beverage containing about 129 alco-
holic by fermentation ol whey, a by product
in the manufacture of cheese and paneer,
using yeast

{b) The fat 1s separated from whey (0
bring down its fat contenttoa Jevel less
than 0 05 per cent and the pH 15 adjusted
with cjtric acidto3 S The hquid 1s then
steamed for half an hour n a double jacke
ted steam chest  After coohing, 100 ppm
of 802 m the form of sodium meta bisul-
phute 15 added as a preservative Thessolu-
tion of stored overnight n a cold room
(5-10°C).

Cane sugar s then added, depending
upon the desired percentage of alcohol requi=
red m the product. Raisins are added to
the juice to impart the desired flavour. The
preparition is then inoculated with an active
culture of yeast at 4% level

During fesmentation, whey 15 agatated
at frequent intervais for the first half an
hour and then allowed to stand for the
semainimg pered of fermentation The
¢lear iquid 1s then transferred mnto another
vessel and stored for maturation at about
25°C  Caramalised sugar syrup 15 then
added to the matured fermented product so
43 to give the deswred colour  The final
product contams about 129, aleohol

(¢} The economics of conversion of
whey into alooholic beverage hes béen
worked out on a small séale production of
45 Hires bawch in a labotatory, and Is giverr
below b
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Rs P
Cost of Material 2320
Cost of botties and corks 18.70
Processing cost 620
Labour cost 20 00
Over-all waste 270
Capatal cost (Approximate 600

tnterest on capital and depreer-
ation of equipment)

Total Cost

Cost per bottle (750 m}
capacity)= Rs 250

76.80

- Since the Institute 1s 4 research «institu
ticn  the production of alcohohc beverage
on a commercial scale has not been taken
up

Statement of UG C  Charmas Re
garding Contact between Students and
Teachers

2977, SHRI NiHAR LASKAR ‘ Wil
the Mininter of EDUCATION AND
SOCIAL WELFARE be pleased to state

(a) whether attention of Government
has been invited to the statement made by
the Chairman of the University Grants
Commission that the ills that Universities
suffer from, can be traced to the latk of
contact between students and teachers; and

(b) 1f 50, the reactign of Government
thereto ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF § NURUL HASAN) (a)and (b).
The Chairman, University Grants Commi-
ss10n, 1 a recent press interview, in answer
10 & questioh about major problemns)difd.
cultses faced by educational mstitutions in
the country said inter alla that most of
difficulties were due to too farge an enspl-
ment and a very rapid rate of growth and
that in thes situation, thede could be little
effective contucts between studemts sind
thachers  Alcording to  him 'resomees
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aveilable {0 ugiversitees, 2s also organisa~
tionol set-up, are grossly inadequate to
deal with the hoge enrolments and the
wunperative needs of educational reform
and development

The Government generally agrees with
‘the observations made by the Chairman
Unjversity CGrants Commission  Within
the limited resources, every effort 1s being
made to provide funds for development ot
higher e¢ducation The recommendations
made by the Gajendragadkar Commuttee
on Governance of Universities’ 1egarding
organssational set up of the universities,
participation of students 1n university
affans establishment of Students Councy's
and Joint Teocher Students ¢ ommittees
elc are also being taken 1nto considerd-
tion while formulating legislative proposals
for the Central Unnersities.

LIC's New Housing Scheme

2978 SHRINIHAR LASKAR.
SHRI MUHAMMED SHERIFF *

Will the Mmister of WORKS AND
HOUSING be pleased to state

(8) whether the Life Insurance Corpo-
ration of India has submitted for sanction
of new housing scheme for construction of
townships and make the houses busit
avartable to the insured on the hines of the
“‘own your House" scherne,

(b; if50, the reaction of Government
thereto, and

{¢) the steps bemg taken towards hous
ing problem in Delhi 2

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI 1, X GUIRAL) (8) No Sir.
The Life Insurance Corporation of India
15 annutonomous body. Its investmient
dods ot require sanction df the Gowverns
ment. '

(b) Does not arme
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(c} With a view to sasing housing shot-
tage in Delln, the Delhi Admirwtration axe
operating the three social housing schemes
of the Ministry ot Works and Housing viz
(1) the Low Income Group Housing
Scheme, (it) the Middle Income Group
Housing Scheme and (1) the Village
Housing Projects Scheme and  are provid-
ing loan facilities to the eligible persons for
the construction of ther houses The
Delhi Development Authority 1s also
likely to incur an expendityre of Rs 22 4%
crores during 1972.73 and Rs. 26 53 crores
during 1973.74 outside the Plan on constru-
ction of about 10000 houscs each year
Apart from this, the Lifc Tnsurance Corpo-
ratton of India s contemplanng the
construction af a township at Shetkh Saras
at Delhi, adjacent to Malaviya Nagar and
18 ncgotiating with the Delht Development
Authority fo: the purchase of 46 1 acres of
land,

Steps for Increase in Food Production due
to Reguirement of Bangla Desh aud Refu-
gees therefrom

2979 SHRI CHINTAMANI PANI-
GRAHI Wil the Minister of AGRICUL-
TURE be pleased to state

(a) whether Government have drawn up
an emergency food production programme
keeping 1n view the requirements of Bangla
Desh and the refugees from that country,
and

(b) 1f so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURL (SHRI
ANNASAHKB P. SHINDE) ' (a) Yes, Sir,

(b) Information regardmg increase i
production as result of the various emerge-
ncy food production prograninies has not
yet become available

Cultural Agreement between Inata ané
Poland t

2960 SHRI ' CHINTAMANI PANI.
GRAHI
SHRI P. M MEHTA
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Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
siate :

(a) whether any cultural agreement was
recently signed between India and Poland;
and

(b) if so, the broad outlines ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTJURE
(PROF. S NURUL HASAN) . (a) No
Cultural Agreement was sigoed, but a
Programme of cultural and scientfic
co-operation was signed between India
and Poland on the 7th February, 1972.
This is the fourth Cultural Fxchange
Programme with Poland.

(b) The Programme envisages coopera-
tion and exchanges in the fields of educa-
tion, science and technology; art and cultu-
re; health and sports; press, films, radio and
Television, and some miscellaneous items
through visits of scholars, scientists, techni-
cslexperts, writers, artists; exchange of exhi-~
bitions, art ensembles, radio programmes,
publications; grant of scholarships, etc, etc.

Awmount for National Highways ia Orissa

2981, SHRI P. GANGADEB : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) the total amount of Cennral Grant
sanctioped for National Highway Roads
in Orissa during the last three years;

(b) the amount sanctioned for each
road in the State; and

{¢) the amount spent for each of the
roads so far ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RA! BAHADUR) :
() to () . A statement is laid on the Table
of the House, (Placed in Library. See No.
1.T~-1775(72],
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Shyama Prasad  Mulisrjes Perk,
Delbi

2982, SHRI P, GANGADEB : Wiil
the Minuster of HEALTH AND FAMILY
PLANNING be plcased to refer to the
reply given to Unstarred Question Nos.
4544 and 4545 on the 31st August, 1970
and state.

(a) the reasons why the residents of
Shyama Prasad Mukerjee Park Colony
have been asked to bear the cost of deficie-
nces in the services in the portion of the
Colony, where building activity has been
allowed, when the enure cost ol develop-
ment charges has aiready been paid to the
coloniser concerned by them,

(b) whether this protracted action on
the part of the Municipal Corporation of
Dethi has deprived the residents of basic
civil amenities; and

(c) if so, what steps Government pro-
pose to take to ensure that cival amenities
are provided to the residents of this colony
immediately ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF, D. P. CHATTOPA-
DHYAYA). (a) to (c). The required infor-
mation 18 being collected from the concer-
ned authorities and will be laid on the
Table of the Babha shortly,

Development of National Highways in
the Country

2983. SHRI INDRAJIT GUPTA : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state ;

(a) the progress so far achieved in deves
loping the National Highways in the
country:

(b) the expenditure incurred in this
regard  during the last three yomrs:
and
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(c) how long it will take to complete
the work on the National Highways ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) The total outlay on the development of
National Highways from the 1st April, 1947
when the Government of India assumed
responsibility for the development and
mamtenance of certain roads classified as
National Highways upto 3ist March, 1972
(including final allotment for 1971-72) was
of the order of Rs. 308 crores. In physical
terms, the progress made during the period
(based on anticipated achievement during
1971-72) was as under :—

(i) New construction {missing
road links byepasses,

diversions etc.) .» 3387 KM
(i1) Major Bridges .. 185 Nos.
(1ii) Improvement of low

grade surfaced

sections, 18,000 KM
(iv) Widening of single-

lage sections to double-

lane carriageway. .+ 8,800 KM

The Fourth Plan also includes 8 provi-
sion of Rs, 15 crores for making new addi-
tions to the existing National Highway
Bysiem, Against this provision, roads of
a total length of 4891 Kms, were added to
this system during 1971-72. These roads
will be developed 3o as to bring them to
N. H. stundard in due course.

(b) Rs.74.13 crores (including final
uliotment for 1971-72).

(c) The development of National High-
ways is a contimuous process and the
schemes are formuiated and taken up for
execution in accordance with the require-
ments of traffic from time to tme.

Radical Reforms in Usiversities

o4, SHRI MUHAMMED SHERIFF:
Wil the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to stite :
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(@) whether recently some radigal; ro-
forms were suggested by the C
University Grants Commission 4p, the
Universities;

(b) if 80, the gist thereof; and

(c) the reaction of Government there.
to ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. NURUL HASAN) : (a) and(b).
During the course of Motilal Nehru Memo-
rial Lecture on “Some Aspects of Educa-
tion™ delivered on 28th February, 1972 at
Hyderabad, the Chairman, University
Grants Commussion suggested certain re~
forms in higher education Relevant ex-
tracts from the lecture are laid on the
Table of the House.  [Placed in Library.
See No. LT—1776/72}

(c) These suggestions were made by the
Charrman in his personal capacity. How-
ever, the University Grants Commission
are being requested to examine these and
communicate their views therecon to the
Government for its consideration.

Bxchaoge of Scholars among Students
of Jawaharial Nehru University, Univer-
sity of Tokyo and Waseda University

2985. SHRI MUHAMMED SHERIFF :

SHRI B. K. DAS-
CHOWDHURY :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) whether aoy talks have been
held on the posssbilities of exchange of
seholars betwoen the Vice-Chancellor
of Jawaharlal Nehro University and the
Presidents of National University of Tokyo
and Waseda University in Tokye on 2ist
March, 1972; and

(b) if so, the gist of the tatks held ?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
{PROF. S. NURUL HASAN): () and (b).
The Vice-Chancellor of the Jawaharlal
Nehru University was in Tokyo in March
1972 leading the Indian Delegation to the
regional meeting of Asian National
Commussions of UNESCO. He took the
opportunity of calling on the Presidents
of Tokyo and Waseda Universities.

In the course of the talks, the desira-
bility of exchange of scholars and teachers
between Jawaharlal Nehru University and
the two Japanese Universities was discussed
in general terms No concrete proposals
were, however, made

Proiferation of Agricaltural
Universities

2086. SHR1 MUHAMMED SHERIF¥:
Will the Miaster of AGRICULTURE
be pleased to state *

(a) whether Government have con-
sidered the proliferation of Agricultural
Universities turning out Graduates, who
are largely unemployed; and

(b) if 50, the result thereof and the
steps taken by Government in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY QOF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) : (a)
There has been no undue proliferation of
Agricultural  Unpversities  beyond the
nationsl polity to have at least one such
University in each State. According to the
national policy, 17 Agricultural Umiver.
sities including the Agricultural Complex
of the H.P. University have been
established in 16 States, Multiplication of
agricuitural colleges under these Univer~
gities is wot being encouraged atall. In
fact most of these colleges which were
earlier afilinted to waribus traditronal
universities in the State have now been
brought under the unified control of
Agricultura) Universities in the States
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which have been able to regulate
admissions so as to avoid problems of
unemployment,

(b) Does dot arise.
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Admission to Aywmrvedic Graduates for
MDD, and M.S, Courses

2989. SHRI MULKI RAJ SAINI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) whether  Ayurvedic Iutegrated
graduates with a five year degree from any
University, where both Indian Medicine
and Modern Medicme are taught, are
eligible for admission in the Post-Graduate
Colleges of Modern Medicine for M.D and
M.S.; and

(b) if so, the main conditions of
eligibility ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P CHATTOPA.
DHYAYA)* (a) No.

(b) Does not arise.
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Tocrease iu Price of Miik Suppiied by
D.M.S,

2091. SHRI T. BALAKRISHNIAR :
Will the Minister of AGRICULTURE
be pleased to state :
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() whether Government propose to
increase the price of milk supplied by Dethi
Milk Scheme; and

(b) if so, the amount of increase for each
bottle and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No.

(b) Does not arise.

Low Cost Subsidised Books for
Insuguration of World Book Fair

2992, SHRY AMAR NATH CHAWLA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state the
specific steps proposed o be taken
on the suggestions made for preparing
Jow cost subsidised books at the time of
inauguration of World Book Fair ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. § NURUL HASAN) :
Government is aline to the need for
producing low cost subsidised books and
is implementing a number of Schemes
both at the State and Central levels for the
production of good 1eading materials for
all Jevels of educaton and for gencral
reading. These include: low priced edition
of university level books being produced
in coliaboration with the Governments of
U.K,U,5A. and U.S.S. R, the
subsidising of university level text and
referénce books by Indian Authors through
the National Book Trust, the reasonably
priced edition of children books being prod-
uced by the Children Book Trustand the
books for the general reader being produced
by the National Book Trust. Further, with
the gift of paper received from UNICEF,
it hay been possible to supply free
science text books to 1,100 schools,
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Per Acre Yield from High Yielding
Varieties of Foodgraios

2998. SHRIMATI SAVITRI SHYAM:
Will the Minister of AGRICULTURE
be pleased to state #

(a) the expected yield per acre of high-
yielding varieties of foodgrains developed
by Indian Agrnicultural Research Institute;
and

{b) what will be their nutritional capa-
city towards national health?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE) :
(a) The yield of the high yielding varie-
ties of food grains hke wheat, maize,
rice and sorghum varies with conditions
of management. Under the recommended
agronomic  practices, the high yielding
varseties of wheat developed at the 1AR]
can be expected to give a  yield of over 60
quintals per hectare. The high yielding
varieties of rice give yields varying from
50 to 70 quintal\ per hectare depending on
their maturity duration. The high yielding
varieties of maize including the various
hybrids give yield of 50 to 60 quintals per
hectare and those of sorghum nearly 50
quintals per hectare,

(b) Efforts have been made in recent
years to improve the nutritional quality of
foodgramns, and in this context, some of
the varieties of maize are particularly
important. The two opaque-2 maize com-
posites shakti and Rattan are very rich io
lysine and have demonstrated thesr
natritional superiority in arimal ag well as
in child feeding tests. In the course of
some of these tests, the opaque-2 varieties
of maize have been found to be comparable
to fskimmed milk in some of their putri-
tional properties. These varieties of maize
as well as some of the nutritionglly impro-
ved varicties of wheat are being multiplied
so thiat they make a contribution to the
health of eur people,



128 Written Answers

MBBS Degrees of T. D. Medicsl
Coliege, Alleppey, Kerala

2994. SHRIC. K. CHANDRAPPAN :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether there 1s any proposal
under consderation of the Indian
Medical Council to derecognise the MBBS
Degrees of T. D. Medioal College, Alleppey
Kerala; and

(b) the steps taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D P. CHATTO-
PADHYAYA) (a) Yes.

(b) The matter will be examined on
receipt of the council’s formal recommen-
dation in this regard.

Improvement in Port at Tellicherry

2995. SHRI C. K. CHANDRAPPAN :
Wiil the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have recieved
a Resolution adopted by the Tellicherry
Municipal Council requesting the Govern-
ment to take some measures to improve
Tellicherry port and also to make use of
that port in a more effective manner ;

(b) il so, the main features of that re.
solution; and

{©) the decision of the Government 1n
this regard ¢

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(n) Yes.

by (1) Jmport of foodgrains meant
for Tellicherry and Kanunoor

through Food Corporation of

CHAITRA 28, 1894 (SAKA)
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India may be imported through
Tellicherry Port.

(i) The Traders of Telilcherry and
Kannoor who are dependent
upon other ports for export of
their pepper and hll products
may be allowed to ex port these
items and to import their re-
quirements through Tellicherry
Port.

(i1i) By making “these arrangements,
the equipment at Tellicherry
Port will be utilised properly
and  deterioration  avoided.
Further, the Traders will be sav-
ing time in their trade and it
will also generate employment
opportunities,

(iv) A Port Officer and an Electric
Overseer should be appointed
inmediately so that the Port
Office can function properly and
the electric cranes etc needed
for export and 1import of traffic
can be utllised m a better
way.

(c) Since the executive nesponsibility
for development of ports, other than Major
Ports, vests with the Maritime State
Government concerned, the Chairman,
Tellicherry Municipality, has been advised
to pursue the matter with the State
Goverament of Kerala,

Renewsl of Indo-Norwegian Profect
Contract

2996, SHRI C. K. CHANDRAPPAN :
Will the Minister of AGRICULTURE
be pleased to state ;

(a) whether the contract signed between
India and Norway regarding the Indo-Nor-
wegean Project has expired in March, 1972;
and

(b) whether there is xhy proposal to
rentw the contract or sgreement 2
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THE MINISTER OF STATBE TN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHES P, SHINDE) : (a) and (b) .
The tripartite agreement signed between the
Government of India, the Government of
Norway and the United Nations in March,
1967 has expired on 31.4.72 in terms of
Article V of the agreement, The Govern-
ment of Norway has, hawever, indicated
its willingness to extend programme aid
to India’s development programmes of
Fisheries. Meanwhile, at the request of
the Government of India, (ive Norwegian
experts will continue to work at the pro-
ject until 31st December, 1972, In order to
regulate the status of these experts and any
other expert personnel who may be deput-
ed by the Norwegian Agency for ntei-
national Development to India, an Agree-
ment has heer entered into between the
Government « f India and the Government
of Norway extending the vahdity of
Annexure 111 to the Agieement sipned n
March, 1967 ull 31st December, 1972 or
till the date of signing of the Agreement on
Techmcal Cooperation between the two
Governments, whichever is earlier

Tnatitution for Sanskrit Studies in Kerala

2997. SHRI C K. CHANDRAPPAN ;
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state

(a) whether Government have received
a 1cpresentation fiom Kerala seeking the
ussistance of the Cenuie and the Univer-
sity Grants Commission for seting up a
Higher Institution for Sanskrit Studies and
Research of the status of a University m
Kerala;

(b) il 8o, the
and

mam features theteof,

{c) the decision of the Centre there-
on?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, 8. NURUL HASAN): (s)
to (c). No formal proposal  has bean

APRIL 17, 1972
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received in this regard from the Govern-
ment of Kerala. The State Government haes,
however, sent copies of a Preliminary
Report of the One-man Commission
appointed by it to prepare a project
report  for  establishing A Higher
Institution of Sanskrit studies and
Research of the status of a University”
in the State. The State Government has
also requested that the Commission may be
given necessary cooperation and help
when it visited Delhi.

Kerala Ports Landing and Shipping
Fees Bill

2998. SHRT M M. JOSEPH : Wil
the Minister o SHIPPING AND TRANS-
PORT be pleased to state @

(a) whether the Central Government
have 1eceived fiom the State Goverment of
Kerala a copy of the Kerala Ports Landing
and Shipping Fees Bill 1n the matter of
Common rules applicable to all inter«
medyate  and munor ports 1in the State;
and

(b) if so, the main features thereof
and the decisions taken by the Centre in
the matter ?

THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT {SHRI RAJ
BAHADUR) : (a) Yes.

(b) A copy of the Billis laid on the
Table of the House.  [Placed w Library.
See No LT~1777{72), Approval to the
Bill has been conveyed subject to deletion
of clause 3 (1) (d) and amending clause 3
or making a separate clause spegifying
how the levies will be utihized. Certain
other suggestions have also been conveyed
for the consideration of the State
Government,

)
Setting up of Technological University
in Andbra Pradesh

2999, SHRI | 8
RFDDY ¢ Will the

NARASIMHA
Minister  of
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EDUCATION AND SOCIAL WELFARE
be pleased to siate @

(a) whether the State Government of
Andhra Pradesh has sought sanction and
asuistance for setting up Technological
University,

(a) if 80, the main features of the
proposal, and

(c) the reaction of Government there
to?

THE MINISTER OF TIDUCATION,
SOCIAL WEI FARE AND CULTURE
(PROF S NURUL H\SAN) (a) Yes
Sir

(b) The proposed Technclogical
University will incorporate all engineering
colicpes 1n the State as consti uent  units
ind give them academic autonomy to
piescribe new cusriculi, evolve and devel
op new te iwhmg methods and cvaluation,
establish closer tiascn with industrv bring
about innuvations and creativity m
engineering education

(¢} The University Grants Commission
has been requested to examine the <chemc
and give 1ts views

Allocation for Small and Margmal
Farmers Development Schemes during
1971-72 (State-W 15¢)

3(00 SHRI P. NARASIMHA
REDDY Wil the  Mnster of
AGRICULTUREF be pleased to state :

(a) the provision made Siate-wise
during 1971 72 for the schemes benefiting
Small Farmers and Margmal Faimers and
the utihsation thereof, aud

(b) steps contemplated to secure better
implementation 7

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI

CHAITRA 28, 1894 (S4K 1)
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JAGANNATH PAHADIA) (a) A state.
ment iy Jard on the Table of the House
[Placed in Library. See No LT—1718/12}

(b} The programmes are being reviewed
from time to time and modifications made
with reference to field expenience and
studies State Government and Unton
Territory Administrations who are closely
associated with the unplementation of the
programmes have alvo been advised to
provide requisie suppmt A Natiopal
Seminar has recently been held from 1ith
to 13th instan. tr review the progress and
consider diflieulues in rplunentatian The
recommend fns of  this  Sumiunar are
under cons dera y

Utilrzation of Grant sanctioned for
Houve sites to Schedualed C astes
and Scheduled Tribes

3001. SHRI P NARASIMHA RIDDY
Will the Minister of CDUCATION AND
SOCIAL WEI FART be pleased to state

(a) the actual utilisation of total grant
made avlable, Statc-wise during 1971 72
for the provision of house sites to scheduled
Castes and  Sclieduled Tribos  and the
physical achieved in each State,
and

r i

(b) what steps are contemplated to secure
better utilisation ?

THF MINISTER OF FDUCATION,
SOCIAL WELFARE AND CULTURE
( PROF 4% NURUL HASAN)
(a) and (b) Under the Backward Class-
es Sector, there 18 no sepatate scheme for
house-sites A Stutement  showing  the
amount released under the Centrat Sector
for the composite schemes of 1mprovement
in working and hiving conditions of those
engaged in unclean professions including
provisions ol houst-sites and the anticips.



138 Written Answers

ted expenditure under State sector for
houses/house.sites scheme during 1971-72
is laid on the Table of the House, [ Plgved
in Library. See No, LT—1779/12]. As the
year 1971-72 has just ended the physical
targets achieved are not available.

During the working groups discussions
the State representativea were requested to
see that the amounts for these schemes
are utilised fully

Services of National Physical Labor-
atory for Electro Medical Equip-
ment in Hospitals

3002, SHRI N. K. SANGHI1 : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state *

(a) whether while the National Physical
Laboratory is fully equipped for repamrs
and maintenance of sophisticated mstru-
ments, & large number of electro-medical
equipment 1n the hospitals tn Delh: remamn
unused for want of repairs and mainten.
ance;

(b 1f 8o, the reasons for the hospitals
not making use of the services of National
Physical Laboratory so as to get the
medicat equipment in serviceable condition,
and

(c) the type of instruments that are }ying
jtdle for want of repairs with the names of
hospitals ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY PLANNING ( PROF.
D, P CHATTOPADHYAYA ) :
@)so(c). A statement indicating the

position with regerd 10 repair and mamnte-
sigbe of equipments i Dethi hospitals is
Tadd ont the Table of the House, [Placed in
Library. See No. LT—119072}.
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Demolition of Super Bazkr Bufiding
fo Pate! Nagar, New Deind

3003, SHRI N. K. SANGHI: Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether the Super Bazar building
in Pate! Nagar is threatened with demoli-
tion by the Delhi Development Authority
on the ground of ‘unauthorised occupation”;

(b) whether the Delhi Development
Authority had given a loan of 12 lakhs of
rupees for construction of the building,
if so, how the loan was given for construc-
tion of the building on an unauthorised
sitc by Delhy Development Authonty;
and

(c) the main points of difference bet-
ween the Delha Development Authority
and the Super Bazar and how thev are
sought to be resojved ?

TRHE MINISTER OF STATF IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI T K. GUJRAL):
(8) The land on which the Super Bazar
constructed the burding in Patel Nagar
was leased to them by the D.D. A, on
purely temporary basis and subject to the
condition inter alia that the lease would
be terminable on 30 days notice by either
stde This land forms part of the area in
which District Shopping Centreis to be
established under the Master Plan. The
D, D, A. has, therefore, asked the Super
Bazar authorities to vacate the premises,

(b) Mo, Sir.

{¢c) The D D. A, are trying to get back
the land in accordance with the termy of
the fease Consequently the guestion of
differences betwoen the D. D, A, and the

Super Bazdr on this account does not
arise,

Control on Saie of Suger

3004. SHRIN. K. SANGHI s
SHRIL D. P. JADEJA ¢

Wil the Minister of AGRICLLTURE
be plonsed Lo stisie
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(») whether Goverpment are considoring
to re-introduce control on sale of sugsar or
to cuptall the quota for open market
sale; and

(b) if g0, the main Features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) and (b). At present 60%
of the monthly quota of sugar released to
the sugar industry for sale is belng distri-
buted on an informal basis through con-
trolled channels, 3{%, is utilised for exports
and the balance of 363% 18 available for
froc sale The matter is under review,

Antlent and Historica) Mosuments {a
Gujarat

3605. SHRID. P. JADEJA :

SHRI VEKARIA :

Wit the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state

(8) the number and names of ancient
and historical monuments in Gujarat
which are declared as protected monu-
ments; and

(b) the steps being taken to preserve
these monuments?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, 8. NURUL HASAN) : (a) There
are 179 Centrally-protected ancient and
historical monuments in Gujarat; the
names are given in the list laid on the
Table of “the House. [Placed sn Library.
See No. LT-1181112).

®) ¥For the maintenance and waich-
andvward of the monuments, there are
Mohumbnt Attendarits, Monument Clu.”
nere) Oatiien Attendants and Sweepers.

Besidas, Specinl Repainn are gerrgied
out a3 pe the fequirdiments of individnal

CHAITRA 18, 18% (SAKA4)
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monuments and within the funds avallable.
Thus, the (ollowing expenditure was

incurred during the last three years.
Year Annual Maeipte- Special
nance and Repairs
upkoep
1969-70 Rs $8,908 Rs. 1,08,578
197071 Rs, 41,496 Rs. 53,383
1971-712 Rs. 104,187 Rs. 92,885

Archacological Exploration in Gujarat

3006 SHRI D P JADBJA:
SHRI VEKARIA :

Will the Minister of BDUCAT!O!{
AND SOCIAL WELFARE be pleased to
state :

(a) whether archacological expjora-
tions have been carried out in Gujarst
State, if »0, the names of places;

(b) whether any further explorations
are planned 10 this region; and

(a) whether aoy survey roport has
been prepared on the basis of explora.
tions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S. NURUL HASAN) : (a) Yes,
Siv. Two lists giving tbe names respec-
tively of important explored and excavated
sites during the past two decades are
placed on the Table of the Houss. | FPlaced
in Library. See No. LT-1782/12].

(b) Yes, Sir. The Archaeological
Survey of India will carry out & programme
of exploration in District Suras and Is ajso
continuing ns excavation a: Surkotads in
District Kutch. Also, there are proposals
from the State Departinont of Aschacology
to explore In District Sabarkantha, and
excavate at Prabhas Patsn, Disteict Sorath,
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and from the M. S, University of Baroda
to carry out problem-oriented exploration
in the Districts of Ahmedabad, Kaira,
Panchmahals. Banaskantha and Broach
during 1972-73. These proposals will be
given due consideration by Government,

(c) Yes, Sir. Summary reports of the
explorations and excavations have been
published by the Archaeological Survey of
India in the Indian Archaeology—A Review
since 1953-54. A list of other note-worthy
publications on the recent explorations
and excavations carried out in Gujarat is
also placed on the Table of the House.

Linking of Roads Running on Nepal
Border in U. P. and Bihar

3007. SHRI - BHOGENDRA JHA
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the roads running vg
Bihar, bordering Nepal, have been
connected with each other from the border
of Uttar Pradesh to Forbisganj or there are
gaps still left, if so, the salient features
thereof;

(b) whether in this connection- it is
also proposed to construct a bridge over
river Kamala at Pipraghat connecting
Baboo Barahi and Rajnagar in Darbhanga
District and a barrage-cum-bridge over
Koshi in Indian territory; and

(¢) if so, the main features thereof?

: THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) to (b). The Hon’ble Member is presum-
ably referring te the Lateral Road from
Bareilly in U.P. to Amingaon in Assam
through Bihar. There ie a gap between
Darbhanga and Forbisganj crossing Kosi
river. The alignment of this portion of
the road depends on selection of site of the
bridge over Kosi. As the alignment is not
yet finalised, it is, at present, not possible
te state where the river Kamala will be
erossed.

APRIL 17, 1972
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Mithila University

3008. SHRI BHOGENDRA JHA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to refer
to the reply given to Unstarred Question
No. 800 on the 20th March, 1972 regarding
Mithila University and state :

(a) whether the University Grants
Commission has completed examination
of the proposal for establishing a modern
Mithila University at Darbhanga ; and

(b) if so, the result thereof and the

action taken thereon ?

THE MINISTER OF EDUCATION;,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) and
(b) The matter is still under consideration
of the University Grants Commission.

Post-Graduates From Agricultural
Universities

3009. SHRI BHOGENDRA JHA :
Will the Minister of AGRICULTURE be
pleased to state ;

(a) the annual turn out of Post-
Graduates from the various Agricultural
Universities in the country ;

(b) how many of these post-Graduates
enter the agricultura! profession; and

(c) how many of these Post-Graduates
remain unemployed at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The
approximate annual output of post-
graduates (M. Sc. Agri.) from all Post
Graduate Agricultural Universities and
Colleges in India during 1970-71 was 1250.
In 1967-68 and 1968-69, it was 1,372 and
1,632 respectively.

(b) Information is not available.
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©) Thees were 632  agricuitural Post
Graduates on the live registers of
Baploymesnt Exchanges as on 31-12-71.

Sefting Up of Youth Contres lo State
Capitals

3010. SHRI! B, K. DASCHOWDHURY
SHRI SARJOO PANDEY :

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
atate

(a) whether the National Executive
Committee of the Bharat Yuvak Samaj
urged Government to set up Youth Centres
10 all the State capitals to draw the youth
for nation-building activities ; and

(b) 1if so, the facts thercof and the
steps taken by Government n this
regard ”

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) and (b).
No such proposal has been received from
the Bharat Yuvak Samay.

Macketing Facilities for Small Karmers

3011, SHRI V. MAYAVAN : Will the
Mmuster of AGRICULTURE be pleased
1o state ;

(a) whether small farmer fuces major
bandicap in market ; and

(b) ifso, methods bewng considered to
remove this handicap 7

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (n) Lack of
adequaté simating facilities is ope of the
mm»mm‘ Tarmers.

{0) Usiler thw SFDA Schies one of
the geogewaun¢ B developsnént of
matketdng Oagilities iaciuding setting up
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of processing units, storage and other
jolra-structural facilities. The agencies
assist existing institutions with grant
towards capital cost and mansagerial
subsidies and can similarly assist the
organisation of new cooperative institu-
tions. To encourage small farmers to
market their produce through the
marketing socicties, & 2% rebate on
1aterest is allowed by the agencies.

(b) The National Cooperative Develop-
ment Corporation set up by Gowt,
of India plays a leading role in developing
marketing and processing infra-structure
in the rural areas. Regulation of wholes
sale markets for agricultural produce and
setting up of grading units to grade the
produce of the farmers before sale alio
strengthen the bargaining power of small
farmers in the markets.

Research te Develop Drug for Abertion

3012, SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state *

(a) whether Government have conduc-
ted any research to develop any drug for
oral apphcation for abortion , and

(b} if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D, P. CHATTOPA-
DHYAYA): (a) No.

(b) Does not arise,

Expaesion of Agricultursl Aviation

3013, DR, RANEN SEN : Will the
Minister of AGRICULTURE be plensed
10 Bate :

(a) whether there is any schei to
expand  the  opricwitural  aviation
considering the growth wnd expangion of
agriculture ; and
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THE MINISTER OF STATE IN THE

‘MINIST&Y OF AGRICULTURE (SHRI

' ANNASAHEB P, SHINDE) : RS
S:r. oL
() The ‘agro llVIihOﬂ industry is

proposed to be strengthened by developing
indinnous capacity to  manufacture
suitable agricultural aircraft, and (ti!l such
aircraft become available in  sufficient
numbers) to arrange for necessary. imports..
A 6 million- dollars credit has been
mgothted with - the World . Bank for
acquisition of 82 aircraft. and provisions
have been mpde in the Trade Plans with
Czechosigvakia.  for
specialized agricultural aircraft.
is & . provision _for importing 9 aircraft
from Yugoslavia under bilateral agreement
and Rs. 1.10 crores worth of aviation
products including helicopters from USSR
overy vear-for'S: years,

" Ex-Factory Cost of Sugar - .

- 3014, DR. KARN! SINGH: will
the Minister of AGRICULTURE be
pleased fo state the ostimated ex-factory
cost of sugar in the country after taking
into account cost of sugarcane. cost of
processing into sugar, duty, profit and
devnquliol dmmeu ?

‘1‘ HE MINISTER OF
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): The ex-factory
cost.of sugar depends upon  the sugarcane
‘price, .the. efficiency and capacity of the
plant, the recovery of sugar from sugarcine
‘snd - the ‘dufaticn of - the crushing scason
m..tﬂof which vary from n‘ion to
rqlan and from  factory . to”
 Hovevr, the dovemmm ‘have defe

-the mh& of mpr requmuone& by it
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bused on the-average dusation shd dverage
secovery of five years: viz 1953464 i 1o
1967.68 ‘as recommendod. by’ the Tarlll *
Commission in -its report submitted in
September, 1969, ranged . from Rs. 19.43
per quintsi in Gujarat to ‘Re. 7298 per
quintal in Madhya Pradesh. These will
have to be adjusted aeeordmg to actual
durstion and recovery ' durihg " any
particulac  yesr. There -have been some
increases in conversion cost subsequent to
the report of the ~Tariff Comniission, the
exact zone-wise  break-up of which is not:
yet available. The current excise duty on’
sugar is 30 percent ad valorem. The
actual amount of excise duty varies from
month fo month, according to  the
variation in tariff value on the basis of
which the excise duty I8 determined. In
view of the position ¢xplained above,
it is difficult to givc the ex-factory cost
of sugar in .the country.

Schemes for Improving Smail and
Minor Ports in Tamil Nadn .

3015, SHRI M. KALYANASUNDA.
RAM: Will'the Minister ‘of SHIPPING
AND TRANSPORT - bc plensed ~ to
state ©

-(8)" ‘the schemes now under considera:
tion of the Govemmem to improve the
small and minor pqm in Tamil Nadu-

(b) the main features theteor and -

(c). whother there is any proposal
from the Government of Tamil. Nadu 10
take up some more schemn and. if 30,
the gist, theveof and ﬂadmsllm n\‘m
thereon?

e Mo

THE mmsran 'OF PARLIAMEN
' AND. SHIPPIN
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() The scheme comiprises the cons-
truction of breakwaters and ceftain river

training works.
(c) No.

warew fipy favafuooe & gereem
q geaw g g

3016. Y wm wvw dfaw
¥ feraT Wit gww wearw A gg
Ty & o § Q) fF

(%) wr warew fgrg Freafaaran
¥ g ¥ g% gRE W @
iy

(@) ¥ @TFIT A T GaW ¥
faafagmg & ofemfat & Wi
feqid s g€ & st afx gt @
fedlé &Y gew a1 aar §; Wi

(7) wmr % fag  fasmr
wfgmfe & faeg N sAnf N
st ar @ §?

frar, e e Wit wepta Aol
(ste quo g guw) = (%) ¥ (7).
warew famfwran g & v
FUAT ¥ SEER 1972 ¥ grEEa &
T® war A Jiw qrw & af
foad fawfawms & o fs gy
ger® & ok § ot e wwrw W @
wgw varey &1 fesafamran o ok
Wewerfy wraww ¥ @I gEeEY
¥ e A sor W SR W
weare & ag wenfan wiw gyare
QA v @ wf graw w5
qat A )
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o AW IO e AT
worcto & vl o win

3017, «ft qr wem @fe @ s
ot 7ol ag 7o W $or F fir :

(F) m @ ast ¥ 7eq Ay
FHT HIFOEE QU § e
for o Ay Fed N gt
7€,

(/) w1 @ wafe & a@ W
#ew AW AR 7 ¥R gowe A
1T sifew 2 A wiv § § o

(M) o g, A w W @
T #Y qar sfafrar & ?

gt atan § wow weR (s
wouratfege dte ) © (%), ad
1969-70 %1 sfe 7 qif sdd
1998 wsreeE.~09 '®=T ww
fsd 7 71 qe7 w7 N Wgw.~09
THQ F1 € weza A fear
T |

(@) ®s3 sqm  @TwIe A
argE.-09 I & wik wngfy &
srre & 1 wyQy wa aff gur
&

(7) s & oy dar |

wrew ¥ qeawi & swnme s aew

3018, ot wmmerrg faw : qur
fomt oitt awm  wwtw WA Ag
aaTy F) gar w3 fir :

(%) wr w=wr BT & gwr ¥
arew ¥ qrrel & Swnes W qrew
wi;
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(w) * ofa gt} B wu® W wrey
e _

(w) feafg v ®rg o7 & fag
gt oty felr ot W@ E ?

frr, @ wemo Wi aepf
Wt (sfto g@o et gaw): (%) & (n).
fafwr 2wl & gFw )T TR @
g=gr ¥ grafraw fodl wwre & wrwedy
% e ¥ FE JANIONE Weqad w1
AFaT W57 ¥ s

2. amfy 9 g5 wrgw gwr § qg
ag & e, fmar st gOq ofe 2@
arg 1w genr & fe¥ ofe a9
wAY. 22 gEaT, 32 gEad Wie 418
gead dMTFWA § 1 fweg ag ww
faar wrar § f gea® SegA i ofgar
¥ WA w1 gEU (ga% N war F
a3 AgY faY w9 3 adifE ¥ Syeey
agr &), Wik fasw ¥ vEwr wzEr
w1 § 1 Far fr 3T aarar nar § fs
sfy sgfar geas w1 fanta ag =
so § fe geax faarg & s
# @@ v a7 faware & gaEw §
g Fware ¥ AR wWewwA &Y
wEE Ay ¥ fay s g ¥
YEIEA, g8 9T 4% FEeAm @
INTET WX W 7 FRE WA WK
®! ggwar Sd gEg-geE  gearfy
% fafwer s 5y 7% &) gew
frafa o &1 fam 2w & W
sgaifion faee & o gwafag 30

Central Subsidy to Cashewant
Prodacing States
3019. SHRI SAMAR GUHA : Wil the
Mipister of AGRICULTURE be ploased to
state :

APRIL 17, 1972
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{a)«whethen-the Central Covernment
are giving subsidy to different Cashew put
producing States for its increased prgﬂm-
tion so that its exports may ecarn more
foreign exchange;

(b) if so, whether Government will
extend similar fihangial Jeshance to
Cashew nut cultivators in the Contal Sub-
division of Midnapur District of West
Bengal, and

(c) if so, the steps t:ﬂce“' a thls

regard ?

THE'MINISTER OF §TATE IN 'THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDL)
(8) Yes, Sir, Government of India are
giving assistance to the States on the tollo-
sving ttems .

(1) A subsidy of 200 , P usg; op ¢ach
Cashew air layer

(1) A subsidy of Rs 25/ per acre on
plot protection chemicgls.

(m) A subsidy of Rs 300/- per piot of
2 acres each for demonstration
plots

(v) Expendituré on 4EF ubidd? the
on preduction-of saghaw ale
layers and adoptiqn of plant pro-
tection measures as also for the
Seherids on MaPRatirig Surveys:

(b) and (c} Dwning 1971-7¥ ik Govern-
ment of India. bave pravided-assistancy to
she West Bengal Government for organising
demonstrations i aress nclufiiog Contai
Sub-division fof+educating th frmens®in
the improved, methagds of, cquaﬂonq The
State Goverament have not, however,
‘claiined assistapddsttider Sther'ifnB. The
asnstance will be extended as and when the
State Government submits & proper
wcheme,
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waryreferey Frama & wewrfoat wt

e g

ot o

3020.. »i atex fag fass o sur
frter st wrag woft Cog qath q?r
wav w4 fir

(%) a1 ¥ .@w wrfaa
frwrqy, fomwr avqat sqo Wl aw
@y Iz ¥eat §, ¥ sAwmia §
wiare gfear saA s § Jq
&z I F w7 wwArleat & fay
ag gfaut s7A & aRD g,

(=) afz agr, & go% Wm‘mqr
g’

(w) feesft & aga afuy wem =
ware) fAEE & g7 @ SN s9-
wifEr Y asyr agy , wfwgw i
gfee & wur et sy gioar A%
w1 F gems wak & fravada
g, W ’

(9) Far Fex gow fawstl s
& wuwifedt 1 ag gfaar saw
st g ?

F Bl F b o

fanfm sitc gyratg Hwtew & ww
ot (ﬂ wifo %o m): (ﬁ')
wre {a). 7 deei PrRden &
savafirs faaw & e g0 A
qrx mm“t § fraifye o9 wfu-
wifant & foa & Forg, 71 Regef)-y e
wHIe wear faet SqrEaw & fay
WA ¢ WA mfEE g A
frera® ¥ woEwe 1 sHwTa W
qw & grw & swearhoery e g,
qrx waiegy ¥ s W g W
¥ fog wwr) 1 TR W

CHAITRA 28, 1894 (S4KA)
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g aur amxr wrofEd) ¥ sn7 eQ
amqn 439, wsarfion) o dae fred
7€ fevelt & sty guwey AT qwE @
qrET & | 9 HIFWA J F1H ST Q@
v 57%, Fumifedt ¥ g s9Ar
wavg- gy 'weat ¥ 1 ¥w ghw &
o fAEE % riardar s a
wiafrsg savafae #ar awx adr g1
qHar |

(w) aw® # qg faom fear
fr swafas qurm A #fr orfas
feafa Nw g1 wad were & fog fantg
afearaam greew w77 € wqafa &
& w7 | gy @Ay fawm A &
waT w@s & for fRgadt am w1
ffm st w

() foagE, faedt soraa &
FHAD AT qF T q19 & WiIA ¥
qiw &+ faoelt waaw Awed qw A
frgrad ar@ Tr fanfor wew w7 faar
§ aqr ag Taojg frar qar & fis o
F g9 & ofgfee &1 shgaar
feesft & wmEa g@ F ange @
AT, saras & FARAT € qrArg
qa & wraeT & fag wy Aifsq 1
*faat A |
4 I

~ WWorking loursof C P W D

R .'.fOZL. SHRI A.P SHARMA Wil the
Migsier of WORKS AND HOUSING be
P!“ﬁ‘d to staje

, /(Q\whclhﬁr there1s any difference in
workipg heyrs. of pegular stafi  (Sound
Staff) and workecharged staff in the
C. P. W. D, at Vigyan Bhavan and other
places;
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(b) ifso, what is the difference and
what are the reasons therefor; and

(6) what steps are being taken by Gov-
ernment to remove this anomaly?

THE MINISTER OF S8TATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI L. K, GUJRAL): (a) . No,
Sir.

(b) and (c) : Does not arise.

Setting up of National Cyop Board for
Alternative Cropping Strategy

3022. SHRIB.R.SHUKLA:

SHRI P, VENKATASUBBAIAH:

Will the Miister of AGRICULTURE
be pleased to state :

(a) whether Director-General of the
Indian Council of Agricultural Research
suggested recently that a National Crop
Board is essential to develop alternative
cropping strategy in the country;

(b) whether this question has been
examined by the Government; and

{c) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (8) Yes. In
the Dr. Rajendra Prasad Memorial Lecture
delivered under the auspices of the Indian
Bocioty of Agricultural Statistics, the Direc-
tor-Gieneral, Indian Council of Agricultural
Resourch, stressed the need for developing
alternative cropping strategies based on
different weather models for the different
parts of our counery. For developing such
cropping plans he suggested the organisa-
tion of & national crop planning board.

(h) Not 8o far.
{c) Does not ariee,

APRIL 17, 1972
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IMC's Recommendations segardieg D. Pail
Degree of Calentta University

3023, SHRI INDRAJIT GUPTA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased @
state :

(a) whether the Indian Medical Council
has recommended that the D, Phil degree
of Calcutta University should not be recog-
nised as a Post-graduate medical rescarch
qualification ;

(b) if so, whether Government are
aware that such non-recognition would
mean discrimination agamnst Senior Re-
search workers and professors holding the
aloresaid degree; and

(c) whether Government propose to
reject the Indian Medical Council’s re-
commendation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPA-
DHYAYA) : (a) No such recommendation
has g0 far been made by Medical Council
of India.

(b) and (c). Do not arise.

T w7 Fearan awr W forelt oo
waet W yaw woeng

3024. off foow yiT wew : w1
wi 5ol g wr o pur w3 fis

(%) ot 197172 § o ¥ ¥w
firerar Jware gor wie fsenr wwr
o1y Foet Y s

(@) e w1 fwwar W wwerd
% fag wwdl ®) foar mr Wit feukt
W &7 q¥ ¥av; Wi

(w) Foreit & qre oY vt §, o WY
&6 W 9 Fydiwere? WY e
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w7A & fag aTerT AT sAEqr 8
ot § forad s SeQoc wr @@ A
- g ?

gt diwrers & Trew st (7o e
Teg) : (%) wtx (@), ad 1971-72
Fad & TEn & agm el
Iyaes T & qwuify, sy ag 1971-
72 % 22w, 1972 aw sl fawit
X 26984 @rer We =7 =T A 4T |
wifin A7 & ST BT FIRT ToA
agy § WX Trd-dww sl A ww W
8, saforg 1971-72 & iy, ¥ WX
wHEard & Iy ¥ a7 fead
foal ATHr W1 S9ANT g SEE

S AN G Y AT )

(7) ogelt wAwd, 1972 ¥ qw
A s af § foad oldtw
safege sare 9v sfame  fasifa
TEq X AT ST U TR
& a€ fag s ¥ w1 60 wftrerer oY
aw querdl ®t Ife g A gw
§ wsaw ¥ gEE: gy STAMATT X
faafer vt & fag wrafer &t o @
-8

e § Ty wwrar ot

3025. st fivw wwre wresht ¢ W
g st ag aark & o 58 fie

(%) war 1969-70 § ot fored ¥
3 A 78 o 7 QX & sy oy
ay e ot F oy fear war v
L

(w) wreg N wfafwr wrey
1971 % ww Rw ¥ sy dray wy ?

CHAITRA 28, 1834 (SAKA)
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wiw dwre & cvar st (site e
fag) : (v) efearar & Fewral grer
R W aEr W g v A
¥ wdw 1970 ¥ guvarcan ¥ WA
ot o Afewr wow goR v gl
far a1 fis 99§ et A€ o Fedld sorear
af g€ | 5 werT, JuTH gURTCA
gl fear ar feg W T i
fedie s 7t gk 91 ) & 1969-70
# feft e og W o T dEA ¥
X ¥ Wi i Fedd avme Rk s A
gl wr 4 )

(w) sw & afy szar)

wAat WY W o g

3026, st firey gaTC Srew ; wqv
i 5o ag A § Fo W fw

(%) ar g § ey ad ¥ ge
i & v & 7z Frga far a1
fs firer 70 whwg wr wwwrd
fagw ¥ weT SX AFAT A goard
frar arm,

(@) war ony wodvwa ¥ fody o
frata o 5% g qewT § wear
< @ at; Wi

(n) afe g, @ wWges W
wew § 7

gt swwwn ¥ e wet (ste
e fo) : (v) frodt W R gw
syl & fedt s wsien § O W
Afe o1 fawrcfend aff gor ar

(w) s (). s §
-0
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SC And ST Graduates in Quilan Disgrict
i ’ Kerala

3027. SHRIMATL ¢ ~i“BHARGAVI
THANKAPPAN; < Wijl- the Minister of
EDUCATION A.ND SOCIAL_ WELEARE
be pleased to state:

N PR f :“ TIE N

(a). the_ _total nun1§er of.. persons
belongmg to the Scheduled Castes and
Scheduied Tribes i 'whole 8f Kerdla"with
special refergnce to. Quilon: District; who
were, qua]lﬁed as Gradug;es‘qu Post
Graduates during the last three ycars

(DR A TS . £ Tl A e i -
(b) how many of thc‘:rq_, T}gay}e[‘ got
employment till datc;

5" iy v - U .
(c) whether there is any proposal under
consideration to employ the unemployed

persons mentioned abcve; and
- b

(d) if so,
proposal ?

broad outlines of the

o eyl
re i

THE MINISTER OF EBUCATION,
SOCIAL WELFARE AND CULTURE
(PROF: S. NURUL HASAN) : (a) to (d) .
The required information is not available.
Efforts will be made to co]lect it.

TS = TR E
Prices for fgu]d‘grg_in_s_N y

3028. SHRI VIKRAM MAHAJAN :
‘Will  the Minister of AGRICULTURE
be pleased to state :

Support

(a) what support prices haVe been fixed
for different types of wheat and other
foodgrains by the Government; and

(b) what are the reasons for reducing
the support price ?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P “SHINDE) ; (a)
A staten;.egt isattached}

. (b)- The procurement prices for 1972-73
season under consideration of the Govern-
ment.

APRIL 17,1972
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S STATEMENT: i

The Government is not fixing . any
minimum support price for wheat in view
of its commitment to purchase all wheat of
prescribed standard offered, for sale-at the
procurement prices fixed. The procure-
ment prices of wheat for 1971-72 marke-
ting season were fixed “at Rs. 76.0Q. per
quintal for_all whez}t excepting indigenous
(red) varlety for Wthh the prices were
fixed betiveen Rs. 71.00 and Rs. 74.00 per

quintals s

" The s:'up;‘)'o'r"t 'priées of kharif- foodgrains
for 1971-72 season' are fixed as follows
Juniformly for_all: States. .. S

Tt oy Lan

Rs. pér quintal
‘Paddy (standard’ variety) ~ 46.00
Jowar, bajra, maize and 45.00
ragi. ol

Minimumsuppdst prites #éf arinohnced
before the sowing season. Procurement
.of all foodgrains is however being done at
procixrement prices announced bsforé€ the
“¢ommefidement* of the harvest season.
~Since all quantities of<grain offered by the
:culnvators are being . procured at 'the
prlues these prices are” in
TR ffect opefatmg as support * prices. The
i progurement prices for the 1971-72-season
are as follows : :

procurcmcrlt

Es.iper quintal

Paddy (Standard variety) Between
Rs. 47.00 and Rs. 58.00
Jowar, bajra, maize & ragi Rs, 55.00

(for puxchases on behalf of

the Central' Governmcnt)

Active-Cases of Tuberculosis i India

3029. SHRI K. KODANDA RAMI
2 Ton IRERDY #

SHRI DEVINDER SINGH GARCHA

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state : '
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(n) whether Goverament acc aware of a
Press release tssued by World Health
Organeation stating that 2 mllien :agtivg
cases of Tuberculosis are spreading the
discase to others 1n India,

(b) the other important findings of
World Health Orgamisation mn this regard,
and

(c) measures Government propose to
take to prevent and cure the disease ?

THE MINISTER OF $STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF D P. CHATTO-
PADHYAYA) (a)and (b) A copy of the
Press rel¢dse wsued by the World Health
Orgamsation 1s laid on the ‘Table of the
House  [Placed n Librgry See No
LT—1783/72].

{c) The Natjonal Tuberqulosts Congrol
Programme 1s already under implementa-
tion in the counl'.ry. This 15 a Centrally
sponsored Scheme during, the Fourth Five
Year Plan wul;a 100. Central assistance 1o
the State Governments The Programme
provides for establishment upgrading of
Dustrict Contres, establishment of TB
1solation beds and supply of anu IB
drugs to the TB Centres for eftective treat-
ment of 'l"B patients  throughout the
country,

BCG Vacunation in age group of below
20 years of age1s being done#s a préven~
tive measure. The Distritt TB Centres
serve as bases to carry ombiyichse ‘finding,
treatment and BCG Vaocmation Programme
throughout the Districts 1n collaboration
with the existing health and medical
mstitutions

Steps are also being taken for the
expansion of tiie BCG Vaccine Laboratory,
Guindy for the production of freeze dried
vaceine 10 larger quantities

Bealing of F C 1, Godowps af Cosslpur,
w‘“w "

3080, SHRI “R” 'KODANDA RAMI
REDDY : Will the Minmter of AGRI-
CULTURR be plegted to state:

CHAITRA 29, 1894 (SAKA)
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(&) phether two, Fogd . Corporalien of
India’s godowns ,at Cossipur m West
Bengal have been ordered to be sealed,
and

H

(b) tHe quahtity of rice declared unfit
for human consumption, the loss suffered
by the Government and the action Govern~
ment propose {0 take in this regard ?

THE MINISTER OF STATE IN THB

MINISTRY OF AGR;C,ULTUHB
{(SHRI ANNASAHEB P SHINDE)
(a) and (b) ylas ,$‘l’ Two

sheds 1in  this gsodown were sealqg
because some quantities of suspected sub-
standard rice were nonceg 1in these sheds
Representative samples of these stocks ape
being analysed in the laboratories  Assess-
ment regarding the qyantity which 1s unfit
for human consumption and resultant loss
would be made after the resplfs of the
analysis become avajlable

Allotment of Accommodation to
Musicians and Artistes 1n  Delb

3031 SHR1 Y. ESWARA REDDY
Will the Mimister of WORKS , AND
HOUSING be pleased to state

(a) whetber Governments have setup a
pool of certaip hoyse 1o Le allotted to
famous Musicians and Artistes now staying
m Delhi, and

$oy

(b) 1f so, how many houses have been
allotted to these Musicians and Artistes
gnd the number of applications pending ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS IAND
“HOUSING (SHRI I K GUIRAL)
(a) and (b). No separate pool at predént
exists for allotment 10 emineht Arfists
staying in Delhs. But the matter % under
consideration However, four houses from
the general pool have beon allotted to
emiinent Artists on an ad Ao basis



3032, SHR1 BANAMALI PATNAIK:

Will.the Minister of HEALTH AND FAMI-
LY_ PLANNING be pleased to state ; ..

" (&) the conclusions 'arrived ‘at the

" Interhational Conference of Family Plann-
ing ‘organised by the Indian Medical
Association in Delhi recently; and

" '(b) the steps taken or proposed to be
taken to implement the same ?

THE MINISTER OF STATE IN' THE

MINISTRY OF HEALTH AND
FAMILY PLANNING ( PROF.
D. P. CHATTOPADHYAYA ) :

(8) The textof the recommendstions and
resolutions approved at the concluding
plenary session of the International Confer-
ence on Family Planning organised by the
Indian Medical Association in New Dethi
from the 12th to the 16th March, 1972 is
given in the ' statement laid on the Table
of the House, [Placed in Library. See No.
LT—1784/72].. .

~ (b) The recommendations. and resolu-
-tions of the Conference, which have been
received recently. by the Government of
India are under consideration,

" Effect of Research and Development
. on Agricuitaral Prodactlon

3083. SHRI BANAMALI PATNAIK :
-~ Will the Minister of AGRICULTURE
- be plmd msme

(n) whethcr research and developmem
in the field of agriculture had bypassed the
~ agricultural community thus cmatm; an
. unbalancein pmducdon,

) (b) ifto. thc mps envitmdto ‘chieck
thqimbalanoc and fo hﬂpn proper “and

. 'evan development in mu by rcmovins :

R WENISTEN ov STATE VIN -

THE MINISTRY OF AGRICULTURE

(SHRI ' ANNASAHEB " P. smﬂnn)
(a)y No, Sir. © '+ -

{b) Does not arise.
(©) No, Sir. o

Compensation to Share-holders of -
" Jayanti Shipping Company

3034, SHRI BANAMALI PATNAIK ;
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have -paid
compensation to the share-holders of the
Jayanti Shipping Company which was
nationalised last year;

(b) if so, the amount of compensahon
paid; and

(c) the form in which it has been paid ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING &
TRANSPORT (SHRI RAJ BAHADUR) :
(a)  Necessary Cheques/Promissory
Notes/Stock  Certificates for the entire
amount of compensation due to all the
share-holders have been prepared, All the
share- holder except Dr, Dharma Teja and
Mr, M. M. Kulukundis against whom
there gre attachments have been asked to
coliect the same.

(b) Rs. 3,99,041. 42

"(¢) By AJc Payec Treasiry thquu,
Pron_x_iuory Notes or Stock Certificates. -

. um«ek Revolation at. ndisn  ~
Vauﬂmm Institute, w

3035, SHRIP, VENKATASUBBM' \ ,' ‘
" SHRIBANAMALI PATNAIK: -

Willthe Mimnw of AGMCU&TQRE
bc phm& to state:” -

La) whem«’m soientists, of. she
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(b) it s0, the saliont fantures thereof;
and

(c) the ateps being taken in this direc-
tion 7

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes.

(b) The research work in progress on
the livestock improvement at the IVRI,
Izatnagar envisages improving the genetic
potentiality of indigenous cows, buffaloes,
sheep, pigs and poultry.

The IVR[ has taken up the cross-breed-
ing programme of Haryana cattle with
three exotic breeds, viz. Holstein Friesian,
Brown Swiss gnd Jersey to develop dairy
cattle with a milk production of not less
than 2000 litres per lactation. The Institute
is also engaged in evolving suitable breeds
of sheep for mutton By crossing indigenous
sheep with two of the exotic mutton breeds,
viz. Suffolk and Dorset. They are also
working on two breeds of pigs for evolving
a strain with high growth rate and high
feed efficiency. In addition, the Institute
has taken up research programme for
developing poultry for eggs and meat
production,

(c) Necessary steps have been taken for
strengthening research programmes on
breeding, feeding, management and disease
control, of cattle, buffalo, goat, sheep, pig,
and potitry.

Annual Interns] Consumption and Export
of Sugar sines 1969-70

3035. SHRI K. KODANDA RAMI
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SHRI M. RAM GOPAL REDDY:

Will the Minister of AGRICU
be pleased to sutef RICULTURE

() the State-wise figures of duration of
season, cane crushed and the output of
sugar during 1971.72;

(b) the internal consumption and
exports during the year 1971.72; and

{c) whether any scarcity of sugar is
anticipated by this year-end and if so,

the measures the Government propose to
take ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) A statement
showing State-wise figures of duration
of season, the cane crushed and the
sugar made during the sugar year 1971-72
(October '71 onwards) upto the 22nd
March, 1972 is attached.

(b) The internal consumption and
exports of sugar during the sugar year
1971-72 upto the 22nd March, 1972, were
as under:

(Lakh tonnes)
Internal consumption .. 187
Exports 0356

(c) No scarcity of sugar is anticipated
by the end of this year as efforts are being
made to ensure equitable distribution of
available supphes throughout the year by
regulation of releases of sugar for sale by

REDDY: factories.
STATEMENT
State Days (I::rt‘l::ol‘:‘asis of Ei.nre:, mﬁzﬁny‘
22 hours working per day)  canccrushed  sugar made

1 2 3 4
u.r 8 8642 819
Biac & 1700 153
mﬁm« T r e w e e . g
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1 2 3 4
Assam 87 45 4
Haryana 108 618 59
Punjab 75 357 32
Rajasthan 19 84 7
MP 57 217 pa |
Orissa 65 67 6
Mabharashtra 134 7819 849
Gujarat 85 742 76
Mysore 117 1818 197
Kerala 49 120 11
Andhra 98 2721 276
Tami] Nadu 95 1891 177
Pondicherry 88 134 12

Foreign Scholarships Grants to Indian
Students

3037. SHRI DINESH CHANDRA GO-
SWAM! Will the Minister of EDUCA-
TION AND SOCIAl  WELFARL be
pleased to state the number of foreign suho-
larships granted to the Indian students,
Statewise, during 1970 and 1971 ?

THE MINISTER OF EDUCATION,
SOCIAl WFLFARE AND CULTURE
(PROF § NURUL HASAN)  Scholar-
ships are granted to Indian students
for study abroud under the various
scholarships  offered to the Minstry of
Education and Social Welfare by foreign
Governments and Organisations  The

scholarships are also granted for study
abroad under the Scheme of National
Scholarships for Study Abroad and the
scheme of Overseas Scholarships to Sched-
uled Castes, Scheduled Tribes, Denotified,
Nomads. and Senu nomadic Iribes, for
Studies Abroad, operated by the Ministry
of kducation and Social Wellate Selection
of candidates for these scholarships 15 made
on an All India basis through open compet

itton No allocation of stholarships 1s made
to States and Unjon Territories,

The Statewise break up of Indian students
granted foreign scholarships during 1970
and 1971 under the above schemes 1sms
follows ——

S No Name of the State

Number of Scholarships

granted to Indsan

students, 1970 197
i 2 3 4
1. Andhra Pradesh 39 33
2 Assam 5 4
3 Biliae 15 1
4 Gujarat 1 2
5. Haryans 7 1
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| S z ‘ 3 4
. i
" 6 ' Himachal Pradesh 6 3
7. Jammu & Kashmir 4 2
8. Kerala 21 25
9. Madhya Pradesh 14 16
10. Maharashtra 28 36
11. Meghalaya 1 3
12. Mysore 19 19
13. Nagaland - —
14. Onissa 3 3
15. Punjab hh] 25
16. Rajasthan 14 19
17. Tamil Nadu 25 25
18. Uttar Pradesh 69 63
19 West Bengal. 27 30
UNION TERRITORIES
1. Chandigarh 1 3
2 Delhi 37 28
3. Goa 2 1
4 Manipur - 1
5. Pondicherry 3 5
6. Tripura - 2
369 374

Amount Sanctioned for World Book
Falr

3038. SHRI BISWANARAYAN SHAS-
TR1: Will the Mimister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) the total amount sanctioned and
paid to the National Book Trusi for
organising'the World Book Fair in March,
1972;

{b) the total amount paid br payable to
the Hotel Jmperial by the National Book
Trust for using its ball-room and other
accommaodation including furniture; and

(s} whether Government and Semi-
Goyertment auditoriums in the capital

were not available, if so, 1easons lor pot
utr'ising them ?

THI: MINISTFR OF EDUCATION,
SOCIAL. WFLFARE AND CULTURE
(PROF. S, NURUL HASAN): fa) Rs.
6,60,000

{b) The total amount payabis to the
Holol Imperial for the hall and furnityre
inclu hing lighting and other fucilities like
telephone, decoration of stage, attendants,
e is Ra. 8,600/« for 17 days at the rate
of Rs. 500/- per day.

{c) Due to the change in the venue and
dates of the World Book Fair the audito-
rium had to be arranged at short notice,
The Government auditoriums which could
have been used wers the Vigysn m:m
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which was not available: the Hotel Jan.
path's Hall which was being renovated
and the Mavlankar Hall which did not
leud itself well to events like the Interna-
tional Seminar on ‘‘Books For the Mili-
fons™, the National Writers' Camp, etc,
to be conducted. The considerations which
weighed In favour of the Imperial Hotel
were that it was at & convenient distance
to the site of the World Book Fair, the
same Hall could be used for all the events
arranged in connection with the Fair and
the rental was the same as for the Mavlan-
kar Hall.
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Grant « in - #id 1o Nationsl Beok Trest

3039. SHRI BISWANARAYAN SHAS-
TRI: Witl the Mimster of EDUCATION
AND SOCIAL WELFARE be pleased to
state the grant-in-aid paid annvally to
the National Book Trust by Government
during the last three years, vear-wise ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): The grants
1n aid paid to the National Book Trust by
Government during the last three years,
year-wise were as under:-

1969-70 1970-71 1971-72
Rs. Rs
1. For Nermal Activitres of the Truss.
1 (a) Non-Plan 3,39,000 3,93,081 3,94,32¢
1(b) Plan 5,50,000 5,580,000 4,20,000
2. Schemes being eperated by th
National Book Trustoen be:
of the Ministry of Fduca
and Social Weljare. 2,38,5000 25,58,065 27,05,022 06
3. Organisation of the World
Book Farr — 10,000 6,50,000
Total 11,24,500 35,41,146 41,69,346.60
Tiger Census THE MINISTER OF STATE IN THE
3040, SHRI RANABAHADUR MINISTRY OF AGRICULTURE (PROF.

SINGH : Will the Minister of AGRI-
CULTURE beo pleased to state:

{a) whether the number of tigers is
decrensing cvery year int the country;

(b) if 80, the number of tigers n the
country 1n 1956, State-wise and the present
number of tigers in differcnt States; and

(c) special measures taken by Govern-

memt to save the life of tigers m the
country ?

SHER SINGH) : (a) Yes, Sir.

(b) Since no tiger census had been
carried out in the past, the number of
tigers for 1956 in the country (Statewise)
18 not known.

Some States had carried out the tiger
census in their States in the years noted
agalnst each. The State wise fighres are as
follows:~

8. No, State Year of census Numbers
(lntest)

1. Assam 1968 52

2. Orissa 1968 409

3 Mabarulitra w7 214

4. Madhys Pradesh 1969 1405

s, Naguland ‘Presenit %
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The Government is tndertaking a tiger
census in the country dutring this years.
The census will be repeated next year for
a check. The position regarding tiger
population will then be available,

(¢) (i) Shooting and killing of tigers
have been banned completely in ail the
States since 1969.

(i) Export of tiger skins even as jtems
of personal baggage has been ltgpped
since 1970.

(iif) Tightening up of existing game
taws in the country.

Uplift of Adivasis ia Madhya Pradesh

3041. SHRI RANABAHADUR
SINGH: Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be pleas-
ed to state:

(3) whether due to the shortage of
development work and implementation of
housing programme the teachers hesitate
when they are posted in the rural areas of
Adivasis in Madhya Pradesh; and

(b) if so, what constructive steps
Government have taken to uplift the
educational standard of the Adivasis in
the State ?

THE MINISTER OF'EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) :
{a) and (b). The information has been
called for from the State Government and
will be laid on the Table of the Sabha
when reccived,

Couversion of Existing Read from
Gopalpur to Raipur into Nationa! Highway,

3042, SHRI D. K. PANDA: Will the
Mipister of SHIPPING AND TRANS-
PORT be pleased to state:

{a) whether the proposal of the Orissa
Govorimlit for cobversion of the éxisting
fosd itoln Gopaipte (Ganjem Distrivt in

-
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Oriss) to Raipur (in Madhya Pradesh)
into & National Highway has besn appro-
ved by the Central Government ;

(b) if s0, the broad features :thereof;
and

(c) the steps being taken in that direc-
tion ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a)The proposal of Orissa Government
for inclusion of the road from Behrampur
(near Gopalpur) to Raipur in the Natjonal
Highway system could not be accepted;

{b) and (¢) . Do not arise.

ARt ¥ & Wl iy ot ¥ A
« Gwit & et

3043. wro itfyrx wyu fownfea :
w7 ey ot afone fadtam oY
qg qqTA W U w3 fw

(%) ¥4T WTHTT FT AW AT
WHAIWHFNug g & T &
qarare o ¥ soerfoe qarerdd oY
i< fawmr aqt § ;

(w) afz g, & dowr ¥@ A
M wad Ay Todl ¥ Yww &
quifaw dewy W A awr Iey
#il Y wr @ & fog aowre A
w7 wew IHA § ; X

(w) wres wix Sy 3@ A s
g @ # gEwmcdfe & wta
dtareet sarare g Wt & wewrfae
qraTRA FY osarT ¥ TWR gg e
wark waw I5mh w7 fawre § 7

wwer Wi wfoere  frfe
swerg ¥ o W) (Re e e
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wgtwteurd) : (W)NAT gf 1 dorer -
¥ g wE A Aww ¥ qwlg ¥ W
¥ guarg yra gk &1

(@) sar 2m & wod A% T
¥ wrear giewfdt w1 @i gz
farrrdY TR wie wa¥ gETeY ¥ v
o & wdl W ¥ v & fag
gregra ¢ faar war § fagd o
quer 8w ¥ draradf faet & fad
=y ¥ s 8% & forg wer war § wfs
@ WA F W w gar |aar 9
a% "Wt IuaY QFYIR § 10T 3979
fol sraw 1

() o Deiwrias gam & v F,
yaw N feafs et gawm
WIEA-94F AT 2w oY Wiy &
e fopar wivr ( 4ET BW 9 Ya9E-
Qe wraf graedt AR v ara-wg
s & fog ol W ¥ 99 A
ot & fafa & oty @l gaar
qFx ® & (Ao 9@ o
¥97 fadasw ogd & 10 gdw, 1972
FT quraT W F WA G 9F § )

Del State Soclal Weifare Advisory
Board and Nan Niketan Board

044, SHRI ACHAL SINGH Wil
the Muuster of EDUCATION AND
SOCIAL WELFARE be pleased to
state

() whether the Delli State Social
Welfare Advisory Board and Delhs State
~ari Miketan Board are constituted by
Government.

(b 1 so, the period for which these
two Boards are constituted and the number
of tive mpmbers nominated on each Boatd
by Goverament ; and

APRIL 17, 1972
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(c) the dates on which the terms of
these two Boards will expsre , and

(d) the amount spent on these two
Boards separately in the year 1970-71 and
1971.72?

THE MINISTER OF EDUCATION,
SOCIAI WELFARL AND CULIURE
(PROF 5 NURUL HASAN) : (a) The
Delh: Social Weltare Adyisory Board 1s
Constrtuted bv a Notification 1ssued by
the Delht Adnunistration, i consultation
with the Central Social Welfare Board,
The Delhi State Nari Niketan Board s
constituted by the Delhi Administration

(b) These Boaids are constituted for a
period of two years Delh1 Social Welfare
Advisory Board comprises of 16 members
(excluding the Chairman), of whom 9
were nomnated by the Delln Administra~
tion. [he Chanman of the Deih Social
Welfare Advisorv Board 1s nominated by
the Delht Administration, 1 consultation
with the Central Social Wellare Board

Nar: Niketan Board has 16 membe.s
who ate nommated by the Delht
Admimsstration

(¢) The terms ot Delht Social Welfare
Advisory Bourd and Nari Niketan Board
are due (o expire on the lyth May, 72 and
29th April, 72 respectinely

() 1970 71 1971 72
Rs Rs
1 Delhs Social  5,25,717 35 4,97,143.93
Welfate Ad
visory Bourd.,
2 Statc Nann  1,65,333 1,99,000
Niketan

.

i
Glazing of Verandas of M. Ps. Fisty

3045. SHRI ONKAR LAL BERWA :
Will the Minister of WORKS AND
HOUSING be pleased to state ¢

() whetber some  Msmbarp,  of
Padiampent wrose o Cipvernment Joje
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age for glazing verandps of their flats,
but no action has been taken thereon so
far;

(1)-if so, the number of such cases and
the reasons for not taking any action
thereon so far ; and

(c) the action proposed to be taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI1 L. K. GUJRAL) : (a) Yes, Sir.

(b) and (c). There are 34 cases. As a
mcasure of economy, Government have
placed a ban on all additions and
alterations to residential  buildings ;
hence it has not been possible to take up
the glazing of verandas. As soon as the

ban 1s hfted, the works will be taken
in hand subject to availability of
funds.

Special Natrition Programme

3046, SHRI ACHAL SINGIT : fwill
the Minster of (EDUCATION AND
SOCIAL WELFARE be pleased to
state ;

(a) whether the special Nutrition
Programme has been introduced in the
eountry including Delhi State ;

(b) if so, the date from which this
progmamme has been started in Delhi
through the Delhi State Social Welfare
Advisory Board ;

(c) The names of the Voluntary
Organisations which have been included
in the programme and the amount
sunctioned 1t each with number of
children ; and

(@) the names of the Voluntary
‘Ovganisations which have been denied this
moginmme  although their work was
ségoried  to bo  sutisfactory by the
«authoritios witls rensons therefor ¢

CHAITRA 28, 1894 (54K 4)
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROE. S. NURUL HASAN):(a) Yes,
Sir.

(b)to(d). The Programme has been
started in the Urban Slum areas of Delhi
from 15-9.1970. The Programme is
impiemented by the Delhi Administration
and not by the Delhi State Social Welfare
Advisory Board. 300 feeding centres
have since been established, each centre
catering to the needs of 200 children,
Each child gets onef/two pieces of bread
and 4 to 8 ounces of double-toned mitk,

Special Nutrition Programme Grants
to Voluntary Organisations in Delki

3047. SHR1 ACHAL SINGH : will
the :Minister of BDUCATION AND
SOCIAL ,WELFARE be pleased to,
state :

(a) whether the special Nutrition
Progitamme has been granted to those
Voluntaiy Organisations which are on
the General Grant-in-aid list of the
Delhi Social Welfare Board in the year
1971-72;

(b) if so, the names of the Organisa-
tions receiving grant-in-aid from the Delhi
Social Welfare Board in the year 1971.72
and the amount sanctioned to cach in the
year ; and

{c) the yard stick tor sanctioning the
grant to such Voluntary Oiganisations ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8. [NURUL HASAN) : (8) No,
Sir. The programme is 1mplemented
directly by the Dethi Administration,

(b) and (c). Do not arise.

State Award te Teachers In Dethd

3048. SHRI ACHAL SINGH : wil
the Minister of EDUCATION AND
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»~

SOCIAL WELFARE be pleased to
state :

(a) whether the Delhi Administration
awards State Award to teachers every
year ;

(b) if so, when the State Award will
be announced for this year ; and

(c) the names of the last year’s

awardees ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF.S.!NURUL HASAN) : (a) Yes,
Sir.

(b) The case is under consideration of
the State Committee.

(c) 1. Shri Ramesh Chander Pathak.

. Shri Damodar Swarup Sharma.

. Km. Shuseel Kaur Sachdev.

. Shri Jai Dayal.

. Shri P. M. Rudra.

. Shri Avinash Chander Agnihotry.
. Shri Risal Singh.

. Shri Brahmjeet Singh Sharma.

. Shri Chander Parkash Sharma.

. Smt. Vimla Gupta.

(PSR R IS [T < VO

—
=)

IFAT RI A FEHTA HINMT qT Y
frel eatfag <@ & at #§ avaf

3049. sit vwasE fawer @ Far
s @1 7g FarT A Far FI7 fF :

(%) aar IR 93w & geg H#A T
agwifear & wane aX Fg g A4
foet earfag #39 & QI & Say ara-
g 1 8

(@) afz g, @ saH &g arg
FT 3 - AT 5
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(w) s%7 faai & fao efisfa 53
a2 & Iy ?

wiw dama ¥ wem "t (N AT

fag) : (%) st (@). g, ITT

q_W & gey AAT 7 dErg Ffe G ¥

ITATMRAT AT aF gz DA

HII@rA erfag £33 & A & qrada
“FY oY |

(r) ST wqm ® AT a@gwHd
AT Frea egfag w3 F fao,
F@ fAar$3, g A1AIT-97 917 gU
g ot fF gIFe & faaeia § A
399X fAwg A7 ¥ g5 awa quT Y
FEATTAT 3 |

Effect of Introduction of New Varieties

of Wheat
3050. SHRI NAVAL KISHORE
SHARMA §: Will  the Minister  of

AGRICULTURE be pleased to state :

(a) whether as a result of introduction
of new varieties, the production of wheat
will be excess of ‘the requirements of the
country by 1980 ; and

(b) if so, the steps which Government
propose to take to save the farmer from
loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
While there are good prospects of increased
wheat production in the country, it is
difficult at this stage to make a precise
assessment of the levels of wheat
production and requirements of wheat in
1980, since these would depend upon a
number of factors, such as further progress
in the evolution and adoption of high
yielding varieties of wheat and other
food-grains and non-foodgrains crops
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shifts in cropping pattern, chadges in
reistive prices of wheat and other
agricoltural commodities, shifts in con.
sumption patterna and utilisation of
ceremls for other purposes. The general
policy of the Government, however, is to
ensure remunerative prices to farmors,

Kisan Mela at Pusa Institute, New Delbi

3051. SHR! NAVAL KISHORE
SHARMA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether Government is holding a
Kisan Mela at Pusa Institute, New Dethi;

(b) if 90, the Ccntral theme of the
Mela ; and

(c) whether there is any proposal uader
the consideration of Government for
hoiding such Melas in other parts of the
country for the benefit of small and
medium farmers and if so, the main
features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) The
Indian Agricultural Research Institute,
New Delbi, an Institute of Indian Council
of Agricultural Research, organises a
Kisan Mela known as ‘Krishs Vigyan Mela’
each in the Rabi and Kharif seasons,

(¥) The Central theme of cach Mela
differs, depending on the current accent
on particular crop (s), package of practices,
methodology, policies or goals. For
instance, the ceatral theme of the Rebi
Krishi Vigyan Mgla held from 15th to 18th
March, 1972 was ‘“’Modernising Indian
Agricuiture for  higher profits, betser
Nuttition, export and self-Reliance.”

{s) Kisan Melss are being organised
in mmvm of the ebunlry by the
mw Universities god othet l:mn

wwmm Iutituses
ol The Direstorate of

.
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Extension of the Union Department of
Agricultural generally takes part in these
Melas by putting up instructional
exhibitions, film shows, sale of publications
etc. for the benefit of farmers,  This
purpose Is also partially served by the
Farmers® visits arranged under the Farmers®,
Training Programme by the Directorate of
Extension.

Scarcity Conditions In Rajasthan

3052. DR. KARNI SINGH : Wil the
Minister of AGRICULTURE be pleased
{0 state

(8) whether about 3,000 villages have
been hit by scarcity condittons n eleven
Districts of Rajasthan ;

{(b) I so, the main features thereof ;
and

(c) the role of the Central Government
in reaching succour to the famine victims
and opening relief works n the affected
Districts of Rajasthan ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The
Government of Rajasthan has reported
that nearly 2600 villages in 9 districts have
been declared as scarcity affected areas,

(b) The State Government has reported
that there has been acute shortage of
water in the Western paris of the State
due to failure of rains in the months of
August and September, 1971, Arrangement
of transport of water to 152 places by
trucks, rail tankers and camels have been
made. Subaidy for drawing water has
been sanctioned for 28 places. Tubewedls
ar¢ running at 39 places and the
requirements of 6 viliages have been met
by providing cevals. Employment
vpportunities have been provided under
the Rural Works Prograwime, the Crash
Scheme for Rural Employmént sad in the
Rajasthan Canal works.
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So far, there has been no shortage of
fodder and the health of the cattie is
satisfactory,

(c) Responsibility for provision of
volief in areas affected by natural
calamities ncluding drought rests with
the State Governments. However, Central
assistance 1s given to a State, according
t0 & prescribed procedure, if the magnitude
of the relief measures to be undertaken 1s
such that it cannot be managed by the
State Government out of 1ts own resources,
The State Government has to approach
the CCentral Government, on receipt of
which & Central Team visits the State for
an onsthe-spot study On the basis of
the Team’s recommendattons, the Contral
Government fixed ceilings of expenditure
for the purpose of sharing expenditure
with the State Central assistance 18
provided ordinanily through reimburse-
meat of the expenditure tnitially incurred
by the State Government though ways
and means advances may also be given
dopending on the State requirements, In
the mstant case, the State Government
is considering nviting of a Central Team
to visit the State,

Grant to Orisga for Welfare of Tribals

3053, sHR1 GAJADHAR MAJHI :
Will the Minister of EDUCATION AND
SOCIAL. WELFARE be pleased to
state

() whether the Central grant to Orissa
for the welfare of tribals 18 being given m
time ;

(b) whother State Govenment 13
teleasing the same to the Panchayat
Samities i full, and

(¢) «f not, the seasons therefor ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 5. NURUL HASAN) ' (a) The
assistance for the State Plan and the
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Centrally Sponsored Scheme 1 released to
the State Governmeat by the Finance
Mmistry m monthly instalments, in the
forms of ways and means advanoes. No
complaint regarding delay has  bheen
received from the State Government,

(b) and (c). The information 1 being
collected from the State Government and
will be laid on the table of the House,

weetn fafven afvey oo e
fagafoereg wt awe dte WMo gwe
fat w wrsaa
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Sports and Games in Colleges and
Schools dunsg Fourth Plan

3060 SHRI H N MUKERJEE :
Will the Mimister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the steps taken to encourage sports
and games 1n Schools and Colleges during
the Fourth Plan,

{b) the financial asmstance provided
by the Centre to the educational lustitu-
tions for the promotion of sports and
games, and

{c) the progress achicved 30 far
this aphere ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN) { (8) w0 (¢}
A statement is fid on the Table of the
House, [Maosed in librard Sp¢ No. LT%
17188/72).
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Shiftiag of Coeniral Tmstitute for
Rescarck snd Tralning in Employ-
ment Service out of Station

3061. SHRI CHANDRA SAILANI :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether there is any proposal to
shift Central Institute for Research and
Training in Employment Service,Directorate
General of Employment and Training,
Depariment of Labour and Employment,
Pussa, Dethi-12, from Delhi to some out
station; and

() f 5o the reasons therefor *

THE MINISTEFR OF STATE IN THF
MINISTRY OF WORKS AND HOUS-
ING (SHRI T K GUJIRAL)  (a) Yes,
Sir.

(b) (i) The extremely limited possibility
of further construction of office
and residential accommodation
in Delhi because of the excessive
pressure on land and the various
clvic services due to the steady
and large increase in population,

(if) Neod for relisving congestion
both in the matter of office and
residentinl accommodation.

(iff) Need for making provision for
the possible expansion activities
of Ministries/Departments, such
a8 Defence, External Affairs,
Rome, etc., which should
aeoessarily, on strategic aad
other considerations, be retained
in Delhi.

National Chiildren Board

30682, SHRI ACHAL SINGH: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE ba pleased to state :

{8) whather the propasal to forh »
National Children Board is under active

A
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censideration of Government; and if so,
the main features of the proposal;

(b) the time by which the Board Is

likely to be set up; and

(c) the amount allocated during the
current year’s budget for this purpose ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a)and (b).
Yes. Details about the National Children
Board have not yet been finalised.

(e) Nl

12 brs.
RE US BOMBING OF HANOI

SHRI JOY {IRMOY BOSU (Diamond
Harbour) 1 seck your pernmussion uader
rule60(1). ..

MR. SPEAKER : I am not going to
allow my ruling on the adjournment mo-
tion being disoussed.

SHRI JYOTIRMOY BOSU: | rue
under rule 60 . . .

MR. SPEAKER: Iam not going w
allow a discussion oa it in the House,

SHRI JOYTIRMOY BOBU:1 will
read it out to you, Sir, ¥f you do not like,
you can disallow. It clearly says, ‘afler
Queation Hour' . . .

MR. SPEAKER : 1 do not allow it.
(Interruption)

SHRI JYOTIRMOY BOSU: The
Vietnam weue is drawing the attention of
the whole world. Here the adjournment
motion cannot be discussed ! It is & very
serious matter. I had given s motion
under rule 184, so that the House unanie
mously adapis & Resolution condemning
the U. 8. action and the shreat of mwe of
nuclear arms. ‘Thet has aleo, ot been
admitted. We want that this adjournment
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motion be admitted and discussed today 1
the House.

MR. SPEAKER , I fail to understand
(Imerruptions) Qruder, order. 1 had
actually not reccived any notices
except what the Secretary had handed
over to me one notice from Prof. Hiren
Mukerjee

SHRI YOIIRMOY BOSU From me
also, Sir

MR SPEAKER  Will he please
remain patient 7
SHRI VASANIRAO PURUSHO-

T1AM SATHE (Akola) I had given a
call-ationtion notwee on this fr was nut
admitted

MR SPEAKFR Please st down,

There was another for an adjournment
motion from Shij Jyotirmoy Bosu So far
as the adjournment mouion 13 concerned,
it 1s raised on a matter which 1s within the
cogmizance of the Minister and over which
Gavernment has faled. 1 disaliowed this
So far as the call-attention was concerned,
1 had allowed one only thres ot four days

dack .

oft fo dte WG (grgE)) WeAW
Tren, aadE ¥ I faqaaiy 9%
o waard Y §, Wg TEAT 9P WWH
8 1 wa afcfeafaar s w oW
fq WY @ oc feewmw @R
fifag

SHRI VAS‘ANTRAO PURUSHO-
TTAM SATHE™ This 18 a serious matter
which will 1and this region in a holocanst
We want to have a discussion on this
(Interruptions)

SHRT INDRATIT GUPTA (Alipore) ;
It bas been doubly sggravited by the
Bombing of the Capital of the Deomocratit
Repulftic of Vietnam  That is not the saime
position which was there a few days ago

APRIL 17, 1972
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MR, SPRAKER Let me make my
observations  (Imterraptions) f you want
1o express the opinion of the House, that
should come through some motion about
it and not through an adjournment motion
ot a call-attention or just a reference.
Ihcte 18 no motion before the House
about this  (Imcriuption) 1 have not
allowed the motion adjournment on
thts, That 1s not the type of motion
to be discussed ,  (Interruption) Adjourn~
ment motion Is 4 motion against Goveln
nent for hdving negledted somevhing which
15 within their cognizane

SHRI INDRAJIT GUPTA 1t had
falled v a member ol the becurity Counctl
to bring this 1ssue  betcre the  Becurny
Counul They showd have ramsed ths
matter before the Seeurntv Council

SHRI JYOIIRMOY BOSU 1 had
gnen & moton under rule 184 inviung the
House to condemn U. $, aetion and also
the threat of use of nuclear arms 1 have
also given an  adjourment motion today
In what form can we bring the matter be.
fore the House ’

SHRI ATAL BIHAR] VAJPAYEE
(Gwalior) 1 Youcan allow b short dura-
tion discussion It does not require any
lormal motion The Housc can express
1ts feelings and the Government can also
make its statement. (Interruption)

MR SPEAKER 1 have no objec-
tioh

SHRI H N MUKERJEE (Calcutta-
North-Fast) © Normally you permit a
member out of politenese or otherwise—{
do not know—to make a statement.
(Interruprion)

MR SPEAKER * Order, please. You
won’t allow me to listen to anybodv ?

SHRI H. N MUKERIEE 1 was sub-
mitting that quite apart from the adjonrn-
meht motion which, I think, should have
heen allonced, T have already sent you &
notwe which you youmelf mentioned and
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usually, Sir, you pernmt the Member conw
cerned...

MR, SPEAKER : [have a point to
make to the Members. When you want
to make a reference you send your notes to
me before I onter the House, The normal
rule 18 that before 10:30 they should be sent.

SHRIH. N MUKERJEBE [ sent it
at 9 30,
MR. SPEAKER 1 had 4 mind to

allow y ur name, but, if all of von want
1o discuss 1, a separate tume may he  fixed
for it (Imterruptions)

SHRI AMRIT NAHATA (Barmer)
You must fix some time to-day  The entire
House v agitated and cancerned about,
Macedure v only a secondary thing

MR. SPEAKER Please allow the hon
Minister to speak.

SHR1 AMRIT NAHATA: It Is for
you. You must fix sometime to-day when
the whole House can ramse its voice
in protest against the brutal bombings of
the U. S,

MR. SPEAKER : Lot the Minister
reply.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR) :
A suggestion has been made that a short
duration discussion may be held on this
subject. We are entirely agreeable to this
suggestion and I think a short dis.
cussion can be held,

MR, SPEAKER : At what time ?

SEVERAL HON. MEMBERS: To-
day,

SHRI VASANTRAO PURUSHO-
ITAM SATHE : Wewant a discussion
to-day on this subject...{Interruption)

SHRI JYOTIRMOY BOSU: 1 bave
siven a substantive motion before the

House to condemn the US action and
therr threat to use the nuclear bombs,
That is before you as also the adjournment
motion. We want tv upanimously adopt
this resolution. We want them to know
that the Indian Parliament has unani-
mously adopted a resoiution condemning
the US action. That will uot be solved
by a short discusston We want to con-
demn the US action

SHRI B P MAUTRYA ' We are one

with you on this 1ssue  Let this discassion
be held to-day only,

SHRI S A KADER (Bombay-Central
South)  We want 4 discussion rot only
to dav, but we want it here and now., If
we allow some time to be wasted, 1t will
nol be in the interes's of the peopie

sito wto dlo Wg - gy frer-
fawrer 1 ngew oF wdm, wx W §
W sl N dw e W ¥
ferar @t 1 awdver ¥ oY iy gy
o fm arfa & fag ager awr

AU I g o § 1 wufay o
WA AW FH F A6 6w Fawy o
agy FT)

SHRI RAJ BAHADUR: Any time
that you may decide.

SHR1 SHYAMNANDAN MISHRA
(Begusarai) : If the Government respect
the feelings in this House, then they should
come up with a motion of their own,
What 18 the difficulty for the Government
to come up ?

SHRI SHASHI BHUSHAN (South
Delhi) * I thought he was condemninig

SHRI RAJ BAHADUR : This is a
question whwh transcends party distictions
and naturally, therefore, you would ltke a
discussion to be held. We can have a
short-duration discussion.
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SHRIIYOTIRMOY BOSU : 1 would
like to makean sppealto you that there
should be a substantive motion which the
House should adopt usenimously condemn-
ing the US action. A short duration dise
cussion ts no solutron for this

MR, SPEAKER * So far as the feel.
Ing of this House are concerned, they seem
to be almost unamimous., We can...
{{nmterruptions)

SHR1 ATAL BIHAR! VAJPAYEE
Please don’t rule out any discussion on
this ground.

MR. SPEAKER I have no mund at
all  You are making me to make observa-
tions. 1am moren favour of 1t than
yoursell  (Imterruptions)

Shall westart at 2 pm  after lunch ?

SHRI RAMAVATAR SHASTRI
(Patna) @ 23 hours may be allotted

MR. SPEAKER : It will be seen later
on

THE MINISTER OF EXTERNAL
ATFAIRS (SHRI SWARAN SINGH) : |
suppose the House continues to sit tll §
p.m. Why not we start itatép m ?

« « (Interruptions)

MR, SPBAKER : It will continue from
4 p.m. till the list is exhausted

off vware wredly ¢ wsaw wE)-
N, WAgE W 2 o ¥ g¥ P
oL g2 A% ¥ 6wy e N wey
g W Wt were 6, ot 3ed ww
ot arlt @)

MR, SPEAKER : They have other work
also ad we have to accommodate them

also.

So we will siart at 3 pm, The Govern-
ment thay initiste the discussion at 3 pm,

S ——_——

12.16 brs

CALLING ATTENTION TO MATTER
OF URQENT PUBLIC IMPORTANCE

REPORTED REVIVAL OF ‘GQ SLOW' AGITA-
TION BY ENGINEBRS OF INDIAN ATRLINES

st aw agw aft (TIRgemE)
weaw A31ag, ¥ wiyasafta @e agen
% freafafas frew & Qi odzy Ol
e fame ot &1 sars g1 fag weay
§ ol mdar s § fr ag gw A R
% q3gy T

- gfeqa may s & gifaan
¥ wfus gq4 6w qeagel g
& a1t 7 tfeas gue A9 F Tama
¥ WY IFA ATNS GGG g A K
FIg gAfagu gro A s F§Q
ar-taa g7 areew feg wd i 9w
& gfruiweasy gfega qax arga +Y
g & e 7 a1 o w feg
aTA ¥ g’

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN
SINGH) : The earlier wage agreement bet-
ween the Management of Indian Airlines
and the A}l India Awcraft Engineors Asso-
ciation expired on the 27th November,
1968. A fresh charter of domands was
submitted to the management by the Asso-
clation on the 29th April 197, Unfortu-
nately, in spite of prolonged negotiations,
an agresment has not yet been arrived at.
The Management of Indan Arlines comme
unwcated 1is final offer to the Boginsers
Association on the 8th February, 1972.
On the 22nd February a letter was addres-
sed to the Management by the Association
expresning serious disappolutment with the
offer. Simultaneoualy, delays started occu~
rring in 1ndian Airlines services and those
are perissting. The inforence is inescap-
able that the Enginoers are ttying to  bring
presste on the Mankgunent o concede
their demands.
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While { do not wish to enm nto delails
with regard to the ptoposals, Iam satiified
that the final offes ninde by the Manage-
ment s fair and indeed gerfgroys, The
Management of Indian Airlines has been
dicussmg the mateer whh the Association
and has informed it of its wallingness fo
refer the matter to arbitragion or ad Judlca
tion Il 18 my sindere hope that the gon
cemed Engineers will desist fram any acti-
vity which disrupts the warking of this
vital public sector undertaking, causes
acute mnconvenience to the travelling public
and Jamages the natrénal interest,

st wgafd: dw, wE
wfew otz paba & AiE oA A g @
awdt fis gl zarg ofc ¥ &4 &Y
ify qar vy & dfaw & W
feafa dar #<d o gfrge wor sl
§ W g 3w & Y sfasndt
uiert wfes G faward, R @
T guedt §, gary NaqIak gv &,
ey w1 IR e B, ST &
w9 ¥ gag A, I7 H YN F A9 §,
ga gy g sEAr §, AW ad guedl
I §, ¥fFT vy ¥ A 3y § 129
R s feufy stz gat s:ﬁ-rwm’t i
W Al TfEd A wifax
feufly & oft 7€ 7 D A oW &
WA Nt wfgg N wAggdEs
g witfaas § gronfs g1 faerg weere
% 4 ¥ gwr, SART XA 2 g, WY
§ wit< 97%r wiw § 2750 Wy ) 650
g oifawd § 1 7 s Wik g ofead
& ¢ feirT qae arere SERET WX
que % fear & W el § Fedlt o wile
whassi o vy “wfen g o
wei &1 e wite ewetiane -9, &
suvay @dew R ) wogaT, e e
wdr wy 2550 vy wigh §, grSw
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te 1500 evar ix i’“?ou tuf dfew
dwd at Wik wenrde Fear W fady
wrgRE g & gaw & f 750
Wy AT A § e s 75 wadred
¥l s & F 41, Toawr
AT AT gL AE A §IFTT WX
woifrag & fa ¥ am g, 17 dow
T3 73 o foqar qg dar A §
wYT feaar ag 7 femar g8y 3%, 3w
aad gata & a7 § ogr § 1 wrew
fwar wr fe fag s & &1 7w ¥
v § Ixw arg O Efeag vl
FWE 39 F KW AT WY A@, W
9y § 9T ¥ @ wg N o My
gfer oz e § fwaw uw  =er 40
faaz 7 ara§ o@Sw Gl o war, &
T AT T AT qIT A g7 sy
Y a8 9z A WA g AT fE qwige
arydt qr Ay AN 6w ¥ 4%
TeQr # st § o qareE Agr Sy
ar fedt wr e fedlg s R & QO
g df7 o MIge = @, aYag M
ot Efvean, 47 oF T AYOa g, 98
e g8 wfea aw & 1 g7 g afadw
Y F1q & ar fE1 o wawrd & qf
FgUE ard uUsg g wFfer y F
AT § fs ux dhea’ gﬁ‘féz’t &4 2
faat T & waT §, arc-dre ak
i b e wA aa&m""hﬁ
“Tf fudiven

LA I K o B 1

oWl wfrawem (R froEy 4
WA, RS, A U Hlg o W W
w94 g ANaE § W R T GR@wY
B% 2% 1Ed & wg wd gReamdar {4
W< 3 BlgTe AISF 23 T | wgAn
gooAn gy ¥ W, W@ @
gafvad ¥ & wraar § o 1942 X
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[ whwqua) ofers gfefedl sat & Q wwdl §

¥ wg §, @ Y gl § arw Iqw
AT T 3, TR AT A wE A,
% g wgar mgar § 1

ot T A ot - gat St
ag § v afney 7 99 £ oraerd §
o1T g7 wAw awy &) & wra ¥ wyar
gem e g §? vh -
fafaferdt gast & af | fardgrdt &
w§ 1 99 fargrd & fawms s w®
2 &, F W@, NI @
agr 5@ § uF ofemw gefady Fwd
& %% &1 A frod § &) & Iaw w0
%g ? Q@ €, 9q@ A fewars,
aqn fayvy fewars gasr ? gwwr
F€ IANT 7

Q€ AIRAY  weEm : A1 A
wfew 1

ot Tm agra ot w6 21 wg
#ifag W |

% wre & qgAr wigar § f aax
e AN gAfgd s eRXR EITE
gAHW TAFT AT FAC Aqr Y 7

gaX ¥ gy qear wigwr § fe oq
Az 7 efefd, odedd bt
fefafor oY arr gerd o wiv a8 v
a1 @F weaTy ¥ fis ganr  Juafedwa
& forg e cefigaw fpsgaw o A
fagr atg @ wv IFA waorw fear
ar tag & qrweew & XA vy W
g ez W ww frnfeae
] W 9 g FHT OE
MNdww ax TP fer @ e g
qw gader o wger wngd &, wyred
et gr wr ¥ v aw ot feed

ek fg ooy Ddww foor @
rRE F%r ¥ fag srefefe,
efmeddt o fefafean v @AY <ot
¥ 1 7g AT O aP wgew ©F g WA
o @At ¥ freteg & fag Yar seam
fear ar oY I age af fear ?
£ & gaa sfer 57 qar wear § fr
ogt Imwrdar W g}, oy W H
oifey ¥ glaer & S g, @ gw
wgw a& Y arAr g ST Wy &
wrarme # gfaay sorar aed §, 9w
¥ oyE FCT A &, v8 & fag
ateead qur 8, Nefefed agref &
o fefafeqa qar $¢i §, g wevm@
fiear war & S sy g, aur g
FEATE §, T W FEArd & FA7 WS
T ¥ a@ F & fag W At wx
faar * st &Y feqr at «a1 ¥@ & S9
# wavafa w1 gar g wwar § 7 W
Amayggnagar  fr qmaaw
o 7 547 ey ?

wiT ag 9w ) dfagfe 39 fs
fewrgm war & 7 wra 7 s s
2w ¥ 3ar adr wrgar | afew wag
saTargar & fw W gAggdes
Tfrad §, Mg ogue whfad §,
ug & gare qry § o Fewar wivy § ?
7% wgw AT A1fEe e I sgr-ear
atr § ? 2550 To¥ Afqw daQ Ay
§, 1500 ¥t graw T W 1500
Y X qurde wrRn qhE § 9
wTT €5z Sifrg

# g ary o1 ¥ W quaT wTEeT
g—nt-ceiY-firmne wY Tk & fald amr
Wi W TUTEZE W R &
fufiy wva #fr & g wew s gy §
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ot Gar wal « fwar v B 6 A &
oy qw Y ax w2 fxqr oy ar wae-
wrg &1 ¥ fxar oy ar dar o anE
a g1 @ wre 6 WY ¥ ¥ woar §3-
wifest gre fifad ?

o wrf fag : wrAdly @aew ¥
ag fasgw 17 wgr 4 % ag ard
feafs aft gatoaqw § 1 g “wusg
g adY Fgr an, “UHT qqUL”’ wgw
a1, &% 2 fredl wed) ¥ &, wfeT ww
NFIT Y AT FIAATEY § Ay ATedA H
T A XA 1w A D ud A
grasdl g7 ITH aga guadl §,
afe ma ag gredt 9z Wi, ST @
W gR Al aRWHT W W@
WY, AW A W AT g, wA
qEINEE € oW §, FAr gNfrag TE-
q¥ B a eeesronne

oY wfly qu@ : w9 gABE w
AT H K |

ato wf fag : ag v ¢ 5 ag
W Aam # ane § o qF e
gagvafomfo e ¥ 7 A
AT T A 9 WIN g § gRH aga
wez ot § | wAHT 9T 3 W@ 59
gfer wtx farmrearar &Y wa w8 8, 99
& % ggua g1 IR Q- S and
o §—uw a1 a8 5 qEe-wE &
=g w1 fean frear &7 9
wiwd ¢ gag A qre Af § AR
ogt o I arAETd §, quR-wiE Wik
fgmgeam qurdt arfew & o goitfoad
& T ®Y g7 & e wre ww e
L

Pl G-aRT SET A 0
WY o wnqyeiT ey, wTgIRie
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s 3 AR Y wwTgEw §,
vz @ §

oy a1 sEN O gl it e W
#1 #i #41 § 7 weaw wgley, @ EAT
To nage wE§ (2) ® 1587
7l wrgare fawd §, N fs Aqe }
ot gaee-ufeais gidfea gi-
faaT w1 2337 wqdr wgarc fasd §
™ & warar go uRe W (1) W
Qo o §TE (2) #Y Mgy TATIG
frarar &, AN FE0T £ fave qaveE
fawar § 1 wa daerdez 3 ¢ o< fisar
% ag ¢, ¥ § IR |7 qET Go UWo
wrfe (2) %1 1989 %9y wIgA, WY
AL, o1 g a9z wATI=R 1 Qo UHo
s (1) 12560 a9 Argarx, wE
wiacergy, wy foge uaresw | aftadve
gifen wlifaaz #1, o 7 ez ad
¢, 2955 vy wgary, Wi f§ 3000
Y AT, 9y fR UAree ) 39
fad 8% aq7 9w a9qer 7 eI 4t

SHRI VASANIRAO PURUSHOTTAM
SATHL.  (Akola) ; What is  their
demand ?

¥te Wy fag : S fearoe § fe &
T8 & 3% 300-300 wqd i savar
Ay &, ww T a7 800 w9% Wi &, W@
SHTT IAd) aga ardy fadew foumaw
&, wfer s al 9T 300-300 =¥
T |iT F &

weue WEIRE, TR e At
ANarwE Y T8 §F W @ §
g AT Ay | W Ew aw W
Aty § e & Wi falaw §, WOt
Y W ahiAd vl §, 1w Ty
s fedw sty foar s wifigny
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[e10 % fag]

afsT w7 gaar gfas Hrwar 2 &
TIAT AT AAT M I F qIg A
FATTEH &1 fqai2 §IAT—oF TA F!
fedoe a1 AT I F1 a1 T8
AITL.3T FW 9 A1E I 2 )

qA717 qgET ;. Gl AAIA
weEglAd fesgaa ®1 w1 frar sz
~+a8 3E8 AT 3, IAANZE . F qraH
B3, 92-39 GAZ T8, 21 37 Ja@da
BLE 2+ A @i, Fax . fafaex
F A7 am e gh & 9% & o ard
&%, 2. ML,ER g {-wranEyd 3
TF-IHIE QT A@LF I FL, A
JAAT FTE K1 BT & =) feqgafas
fearzy &, 37 . A1 dawwE & @wa
@A MT gu T azigw %31, & (5
G qA A A, IAF Q@G
§fg a1d fnﬂ 37 FhEA A9E a1 ﬁ
S BEG- 8 I@ F SHET AT A1 T2
qFar ¢4 AfF7 39 T argge A w49
3@ SFIT FI ad F qF a1 4z
gATAT ] 1

I

SHRI P. M. MEHTA (Bhavnagar):
Mr. Speaker, Sir, the delay in the flight has
becomie so enormous in the Indian Airlines,
and there is more than one reason for
theselinordinate dalays.~- There are basi-
cally two reasons for thegc delays. One is
the gencral mcﬁicxcncy of the Indlan Air-
Tines, and the' second is—which ‘Is ‘4" vital
one—the Indian Airlines: is indifferent- to-
wards their own employees. The main-
tenance engineers have a basic obligation
to certify the airworthiness of the craft,
and they do not get the checking instru-
nents. or equi pment. and other store-supplies
in nmc, and this is the cause why this delay
takes place in checking the ‘craft wltimately
resalting-in the delay i (ights.-+ > -+
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The Aircraft Enginneer’s Association
have declared that they will not certify any
aircraft which is not air-worthy, ‘and if they
do so, then the Indian Airlines Corpora-
tion is piaying ith the lives of the travel-
ling- public, - the -pdssengers. ~Is-it mnot
correct, then not to certify the airworthi-
ness of the aircraft if they do not find it
airworthy? Against. this, ‘what does the
management do? The management is hard
with these men. Thisis a very serious
n;]atter. - LRI 52

“The Indian Ajriines have also shifted
its-basic policy towards labour, that is, -the
labour policy. The then Chairman, Shri
Kumaramangalarﬁ,_had convened a con-
férence of the trade unions and represent-
afives--of- the. employees. - .There, - théy
arrived at an understanding that the em-
ployces would accept a wage-tise of 15 per
cént. The thén Chdirnian, Shri ‘Kumara-
mangalam, -assured the union that -the
dlﬂ'crcntlal in the dlﬁ"crcnt categorlcs will
be mamtamcd Now what happens is, as
everybody knows, as far as -the labour
matter is concerned, the management does
not understand the submission of labour;
they never hear the plain talks, ‘but they
only hear those who show red eyes and the
hands of force. : That is i"thertfair freason
why the differential has been incfeased..

- -Now, there are other réasons which are
nAQt concerned  with these maintenance
cngmecrs per se. In Bombay, the checkihg
counters open 45 minutes or one hour later
than the scheduled- timings. The Airlines
Corporation staff have become $O shame-
less that they do not make any announce-
ments as to when the ¢hecking cousters
will open,.and they would not even express
a word of regret for causing great mcon
venience to the travellmg passengers. The
passengers-are forced fo stand in queue in
the Bombay. and ather: airports for hours
togcther and they do not hear as to whcn
the checkmg ‘counters will open. This also
sometimes creates great hardship and in-
convenience to the passengers and delay in
flight§. T would liké 16 ask when this delay
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of filghts will end and the traffic will be
normalised at the airports.

1 want also to know-—the total force of
engineers is nearly 200— whether they have
been charge-sheeted for go-siow tactics and,
if not, what are the reasons for not charge-
sheeting them for carrying on go-slow acti-
vities? Has the Engineer’s Association
made the suggestion to chargesheet them
if they are found guilty of  go-slow
activities?

What are the findings of the airlines
management? Has the Engineer’s associa~
tion made gny suggestion for the Minister
to intervene! If yes, does he desire to
intervene? “These persons are spoiling the
name of the Indian Airlines and also the
mmage of the Minister. He should take up
this opportunity. Lastly, 1s any dialogue
going on at present between the labour
Munister and office beares of the engineer’s
association to refer their demands to arbi-
tration or adjudication and »f so, is the
Government considering 11? 1n that case
why have they delayed the coasideration of
this point during the last two years?

’

DR. KARAN SINGH : The hon. Mem-
ber has made a number of general state-
ments; * I should like: to say two things.

Firstly, st is true that there are other
reasons also for delays; it is not only
the engincers, For example, there are
vultures which seem to be peculiarly pro-
liferating in this climate. We have had
five vulture hits, believe it or not, in recent
days. However the fact is that the activities
of the engineers have also greatly contri-
buted towerds increasing these delays. 1
am fot saying that al) the delays are due to
them but.certainly it has been a major
contributory faetor.

Sécondly the hon. Membet said some-
thing about engincers not having sufficient
wquipment to check the planss. No_such
somplkint ks boen brought to our aotige.
To the best of iy knowledgé they peerm, to
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be perfeotly satisflied with the equipment
that they have. Naturally they ave supposed
to check the air-worthiness of the plane.
Nobody expects them to certify a pland
that is not airworthy. But coming as it
does at the very time when their negotia-
tions are going on, I arn afraid that this
cannot be lovked upon simply as runtlno
checks or routiné'delays. '

He also talks about the differentals
in the different unsons. There are seven
‘different uhions and one officer’s associa-
ton in the Indian Airlines. When you
are negotiating with seven separate unions,
cach with its own capacity for negotiation
how is it possible that the exact proportion
of differchtial ca?t be maintained.’ That
is one of {the pfoblétns that* We havé bisén
facing aatt

SHRI P.M. MEHTA: The chairman
had assured the engineers that the differen-
tial would be maintained.

DR. KARAN SINGH ir that ls 80,
there is no question of negotm:on ‘Por
instance, if you had a single union, you
can have an overall package and say this
15 going to be the agresment. With each
union, you have got to negotiate separately,
with the engineer's union, with the priots
union and so on. That is one of the mljor

contributory factors for the iabour’ pro-
blems 1n the Indian A:rlnm-—prolifmtlon
of union.. (Interruptions).

The hon, Member has asked : when will
the delays end? 1 have said in my state-
ment that I hope they will end xmmedia-
tely. 1 have said that we are prepared to
send the points of disagreement to arbitra-
tion or adjudication, this has not been done
today. We have made thil clear, “The
Engiveers met me; they also met my col-
league Shri Kbhadilkar. We mmu it per-
fectly clear to them that we vnre nuﬁwd
to refer the matter to arbitration.” Despite
that they have been cominuln; these
{acticy. lthmfatehopaﬂm they will
withdraw it immdhmy
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{Dr Karan Singhl business, I do not know what will

He aiso referred to the question of
chargesheeting Ho 18 quite right  If this
sort of situation continued, we will not
only have to consider chargesheeting, 1f
the worst comes to the worst, as we did
last time, we may simply have to ground
the atrcraft for a while We are not going
to tolerate this kind of continuous non-
sense among very high paid employees, I am
still hoping though, that better sense even
at this late hour will prevail and they will
realise that there comes a limit beyond
which the patience of the Government
should not be tried

SHRI SAMAR GUHA 1 had drawn
the attention of the hon Mimster several
times to this matter through letters etc to
the allegation which had been there The
ground engineers are not only perhaps one
of the most highly paid employees 1n our
country I could gather from the Airlines
office that they are paid Rs 1500 2500 he
also referred to their salary  Their scale
1sRs 1,500 to Rs 2,500 And every day
the ground engineers are given overtime
allowance for seven to ten hours and also
an outstation allowance for 90 days with
Rs 40 to Rs 50 with daily allowance, for
45 days income tax free  That means, on
an average each ground engineer gets Rs
4,000 to Rs 5,000 including allowances
How many of our IAS officers, State ad-
mmistrative officers, Directors of National
Laboratories, Heads of Departments of
Unaversities or other graduate engincers
get such high salanes? Fven so, these
people, 1n the name of go slow tactics,
work to rule etc , create dislocation in our
air service, not only dislocation but dis-
ruption In the Caloutia and Delhi offices
there have been some suspensions of air
service also  If thus 18 allowed, how can
we say anything against those illpad ordi-
nary workers who resort to go slow tactics
or other kinds of agitation? We can not
biame them. If such highly paid employees
are allowed scope to go slow and indulge
in such type of aguation, paralysing the
most vital communication hne of our
country, causing dislocation of trade and

happen

But I do not want to do njustice to
them. Lven though they are highly pad,
they may have their own grievances and
demands, but they should be tackled
differently So, I want to know the exact
figures about suspensions, dislocation and
disruption caused, and whether Govern-
ment (3 gowmng to set up a permanent
machinary of arbitration to which matters
i dispute will be automatically reffered,
and whose decision will be btnding on both
the Government and the employees, so that
their grievances can also be removed ?

Is 1t a fact that the technicians are not
allowed to sign the (rip certificates, and
that if this 1s allowed out station duty
can be dispensed with? As it 1s also
1ather unusual that the ground engineers
should get overtime allowance for veven to
ten hours a day, mav 1 know whethsr this
over-time duty can be dispensed with, and
new recruits taken in 1f necessary 7

These ate my questions and I hope the
Minster will give categorical answers to
them

DR KARAN SINGEH In his general
remarks, the hon member said that the
emoluments 1n the aviation mdustry are
very high Thisastrue In fact, as I said,
not only are they very high but they are
steadily getting higher and they are begine
ning to bear less and less relationship to
the total wage structure in the county.
This 13 a serious matter. I entirely agree
with him when he says that at least the
bigh-paid employees should not resort to
these tactics In fact, nobody should
resort to these tactics. Nevertheless, ono
would assume that people gotting high
salaries would also have a greater sense of
rosponsibility

He has asked thres or four guestions
Firstly, with regard to the astunl figures of
delay, Tam afraid it varres from day to
dsy We have a situation report svery
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day and it is not possible to give a
blanket figure. The situation is fluid.
But the more important point is with
regard to the permanent machinary. A
permanent machinery already exists which
provides for bilateral negotiations,
conciliation, arbitration and adjudication.
This is my grievance against the employees
that after the negotiations have failed,
they do not make use of the existing
machinary. I have no desire whatsocver
to deny any section of our workers their
democratic rights to negotiate. But why
do they not go according to this proce-
dure ? Why do they resort to what can
only be termed direct action in going
slow ? I would make an appeal through
this august House to all the workmen in
Indian Airlines that they should negotiate
and if they have any difficulty, they can go
in for arbitration. We have never stopped
them from going in for arbitration. 1In
fact, we have been keen that they should
go in for it. But what is intolerable is
that when the negotiations fail, they start
bringing this sort of pressure putting every-
body in the country to acute inconveni-
ence.

The Essential Services Maintenance
Ordinance was in force and I think it has
lapsed. The question of declaring it an
esgential service or otherwise is not imme-
diately under consideration, but we will
certainly do whatever may be necessary and
warranted by the circumstances.

1do not have any information about
the trip certificates. It may be a technical
thing and I could find it out if the hon.
member wants to know about it.

The question of over-time is very
important question. We are paying a
large amount in over-time every year,
Whsther that problem can be solved by
more yecrgitment or not, I do not know; if
we only recruit more, we may well end up
by having more employees and paying all
of them overtime, This is & question
which has to be kept in mind, keeping in
view tho requiremonts df the situation.
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SHRI N.K. SANGHI (Jalore) : 1am
unhappy at the statemont made by the
hon. minister. This ding-dong battle
between the various organisation unions
and the Indian Airlines and Air India is a
matter of routine as it has been going on
for years. But what has been said is,
everything is wrong with the unions and
as far as the Government’s part is con-
cerned, they are fully aware of everything
and they are trying to do their best to see
that justice is done. I would like to ask,
is it nota fact that the Indian Airlines
and Air India Boards are practically trying
everything to thwart the working of the
unions and organisations and not anabi-
ing the employee to get their legitimate
rghts ? We are talking of very high
wages. Certainly 1t 1s the concern of
everyone. We are so ill-paid that we
would like that there should not be high
wages. If that be so, why not bring for-
ward legislation to put a ceiling on high
wages and hugh profits 2 That should be
the end of the matter. Unless you do that
it is the legitimate right of the unions to
sec that the legitimate rights are not
denied to the workers and union members
rather than trying to be side-tracking the
whole issue. If I may draw the attention
of the hon. Minister, the Khosla Commi-
ttee award was given in 1965 after hearing
the viewpoints of the employees of Air
India and Indian Airlines Corporation, It
is a fact that the government had accepted
that the workers of the Air India and
Indian Airlines would practically get
parity. Then, later on, what happened
after the Khosla Committee award ?
Because Shri J. R. D, Tata is a
dynamic persooality and he is maning
Air India he has been able to get increased
omoluments for the pilots and engineers
in one wayor the other. And wheoever
there is arise in the wage or emoluments
of the employees of Air India, naturally
dissatisfaction sots in among the employees
of the Indian Airlines beoause they do not
get any corresponding increase. Would
the government not like to tackie this
matter by having parity in emoluments in
the case of employess of both the organi-



aaﬁam ‘I E‘nlwrmu sa.y:thu they mi two.
" engirely different, :grganisations .in which.
_ yoll gannot maintai) parity or you: maine
taip ‘garity. .. Qtherwise, . there  will be
dnmmfachon among the employees of the
Ingian Airlines Corporation. So, Itisa

very. importgat , recommendation of the .

Khosla Committee award that parity or -
nedr parity. would have to be maintsined
between the .employees of Air India and
Indian Airlines, I would like to know from
the.government whether this,. parity .in
emoluments has or has not been main-
tained all these years.
Swtmdly. the .Khosla Commmee has
very specifically mentioned that the diffe-
rential in salaries between the- pilots, tech-
nicians. and ground engineers should be
maintained. - 1n 1970 you. have given a big
hike to the,pilots. .. Naturally, -there has
been.- dissatisfaction.- ameng -~ the - ground
engineers and, technicians..... There are seve-
ral/unions.in the field .and naturally when
governtient come to an understanding with
one -union -the-other unions are also likely
to come:up with their demands., So, would
yow-like to take up issues jndividually with
~ ali-thoserunions-rather than taking them up
jaintlywith all of ‘them and <arriving at- a
settlement? - - - Otherwise, an - impression
would-be created that  governmient or the
Corporation-is not keen to tackle the matter
when it should-be done. -The charter -of
demands was- given to the management on
the-29th April 1970.  New is is-1972, Two
. years.of protracted discussion have gone on..
So, Fwould like to know whether the diffe:
reditisl: is going. to be maintained betwoen
the pilots; engineers.-and _ technicians and
wholliet. parity _ of near parity betwzen the
emoluments: of Air lodiaand Tandian- - Air-
unwh ﬂw going to be mamtained

(A4

sﬁ;,jyou fay ‘you: drt wﬂlmu rot‘ arbl- '

from the ',nntdn orp:, sauomq thqt wbm
they négotiate and a. utt!emcn( i wrived
at, ‘the whole' thing mrppudmtedb he
authonm-s or board - of . mnnnuemem. and

fresh umuauions have to be. uaﬂed

Would. it not save time i you have .bilat@-,
ral negouanonn" B

~ So, Iwant to know whether you would
maintain parity . between Air India..and
Indian Airlines in the case of emoluments,
whether. you woiild maintain the differen-
tial between the different categaries of em-
ployees. and what are, the difficulties in the
way of having bilateral settlement in these
disputes.

‘DR. KARAN SINGH The hon. Mem-
ber has attempted to. protect. the nzhts_of
the workers, As 1 said in réply to.a pre-
vious question, we are most anxious that
the legitimate rights of the workers should
be safeguarded. We would also prefer
bilaieral iégotiations. "However, it is only
when bilateral negotiations break “down
that the question of further intervention
arises, . e

1 think the hop. House would ba inte-
rested to know that in October 197} govern-
rhent had issued a general directive that all
ureemenishﬂween the " puB?ic mlor and
approval. Bechuse; aftef all, * goverfirient
have got to keepan eye on the: total. wage '
structure in this country. = Therefore, bita-

teral talks.are.always held tocsertie.disputes.
As I pointed out, it is.because ovsr, allthese
years settlements have not been arrived at
between these catcgn:ios that this prqhiem

" has wday arisen;.,; Now you cqnnof.say
they must always seitle disputes Laimqnﬂy
for ahn& slmp)y meam xlw the. manwm

. thi

anid agjodication. - Could siotall
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reasoriable wad fair.  As far as Indian Air.
Hoes and Adr India are concerned, this
wunion imppens to be the common union.
80, the negotiations ace really with a com-
mon union and will affect engineers both
in Air India and in the Indian Airlines, and
the question, in this particular instance, of
a differentiation really does not arise.

As to the question of legislation on ceil-
ings on salaries, it is a good suggestion for
action, I must sav, When we are putting
ceilings on all sorts of nther things, I am
not sure whether a stage has not come......

SHRIR V. SWAMINATHAN (Madu-
rai) : It has come.

DR. KARAN SINGH : In which at
least some ceiling or some form of upper
level will have to be considered. Of course
this is & broader matter.

Then, he talked about the Khosla
Awatd. The Khosla award was in 1966
and it did recommend parity or near-parity.
That has broadly been adhered to.  As far
as engineers are concerned, it said specifi-
cally that the enginecring siafl of both the
Corporations performed similar duties and
their wage structure should be the sume.
Thexefors, as far as the engincers are cone
cerned, as I have said, it »s a common uni-
on and negotiations are taking place with
them, which will cover both Indian Airlines
and Air India.

12.52 hrs.
QUESTION OF PRIVILEGE

ALLRGED MISREPRESENTATION OF
SuRl IsHWAR CHAUDHRY'S PARTY.
APFILIATION IN the Patrios

@t fore W@ (mar)
wgy, wrowr gqgaf ¥ @ g
oy wgar wgr § fe s
AW AW ¥ X 0% w1 wifesw gwr
§1 gwae, 14 wiw, 1972 &
"y % worwre ¥ wr & B fro
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fNirr W, fro fvar wiwdl, o
TR e, fro g oo FAAY
md wte dto wrfo 1 ¥ Fgar wgar
fweawy & fg gn o & fo
fwT Ned wawy w1 § ol g
wqdT & o9 Y awIr 1 gER
#% # qgr wARgeA  qar @1 wa
Belraga fesma f W g g
gra ¥ f I X q@ qaeg ¥ wEgar
g% 53 faar &

i fadrorfawrs &1 g gomar g
g urasT gy gifge WY gw 9
& FAfEHTT T arfge i g =gy
s ot ww dar & war d Agge
fear i

wurR wgRy ;. B sae gEa s
Wt gt IEN sg g fooag e
qHAY KT AYE ¥ W1 war § 1 qg wEA
§ 5 s [k av ag zew
gee F7 A0 A1 ag A% 1w
=aH F1§ 7€ a1a Agr & 1 g aqg N
w1 AT ALY &1 W S QT W9y
7 frawz 999 &1 wodY Oew @@
3% faadt gt §, wafag mag gy
T €Tt (smmwrE) A% & gIWY
fam g W et fgee R
afad v v 2% gEard ¥ R B
Frar vt § 1 ag v g Wy

12.54 hrs.
PAPERS LAID ON THE TABLE

DeLax MoTOR VEHICLES (BECOND
ARENDMENY) RoLxs

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND BHIPPING AND
TRANSPORT (SHRI RAJ BARADUR): I
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{Shri Raj" Blhﬂdﬂfj

- beg. to lay on the Table a copy of chc Dﬂhl
" Motor Vehicles (Second - Amendment)
Rules, 1971 (Hindi and English versions)
- published in Notification No, F. 3(58)/71-
TPT in Delhi Gazette dated  the 3rd
January, 1972, under subesection (3) of
section 133 of the Motor Vehicles Act,
1939, ([Placed in Library. See No. LT~
1763/72]

ASSAM RE-ORGANIBATION (MEGNALAYA)
DISTRIBUTION OP REVENUES AMDT.
ORDER

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK.R.
GANESH) : 1beg to lay onthe Table a
Copy of the Assam Re-organisation (Megha-
laya) Distribution of Revenues Amend-
ment Order, 1972 (Hindi  and English
versions) published in Notification No,
S, 0. 247 (E) in Gazette of India dated
the 30th March, 1972, under sub-section
(2) of section 56 of the Assam Reorgani-
sation (Meghalaya) Act, 1969, [Placed in
Librgry. See No. LT—1764/72]

ANNUAL Revort of LLT., KHARAGPUR
AND K1 UDA BAXHSH QRIENTAL Pusuic
LIBRARY PATNA

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF S.NURUL HASAN): On behaif
of Shri' D, P. Yadav, I beg today on the
Tabi¢—

(1) A copy of the Annual! Report
(Hindi and Baglish versions) of the
Indian Institute of Technology,
Kharagpur, for the year 1970.71.
‘[ Placed in Library. See No. L‘l‘-—-
761172

~(2) A copy of the Annual Report (Hindi

and English versions) : of the Khuda
. Bakhsh Oriental Public' Libtary,
* Patas for. the year T 9TI ulons
. vmhjme Audned Amwu,
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subeseotion ‘(4) of section’ 31 of

- Khuda 'Bakhsh . Oriental . " Public

" Library Act, 1969, [Placed in Hbrary,
See No. LT—1768/72.] o

12.56 hrs,
ESTIMATES COMMITTEE
FIrTEENTH REPORT AND MINUTES

SHRIC. M. STEPHEN (Muvattupu.
zha) : Sir, 1beg to present the following
Report and Minutes of the Estimates
Committee :— '

(i) Fifteenth Report on the Ministry
of Agriculture (Department of Food)
—Directorate of Sugar and Vanas-
pati; and

(ii) Minutes of the sittings of the Com-
' mittee relating to the above Report.

12.56} brs.

STATEMENT RE : CEILING ON
AGRICULTURAL HOLDINGS

THE MINISTER OF AGRICULTURE
(SHR1 F. A. AHMED): Sir, I have to
make a statement.

MR.SPEAKER : You can lay n ﬂbn
the table.

SHRI F. A. AHMED : I beg tolayon
the Table a statement .in connsction with
the meeting of the Chicf Minister held on
April 14, 1972 to consider exemption frorn
ceiling on qrtwltural holdings, :

Ssatement

. In August, 1971 -the Ceatral - Lmd
Reforms Committed made oeminmm-
mendations with & 'view {to bring about’s
broad raeasuré-of uniformity in fho'éelling
laws of the dmmm ‘States. ;. 'ﬂu mtln
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be made applicable to the family as a
whole; that where number of members in a
family exceeds five, additional land may be
allowed for each member in excess of five
in such a manner that the total area
admissible to the family does not exceed
twice the ceiling limit for a family; that
the ceiling for a family of five members
may be fixed within the range of 10 to 18
acres of perennially irrigated land or land
under assured irrigation from government
sources for growing two crops; that for
various other categories of land conversion
ratios should be fised taking into account
the avajlability of water, productivity, soil
classification, crops grown, etc; that the
absolute ceiling for a family of five even in
the case of dry lands should be put at 54
acres which hmit would, however, be re-
laxable if there 1s special justification for
doing so on account of the nature of the
soil, rain fall, chronic drought conditions,
etc; and that the exemptions under the
existing Stale laws in favour of mecha-
msed tarms and well-managed farms should
be withdrawn. All these recommendations
were accepted by the Government of India
and on September 18, 1971 ¥ wrote to all
the Chief Ministers requesting that neces-
sary action be initiated to bring the State
Ceiling Law in line with the recommenda-
tions of the Committee, Recently I have
again addressed the Chief Ministers sugges-
ting that necessary legislative measures be
enacted during the Current Session of the
State legislature.

With regard to other exemptions under
the State ceiling laws the Committee recom-
mended that the exemption in favour of
plantations of tea, coffee, cardoman and
rubber should be carefully examined in
consultation with the concerned Ministries
of the Government of India and that
thereafter the necessity of continuing this
and other types of exemptions should
be discussed with the Chief Ministers
in order to formulate the national
policy. The matter was accordiagly
examined in consultation with the Mini-
sities of Finande and Forelgn Trade and
the Planning Commission, Thevesfier I dis-
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cussed the matter with the Chief Ministers
on Friday, April 14, 1972,

The following concensus was arrived at
in the meeting :—

1. It was agreed that exemptions in
favour of plantations of tea, coffee,
rubber, cardamom and cocoa should

continue;®
2. Lands held by the Bhoodan Yagya
Committee, Cooperative Banks,

Nationalised Banks, Central or State
Governments and local bodies should
continue to enjoy exemption. Simi-
larly, land held by industrial or
commercial undertakings for non-
agricultural  purposes should be
exempted from the ceiling law;

3. In the case of registered cooperative
farming societies it was agreed that
exomption might be granted with
the stipulation that while computing
the ceiling area for a member his
share in the cooperative society will

be tak en into account along with his
other lands;

4, Lands held by Agricultural Uni.
versities, Agricultural Colleges, Agri~
cuitural Schools and Research Insti~
tutions should be exempted from the
ceiling law;

5. There was a good deal of discussion
about exemptions in favour of lands
owned by religious, educational or
charitable ttrusts, lands granted to
members of the armed forces for acts
of gallantry and lands covered by
orchards.

Regarding religious, educational
or charitable trusts it was agreed that
only genuine trusts of a public nature
deserved  special  treatment. They
may be either granted annuity or
some other suitable arrangement may
be made in order to engyre that the
objucitives for which the trusts were

* created are ‘not frustrited. Rogard-
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ing awards for gallantry it was ngmd '

that binds covered' by granted made

fsmce tndependefice should be exami- -

ned. The question of wntinumg to
‘exempt grmts made prior to indepen-

dence will be examined further. About

. orchard’ the gendral concensus was
" 'that thé ceiling limit of a person
who owned orchards, whether or not

) in &ddition to other land, may be
" increased by Zhectaras or the actual
o arelof the land compﬂsed in orch-
‘ ards whichever is less. Some Chief

) mestcrs thought that there might be

" higher relaxation by computing the
area under orchards as for dry lands.

" The State Governments which have
serious difficulties in enforcing the
ceiling in respect of orchards will
individually discuss the matter fur-

ther with the Government of India.

o

It was agreed that alt other exemp-
tions should be withdrawn.

12.38 hrs.
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MR. SPEAKER s WB will now take
up further discussion and voting on the
Demands for Grants under the control
of the Ministry of Communications.
Shri R. B. Paswan was on his legs. He
may now continue his speech.
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The Lok Sabia reasssmbled af ter Launch

{sh T www ] at nine minuses past fourteen of the Clook.

e gowr wik gt 1 e gesre
frer i & wdarfedt f wh-ed
ety wt fewry §) wer quar §
it & @rw garrar §, @ wdafed
& agrgqly fror At & wikwifieat
Safy @ sg DA K gwe

{MR. DEPUTY-SPEARER /1 the Chaiy]

DEMANDS FOR GRANTS, 1972.73—
Cond

v fiewrar g MINISTRY OF COMMUNICATIONS-—Contd
MR, SPEAKER * Shri Y. P. Mandal .. *SHRI S. A. MURUGANANTHAM
He is not here.

Shri Tarun Gogor He s also not

here.

8hri Shiva Chandiks Prasad . Not

here.

Flmagle N awd
¢ =7 ey aw@ ¥

Shri Arjun Sethh .. Not here Shn

Subodh Hansda .Not here.

¥ g7 Dax ywd qend § vy
¥ warra

Shri Devendra Satpathy ..Not herc.

Shrimmti Subbadra Joshi ..Not here Shn
Nathu Ram Ahirwar,..Not here,

1 am now going to the Opposition,

8hn S, A. Muruganantham,

SHRI S.A. MURUGANANTHAM

(Tirunetvell) rose—

MR. SPEAKER : The hon. Msmber

may atars after Lunch,

We adjonra for lunch and re-assemble

at 200 »..

13,03 bee.

The Lok Sabka adjorrned for Lunch
il Fourwen of the Clock.

(Tirunelveli) - Hon. Mr. Deputy Spesker,
Sir, at the very outset, before | give my
views on the Demands for Grants of the
Ministry of Communications, 1 weould
like to refer to the grave Injustice being
done to the greatest patriot of our country
by the P & T Department failing to honour
his memory by bringing out & commemo-
rative stamp. In view of the fact that
during September this year we will be
having the hundredth trth-day of V O
Chidambaiam Pillai, it is all the more
regrettable that the P& T Department
refuse to appreciate the sentiments of the
people demanding such & commemorative
stamp. I rased this 1ssue in the meeting
of the Consultative Committee of the
Mmistry and my suggestion was mot
accepted  In the meeting of the Consulta-
tive Commuttee of the Ministry held on
April 1,1 was informed that the Advisory
Committee had not agreed to the sugges-
tion of brnging out & commemorative

stamp honouring V. O Chidambaram
Pilat,

Duying 1970-71 and 197172, commeino-
rative stamps of eminent men of letters,
artists, uclentists pre-eminent and worid.
renowned statesmen and space hoross have
becs issued. ] wholeheartedly welcame
that, [ am equally proud in saying tha
the Founder of Soviet Russia and e
hazbinger of Communiem in she wopld,
the great hero Lanin, has bosn hanonted by
the Departimnt tssuing a  Sodimemomstive
STmD.

“eThe original speech wes delivered in Tomi,
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V. Q. Chidambaram Pillaj stood against
the mighty maritime power, the British
impertialists, and sailed a ship with our
pational flag. He was sentenced for life
twice, 1In the Coimbatore prison he was
yoked to the mill-stone and he was made
1o break stones, His name is a household
name in my State. His role in the freedom
movement of the country is still green m
the memory of his compatriots. 1 am
surprised how the members of the Advisory
Committee should be so 1gnorant about
him as to refose permission for issuing &
commemorative stamp. By itself their
ignorance is intolerable, but it is aggravated
when 8 commemorative stamp has been
wsued honouring V.S Sninivesa Sastri,
who for his eloguence in favour of the
British rulers at the time of Round Table
Conference was ‘“honoured” as Rt. Honour-
able. He showed no signs of hesilation in
licking the British boots. 1t is strange that
he has been honoured but not V. O Chida-
mbaram Pillai who aroused the entire

South  against Simon Commission.
He waged on his own an
ingenious war against the  world's

greatest maritime nation by sailing a ship
of bis own, The first Governor<General
of our country, Shri C. Rajagopalachari,
inaugurated the sailing of hms ship. The
Tamil Nadu leader of the ruling Congress
here, Shri A, P, C. YVeerabaghu, is running
a college in the name and memory of V. O,
Chidambaram Pillai mn  Tuticorin. In
Tamil Nedu simny buildings belonging to
the jocal bodies &nd municipalities are
named alter him. Many Parks and roeds
bear his nsme. [am asionished to find
that the mesibers of the Advisory Commi-
teom and others at the helm of affairs are
not familinr with the namse of the hero of
freodosn movement in South, 1 think they
apenot ecquainted with the history of
froadom movement in our tountry,

As &' Member of Parlisment coming
from itiis aes, T have reised this isstie
twite. The V. 0. C. Memorial Commiitee
mmmummm«zawyot v.0.
C.lnawmhgmpnnet recommended
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this step.  The Tirunelveli District Commi-
ttee of my Party has passed a resclution o
this effect. The Tamil Nadu Legislative
Assembly has passed a Resolution unani-
mously, sponsored by all sections of the
House including the ruling party. In his
reply to the popular leader of my Party,
Shr1  Kalyanasundaram, the Minister of
Communications, Shri Bshaguna, assured
him that a commemorative stamp in memo-
ryof V. 0.C. would be issued, To my
consternation, I found in the meeting of the
Consultative Committes that not only no
action has been taken on this but the
suggestion itself has not found favour with
the Advisory Committee. 1 would urge upan
the hon. Minister of Communications ot
to brush aside lightly the strong sentiments
of the people of Tamil Nadu in this case.
IF this decision not to issue a commemor-
ative stamp honouring V. 0.C. &5 not
changed, 1 wonld like to cstegorically
inform the hon. Minister that there wilt be
a mass agitation 1n Tamil Nada in which
the hon. Members belonging to the ruling
Congress from Tamit Nadu, including the
two hon. Ministers of the Government
from Tamil Nadu, as a0 my hon. friends
from the Dravida Munpetrs Kazhugim
will join withotit any reservation. 1 would
appeal to him to undo this injustics to the
great patriot of India before his hundredth
birth-day. 1am sure the hon. Miglster
will be pricked by his own conscience and
do the beedful for issuing a V.0, €.
corarnemorative stamp,

1 would take this opportunity to men.
tion’that the Centenary of the fouader of
communist movement in South, Shri
Singaravelu Chettiar  alo  falls  this
year. He should be  honoured
by the P&T  Department by
issuing a commemorative stamp. 1 wonid
request him to give his serious considera-
tion to the lssus of commemorative stamps
honouring the patriot-poet-saint of Tamil
Nadu, Subratbania Bhwrat, Shii v.
Kalynssuadara Mudaliar, the unlou!md
popular labour leader angd the um of
Tami) Hteratore the great pokt Bhareti
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{Shti S A. Muorugapantham)
Dasan—as his name indicates, e ia follow-
ing the fodtsteps of Subramania Bharati—
and the one and only inimitable leader of
workers dnd Isbour in  Tamil WNadu,
P. Jivanandam,

1 tinve made a specific mention of the
numes of théie leaders because the member
of the Advisory Board wre not aware of
eWa the patriot like V. O, Chidambaram
Piflaf. 1t has become necemsnry for me to
make this request to the hon. Minaster by
giving the names of peopie whose memory
should be honouud by the nation by

e

ubmmemomm Stamps. similnly,
lv?mfli"w upon the Ministry not to
forget egually notable patriots 1 other
Stirtes who had made the country’s freedom
struggie as their own and " to honour them
with comimmemorativé - stunips. I am sure
that the host, Minister of Communications,
with his {nitwtive and drive, will ook into
my suggestions and implement them at
th: earliest,

éir. 1 need not tell you that the P& T
Department is a public utility department
agdl it is highly improper to caiculate
frequently she profit and loss account of
this Departmeat. 1t is rogretinble that the
Departroent should lay down the condition
of 25% minimum earning on the expenditure
involved in openivg 8 post office. This
condition naturally impedes the progress
in opening up backward ruzal areas for
communications, It is claimed that many
new post offices in  thousands have been
openeif Yuting the course of theso years.
but everybody witl agree with me if | say
fhat mainly urban arens have drived this
afivantage. To substantiate this, T wili
poiat that l.4%nfenr villages got oncein

mmm, 12.89; villages get the post
t'wh‘utn s, week; 24.8% villages got the
lefiers thrice in & weok. India lives in the
viliages said Gandhfji, This is the position
ou g after 25 years of independsence. 1

_appéal to  the hon. Minister  of
pmimunications that steps must b taken
pxpeditionsly to  see  that af
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the villages o our couniry st
the lotters daily, lagres that this b »
stupendous task. But your figures regard~
ing opening of new post offices are also
seriously wrong. In the year 1970-71 you
have said that 4407 post offices have
been opened and the total number of post
offices in the country is 1,09.059, In 1971-
72 it is claimed in the report that 3286 post
offices have been opened, 1f this 18 trus,
then the total number of post offices
in the country should be 1,12,345. But in
the Annual report of the P & T Department
for 1971-72 the total number of offices in the
country e given as 1,09,823. It is clear that
either 3286 post offices must not have been
opened during 1971-72; if you had open-
ed 3286 post offices, then the total should
be 1,12,345. Or, the total of 1,09,823 has
beer wrongly given. I would like to kaow
from the hon. Minister the correct position.
I would aleo like to request him that the
Reports of the Department should not be
prepared in such a slip-shod manner.

Coming to Telephones, 1t is an acknow-
ledged fact that the Telephones contributes
the largest share in the revenue of the P &
T. Department. As compared to last year,
the revenue 18 more by Rs. 4.04 croresn
the year under Report, It 13 normally
saticipated and also desired that this
Depariment functions with speed and
efficiency. For example, 1n calcutta, the
premier City in the country and also the
hub of industries in our country, there is
a systom of “‘special™. ‘General” and *Qwn
your Owa Tolephone™. I undopstand that
84000 applications for telophones are
pending in Culoutta. Similar position
obtains in Madras, Bombay and other
large cities in our country. The stpok
seply for such large number of pendiag
applications is that there is no eable and
the telephone instrumants ato act avaliatie
i sylfficient quantity. On the one hand
you say that the cable and telephone
instruments are not available o sufiicient
qungity, but on the other, you are expor-
ting them to forelgn countries Jike Majay-
sia. It is axiomstic that the country’s
requirement must be given priority and
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then only the export should bs considered.
When Doctors and Scientists inside the
country are not getting telephones, it is
strange that v should export it to foreign
countries, It must be ensured that the
people, whose services are daily needed by
the common people, like Doctors etc. are
given telephones without any further delay

I would suggest the introduction of
direct dialling system between important
cities like Caleutta 10 Madres, and
Calcutta to Bombay I would refer here
to the usual argument advanced by the
Department for the losses in P & 1
Department. Any loss 18 explained away
by sdying that 1t 1s due to increase in Dear-
ness Allowance to the staff and increase in
wages to other workers, 1 would like to
ask whether such losses could not be due
to jrregularities in the Department and
also due to the mistakes of semior officers
in the Department. 1 would like the dav
to come early when this Parliament would
0ot tolerate the excuse of increase in wages
and salaries to the staff and workers for
the recurring losses 1n the Department

In the Telephone Circles, you have got
Advisory Committees and in such
committees the local Members
of Parhament do not find a place
and some others get into them. For
Example, on the Patna Telephone Advisory
Comivittee, the local Member, Shri Rama-
vatar Shaatn dees not find a place, but
some other Member is there. 1 would
suggest that local members should be given
precedence over the other members for

trt:p»l'c:semltkm on such Advisory Commit-
ees.,

The total staff strength at the end of the
yeur 1970.71 was 590,000, out of which
about 2,00,000 are extra-departmental agen-
5. Al ote-man committee hay been appoin.
ted to go into the problems of theie extra-
departimental agenty, who are doing volu.
minots work, But o far this commitiee
has not aubmitted Its report, 1 would like
19 Ainidv the reurons for the deldy. Apart
o the aysat tovered Ly train, aiy,
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steamer etc by the P & T Department, till
about 51% of the Area in ourcouoatry is
covered by the runners and carriers. 1t s
really regrettable that evem certain basic
amenities are not being given to these
runners and carriers whose number run
into lakhs. Tn semi-urban centres and in
rural areas, many postal froms are not
avaslable They have also no powers to
print them locally and make them availas
blcto the pubhic Similarly, when the
seafing wax becomes scarce, thev buy at an
exorbutant price locally, but the re-imburse-
ment s not equal tu the amount spent on
bving sealing wax  This kind of problems
must be looked mmto by the Department.
When the question of giving some conce-
ssions to valuable scientific Journals and
research Journals which come once in three
months or o, in the Consultative Commi-
ttee we were told that section 7(2) (vii) of
the Act cannot be amended for this pur-
pose This procedure is followed from
British traditions. When a question
deserves sympathetic considgration, it
must receive due attention,

In conclusion, 1 would wish to say that
so far only 14,691 quarters have been cotle
structed for the staff of the Depart-
ment, | would suggest that cooperative
sociéties must be encouraged so that they
can construct more houses for the staff.

Though I have to say many othiers
problems, as my time 1s up and in defe-
rence to the bell of the Deputy Speaker, 1
end my speech here
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“SHRI /. M GOWDER (Niigirisy :
Hon Mr. Deputy Speaker, Sir, on the
Demands for Grants of the Ministry ot
Communications, 1 would Lke to say s
few words,

S, in the year 1970, the Telegraph
Department has suffered & loss of Re. 7
crores, which is more by Ry. 2.3 crores as
compared to 1969. From the year 1962.63
to 1970-71 the total loss suffered by the
Telegraph Department is Rs. 41,64 orores
and the total loss suffeced by the Postal
Department is Rs. 3928 crores. Every
year, without fall, the Departments under
this Ministry are suffering fosses in crores
of ruees. Here, it becomes pe-tinent to
ruise the question as to whether all theee
vears, the varisties of postal charges,

«The odguel speech was delivered jp Temil
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telegraph charges, telephone charges, the
price of postal articles have been increased
or not. During the course of last 8 years,
these charges have been increased many
times and they have gone up by 200, 300
times. Along with this increase, the losses
incurred by this Department are also going
What is the
reason for this paradoxical situation ?

up in the same proportion.

It is strange tirat the pilferage of copper
wire every year is invariablv going up. In
the year 1969-70. the piiferage of copper
wire was of the value of Rs. 1.50 crores
and in 1970-71 it has gone up to
Rs. 2.44 crores. You can no doubt come
to the conciusion that the ever-increasing
losses in the Department are not due to
the payment of enhanced rates of Dearness
Allowance to the. employees, of payment
of bonus to workers but due to such
recurring pilferages of articies
running “to crores of-rupees. 1 would
like to know-what steps are being taking to
reduce t_he:\_vim_p_;ct ‘of pilferage of copper
wire and other postal articles on the total
tesses suffered by the Department,

postal

On page 28 of the Annual Report of
the P& T Dcpartment for 1970-71, under
the head “Rural Delivery Staff Pérmanent”,
Tsee that their number of 56501 in 1970
has gone down to 46,233 in 1971. 1 wonder
what has hanpand to 46.233 people in one
vear. On page 29 of the same Report, the
total mumber of runmers in 1971 is 3.62.505.
Shouid rhey be aliowed to run for their
Iiveli_h.(')od even after 25 years of ind=pen-
dence 7. I would Tike to know what facili-
Tlities like cycles or scooters are being given
to these runners. When we tom-tom that
" the ¢ountry has made great strides, T think

we should ensure such minimum amenities
- to these runners Working in remote corners
- of our country.

it is inexplicable to me that the number
of latter boxes which was 1,81,717 in 1570

should have gone down to 1,81,618 in

1971. When we say that more postal
facilities should be given in rural areas,
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why should the number of letter boxes go
down- like this? In TFamil Nadu, for
instance, in 1970 the number of letter
boxes and post offices were 27,605 and
8,232 respectively., But in the year 1971
also, the number of letter boxes in Tamil
Nadu has gone down to 27,138 and the
post offices increased slightly to 8268. 1}

-want to ask the hon. Minister whether this

is the progress we have made in increasing
the communication facilities in our

country.

t is common knowledpe that the P& T
Department is a public utility concern and
ot in any case a proﬁt-mo!ivated organisa-
tion. But I find that the money-orders
and such other postal forms are printed
only in English'and Hindi. How do you
living in non-Hindi
speaking rural areas te fill up these forms
when they do not know English or Hindi 7
Is this the kind of service rendered by a
public utility organisation. Unless these
forms like the Money-order forms are
printed in the regional languages a'so, the
people are not going to be helped by the
P & T Department. In this very house, the
previous Minister of Communications gave
an assurance that the Monev order forms
would be printed in the regional languages
also. I don’t think that here 1 will be
misconstrued as advocating the cause of
regional languages. Iam only expressing
the difficulties .of the people living in -
different non-Hindi speaking regions. If
by next year the M.O. forms and other
postal forms are not printed in regionat
languages, then 1 may be compelled to
indulge in some unpleasant activity inside
this House by bringing such forms like
M. O. printed only in English and Hindi.

On page 36 of the P & T Departement’s
Annual Report, 1970-71, you will see,
Sir that as on 1-1-71 there were 465 ciass I
permanent officers, out of which only 1%
belonged-te Scheduied Cast. In Class II the
percentage of scheduled caste is nil and in
Class ITT, it is 11.3%. But in Class IV
(sweepers), their percentage is 89.6%, as

" if insuch a vast department the scheduled
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castes could only find the job of sweepers
and nothing else. But under temporary
Class I category, you have got 4 Scheduled
Castes and 2 Scheduled Tribes, who do not
have any representation in the permanent
category. If you could find at least 4 and
2 belonging to scheduled castes and sched-
uled tribes in the temporary Class I category
it would have been in the fitness of
things that they had becn made permanent.
1 will not also be able to appreciate the
usual argument that the Department could
not find suitable qualified people for Class I
and Class IT posts. Tam constrained to
surmise that this is the interest being shown
by this Ministry in the progress and
welfare of scheduled castes and scheduled
tribes. If they are 'destined to be sweepers
and scavangers, I do not know how we are
going to establish an egalitarian society
in our Country. Socialistic society will
also be a far distant goal to achieve.

Under Demands No. 87, 88 and 89, the
savings have been attributed to non-filling
of certain vacant posts. I would like to
know whether the Department could not
find suitably qualified candidates for
these posts. When the educated unemploy-
ment is on the increase, even this answer
will fall to the ground, [ personally feel
that the original estimates under these
Demands have been wrongly prepared
and when the revised estimates showed a
saving this reason has been advanced.
Otherwise, what could be the reason for
non-filling of vacant posts under these
Demands ?

Here I would like to bring to your
notice how this House is presented with
Reports and Documents prepared in a
slip-shod manner. On page 31 of Demand
No. 89, I found that the estimated number
of posts were going down from 1971 to 1972
and from 1972 to 1973.1 was curious to
know how this happened. I started totalling
the coulmns under 1971, 1972 and 1973.
I found that under column 1971, instead of
1648, 2060 has been given and under colu-
mn 1972, 1776 has to be given instead of
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2054. I would like to know from the
Minister how such silly totalling mistakes
can occur when important Demands are
presented to this House.

I would like to suggest that some parity
of scales of pay should be maintained bet-
ween the R. M. S. emsloyees and the P &
T employees. It is a sorry state of affairs
that the R. M. S. employees do not have
retiring rooms even now. There is also refe-
rence to the Holiday . Homes in the Annual
Report. I found that the Depaatment has
got holiday homes in Mount Abu, Mussoori,
Pachmarhi, Puri, Simla and there is'not
even a single holiday home in the South.
It looks as though the P & T employees in
the South do not want to take holidays.
The Nilgiris, which is known as the Queen
of Hill Stations even from the days of
British rule, has no P & T Holiday Home.
This graphically shows how the interests
of South are cared for by the Department.
I would suggest that a Holiday Home
must be constructed for the P & T emplo-
yees in the South at the Nilgiris which
continues to be the Queen of Hill Stations
and which is as good as Simla or Mount
Abu in the North. ‘

My hon. colleague, Shri Muruganan-
tham, referred to the grave injustice being
done to the greatest patriot of South, Shri
V. O. Chidambaram Pillaj. I am sure he
must have by now come to know the
value of the link which his Party has with
the Ruling Congress Party. This is another
glaring example of how even the patriots of
South, who were the valiant participants
in our Freedom Movement, do not get a
fair chance from the Department,

Before I conclude, 1 would like to point
out the hardships faced by the employees
working in hill stations, They are finding
it extremely difficult to get accommodation.
In the matter of accommodation they
should not be put on par with the . emplo-
yees in the plains. In the plains they can
somehow manage to get accommodation,
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but it 15 not so casy 1n the hill stations.
I would urge upon the Minister that he
should pay special attention to the
problems of employees in hill atations and
allot special fua’s for the construction of
government accommodation for them,

1 would also request him to see¢ that
fature the Annual Reports are prepared
with a little more care and caution In
the end, I would say that when in future
the Department formulates schemes, 1t
should pay attention to the needs of South
also 1would apesl to the hon Minister
to remember South m the scheme of his
Ministry,

ot myom wigeare (Swag)
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MR. DEPUTY-SPEAKER : He will
coatinue.

Now we take up the discussion unde
Rule 193.
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DISCUSSION RE. SITUATION ARISING
OUT OF ESCALATION OF U, S.
BOMBING OF HANOI

MR. DEPUTY-SPEAKER : Now, we
take up the Discussion under Rule 193,
Shri H. N, Mukerjee to raise a
discussion on the massive escalation of the
Lnited States bombing of Hanoi and
other parts of Vietnam,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : 1 have given a written notice
for suspension of Rule under Rule 338 and
substitution of the Rule 193 discussion,
which means nothing at all in fact, consid-
ering the gravity of the situation; 1 have
given a substitute motion which should be
placed before the House for consideration.

MR. DEPUTY-SPEAKER : 1 have
your letter before me. Under Rule 388
even for moving the motion to suspend
the rule, you require my consent, my
permission; and that consent, even for
moving, has to be given on a certain basis.

Firstly, you have moved for the suspen-
sion of Rule 193 for the time being. You
suspend Rule 193. What comes nextisa
vacuum. Rule 184 does not permit you to
move & motion, You have got to give notice
of that to the Secretary in advance and,
therelore, by suspending Rule 193, Rule 184
does not automatically apply.

Further to that, you had already given
a motion under Rule 184 which, 1 am told,
was considered by the Speaker who has
not allowed it. Tlris was also discussed in
the forenoon discussion, and the House
had agreed that the discussion should be
under Rule 193, I am sorry, 1 cannot accept
your submission.

SHRI JYOTIRMOY BOSU : The
moment Rule 193 is suspended, I have
given on the same piece of paper a substan-
tive motion under Rule 184, Thereis no
vacuum, In fact, if you so desire, and  you
will appreciaty the gravity of the situation...

-

of U.S. Bombing of Hanoi
MR. DEPUTY-SPEAKER s Pleas

don’t make a speech. 1do appreciate the
gravity,

SHRI JYOTTRMOY BOSU : That may
be put before the House.

MR. DEPUTY-SPEAKER :1 cannot do
that, Under Rule 184, notice of the motion
should be given in writing,

SHRI JYOTIRMOY BOSU:
salready given.

I bave

MR. DEPUTY-SPEAKER : But it was
disallowed. You had given the same motion
before, It was considered by the Speaker
and it was disallowed, It was discussed in
the House in the forenoon, and the House
agreed that it should be under Rule 193.
Therefore, the question cannot be raised now.

Shri Mukerjee.

SHRI JOYTIRMOY BOSU : I regret to
mentjon that what you are stating is not
correct. You will realise that this is a
recent development and a different subject.
About the motion for suspension of Rules,
I have given it in a piece of paper a motion
under Rule 184, How isit that it is not
receiving your consideration ? What is the
objection ?

MR. DEPUTY-SPEAKER : This was
cunsidered by the Speaker.

SHRI JOYTIRMOY BOSU : There
was no mention before the House in the
morning.

MR. DEPUTY.SPEAKER : You had
given before, in writing, a motion under
Rule 184, and that has been disallowed and
disposed of by the House......(dnerruptions)

SHRI JYOTIRMOY BOSU : This is
differcut context altogether. 1 am afraid
you are not abiding by the Kules of
Procedure. I suggest that this be put before
the House to decide whether this discussion
should b taken up under Rule 184 asa
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moton or it should be talked out under
Rule 193 which is nothing at ali.

MR. DEPUTY-SPEAKER : The House
has already decided it in the forenoon

Shri Mukerjee

SHRI
(Patna) rose

RAMAVATAR  SHASTRI

MR. DEPUTY-SPEAKER
please

Order

SHRIJYOTIRMOY BOSU 1 know
the Foreign Minister 18 very reluctant to
pass a resolution, I know their political
atiitude, but the Chair should not mde
with the Government

SHRI M, RAM GOPAL REDDY
(Nizamabad) : This 1s very unfair

SHRIJYOTIRMOY BOSU What 1s
the harm in having a resolution ? Let some-
thing concrete go before the world that
this Parliament has adopted a unanimous
resolution condemning US action and the
escalation of boming of Hanoi why 181t
that you want to stop that ? Why 1s it that
the Foreign Minister 18 not supporting us
in this matter ?

MR DEPUTY SPEAKER Mr H N
Mukerjee -

SHRIH N. MUKERJEE (Calcutta—
North-East) Mr.  Deputy—Speaker,
Sir, this morning, the whole House, mn
almost every section of 1t, was seized with
anger and indignation at the ghastly Ameri-
can action in Vietnam and I feel personally
privileged to have this opportumity of
starting the discussion on this subject. But
would like to add, Sir, that this House in
its wisdom, | hope, would decide when we
have finished our dmcussion that there
should be something more positive than a
mere discussion which might sppear some
what theoretical in regard 10 this subject
and a decition in regard 10 8 uUnAMIMOuUs
resolution by the House, which, by the
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morning's temper appears to be very
likely, 13 something which1 commend to
everybody m this Assembly

Sir, President Nixon has been  braggng
lately that with China alongside him, he
has the future of the world 1n his hands. 1
know, Sir, and the world knows that like
the dream of the “*American century,” this
latest dream ol the pettifogger in White
House with putnid policies and performa-
nces which stand condemned before the bar
of history will vanish into thin air

As sure as the sun will rise tomorrow
the radiant and stupendous fight for the
liberation of Vietnam will trumph, come
all the battalions and bugades and
blackguardnies of all the imperialists 1n the
world agamnst her Sir1 feel that India’s
voice must rise loud clear, in condemnation
of the mad-dog employment by American
imperiahists of the lasgest ever air and naval
armada 1n a senscless vendutta against the
people of Vietnam

In the last 48 hours the port of Haip-
hong 1n Noith Vietnam has been subjected
to the heaviest bombing attacks in history,
Added on to the My Laisse and other
unspeakable mass atrocities with which
mankind 13 famihar, Nixon's record 1s that
of what the vahant Vietnamese called him,
‘the most heinous war criminal of our
times *

Sir, if by brandiahments and political
or economic bribes to Peking, the Ameri
«an imperialists 1magine that they can
bail themselves out of their predicament
1n South-East Asia, they are hving ina
fool’s paradise

Theis much-advertised million sirong
army of puppets in South Vietnam has
nearly vanished The vile and hypocritical
talk of Vietnamisation and phased with-
drawal of United States troops has been
shown up to be the perfidy which if alw-
ays has been and they are driven today to
the enormity that this House, this country
and the entire world unhesitatingly con-
demn,
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According to a recent estimate in
Pravda which 1 found quoted in the
Round-table, in an article written by
a professor of Jawaharlal Nehru Univer-
‘sity, Dr. Vishal Singh, over 5.8 million
civilians have been killed, maimed or left
homeless during the period of the Vietna-
mese war. Some 7 million tonnes of bombs
-and artillery shells have been used by the
Americans during the last 7 years.

This exceeds the tonnage of boms
dropped by America against the Fascist
powers during the second world war. At
the end of last year, the use of 6,800
ktlogram bombs came to light. It was
described by the United States military
men in Vietnam,-] am qouting their words,
*‘the next best thing to a Nuke.” “‘Nuke”
is the American word for a nuclear bomb.
The next best thing to a Nuke, nuclear
bomb, is a 6,800 kilogram bomb.

It is so devastating that it can kill
everything within a radius of 3270 feet,
Let us recall, because we belong to that
fundamental fraternity of Afro-Asian
peoples, that the aiom bomb was hurled
on Japan, that the United States imperia-
lists practised bacteriological warfare in
Korea and chemical warfare in Viet Nam.
All these happened in the case of coloured
peoples like ours, And let these white
barbarians remember that if they do not
mend their ways, they would be hurled
out of history by upheavals beside which
the Russian and the Chinese revolutions
would look tike a tea party.

The Viet Nam question moved us so
deepty, and this morning, the atmosphere
in this House. as one-salw the scenes here
in this House, was one which moved us
deeply, because it cannot be isolated from
the anti colonial uspurge of people every-
where, It is a fight for freedom against
the last vestiges of colonialism in Asia. It
isa stryggle by a small nation of poor
people who have shown tremendous guts
and humbled the world’s mightist power.

< We fnd that in so far as the fighting
isconperned, she . Frovisional Revolution-

CHATTRA 28, 195 (S4XA)

escalation of US 2%
Bombing of Hanol

ary Government of the Republic of South
Viet Nam, during its discussion with the
American representatives in Paris laid
down some very clear and specific terms
on which a settlement could surely and
honourably have been arrived at. They had
said;- and [ am quoting their worlds; on
the 2nd February, their statement was
made

‘“ The United States Government
must set a specific terminal date for
the complete withdrawal of all US
troops, officers, military personnel,
weapons and war materials and those
of other foreign countries in the
United States camp, without posing
any condijtions whatsoever. This
specific terminal date will also be
the date for the release of all military
men of their parties and of the
civilians captured in the war inclu-
ding the United States pilots captured
in North Viet Nam. And the Viet
Nam people further demand that the
machinery of oppression built by the
United States in South Viet Nam be
disbanded completely and its head,
the so-called president of the Saigon
puppet administration be packed
off.”.

Those are the two demands, absolutely
clear, cogent, lucid maid demands on
which there could hardly be any difference
of opinion. But the Americans have deci-
ded not to accept them but on the contrary
to show how far they can go by way of
barbariy.

The people of Viet Nam have shown
their courage and determination in an
epic struggle which will ever be remember-
ed in the annals of man. That is exactly
why we know that the world’s peoples
whether in the Soviet Union or in the
Socialist countries or the peoples of India
have rallied round the banner of Viet
Nam, and that is why today in our parlia-
ment we saw scenes in the morning when
everybody, . almost -everybody encluding:
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one or two people perhaps in this House,
felt that something so utterly black-
guardly had been done by the imperi-
alists in Viet Nam that India should do
something about jt.

1 feel that India has a special duty and
responsibility, because India is Chairman
of the Internaticnal control Commission
and India along with Canada and Poland
has a very special responsibility to move in
this matter. I do not know what Govern-
ment would say. 1 know that the other
day, the External Affairs Mimister had made
a statement in regard to accelerated bom-
bing of Viet Nam and expressed the sorrow
of our country in regard to that Buta
great deal more is demanded Why is it
that we do not know more about what the
International Control Commussion of which
India is Chairman has been doing 1n this
regard? What have we done in order to
move the Security Council? Have we ap-
proached the chairman of the Geneva Con-
ference so that we can move in this matter
more effectively?

What are the exact steps which India
has taken? In the mean time, as today’s
morning’s papers were read by every one of
us, we felt that the first thing to be done-1
do not know if Sardar Swaran Singh has
done it; I shall be very happy if he tells me
that he has done it—was to summon the
US Ambassador to South Block, just as
Moscow has done in regard to the US Am-
bassador 1n the Soviet Union, and to tell
him to convey to his Government India's
condemnation of the kind of incident which
is being perpetrated by the Nixon Gang.

In our own interest also, India must
move closer and identify herself with the
Just struggle of the people of Vietnam. And
that is why the long-overdue step of fully
recognising the Provisional Revolutionery
Government of the Republic of South
Vietnem should be taken, and we should
establish full diplomatic relations. 1 do not
seo my hon. friend, Shri Dinesh Singh,
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here, but we know how Madame Binh came
to this country, how a certain kind of faux
pas was committed by our External Affairs
Ministry because they did not quite know
what to do about it.  But surely their eyes
must have becn opened by the concatena-
tion of events since that incident, and we
should do something here and now. I hope
the External Affairs Minister isin a posi~
tion to tell us, if not today, then tomorrow
or the day after, that India shall give full
diplomatic recognition to the Provigional
Revolutionary Government of the Republic
of South Vietnam

1 do not wish to go on adding to the
same theme because it is a theme shared by
everybody in this house bar a few puerile
exceptions. 1 say, let us do something
honest and positive about it,  That is why
my desire is— and I commend 1t to the House
that we try to proclaim tothe world, pre-
ferably by means of a Resolution, which by
waiving the rules we can easily manage to
accept ff Government comes forward to
suggest waiving of the rules, I am sure the
House would not have any objection, to
have a Resolution,—and by a Resolution
and by other means, we condemn entirely
and unequivocally the latest American en-
ormty, and send our greetings and good
wishes to the wonderful ana heroic fighting
people of that region.

SHR1 INDRAJIT GUPTA (Alipore):
With your permission, I may just inform
the House that news has just come that
thousands of people have been killed in
Hanoi and Haiphong,

DR. SHANKAR DAYAL SHARMA
(Bhopal) : I rise to join in the condemna-
tion of the barbarous, dirty war of America
against the people of Vietnam. This is the
only word to use, and there are reasons for
it. It will be remembered that it was in
April 1968, four years back, that President
Johnson announced that bombing north of
the 17th parallel would stop.  But now we
find four years later that not only has bome
bing been resumed, but has been resumed
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in a bigger way. There is greater intensity
in it. Just now we were informed that so
many civilians have been killed. No infor-
mation is needed. This morning, we come
to know that large scale bombing of Hanoi
and Haiphong had started. The bombing
of Hanoi and Haiphong was entirely con-
centrated on the civilian people. If the
American think thay can make the people
of North Vietnam succumb and so dissuade
them from helping the People's Liberation
Army, they are sadly mistaken. It is not
only North Vietnam, but the sympathies of
free peoples througout the world are with
the valiant people who are fighting against
the stooges of the USA.

Of course, many of us, when we were
told to in April 1968 that bombing north
of the 17th parallel would stop, know
this night he a trick; when were told
that the boys would come back, as Nixon
promised, we knew also that Mr. Nixon
was trying to win the presidential election
as a peace candidate, The trick worked. ITe
did win by a slender majority, but what
we feared has come true. We were
told that Vietnamisation will work, and
the American forces will be withdrawn.
Of course, Vietnamisation did not deceive
anybody. We knew that Vietnamisation
simply meant they wanted their stooges,
the mercenaries of the puppet government
of South Vietnam, to fight with the arms
supplied by the armament factories of the
United States of America, and the brain of
the Pentagon there to guide them. This was,
according to me, in line with American
policies. 1 have always believed, and
it is very obvious, that the armament
manufacturers, the armament lobby in
America, have always been strong. The
links between the armament lobby and
the Peniagon aie also wel known. Itisa
well-known fact that the various generals
after retirement go on the Boards of
Governors of those massive armament
concerns. It is also known that at times
the directors of some of these big
manufacturers of erms for humen massacre
become  Secretaries of State. The link
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between the American Government, the
Pentagon and the armament manufacturers
is known,

And this is quite obvious. Moreover,
there can be no mistake about it, the
armament manufacturers want to test the
new arms that they manufacture; and for
testing, they must find some place in
Asia and Africa, and this they think is the
best area where they can use them
without creating problems for themselves
in the States.

In regard to the bomb which has been
referred to; the bomb about which Mr.
Mukerjee has been talking, it is known
as the daisy-cutter; a beautiful name
has been given to it. It is a bomb which
kills everything living within half a mile
radius of the place where it is dropped.
Other weapons may be tried; but one
thing is clear; and we must make it clear
to the world that this will not do; I have
absolutely no doubt that thjs particular
attempt will not succeed. As we haws
seen, in spite of this heavy bombing,
cities are falling in South Vietnam against
the onslaught of the People’s Liberation
Army.

1 am repeating this and am using the
term People’s Liberation Army carefully
and with a purpose. Because, at
times, there is a confusion and the
impression is created that the fighting
which is going on is between the North
Vietnamese forces and the Saigon forces,
Itis nct the North Vietnamese forces
which are fighting. It is the People’s
Liberation Army of South Vietnam; the
people who want to be free and live
their life and develop in the way that they,
want.

So far as this House is concerned, so
far as we in the Congress Party are
concerned, there should be no doubt
about it. 1t was as early as 1970 thatin
a resolution in Delhi itself in the AICC,
we had clearly said that the people of
Vietnam should decide their -owe



248 Discussion re

{Shri Shanker Dayal Sharma)

future And not only that. The foreign
forces must leave Vietnam, starting with the
United States of Amerca. At that
time people said that we were partial and
that we were showing anger agamst
the American forces Today our stand
has been justified. We knew that f
the American Forces continued to operate
there, no settlement across the table
would be possible. So long asthird
parties are there, so long as Amerwan
mesence 1s there, 1t 18 not possible to gtt
a settlement The proeess ot vacation
of aggression has got to start and i
it has to start, those who are guilty
of intervention in Vietnam those
who have been bombing Vietnam should
first be asked to quit

The question of our gwing greater
help to the peoples of the South Viet Nam
and North Viet Nam who are bung
subjected to barbaric  bombing has
been raised. There again the position s
clear, our Party’s manifesto for the
1972 elections refers to the improvement
of relations with North Vietnam. We
did express 1n clear terms our admuration
tor the herow people of North Viet Nam
in their long struggle and this had been
re emphasised by our recent decuision
to establish closer diplomatic ties
between our two countries So naturally
our hearts, our sympithies go to the
heroic people of North Viet Nam who are
being subjected to this type of barbaric
bombng by the American Forces

At this time one other thing
comes to our mind, It looks that perhaps
this renewed bombing of North Viet-Nam
18 linked with the  Nixon-Mao
confabulations sometime back It s
clear that the condemuation of bombing
bas boen lukewarm so far as Chmna s
concerned They have not jssued thewr
condemnation  in  clearest terms. Of
coursq it was not possible for anybody to
support what 13 being done by Americans,
aot even for one or two friends of Americs
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mn this House because no human belng
will condone this type of bombing of

unarmed people So China also is
jointng 1n condemnation but it fs not
condemning these actions {n strong

terms 1t should

When 1t 18 said that the majter should
be brought before the Secunity Concit,
there can be two opinions about it. For
there 1s the veto power given to permanent
Member in the Council  OF course, 1f one
of the big powers, permanent Members of
the Security Council brings this matter
forward, 1 have no doubt that India will
support the stand taken bv the people of
Viet Nam, North or South Our Govern-
ment’s attitude 1s unequivocal, resolutton
or no resolution  What 1s important s
that the unanimous opimon of this House
and of the people ot India should be ex-
pressed tn no uncertain terms, condemn-
ing the action of the Nixon Administra-
tion,

I congratulate the House on this discus-
sion becouse I feel that 1t will strengthen
the hands of those forces In America who
are not one with the Nixon Administra-
tion People in America, I am sure, feel
like peopie evers where, that this 1s an un
called for and unnecessary massacre of
1noacent people  So, 1 join 1n the condem-
ndation, and 1 hope that we will not be
wanting in doing all we can 1n support of
the valiant people fighting for their own
nights in Viet Nam

SHRI JYOTIRMOY BOSU (Diamond
Harbour) Once again | express my regret
that, although a Resolution was tabled
about ten days ago and I had held dialo-
gues with & number of eminent Members
belonging to the ruling party, they did not
think 1t fit 10 allow the Resolution 1o be
debated and also to be adoped unanumous-
ly on the fioor of the House. It scems to
me that the Government 1 reluctant, aad
therefore, the Resolution was by-passed.
While we have hrard about the pious Reso-

luuoy of the AICC, which remuns very
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much on paper, we would have been very
happy to see that Resolution implemented
in the conduct of the Government on the
floor of the House.

This dirty imperialist war is headed by
Nixons, Johnsons, Me Namaras and West-
morelands. In fact, the U.S. Govero-
ment’s barbarism has surpassed all of its
type in history. It tramples upon the last
shred of human rights and they can hardly
call themselves civilised today. They are
no better than heynas and wolves, creatures
that look like human beings. They come
all the way from America to bomb another
peaceful country, people who are toiling
hard to make a living for themselves.
Today they have taken recourse to bombs
with delayed action, meant to inflict more
casualty on the civilians, they have taken
recourse to bacteriological warfare use of
chemical weapons and napalm bombs. But
this has created, I am glade to say—let us
take our hats off to the people of Viet
Nam—more determination, and it will be a
lesson for all in history. The unprecedented
escalation of this bembing has been created
to counteract the recent revolutionary
sweep, and that is why they have taken to
incessant bombing of North Viet Nam,
including Hanoi. Here during the Bangla
Desh trouble, we had the Seventh Fleet in
the Bay of Eengal. That was sent to
threaten and blackmail the people of India
and Bangla Desh, but there in the Guilf of
Tonkin around Veit Nam, the Seventh
Fleet is actually operating. We have not
forgotten 18th Maich, 1968, when in My
Lai they say 600 old men, women and chil-
dren were butchered and buried. There
have been many more My Lais in these
last 18 years since Dien Bion Phu of
1954,

Let us come back to our own home, our
Government’s policy, what India, as the
Chaisman of the International Control
Commission, has done during the last 18
years. Iwant to know from the hon,
Minister what they have actually and speci-
fically done and how, as Chairman of the
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International Control Commission they
have helped the freedom fighters of Veit-
Nam, what they have done to mobilise
world opinion against this U, S. action and
as a Government, weat they have done for
a peaceful solution of this Viet Nam trou-
ble. India as the Chairman of the ICC,
especially as Co-Chairman, is treated with
utter contempt and disregard by the
Government of South Viet Nam under the
command of the Pentagon of the American
Government. Qur Government has taken
lightly the way they have treated our perso-
nnel very recently in the matter of grant of
visas and the U. S. inspired rioting in front
of the Consul 1n sagon, because it
does not suit them to be strong there.
We know these pepole very well by
now,

I want to ask a question whether they
have forgotten what the late Pandit Juwa-
harlal Nehru had done in the Brussels
Conference in 1927, when, as freedom
fighters. Nehru and Dr. Ho Chi Minh, 100k
united decisions.

This Government 1s a Member of ilic
Security Council. Have they in the past
raised the matter before the Security
Council ? Have they tried to bring matters
like my Lai before the Human Rights Com-
nussion 7 No. why were these issues not
raised ? Instead, t ey invited the great
butcher, Gen. Westmoreland to pay a
State visit 10 this country as a State guest
along with Mrs Westmoreland. Why are
they so adamant about refusing recognition
to P. R. G. ? Even the other day on the
10th April on the floor of this House in
reply to a calling attention motion, Sardar
Swaran Singh said, a clear no, as far as
the issue of granting recognition to P. R. G.
is concerned.

Even the full-fledged diplomatic rela-
tions with North Vietnam came only a
few months ago in the context of Bangla
Desh, not before. Have we given any
assistance to the freedom fighters of
Vietnam ? My answer is, nu. In Delhi,
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if we call on them in their Embassies, we
are shadowed by half a dozen CID offici-
als. Our numbers are taken. We are
interrogated. That is the position; that s
the attitude taken.

On the contrary, what have they done
for South Vietnam? They have been
trading with South Vietnam and selling
strategic materials, the quantity and value
of which had been increasing since 1971.
This Government succumbed to US press-
ure and imposed a ban on trade with
Cuba and North Vietnam. Mrs. Indira
Gandhi’s Government took the plea that
if we traded with North Vietnam, the arti-
cles might find their way to China. Now,
we are trading with Nepal. Can anybody
explain to use what are the measures you
have in your hand to prevent those goods
from passing on to China ? There is no an-
swer to it. We understand the ban on trad-
ing with Cuba and North Vietnam was
imposed under express pressure form the
American Government, They have been
surrendering themselves to the US press-
ure, while rendering lip service to North
Vietnam, There was a circular in the early
60s issued by the American Government
on the Marines which had stated that any
stcamer carrying any goods for North
Vietnam and touching any port of North
Vietnam will be banned from carrying
foodstuffs under American aid to India.
Will you believe 1t, Sir, that they had re-
circulated that circular te all Central Gov-
ernment Departments of the Government
of India 7 Mr Chagla, who was the Fore-
ign Minister at that time, admitted mn
reply to a question of mine that no depart-
ment will hire such steamer which had
earried gaods for North Vietnam. That s
the character of this Government.

Mrs Gandhi is a sovialist leader. During
her visit to the United States in 1966, she
had called this great butcher President Lyn-
don Johnson as a man of peace; That spoke
for your outiook and for your assessment
about the Vietnam war. We did not even
try to stop this Indian beauty queen
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Ruta Faria from visiting South Vietnam
and entertaining the American troops
there, That young {ady has been givena
passport and visa to come back to India
and visit her people here. That is the
attitude we have seen.

How did they behave with the honoura-
ble lady, the Foreign Minister of P, R. G.,
Madame Binh ? When she came here, not
a single minister went to receive her
Under US pressure, even her aircraft was
being forbidden tc land on the soil of
India. Then after a lot of pressure that we
exerted on the Government, Government
agreed that her plane could land. I sugg-
est that this Government should give up
its timidity and sever diplomatic and
trade relations with South Vietnam, the
puppet Government which actually does
not exist. It 1s criminal to have anything
to do with this puppet Government of
South Vietnam. Here and now Sardar
Swaran Singh should make a statement
demanding the stoppage of bombing
immediately, withdrawal of United States
and foreign troops from Vietnam and the
whole of Indo-China and recognise fully
PRG. Then, this Government must send
a note to the United States Government,
condemn:ng its action and intimating the
displeasure of the government and the
people of the country over this. Then,
Mr. Deputy-Speaker, on behalf of all of
us, you should sent a note tothe US
Government and intimate to them the
great  displeasure that the house has
expressed today

{ want a positive and definite reply and
I expect the House will join me 1n saluting
the heroic people of Vietnam.,

SHRI S. A. KADER (Bombay-Central-
South) : Mr Deputy-Speaker, Sir, some
people have a knack of spoiling things.
Here I find that my hon, friend, Shn
Jyotirmoy Basu, has spoiled the feelings
of the House by making it a party issue
and trying to attack the majority party.
The hon. Member, Shri 8. D. Sharma,
has made clear the stand taken by our
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party on the Vietnam ijssue, Today
morning we witnessed a scene in which
all sides of the House, except, one or two,
were clamouring for a debate here and
now, and this should be the attitude and
the spirit of this house, if we want to have
an effective say on the barbarous atrocities
that are being committed on the innocent
people of Vietnam.

History has created people, both good
and bad. We have many number of good
people ; but we have bad people also.
We had Timore, Chengiz Khan and Nadir
Shah. Recently, we had Tikka Khan in
East Bengal. Now it is the Nixon of
America who is creating and recreating
history by destroying the innocent people
from the air.

During the Bangladesh crisis we saw
Americans— and when | say Americens |
meen the American Government ;
American people are  different—the
American government and their friends kept
quiet over the atrocities which were
perpetrated in Bangladesh. Not only that,
they instigated and inspired China to see
that confrontation with india is complete
and to see that Bangladesh is not made
an independent sovereign State. Now
that Bangladesh has become a reality,
which even the Americans have recognised,
they are now turning their attention to
some other areas. As rightly pointed out,
they are trying out their missiles, their
weapons to see that they are properly
tested

As far as this Vietnam question is
concerned, we are worried today that but
for the atom bomb everything is being
tried out, We do not kmow, may be a
moment will come when even the atom
bomb may be used for tho purpose of
annihilating the people of Vietnam. Then,
what would be the resuit 7 It would be
worid confrontation. If this House, which
is the representative of 550 million people,
one of the largest democracies, does not
take into account the international
complication, then 1 think we shall be
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failing in our duty if we do not raise our
voice of disagreement, our voice of protest,
our voice of saying that what you are doing
is wrong.

What are we to do ? Mere speeches will
not do. We will have to take some
concrete action.  Our Government can be
requested to alert all the chanceries and
embassies of the world. Just as we wore
creating opinion about Bangla Desh, it is
high time that our embassies should
consolidate the world opinion which is
already created against the atrocities
perpetrated by America in Vietnam.

The second thing that we should do,
as pointed out by Shri Bosu, is that the
ban on trade with North Vietnam should
be lifted immediately and we should start
trading with them. We should also
recognise the provisional government of
that country as soon as possible.

SHRI RAMAVATAR
Immedsately, today.

SHASTRI1 :

SHRI  S.
appropriate time.
our Government.

A. KADER : At the
We should leave it to

We should in all our earnest efforts
mobilise all such forces and people in the
world and the Government should see
that this is taken up in the United Nations,
either in the Security Council or an urgent
meeting of the UInited Nations may be
called for this purpose. If we do this,
then alone we would have done our duty
so far as this humanity is concerned.

Let us at this moment not forget those
victims, that too innocent victims, men,
women and children, in Hanoi and all
other places where they are bombed.
Today we not only express our regret at
the mass killings but also strongly protest
against the barbaric attitude of the MNixon
Government and all that they have done
and are doing in Vietnam,
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*SHRI P A. SAMINATHAN (Gobiche-
ttipalayam) Hon’ble Mr Deputy Speaker,
Sir, the House 1s now discussing the
barbaric and tnhuman bombing resorted
to by the United States on Hanos and
Haiphong and 1 wish to participate n the
discussion of such an important 1ssue
On behalf of the Dravida Munnetra
Kazhagam to which { have the honour to
belong, 1 wish to condemn in the strongest
possible terms this inhuman tragedy that
18 being enacted by the United States in
Vietnam

1545 hrs

[SHRI N, K P. SALvE 1 the Chaty)

Sir, india 1s 8 member of the United
Nations Secunity Councii and this member
ship of the Secunity Council provided
us with a golden opportunity to rare the
issue of the atrocious and wholly
condemnable activities of the United
States m Vietnam Unfortunately 5n,
so lar no action seemns to have been
nitiated by our Our Government to have
this matter raised 1n the Unsted Nations
Security Council  This, 1n my view, Su
needs an explanation from the hon
Mimuster of External Affairs 1 would
like the Government to tell the House as
to why they did not think 1t fit to raise
the matter 1n this important interpational
forum.

The siuation n Vietnam 18 getting
worse day by day and the present
uncivilised action of the United States
only hightens the need for immediate
acuon to put an end to the atrocitles
bemg committed by the Unied States 1n
Vietnam The enure world 1s shocked at
the smpunity with which the United
States continues to perpetrate this ghastly
tiagedy 1n Vietnam Fverv day the
newspapers  carry the stories and tales
of suffering of the people of Vietnam at
the hands of the United States forces now
in operation n Vietnam  In London,
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Kurt Waldheim, the Secretary-General of

the United Nations talking to reporters

expressed his horror at the bombing of

North Vietnam cities by the United

States

Thousands of brave soldiers of Vietnam
hiberation forces are laying down their lives.
This recent bombings by the Unsted States
had left behind many people killed. The
attacks had been directed against the civi-
han targets We can well mmagine the
colossal damage this bombing would have
done to North Vietnam in terms of men
and property when the air atiacks were
resorted to five times n a single day

This being the situation in Vietnam,
President Nixon sunplistically proclaims
that the 1ssue in Vietnam must be solved by
the people of Vietnam themselves This
attitude of Nixon stupefies the entire inter.
national community  kven the United
States Sendtor Fullbright has condemned
the attitude of Nixon. Reports have ap-
peared in the papers condemning the pos-
tures of Nixon administration in relation
to Vietpam

Sir, the Government of India and more
particularly Sardar Swaran Singh, hon
Minister of External Affairs, has told the
House that India 13 taking all the steps to
bring about peace in Vietnam and that it
feels that all the foreign forces, including
the United States forces, should withdraw
from Vietnam. However, I would like to
ask from the Government as to what con-
ciete steps we have taken 3o far in further-
ance of our objective It 1s not enough to
give expression to our views alone  We
have to 1ake some effective action  Siy, as
I pomated out earlier, India will have to
take up the matter on its own i the United
Nations Security Council

The conscience of the entire world was
shocked when the inhuman and wholly bar-
batic dion a the United States army perso-

*The oniginal speech was delivered ju Tamil,
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nnel perpetrated on the people of My Lai
unfolded itself in the nows papers. All the
conventions of war were thrown to the
winds. Women were raped and later killed.
Others were just put to death.  This being
the background of the United States, their
conscience was naturally not provoked when
similar tragedies were being perpetrated by
the blood-thirsty hoodlums of West Pakis-
tan on the innocent masses of Bangla Desh.
Not a word of sympathy was expressed by
the United States Administration They
chose to remain the silent spectators of the
heinous crimes committed by the Pakistani
soldiers on the men and women and child-
ren of Bangla Desh  But, what is more,
when the c-nflict between India and Pakis-
tan arose, they did nol lose any time to
malign India i the United Nations Secu-
rity Council. They sponsored resolutions
in the Security Council and did not hesitate,
contrary to all evidence, to even brand
india as the aggressot  This being the to-
tally anti-Indian attitude of the United
States, it is really unfortunate that India
had not raised the Vietnam issue in the
Security Council and condemned the activi-
ties of that country strongly.

Sir, for the past two years, the Nixon
Administration had been saying that they
wished to withdraw their forces from the
soil of Vietnam. They also assured the
world that they were for *“Vietnamisation™
of the South Vietnam forces. Notonly
they took no steps in that djrection, but
they have done everything contrary to their
publicly proclaimed stand. They have
doubled the Seventh Fleet and their bom-
bing activity had been resumed on a mas-
sive scale. This is an unparatled perfidy of
the Nixon Administration. They did not
even hesitate to use bomb of 6800 kg.

Since the beginning of the war inVietnam,
58 lakhs of people lost their lives and the
people have been subjected to untold mise-
ries. Seven million tons of bombs huve
been showered on the soil of Vietnam by
the United States Air Force.
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The United States. on the one hand, are
carrying on peace talks with the leaders of
the PRG of South Vietnam at Paris and on
the other hand are resorting to all kinds of
hostile activities against the people of
Vietnam.

The sufferings of the people of Vietnam
ar¢ at no less scale than what we saw in
Bangla Desh. Unspeakable cruelties at the
hands of the United States Army are the
order of the day :n Vietnam, We are dis-
cussing this grave : matter to.day in the
House and all sections of the House are
unanimrus in exlending their sympathics
to suffering brave humanity of Vietnam.
Government have expressed their concern
on 1he situation there  As we did in the
case of Bangli Desh issue, when we mobi-
hised by all methods the international opi-
nion in favour of the people of Bangla
Desh, we have to make the international
community to become alive to this momen-
tous and grave issue. The least the Gov-
ernment can do, even at the cost of repeat-
ing, 1 would say, is to raise immediately
this issue in the Security Council,

The people of North Vietnam and South
Vietnam are ethnically and culturally one.
The division of Vietnam is illogical.  This
splitting up of Viefnam was solely respon-
sible for bringing in the American imperia-
lists there and the problems that followed.

While concluding, Sir, 1 wish to con-
demn the bombing activities of the United
States on Vietnam once again.

SHR1I VASANTRAO PURUSHO-
TTAM SATHE (Akolg) : Mr, Chairman,
Sir, it is really a thousand pities that a
great country and the great people of Ame-
rica should have to see this day the Presi-
dent feeling so utterly frustrated, defeated
and desperate, That desperation has led
to near-madness and he is raining on the
small people of Vietnam the worst bombard-
ment secn in history.

Sir, the United Nations was founded
with the sole object of keeping peace in the
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world, and one of the founders of the United
Nations was the great President Roosevelt
Shall 1 recall, Sir, that the United Nations
Charter opens with these words

*“We, the people of the United Nations,
determined to save succeeding genera-
tions from the scourage of war which
twice 1n our life-time has brought untold
sorrow to mankind and to reaffirm farth
m fundamental human rights tn the dig-
mity and worth of the human person

It was with this objectithat they began
to save mankind, and if any Gavernment
has violated the U N Charter and made
the United Nitions most weak 1n the
comuty of nations, 1t has been the American
Government by that one single act of thetr
involvement in Vietnam T am sure, Sir,
that President Roosevelt must be stirring in
his grave to ses the violation of the very
object of the United Nations, to see the acts
of his successor, particularlv, Nixon All
this policy began with the Dulles’ formula
of containing communism They wanted
to contamn communism by arms That was
the dullest policy ever evolved by any
country 1n the world The result 1s that
they have not been able to contain commu-
nism by arms, and ultimately Nixon him-
self realised that communism could not be
contained by arms, Therefore, he went
with overtures of friendship and love to
Mao and Chou and we thought that, now
at least, these two big Powers had come
together and that the first truitful result ot
that friendship would be withdrawal of
American forces from Vietnam and stop-
page of bombardment  But, actually, we
have seen that, after this friendship war in
Vietnam has been escalated more and bom
pardment now has gone even beyond the
17th Parallel Is this the outcome of
friendship?  We really hoped, and we still
hope, that the big Power that Chma 1s, will
be able to exert its pressure on this new
friend of theirs to stop this bombardment
and compel withdrawal. If China ioms
hands with USSR, India and other big
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Powers on the world hike Francc and U.K.,
1 am surs, enough pressure can be generated
on the United States to see that this bar-
baric bombardment 1s ammediately stopped
and the United States quits Vietnam lock,
stock and barrel here and now That is the
only way by which 1t can be saved

Arguments were advanced that, after all,
they had gone there as advisers or friends
ol the South Vietnamese people at their
invitation It has heen proved utterly falsc.
We know what happens when the people
of 4 patticular country want to fight for
their liberation treedom, and that has
been amply demonstiated in  Bangla Desh
When peop'e wanted to hight for therr
freedom a war was fought and the Libera-
tion succeeded 1n just tourteen davs

Here,
for more than

14 yedrs, the attempt to
Vietnamise has been going on and the more
they try to Vietnamise, the more the people
of Vietnam rebel agains the Americans
What 1s this Vietnamisation? This 18 robo-
tisation  People of Vietnam dare not will-
ing to fight Now robots are being emp~
loyed, automatic weapons and automatic
bombs are employed to fght and to fire
against the people

16 hrs

Every inch of Vietnam has been bom-
barded m the last mnore than two decades
and poisoned and 1t 1s really surpnising how
these tiny small people living in these con-
ditions of bombardment could practically
live for two generations in that country
Yet, these small people have continued to
fight this giant and that 1s the shame which
ir frustrating Nixon  He thought that by
resorting to the popular slogan, *I will
withdraw my boys and bring them back’,
he would pleasc the American people but
we know what 1t 1s.  Sir, we want to dig-
tinguish here the American people from
the American administration because we
know that by and large, the majority of the
American people are against this barbaric
and brutal action of Nixon admimistration
The motherhood of America s agamnst sen-
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ding her children and boys to fight this war
because they know it is not America's war.
They don't know that they are being sent as
mercenaries to fight for a puppet in Viet-
nam and actually, crores of American
motherhood, nay, the motherhood of the
entire humanity and the world is anti-
Nixon. Therefore, I have no hesitation in
saying that the only thing that can solve
this problem is to exert enough world pres-
sure on Nixon administration. Weare
creating world public opinion. All methods
that can be resorted to must be utilised.
This is the time beccause,we don't know.
Nixon is out-Hitlering. Hitler because just
now it was pointed out that more persons
have been massacred probably than in the
entire last World War Recently, we witnes-
sed 1t 1n Bangla Desh and now it in
Vietnam. All that massacre in Bangla Desh
was possible only with the tacit consent
und assistance of America and now in Viet-
nam also the same thing is continuing.

I believe that if it is necessary let us get
together the nations of the world. We have
seen unfortunately, the Security Council,
because of the vote or whatever it is, is
really not an effective forum. Ifit is
necessary, let us take some steps to get
together these world powers out side the
United Nations, If recognising the PRG
helps, let us recognise PRG. Let us take
every step because [ am afraid that if
proper steps are not taken now, this war
may spread because a mad man, we do
not know, what he will do. There may be
a confiagration engulfing this entire region
and possibly, the whole world, Therefore,
1 submit that every possible step must be
taken to see that this escalation, this
major escalation is stopped, the bombing 1s
stopped and the American troops are
withdrawn and there is peace in this
region.

st wew  fag@ wwgad
(mfaax) : eawfa @few,  wis
warfegat ¥ frgaa o gFaT wod

CHAITRA 28, 1894 (SA4KA)

escalation of US 270
Bombing of Hanoi

e & fod, sywar & fad, §a¢
FHE 19gT ag AT ¥ afr ),
qTT | I AIEAUSTR AT § Wt
fam, fe su d gufadmard wia w
garfaa frar, oY srorgfaar ) g &
& afexr & g fagaarw & &
TIHI A W Y1 IH gud ¥ qudar
F) grewFy, WY agi 1Y §9 ¥ o o
g9 w41 §, weq I wiwat goF w9y
FT qraq &3 F fawsw @ ar
amar g fs gfrar & ar et §
faggara & ar? & orf qu-gv, wfafen
wwarar g aar § faq & Fran faag-
AR & AIAAT 9 F@ 3 WY T &1
gy U g9 ¥ AT F3q7 9T ¥
1T FYHT UK T & G T w7w
ISIAT 4T |

famaam ) saar, a2 gaz F &
arg gfaw ¥, oF wEwT wuy ¥
T & o o Aaw ¥ @
g wadfaa faggary @t siqemr &
fad g &, afse gfrar @ a@-
a¥t awarfaat ar qt e« ghaare 2
%7 aY FT W § a1 fagawm 9
AFAFT I FWAT HT & TN FF67T 5
gfosft wws @ g

1954 & Jr3ar griww gwr, wigt
oF gwalar fear ) A% weada
faagarn &1 fawrer gar ) 114 deere,
uF AT, Yar ary § af Sdar
% a7 gur f* Q g a3 g
e 377 7@ g wwdwr A afwg
femaam Y dfw agraar 3 soey
#3 faar | wadiwr § §15 s9% €Y 51
v fear w3 ¥, ¢ WiEY aey
fawaars 41 wegafa amr fegr war
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I afiry Py oY oraa w7 gRdA
wiex 7@y a1 1 gy faataw A gur )
fagaare 87 qAAT 7Y OO G WY
Togr § wadl AT FT HAAT FW §T
A< T8 feaqr war |

AT FAOT &g &1 JgTET
ar | &g sfawa & farggrd @
f ggfawn 71 war FT A frgaam
w g w3 | R anar g fEwga
Ffama g favarfaat 1 aeq aw@
# Pt <@r & grawar & fr 3w a1
F19 %7A 4T /v &1 T fgar qur g1
Affy Juk @@ FQA FfAAT A1
ATy @Y &Y SrEIT A oY 1 ANG
I ¥ WMT-TT IHT HATZ GFAT 91 )
wgter ¢ faga mist afamT & 2, g8
gra A 5T A1 A8 § o aF ug
Wraar A8 & Fr Sar gawld s
geag feg § oroew fiear | g9 AR
qreqe A e ma @ §) 39
fagaarm & ¥ wrigrgE A @73 wrg
gfaa & wrw wAdA grgd &
qOE ATAT F1 qrAr F gA W6 T
oqq & faqaary & qaw ¥ FEA Fr
w1 faer mar 0 Qe doe wifoa
Frug & fEv e & gudwr guy
I, 45 74 F1E ¥ g @) faga-
AR FT AV A T Y TF UL
Hqratd) F1 qo8 § 1 Famgarn syl
I AT FA, A5 N MWL 1 9N
fagaam T3 ag et giAr wifad )
78 arg a7 & fr wrva Qur Fagaam
@At A o\ Faw fagaara @ A,
arsive Y, Fearfedr f, 9 eadw @,
qTeq g1, YT &1, A A§8 g, A
frdY Iz & @19 HYR ¥1 T A9 AT W
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o7 ¥ wfr & fofy & dymere &
W e s fmmam g ¥ ¥ adt
frerdarr | Ay Tadaa & e oy aved
faaaar ) werd 5y oF derfad &
et & w0 ¥ 9 A Nfow a1 w53
quAFT I9% AT § | AHOW FP @
faxaar sngar § wfra fFAsad foeay
goAr Jg g N Afw ¥ § Saw
& g% Y 91§ geargar fgard A
Y 1 wg Flame ¥ vgr ¢ @ go
UFe WAL IAF ATFL 4 AU A A
wig, 37 gfrz & gardt v & afrg agd
paT B 1 AfFwE Aar s¥agr ¥
fagraim & qew ¥1 @rw IIT F7
AHIFT & ATT U AFARE FATA [T
wodt famar &1 9@ Awa agad N
ffgw s Wi Ry fAAmA ¢ fw
VI TH ATAN J 9gH §v qFAT
gAY VS HT W IE AIAAT T I5A T
71§ aifaed 77t & 1 gk Tro ;at A
Tq AT W A FT AL WIEAT  gwr
fs qgr MY 2, o1 fagurfamiz «1
gavr w31 | FfeT A OF gg W
qRAT AW G AIAAT FAT AT A I
ot ? Al fead arf ¥ B 9z qar @
Far g | WA gHAF A go uFo A Y,
afrg g N Eatcfra sy &)
¥ ¥q gt ITFT gA AT FT g% §,
qran afeaz & 2g sraw Jor gwA §
& fagaara & gz a7 a1 .fgd,
gfanr a7z ar aifgy, wadwr
agf A% ¥ WiT guv famaaw o) g
T97 2 s s g awatar 94 gy
A% qF a8 K1 WTHA g wreard
ady w3 |

gad ata 98 ¢ oF ardw ww
Y afigd forwr e a7 el A
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fagaara g we wet o Wi forad
ot ggaeD ag A §, S o fegr
s AT Afgy 1 WA WY @ A
N yaem worr wifgd v o fafg ax
oy forw 97 fggaqw & fasqg o)
waw gArg @ aw W fagaam §)
FAGT WA AR FT FAAT ¥ % |
W wgsaar 1 anT fqagas o -
QHTEE WX UF AT ST & €9 ¥
faxfaa €13 7 587 31 5a%
fagq qaw® ®r WA w7 oy AT
wifgd 1 48 a@ @ qar wwdE
&7 0% aga agr 3 fagaam & aw @
& gai Af F1 Afaa wwde
qIeA UF Q¥ GFe ¥ %@ 141 § fag
# famad w1 w1 A A oW W@
2 wezefa femsr & and@sr wY
Fargfr Y 4 & agi & wig fasa
@ & WAT g qWOFT FY ) awEy
ot @ agdwr & fag fowam wfsq
g Sraar | wRAF F ey A, 0§
fades wsear wigar § & aw 6
faga wr aarw ad ¢, faagamw &
AAN { AFd a7 § WA ) qq@ {
QuAFT 7 TG & qEAAA ¥ w4y N
wen @A w1 haer fear, wwber X
FAAT GFAAT  qIX KT QT AG W
Iq% iz wwa%r fagasw ¥ @
s ifre Twar @ fo foed @ ushe
wfeq 1 aAm § Ak dw ¥ ok
s ST AAT A K AN
faaraw Tar aga qaet @ o

16.1S hrs.

[MR.'SPBAXER in the Chair)

qR faggam ok w der o
qr T wgt ark S o wgr o1 fw
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AROTT Y a7 ¢ W WY ey ¥
fis faaaamy aadt eqrdlvar & fag
gr § AT ag fod wr sefada gawx
W wwre gl v ag fee
it & Q) «war @ | ol samdA
{17 o I FIHAT FT gH AT FLAT
qifed ) oF 7 oF feA audwr €
faggTm GEFT FAT 9RAT | AR
aUFI frgaamm 1 saar &1 9,
AT WX JUH T §g7 61 FH FR
# fag weadisdia &da & wore w1 |
oI g9y HToarg FN A ¥ qwwAr
05 @ gt A & FE weAr faww
q%ar ¢ 1 9% w9 U THAARAF
uatfawar &, s F@A § T faet
# for gw w9 & w1 Aagw ¥ afwa
qZIAAT ¥ GFT § AT AG | FAW HIA-
G FT IFAFY AT Ag 1 W
aql &t fregr A & gra @gw A
ara Twag 3 Afwa favgr w o
w7 famqai® ¥ guenT &1 gw A
fawer gaar | 9q® fag Nfafrar <,
gefanar & §AOE 9§ HT AIEA
AWR O § gRdey aw
g fag sorr dmr oA Wigarg
Fe fadw @l wgaw o g@ wwt &
Fa¢ & AY oigr oF gda & el qur
an g% fo awga ¥ ¢@ feafa & gm
FY $ AT § T A AT A
wra% § a1 T FW maw

s & Wvg §ER Cfeard gom
DAt W § ofgm & W
§ gzulw 43, WIAMAAT ¥, TES
for gAY AW, SUC EW
wigd ¢ & a%w g &) feggam &
gt & ant ¥ ¥aw stfaw wgrgyfa
AT SO® BN IY GREAT B gW R
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¥ dr ot ¥ aek @ o wferat
u¥ a% W y¥e § geade o g gé
Ewd frx wg weawr w7 d @i @
e €9 A, ax a% glaard 2w free
aff w1 wsd, gad ey Ui aTATAA
) gD T AT A A g qwd )
g wwar § s nfmga fasaifd daz
& J9t R ¥ agyx g fagamir &
wod 7 mfiaqm adF § 6l faga.
A aaar & fga ¥ ew Fedv a0
waty w37 AfEy ) v@ fear B wry
QUHI 9g T & frarqg afr gqd
Yar fear gz @) fox ofirar & dar
LIATATq &7 gwAT § fagd  r-en
g wad sEar & yfa queaer ey
YT TwaAT ¥ Uy { 9o wrgd sgaear,
o sEeqr €1 qAEA FX qWY §,
v 99 | 5@ faar § O afEa ¥
& AT W YA FH T FTYAT 7@
dtrafarm Wl i wagwid s
@ gvd ot wit ¥ af feed sar Aqen
LCiUl

SHRI V. K. KRISHNA MENON
(Trivandrum) : Mr, Speaker, this debate
takes place not in the context of the North
Vietnam bombing incident or of another
chapter in the tale of atrocities that have
been committed in that part of Indo-China,
but we are now concerned because the
present phase of this aggression and war
18 ope that well-nigh threatens worid peace
on a large scale; and secondly, the reme-
dies that might be suggested from various
places, including this House, mught per-
haps have the effect of rebounding on

itself by invoking a machinery which
prevents Vietnamese resistance.

Therefore, I would like to say a few
words about this, First of all, much have
becn said about Indian’s responsibil.es
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1am not one of those who want to say that
India has not shouldered those responsi-
bilities nor discharged them from time to
time  But equally, there have been lapses.
The main responsibility.we have is in sug-
gesting to and persuading the Indo-China
parties to agree to the acceptance of the
Commission, The Commission would
have been accepted in 1954 by the Indo-
china parties, whether it be Vietnam or
any other, but for the fact that India was
leading the Commission and by her per-
suasion the other party had come in in that
way, because the Indochina people were
not willing to accept Canada at that time,
though Canada during that period, in the
south-eastern world, was regarded as part
of the British system. That 1s one of our
great responsibilities. 1 will come to that
1 & moment,

But the situation here today s one 1
which we have to remind ourselves and
bring the responsibility of the United
Srates home in this matter [ want to say
at once, not because Mr. Piloo Mody 1s
stting in front of me,~—this castigation or
indictment or criticism or analysis of it 1s
not anti-American propaganda; we are not
against the United States of America; no-
body is. We are against the policies of the
United States of America which led to the
world war, which suppressed the liberation
movement of the peoples, and what is
more, which introduced a new doctrine
that, like the British had been before, God
created the Englishmen to police the world.
No such thing happened so for as I know.
1 do not know anything about God, and !
do not think anyone would say that, Itis
100 much of a job. In this way, this pre-
datory mission of the Seventh Fleet travel.
ling all over the world, as though Interna-
tional custom permits it, is something that
threatens our security.

There was a time 1n this country when
United States turned down to our Prime
Miaister and said, “You cannot send this
particular element to a certain part of the
world because it may of use to the manov-
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facture of atomic weapons, and therefore,
“you must take it off your ship.” And he
said, *“We can go through your roof; we
can send it wherever we like.” The poai-
tion today is that this country acts upon
its sovereignty.

Now, we come to the question of the
violations. First of all, the aggressive war
in Indochina, it is needless to say. isa
violation of international law; a violation
of the fundamental principles of the
Chacter. But over and above that, the
large number of Geneva conventions—
1 am not talking about the Geneva
Conference—the convention in relation
to the treatment of the prisoners
of war, the convention in relation to the
use of gases in 1925—she has not signed—
and then the other conventions in regard
to genocide, the human rights convention,
the convention in regard to the
articles of Nuremburg in regard to
war crimes—if one had the time one can
tabulate, and they are numerous—they are
all international violations. and also viola-
uons of the convention or the laws of the
sea, where inland waters are regarded as
open waters by them and warships go in.
-1t is a tctal violation against the interna.-
tional law, and international anarchy has
. been let loose by American aggression in
Vietnam,

Then, 1 will come to the domestic
aspects of it. 1want to say at once, I
would not like to be guilty or take upon
myself to say anything, to give expression
to anything which may mean that even a
private individual in this country wants to
say who should be elected President of
the United States. That is their business.
So faras I am concerned, they are all
about the same, There have been Demo-
cratic Presidents as well as Republican
Presidents. Anyway, it is not our busi-
ness. Itis highly improper,

. But when violations of their own muni-
cipal laws or their own interpal laws are
of such a character that makes the war ille-
7l Yy it is my business; that is to say,
this war is waged against the American

CHAITRA 28, 1894

escalation of US Bombing L]
of Hanoi
law itself, The United States secepted the
articles of Nuremburg by a declaration in
the Congress, and thereby, itis not only
a violation of the Nuremburg articles but
viola ion of the American law itself, and
sending large numbers of people illegaily,
and thereby - without using any strong
language —committing international briga-
ndage at the iastance of someone who
has no authority to do so.

The other aspect of it is-—again it isa
border-line the release and the utilisation
of weapons of mass destruction. particu-
larly nuclear weapons, under the United
States law, is the privilege, the monopoly
and the lunction of the President of the
United States. that is to say, the coupling
of those bombs by the person to drop it; he
is told that whatever system it is, when he
is flying and drops the bomb, the security,
the survival of this world, is relegated to
one person; and there have been instances
of presidents going mad: not this one; 1
am not talking of this one. Therefore] it is
far too ‘much of a responsibility to be
entrusted to any one individual.

The US is puilty of violation of interna-
tional law not only in the general semse,
not only in the sense of the UN Charter
in the sense of various commitments than
she accepted particularly the commitment
in the Geneva Conference when Mr, Dulles
said and issued a siatemeni : we will do
nothing to upset the arrangements that
have been made by the conference but also
other conventions on the treatment of the
prisoners of war, about cruelty. about the
use of gas aud other weapons which cover
defoliation, whereby means of life had
been taken away. Large parts of Indo-
China would nnt be fit for agricultural
processess for a long time; not only human
beings but the whole soil has been poison-
ed; because the jungle was giving protec-
tion, they took away the leaves so that they
can see right through them,. This process
of strip-tease act on the trees has created a
situation where when the war is over the
population faces other disasters.
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Then you come to the question of the
present situation  Here, 1t seems under
your procedures no one can say things at
the right time, I ndean no disrespect to the
Chair; I only mean that for this debate you
have had to wait for ten days It hay been
reported that the Forelgn Minister said the
other day Mr Krishna Menon was there
and he did not invoke the Security Coun-
cil  Fust of all there 1s such a thing as
this doctrine, as times change conditions
change But apart from that I have never
asked for the invocation of the Securnty
Counctl [ know what will happen  The
Security Council will pass a resolution un-
less the Russians veto it, asking the Viet
namese to stop fighting just as thev acke |
us recently | have no desire to invoke the
machinery of the United Nations for this
purpose, It 15 a total misunderstanding 1o
say thar the Security Council or the Gene
ral Assembly or the other organs includin,
the Human Rights Comnussion have g1
other functions when there 1s daneer to the
vorld, apart from local wars when there Is
threat to peace n the world the Security
Council irrespective of previous comm t
ments comes forward in order to stop that
threas of world war  That threat of wotld
war 14 on accoynt of the intervention of
the Umted States

The next aspect of the question s m
regard to negotiations 1t would be a bad
thiug if it went out from ths House that
even 1n the worst circumstances we thor ght
the only way of sotving tie dispute 1 by
war, that 13 to say ulumetely  The Viet
namesc sav that there s not onlv room for
negotiation but there m st be negotration
Negotiations for what!  Negotrations for
vacating aggression that 1s to say for the
withdrawal of these troops, to assure that
Americans would not be killed and the
other people would not be kifled, and that
arrangements may be made for them to
get out 1n the same way as the British and
French troops chd after the depradations
over the Suez. too see that a machinery 18
provided for them to go out. In that sense
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there 13 room for negotiation. It is that
negotiation that the United States sabo-
tages because it was clear that there were
noreal difficulies about the withdrawal.
It 13 said thas of they withdrew too quickly,
then all people will be kiled. They do
not want to accept the pledges and com~
mitments of the Viet-namese people that
they will observe this, that are the other

That 1s the purpose of the negotiations

That negotiation should have the approval
of all responsible people

But at the present time we have a sito-
ation where war is raging on a large scale,
where bombing 1s (01 more intensive and
there are greater bomb loads than at any
corresponding time mcjuding the round-
the clock bombing of (sermany by the
Allies More children have been killed
Viet Nam by bombing than the total des-
truction of human lves 1n Germany during
the last world war We can go nto varjous
other things but you could not come to
any conclusion by merely reciting the atro-
cities There are cruelt es, disembowhng,
vatpous other things wiich should come
before the Genocide Convention of the
ITuman Rights Comnussion and persons
concerned, President Nixon 1o this case,
Secretary of State and other warjords they
would have to come up for trnal, 1if mter
nationat law were to have 1ts play as in
Nuremberg, they will have to come bafore
such a Commission.

I am sure the Foreign Minster would
nout take it as any thing except pohtical
criticssm I regret the statement made by
the Foreign Mmuster i this House that
the PRG did not qualify for recognition
Who are we to say this?

Who are we to say that the PRG ddes
not qualify for recognltion ? Beganing
with bamboo sticks, they have gained
control over four fifths of the territory, that
13 to say their severeign nights over the
torrtory 1 do now want to treat this as 3
seminar on international law, but what
are the criteria for recognition ? Fimtly,
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territory. That they have got., Secondly,
Government. That also they have got, Peo-
ple owe allegiance [to them. The third crite-
rion is whether they are able to perform
thieir obligations, If they were not able to
perform their obligations or near enough
to do 30, the Government of India or the
Foreign Mumnister would not have invited
the Foreign Minister of the PRG to come
here. That is to say they do qualify in
this way. But Iam not saying that either
this House or any one of us should teli
the Government when to recognise and
whom to recognise. That is their responsi-
biity. If they make a mistake, they suffer
for it as they did in the matter of East-
Bengal.

What is our duty in this matter? I would
say only one or two things. We cannot
say that public opinion in this country has
been activated by those who are able to
activate it for our purpose. I will not
g0 into details. There is not a large vo-
lume of opinion that a neighbouring coun-
try is sought to be annihilated. There is
no doubt that the purpose of this war, so
far as the American side is concerned, is the
annihilation of those people, and thatis
why the war is being waged in this way,

Secondly, we have not raised the ques-
tion that the war is being waged from
American territory. From the east coast
point of Indo-China, the west coast point
of the United States is 1800 miles away.
There is no allegation that at any time the
Viet Namese have even as much as thrown
a stone at America, that any American life
has been endangered on American terri-
Lory.

The presence of the United States in
Viet Nam is itself a violation of the
Geneva Agreement and all aspects of inter-
national law, They have no business to be
there, because they went in  there in order
to stop communism, as they said. It was
not stopped in China or Russia, and they
tried to stop it in Indo China, What is
more, after that it was said that they had
gone, privately of course, in order to pre.
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vent communism getting into India~there
are lots of them here—so that communist
invasion may not come to India. These
things do not wash, and they are like poli-
tical manifestoes and so on. They are use-
ful sometime, but nobody believes them.

We have a situation where war is waged
on such a scale that it is no longer a local
issue, and I must think that we must hope
that this is the last phase of this war. The
last phase of this war is when Saigon falls.
If Saigon does not fall, the war will con-
tinue, and I cannot say whether they will
get so far or they will have to make another
effort. It should be over endeavour to see
that the forces that are trying to liberate
Saigon should be assisted to do so in every
possible way. No one suggests that this
country should lead an expeditionary
force, allow its Navy, whatever its size, to
g0 into these waters. But the first element-
ary, essential step is that this Government
should recognise the PRG of Viet Nam.
If you do not, it means that you have no
confidence in these people being able to
liberate the whole country. It means that
we are holding the scales even, as the
British did between Pakistan and ourselves.
And therefore, the first responsibility that
we have is the recognition of the position
of the Revolutionary Government. At any
rate, we have no right to say that they do

not qualify for recognition. Ithink it is
really a thing against them.
Thirdly, it is necessary that in the

United Nations, while the Security Coun.
cil cannot be invoked that way, if our
diplomacy is sufficiently energetic, there are
various other ways in which world public

opinian ¢an be utilised through that
organisation,
SBRI PILOO MODY (Godbra) :

On this solemn occasion, we have to recog-
pise that what is happening in Viet Nam
has happened in many parts of the world
All of us abhor war, we abhor violence, we
detest the destruction of vast territories
and innocent lives of people and the atro-
cities that we have come to learn that
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mankind can commit on other members of
the species. It 1s to protect us all that we
have over the years tried to develop a system
of security, & system of laws, which we have
tried to embody, as my hon. friend,
Mr Krishna Menon, put 1t, 1n the various
charters and conventions that all the
countries of the world have come to accept
as international law governing the affairs
between countries and people. It 1s this
deviation from the rule of law which we
all should accept that has resulted 1n
human misery. 1 cannot think of a single
country i the whole world, not excluding
ours, which on occasions has not tried to
cut corners and deviate from the rule of
law as laid down by the UN in 1ts various
charters and tried to do things which have
resulted in large-scale human misery and
loss of many lives

There 1s a peculiar obsetvation that
the Jarger the country, the stronger it s,
the greater isitsfolly The United States
emerged out of the second world wir as
notonly a very large countrv which it
has always been but also as the stigngest
country tn the world 1 think Istorv
alter the last world war ndicate
that the United States has commutted more
folly than any other country in the world,
closely followed by the Soviet Union,
which in strength and size is large and has
also done the same things and deviated
from the same rule of law, the same
principles which we have all aworn to
uphold. we are supposed to be the largest
democracy in the world and we are also
grining in strength from dayto day I
would very much hke to hope that the folly
that has been committed by the large
powers 1s not commutted by us

On this particular issue of Vietnam,
I would make an earnest plea not only to
this House but to everybody in the world :
Let us leave Vietnam to the Vietnamese,
Let them decide their own future Let
them decide for themselves what form of
Government they want. let them decide
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for themselves who shall lead them. Let
us for Christ’s sake leave Vietnam to the
Vietnamese. Most of all, I would lke to
tell the United States, leave Vietnam to
the Vietnamese. I would like to tell the
Soviet Union, leave Vietnam to the
Vietnamese. 1 would like to tell the
Chinese, leave Vietnam to the Vietnamese,
1 would hike to tell the people of our own
country, leave Vietnam to the Vietnamese.
And, I would like to tell this Parhament,
leave Vietnam to the Vietnamese. 1
would like to tell all the interested
members here, leave Vietnam to the
Vietnamese Finally, 1 would like to tell
the North Vietnamese to leave South
Vietnam to the South Vietnamese. Thank
you.

SHRI DINESH SINC(iH (Pratapgarh)
Sir, 1 am one with the hon. members in
this House who have suid that the struggle
in Vietnam is a struggle for national
liberation But 1 would add thatitis not
merely a struggle for the liberation of
North Vietnam or of South Vietnam or
of Indo-China as such But it 1s the conti-
nuation of the struggle of the Asian people
for their liberation, 1t s the symbol of the
people oll over the world who are strugg!
mg for mdependence and for equality
Assuch, 1t 18 a metter which 15 not
only of interest to us but 1t 18 & matter
which ccncerns us  deeply.

1 agrec withthe hon. Member, Shn
Piloo Mody, when he says that we should
request the United States or others to
leave Vietnam to the Vietnamese. He
was conveying his views that the United
States should leave Vietnam to the Viet-
namese, I agree with him to the extent,
that we should all leave the Vietnamese to
determine thesr internal matters. But we
cannot leave it to anybody when freedom
is in jeopardy. Then itis our duty as
citizens of the world, as a responsible
country, as a responsible government, to
take interest in the preservation of peace,
m the elimination of domination and
colonialism. I do not agree with the hon,



285 Discussion re.

Member, Shri Piloo Mody, that we should
leave the Vietnamese struggle to the Viete
namese people only. It is part of our
struggle. What happened when the
Seventh Fleet came into the Bay of Bengal?
How did we feel then 7 Can we say that
woe shall ignore altogether where and
how the Seventh Fleet, or any other nume.
ber fleet, goes and does what it likes ? Is it
not part of our duty, as sn independent
country to express our views; not only ex-
press our views but to participate together
with other members of the comity of nati-
ons in the preservation of peace and in the
defence of the people who are being oppre-
ssed today ?

Much has been said about the atrocities
in Vietnam. Mylai and so many other
incidents have been discussed in this
House and elsewere. I do not wish to repeat
them. Butl would like to read outa
small portion of an article which I happe-
ned to read the other day. It gives a
somewhat graphic account of what is
happening in Vietnam today. This is a
study made by the Cornell University and
not by the Vietnamese people :-

“A Cornell University study has
calculated that this is equialent to
two and a half Hiroshimas a month
or a ton of bombs every minute.
The total of 6. 3 million tons of bombs
dropped on Indo-China from 1965 to
1971 represents 250 ibs. for every man,
woman and child in Indo-China, or
22 tons for every square mile of territory
and is more than twice the3.1 mil-
lion tons of bombs dropped during
world war1I in all the theatres of
fighting and the Korean war
combined.”

Then it goes on to say how the United
States in its efforts to force Asians to fight
Asians is now trying to put out whatis
called an eclectronie war, Vietnam has
become a laboratory, a place to try out
new weapons that the United States is
developing like Pave Phantom, Smart
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bomb, Laser Bomb, TV bomb snd Com-
mand Vault and so on. It adds:

““To these must be added the pine-
apple bomblets (each of which can
spew out 250,000 steel pellets in a
horizontal pattern across the bombed
area), the flechette (meant to drive
several hundred one inch barbed
nails through human bodies, shred-
ding muscles and body organs) ......... »

Here is Asia being made a laboratory
to try out electronic war by one of the super
powers, How can we in this House sit quie
etly and wait for these bombs, these
weapons, to be perfected in Asia, to be
used against Asians, maybe in Indo-China
today and in India tomorrow? Can we
say that it is not our concern ? Can we say
that it is not our duty to see that the
destruction of human lives and the values
for which our own people have given their
lives should be allowed to be destroyed,
as we sit and wait in this House ?

Besides this, there is an obligation on
us as the Chairman of the International
Control Commission. The House is aware
how the struggle of the Vietnamese people
culminated in what was the Geneva
Conference in 1954 and an expectation
that that would end the colonial rule in
Vietnam, The Geneva Conference was
basically an exercise in enabling the
colonial power, France, to find a face-
saving formula for leaving Vietnam and
enabling the people of Vietnam to take
over.

Then, suddenly we found that France
had left but the United States stepped into
the shoes of France, How the United
States came into the picture seems to be
amazing. Having come into the picture,
what did they do ? They keep on changing
the governments in South Vietnam ; they
kept on picking up and throwing out
Presidents and they kept on doing so many
other things which have been mentioned
in newspapers but which I would not wish
to repeat in this House.
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Then, what do the United States say ?
They say that they must be satisfied that
there would be such-and-such arrangement
before they can go. Who are the United
States to decide or even request, much
less demand, that they should be satisfied ?
How would the people of the United States
have felt had some outside power said,
when there was a civil war in the United
States, that they should decide how that
war was to end and how the wishes of the
people were to be ascertained at the end
of the civil war? Can we say that any
outside country has a right to decide how
people will conduct their affairs, settle
their disputes and sort out their affairs ?
This is exactly the position n South
Vietnam today.

T'he people of South Vietnam, who have
grouped themselves round the Provisional
Revolutionary Government of  South
Vietnam, have gone to the furthest limit
to accommodate opinions of ecverybody,
including that of the Uniied Statcs, to say
that they would be willing to negotiate,
discuss and see that forcgin troops are
withdrawn, to give every sausfaction to
those countries which have troops there,
to ensure that all their troops wili be
withdrawn free from damage and also
that their would be a transitory government
which will arrange for elections. I do not
think that one could expect from the
Government of South Vietnam a better
deal than this, that they are satisfying all
the interests which have interposed
themselves in South Vietnam.

And yet, the United States continues
to step up its war efforts, to go on from
the'conventional war weapons to electronic
ones some of which 1read out just now,
and on to the dangers of a nuclear war.
Maybe, they will find some nuclear weapon
which will be on the borderline, which
will have a nuclear explosion but which
will be givent some other name, and then
they will try itout in Vietnam. 1t is an
exercise in pushing us, so long as we are

APRIL 17, 972

escalation of US Bombing 2388
of Hanol

willing to accept being pushed by the
United States. They go on increasing their
capacity to destroy ; they go on increasing
the sze of the bombs, the rapidity with
which they are dropping them and the
number of planes that are dropping them.

What, after all, 1s a nuclear bomb *
It1s a weapon of mass destruction. It
thev can destroy entire Vietnam without
the use of a nuclear bomb, there 1s hardly
any need for it, But what 1s the end
result ? Human life 1s being lost, property
1s being destroyed, and their natural
wealth 18 being destroyed, There is
chemical war, electronic war and there
may be some kind of a semi-nuclear
war

How long are we going to wait”
Where do we stop ? After they have used
some kind of a nuclear bomb, maybe, we
shall again sit and discuss this and pass
some resolution.

I agree that yn the conduct of affairs
affecting other nations one cannot impose
one’s will. 1 agree with the hon. Member,
Shrt Krishna Menon, who has had every
great personal know'edge of the negotia-
tions during the Geneva Conference, that
we cannot send an expeditionary force
But 15 there anything other than the
sending of an expeditionary force and the
forcing of our opmion 7 Isay, thereis
something, and that 1s the mobalisation of
the international community.

What did we do in Bangladesh ?
For 10 months, we watched and when
the people of Bangldesh suffered, we were
mobilishing the international opinion
Are we doing that today in relation to
Vietnam? The hon. Minister madea
statement in this House on the l0th of
April. It is a statement 1 would commend
for its brevity, It says:

“The Government of India have
always opposed these bombing raids and
they hope that these bombing will stop
immediately.”
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If the bombings could have stopped so
casily, they would have done many years
agn. This is a kind of statement we have
made on several occasions. But the thing
is that we stop there.

The question is : Has the Minister of
External Affairs invited the American
Ambassador ? Has our Ambassador seen
American officials in Washington ? Have
we talked to the Asian Ambassadors ”?
Have our representatives- | appreciate
our Ambassadors are here in a meeting
in New Delhi—the cltarpe-d’aflaies
talked 10 the Governments in other Asian
countries ? Have we approached the
Airican countrics ? Have We approached
the Laun American countries > Have we
tried to mobilise the world opinion ?
There is also another forum, the United
Nations, the Secwity Council or the
CGeneral Assembly. 1 have no doubt that
the Foreign Minister will etve thought to
this matter because it 15 a matter which
concerns us very decply.

Today, when we talk of living in a
cooperative world, we must accept that
there will be aberrations, that there will
be difficulties. But we must equally
tecognise that there are ways of dealing
with it.  The United States cannot live
in isolation ; the United States cannot
dominate the world. There are other
forces. And the strongest force is the
will of the people. There will be, 1 think,
no other record in the annals of history of
bravery and coutage as that displayed
by the people of Vietnam 1n ther
struggle against the world’s mightiest power
today.

There is, 1 think, a need fur us 10 stand
Tor their support. There is much talk
today of an Asian approach, of Asian
security. Here 15 an example where Asian
security 1s being violated.  Asjan hves
are being lost. Asian independence is
being subjugated. It is a matter where
our dipiomacy will be put to test. But
I am equally conscious that these
responsibilities are in the safe hands of
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our Foreign Minister and that he will
make every effort to bring about a solution
which will not only uphold the honour
and dignity and the independence of the
people of Vietnam but will also give
honour and respect to the poliey of the
Government of India. It is a matter
which we hive got to take an initiative,
We have accepted the responsibility, an
international  respons’bility, as  the
Chairman of the [uternationit  Control
Commission which 15 charged with the
mploment wtion of the Geneva Agiecement.
What s the essence of the Geneva
Agreement 7 | would say that the essence
of rthe Genevi Agreement is to bring about
the independence of Vietnam. How do
we bring about the independence of
Victnam? A procedure has been laid
down a procedure that was agreed to,
If that is not being impiemented, we have
got  to see whether there are other
alternatives to bang about the recognition
of the government in Vietnam. And that
15, 1f other efforts tail, we must make it
clear now, and declaie that, if other cfTorts
fail, +f the Unijted Staies does not
imiediately stop bombing, we shall have
no option but to 1ecognise the Provisional
Revolutivnary Government as a token of
our faith in the people of Vietnam.

SHRI SHYAMNANDAN MISHRA
(Begusarar) . Mr. Speaker, Sir, 1 do rea.
lise that on a subject on which there is al-
most a national consensus the debate ata
certain stage 1s bound to be of a repetitive
nature. But the repetitiveness of the debate
only emphasises the fact that there is
near unanimity i the country on the
subject.

1655 hrs.

[SHRt N, K. P. SALVB in the Chair]

To my mind, Mr. Chairman, the present
situation is the result of faiiures all round.

There has beea failure at the level of the
United Nations. We can hardly imagine
a world body sitiing supine while an in-
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numerable number of people have been
killed and almost a nation stands n the
danger of being decimated

Then there had been the failure on the
part of the International Control Commis-
sion It hasexisted only 1n name

Sinularly, Mr Chairman, the super
Powers which have appropriated to them-
seives the duty of maintamning peace m
the world have done precious httle in this
direction, in the direction of solving this
problem

Also the contribution of the non-align-
ed nations has not been 1n evidence to any
extent so far as this vast tragedv that has
been enacted for 1 pretty long time 18
concerned

Our contmbution too, the contribution
of our Government, more particularly when
vou consider that we have been the Chair
man of the International Control Commus-
sion, has been negligible, and 1t seems as
if there has been no Commission and India
has not been the Chairman of the Commis-
sion

S0 we find ourselves in the present
situation. It does seem to me that we are
meeting at one of the most critical moments
in the history of Asia Perhaps Auia had
not undergone a more critical period even
during the Second World War Thisina
moment of decision for the United States,
but, equally, 1t 1s a moment for coming out
of the warm bath complacency so far as
the Asian nations are concerned Tt appears
now that Asia 18 sought to be converted
into the cotkpit of another world war.
There 18 now a measure of stability and
peace tn Europe and, therefore, the
arena of conflict 18 sought to be somehow
shifted to Asia A spectal responsibility
rests on Asians to see that Asia 18 not
sucked into another vortex of war So,
Mr Charrman, 1 was thinking whether 1t
1s not imperative on the part of Asians to
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take an mitiative m this matter, and
whether India, as the Charman of the
International Control  Commussion, could
not, 1n collaboration with other countries
of the world which are so-minded, take an
mitiative in  the matter of convening a
Conference of Asians

Now, in the past such Conferences
have been held and I do not want to cite
those examples which must be very much
m the minds of the hon Members at the
moment But, 1t appears to me that this 1s
one of the categorical imperatives of the
present situation that such a conference
must be held without delay

17 hrs

Now 1t has becn emphasized by so
many  hon Members  hat  the peoplc
of Vietnam had given an oxamphk ot a
will which cannot be conquered by the
mightiest power 1n the woild And may
I say that at this moment our thoughts
80 to the great revolutionary lcader, Ilo
Che=Minh, who provided a umgque
leadeiship to  hi  peopk 1 leader
ship which has not been nviled for
centuries, a leadershup which has steeled
the determination of the people which
has not flagged esen atter the disappearinee
of the leader from the scenc

Now, how much have thev suffered /
When we remcmber that, 1t sends a
shudder down our spine There are few
people in the world who would not hike to
emulate their example when 1t comes to
seeking national identity and hiberating
thett vountiy from the foreign clutches It
1S pot my intention to repedt most ol the
suggestions which have been mide by hon.
Members, but a few susgestions bear a
repetition

In the firet instance, 1 must say that
we are clearly of the opimion that this
brutal bombing by the Americans must
cease without delay But how 18 1t
gomng to come about Can it be brought
about by the expiession of & pious will by



293 Discussivn re.

the Parliament of India ? In fact, we are
proud of the Parliament of India that it
has taken the earliest opportunity of
expressing the sentiments and feelings of
the entire nation on this subject, but we
would have been equally proud of this
Government if it had come out with a
resolution expressing the feelings and
sentiments  of  the entire nation
instead of throwing the whole subject
into a kind of a peculiar wishv-washy
discussion . ( Interruptions )
It is also very clear that our countrymen
would like that the  Americans
withdrew fiom the scene and allowed
the Vietnamese problem 10 be settled
withcut  the benefit  of the Amerncan

bombs.  This 1s another thing which
must be made abundantly cleas to the
Americans

It must also be in the mnterests of Ame-
rica, which now tind 1tsell 10 a
great predicament, and is almost caught
the cleft of a stick as 1t were, that they
must not stick to the rezime of Mr. Thieu
and they must trv 1o go by the doctrine
of recognising lact. I there v gomg to
be a solunion without Mr  Thieu, the
Americans should not fight shy of agree-
g to such a solution

SeLN S (oY

Tnese are some of the thwgs which
must be made clear to the Americans and.
at the same time, if we as a Government,
that is, a8 the Government of India, take
some steps in the direction of convening
an Asian Conference, 1 hope  there
would be a distinct change in the situation.
Probably, the moment 11 comes to be
known to the Ameticans and to the other
side also that there is au  intbative 1n this
direction, there is bound to be a relaxation
of tension and of conditions in  which
the issue may be taken away from the
battle-field to the conference table.
That must be the fitst step in this
direction and ! have no manner of doubt
that if things are allowed 10 develop in
their own way, South Vietnam would
develop into the Yugoslavia of Asia,
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SHRI INDRAJIT GUPTA : What do
you mean by this ?

SHRI SHYAMNANDAN MISHRA :
If he wants to know what exactly do 1
mean by this, 1 would say that it would
not develop like a satellite Communist
country, but as an independent country.
With these words, Mr. Chairman.
I express my complete agreement
with the sentiments cxpressed by other
Members of the House so far
as the complete denunciation of this escala-
tion in the situation in  Vietnam is
concerned.

hon.

SHRI K. P UNNIKRISHNAN (Bada
eara) Mr  Chairman, despite the two
aterventiors from  the two  extremes of
the political  spectium, one  from the
extreme right, from Mr Piloo Mody and
another from the  extreme left, from Mr,

dygptirmay Bosu, the debate  so far has
shown that the heart and  soul of this
counhy and this Government and my

party 1y absolutely sound, and
stand by the commitments which we have
inheryted from our own  struggle for free-
dom and of our own policies and manifes-
toes, that is, concern for  world  peace,

that we

anti-imperialism  and  that  coneept of
Jawaharlal Nehtu, that is, of Asian
solidarity.

I was a bit sorry  to histen to Mr. Piloo
Mody when he talked of isolationism  and
said ‘leave Vietnam to Vietnamese'. | do not
know whether he would have said the
same thing about the brave people of
Bangla Desh, and said let these people
bleed to death, when unheard of massacre
was going  on there. It 15 unimaginable
that when theie 13 naked aggresston against
some Asian people, our fuends and owr
neighbours, we should leave them to their
own fate. L am so sorry for what  he has
said, 1 must say it is rather shameful on his
part to have said this in this House, What
we are concerned with today is the dastar-
dly attack of imperialism against the fice-
dom and sovereignty of a brave people. It
is against a friendly country, a country
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with whom we have close ties And 1 must
remind the House that 1t 18 a country
with whom we have diplomatic rela-
tions Thesaga of Vietnamisa saga of
supreme human achicvement a seminal event
which has changed the course of history
We have never seen such a vahant fight
anywhere, at any period of history 1 would
invite the attention of the House to the
scenario of Vietnamese historv 1t 1s not the
first time that thev are fighting for freedom
They have fought against the Mongols
they have fought agamst the Manchoos
against the Japanese, against the French
and now they are fighting aganst the
Americans and I am sure that this House
will agree with me that the struggie for
their liberty will succeed whatever much
Piloo Modys pught say or think Their
determination 1s something unique The tra-
gedy which they have faced since 1465 when
the United States stepped up aggressiom
escalated this war can be tmagincd from
the scale of their own efforts They had built
about 50,000 k m of trenches and 21 million
individual <helters It 18 not true to say that
it 1s with Russian supplies « r Chinese supp
lies alone that they are fighting the war in
Vietnam It 1s those brave and heroic
people of Vietnam 1n their tiny hamiets who
are fighting the struggle in  Vietnam

I want to say this, because 1t ha« been
suggested in this House before also that
the kind of thing that has been going on
i Vietnam 15 something good for us
because China 1s no longer friendly with
us, this Country 1s in China's sphere of
mfluence etc We must and this House
must, repudiate this suggestion  frmly
because thisis a heroic  struggle and
ultimately as Mr Krishna Menon has poi
nted out, they will win agynst heavy odds
1 hope this 15 the final phase of their hbera-
tion struggle I am sure this 18 the final phase
The world press and the nrelligentsia of
the world from the late Bertrand Russel to
great economists like Prof Gunnar Myrdal
and all those whe have witnessed this
tragedy bave come to the conclusion and
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judgement that 1ts the gulity men of the
Pentagon, the guitlty men of Whitehall who
were perpetrating this tragedy m  Vietnam
acrime agamst humanity 1 agree with
Mr Krishna Menon who said that our
stand 15 not against the people of America
I would even say, 1t 1s not aven sgainst
Mr Nixon, because he 18 the prisoner of
a system Mr  Piloo Mody has, by his
performances reminded us here that only if
you oppose capitalism you can understand
the significance of what s gomng on
in Vietnam For it s the system that
promotes American capitalism  and
muitinational fering which 13 responsible
fer this policy and for the military
industriil complex which 15 engaged 1n
butlding, the American economy for war
If vou do rot understand this  ycu  just
cannot understand what s gcing on n
Vietnam As loan Robirson said some
time ago the Unuted States 1s  igainst
development because [ this intervention
in Vietnam because thev wue agamnst freo
dom ind theret e 1zamnst develpment

They stirted with a stranse thcory of
power vachum  which Id 10 intervention
through SEATO and then to total aggression
and ¢ mplete esetlstn Inshort 1t means
total and complete  aggression  against a
helpless Asian country  As we have seen the
presence of  half a4 muthon  Amerwan
troops in Vietnam has becn the greatest
provocation  that any freedom loving
people have ever faced anywlere Further
1t1s not just that They have introduced

chemical and  biological  wartare They
have brought a complete upset 1n the
ccological balance of the entue terrain

and territory of Viet Nam and also bombed
theatres Catholic churches and pigodas

indiscriminatelv. In short 1t 152 war
against  humanity Itis there that the
* anty personal fragmentation bombs'

have been tried which again have been an
invention of the military machimne of the
United States It 1s the territory of Viet~
nam where napalm corpses are staiking
about in  countless numbers In these
circumstances, we compelled to ask
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ourselves, shall we keep quiet or shall
we act ?

Because the Indian policy has been
very clear, 1 may remind Shri Jyotirmoy
Bosu, right from the Geneva confere-
nce over this question. We have not
equivocated smywhere, and because it is
a part of Asia, our own continent, that
is aflame, no Government in India can
remain  motionless, no government in
India can remain silent whatever Piloo
Mody may say. But, however we do
not want a counter-productive policy. We
have a certain responsibility, and certain
international responsibilities in connection
with the International Control Commis-
sion. We must sec that either we
reactivize the Commission with the help
of Canada and Poland or we must take
into consideration the facts that exist in
Viet-Nam today and unequivocally
recognise the Provisional Revolutionary
Government of South Vietnam.

Personally, 1 have nothing more to
say, but I am sure that this debate will
enable us to rouse public opinion in this
country and the big powers, the USSR
and China, will also take note of this.

As Shri V.K. Krishna Menon has
pointed out, we have ecntered a new
phase in this struggle. In conclusion,
I would only say this. Chairman Ho Chi
Minh, before his death, when he was
asked by a fellow-journalist, remarked.
Our rivers, our mountains and our men
will always remain, That was the great
declaration of one of the greatest revolu-
tionaries and one of the greatest freedom
fighters that history has ever seen. I
have no doubt that they will not only
remain but they will prosper in freedom.

SHRI RANABAHADUR SINGH
(Sidhi): This House meets today in a very
sombre atmosphere. This meeting and this
discussion have been brought about be
cause each one of us in this House has in
his heart bled for the people who died
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yesterday. In asituation like this, there
are always two options open to assemblies
like ours; either we are led away by the
polemics of the situation, and we weep
and cry and we make a fong catalogue of
the lethal instruments used and we almost
measure in litres the blood that has flowed
Alternatively, there is another course
open to us, which I am sureis more in
keeping with the dignity and the heritage
of this House and this nation; that we
should take stock of what we can do in
this respect, and do it. And we can
only do this when we approach this whoie
mati€1 in a quite and 1ealistic way.

What is happening, or what happened
yesterday in Vietnam was a completely
logical development of what started in
North Korea, If 1 am mistaken, it was
Gen. MacArthur who when he got the
hiding in Korea, gave this advice to his
countrymen; in future, America should
take care not to get involved in warfare in
the east with foot soldiers. It is merely a
logical development of that advice that
today when American soldiers have been
recalled from the soil of Vietnam, aerial
warfare has been stepped up and result-
antly, many innocent lives have been lost.

As I look at it, before we as a nation
can take any action which would lead to
a meaningful solution of this whole pro-
blem, we must take a good stock of the
situation and the likely developments
thereof. 1t appears to me that the present
Government in Saigon has lost not only
the support of the people but all credibility
and capability during the elections held
there and it is but a matter of time betore
this regime is entirely repudiated and
thrown out. When that happens and if
it coincides with the further escalation of
these air attacks, 1t can be easily foreseen
that a situation is developing where a
coalition government is going to be firmly
in place in Saigon. It is such a govern-
ment which can possibly pave the way
for a future where the Vietnamese can
live a frce life.
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It has been our historical heritage that
we have not been concerned with polemics
but with peace It 1sn this context that
I would appeal to our Government to
approach this problem, but I would like
to sound a note of warning here. Any
efforts on our part as a nation or as a
people at this moment will be hable to a
grave threat. The threat comes this way
recently we have had a traumatic experis
ence with US foreign policy, 1If we are to
do anything meamngful in the context of
stanching the flom of biood of the
Vietnamese, we have first to make sure
that our reactions, our diplomatic efforts
do not come as a retahiation to that trau-
matic experience We have first to Lift
ourselves up from the possible danger
that our foreign policy nught suffer from
because US policy during the last war we
had with Pakistan was something which
was shocking to us as a nation and 1f we
try to do something now 1n the context of a
solution to the Vietnamese war, we must
be on perfectly sure ground that we cause
no eye brows to bt 1aisud 1n the inter-
nattonal commumty that our actions have
been a reaction to Ud policy during the
last war

Sir, as has been stated so many times
over in this House jut now, the only
possibility open to stop this war com
pletely 1s to provide somc international
method by which all foreign armies vacate
the land and that can only be possible
and that would be, 1 think rather hopeful
at the present siage of things, If we see
that somehow it 1s brought 1o ali the
parties concerned, that warfare and power
will not prevait in this situation Our
country which only a quarter of a century
ago led the world i the methods of
fighting for freedom in our own land has
a message and has a heritage left with 1t,
wheremn some  pohicy or some method can
be found which would be meaningful and
will carry this Message to the people
voncerned
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MR CHAIRMAN Though we have
aliotted three hours for this debate, I am
afraid many Members of the opposition
and from the Congress who sent their
names will not have an opportumty to
participate, because, I would have to cail
the hon Minister of External Affaws to
intervene at about 530 also
And there after a statement 15 to
be made by the Minister of Agriculture,
Shnn ' A Ahmed So, should the House
concur we may extend the debate by an
other haif an hour I thinkupto 630 we
wiil go on

AN HON MEMBER One hour

MR CHAIRMAN For the time being,
half an hour will be good enough And
most othur Membars  would be able to
parucipatc  May 1 request the Members to
be bricf 7 Beciuse the histis very long
I would request the Membeis to give due
constderatiyn to others who want to part;
cipate in this important debate today

SHR! B R BHAGA1T (Shahabad)
Mr Charman Sir when the great leader
of the | cople of Vietnam Ho Chi minh
died and hus will was pubished 1t was
found that he hid exhorted his prople to
continue the struggle for the national
hberttion and the unifhication of Vietnam
and fight mpenahsm throughout the
world wherever they tried  to subjugate
the peoples liberation movement That
very clearly states the basic objective for
which the people of V etnam are fighting
This can also he seenin 1ts historical
perspective because 1n the last two decades,
the House had occasions to discuss this
question and mans times serjous situatiops
l1ke the present one had appeared, and the
consensus expressed in the House showed
that America wis the only case perhaps in
modern history where a strong power
contiwes to peipetuate its  folly despite
the reverses and an angry public opgnion
throughout the world and does hot see any
wisdom

In the bargain, we see the most grue-
some human tragedy perpetrated before
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our very eyes. Various speakers have
mentioned the seriousness of the atrocities
in bombing, and the new types of bombs
that are being used. If [ say it in one word,
the bombings in Vietnam exceed all
proportions. So far it has been calculated
that seven million tonnes of bombs have
been dropped on North Vietnem.

AN HON. MEMBER : In the whole of
Vietnam.

SHRI B. R. BHAGAT : No, on North
Vietnam itself, This is more than double
the total number of bombs dropped by the
Allies during the world war. I hope the
House appreciates the unprecedented
bombing there.

It is a historic  fact that the United
States did not recognise and  accept the
Geneva Agreement for holding elections as
2 means of bringing about the unity of the
country and that is how the present trou-
ble started, Instead they followed a policy
of military warfare and bombing and
escalation and conflict. The American
society is divided; there is complete aliena-
tion of the American youth from the
actions of the Government. What can be
a greater condemnation of the American
policy than the attitude of sizable sections
of their own people * What is their objec-
tive ? They want to keep their puppets
there in power and change them to suit
their needs. Yesterday it was Ky, today it
is Thieu and tomorrow it may be somebody
else. This policy is doomed to failure,
whatever may be the forces behind it.

What i+ the history of the last few
months? The American Government started
the present phase of bombing on 26th
December 1971, saying that it was a limited
operation, necessitated by the military build-
up in Laosand Cambodia and the need to
protect American lives there. Mr. Sihano.
uk’s Government was thrown out and
puppet Government was setup and to
support it, they put out the plea of build
up in Laos and Cambodia, In south Viet-
Nam they said that a Tet offensive was
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building up. They said that they wanted
to counter this and it was a limited opera-
tion. But it still continues and since
April 1, the worst type of bombing
is taking place, 500 sorties in one day.
Automatic electronic device bombs were
used first in Laos on the Ho Chi-Minh trail.
Then in Cambodia and Viet Nam. Now it
is taking a dangerous form.

If you see the Paris peace talks, despite
the fact that they were long and protrac-
ted, they had made progress. The PRG’S
seven point proposals. Nixon’s five point
proposals, finally PRG’S nine point propo-
sals and Nixon’s eight point proposals.
There was  almost unanimity about the
nulitary situation and agreement about
the release of the POWS; the
demand of the PRG was that there
should be unconditional withdrawal of
the American troops and it was felt that
the POWS should be released, it should be
simultanecous. It was on the political setile-
ment that the difficulty arose. However,
at the later stage, four parties to the talks
DRVN, PRG, USA and SVN, madeca
Significant progress. North Viet Nam and
the PRG had agreed to talk to the Saigon
Government, but minus Mr. Thieu.
Earlier they were not even prepared to talk
to them because they said it was not a
representative Government. Itis known
Thieu was elected without allowing anyone
to contest. So the talks were progressing,
but we do not know what went on into
the minds of Mr. Nixon and Mr. Kissin-
ger who was having secret talks with
China. When these talks were likely to
succeed and might have resulted ina
political and peaceful settlement of this
most vexed problem that Asia is faced
with, they started the bombing. The
reason they have given is that there is
congentration, military build-up and need
to save American lives. After April they
have said that there is invasion from
North Viet Nam. Nobody believes that,
even the American citizen dossnot believe
these excuses of the U.S. Government.
Therefore, the tragedy is perpetuating
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itoelf; and there does not seem to - be an
end of the war. The solution of the Viet-
Nam problem is the key to the peace in
Asia and even go of a now world. Since the
Americans were trying to re-align their
relations with China, we had hapes, but
they have been completely belied. The
role which the United States is playing is
rejected by its own people, by the entire
people of Asia, by the entire humanity.
Therefore, it is incumbent on -the Govern-
ment of India to heed the-unanimous voice
of Parlinment. expressing its abhorrence at
the continnation of the bombing and the
escalation of the conflict. I know that the
Government of India have stated their
point of view very clearly that bombing
must stop immediately and that the matter
shagld be settled by peaceful negotiation.
But see how jittery the American Govern-
ment is. The statement.of the Minister
on the 6th and 7th in Patliament has been
described by the American Government as
unfriendly. Not only that. The French
Government said that the matter should
be settled in the U. N. through peaceful
negotiation. That has ‘also been frowned
upon by them, Therefore, they are jittery,
they are  desperate, they know they are

Josing, but it is the duty of this
great  comntry, this great people
who have love for freedom and

national liberation, who have fought
against imperialism and  colonialism and
" for peace in Asia, to pursus this in all the
 Capitals of the world. We must create

consciousness, a strong public opinion in
the international community against the
Anterican policy in Viet Nam, against the
policy of genocide, perpetrating terror -and
deatty in Viet Nam, and create a situation
in which  the American Government
realises its folly and retraces its steps and
goes {0 the conference " table for talks and
settles this ~matier. moefuﬂy md ina
democunc mhanner,

SHRISNMAR GUHA (Conmn %
* words: of ' condsmuation are ndcquate 30
.expressme mdignartonof ‘this Hauge,
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and for:that matter of the entire’ ludlla .
people, against the savage, birbarous. and: -
inhuman bombing of Hanoi "wod - other .

parts of North Viet Nam' by the U. S, A

We will fail in our duty, while.condemning
U. S. bombing of North Viet Nam, if we
do not pay our highest tribute to those
brave and valiant fighters of Viet Nam
who suffered for decades the miseries of
French imperialism and who were under
the Japanese imperialism for. some years,
also, and aiso who for several years have
been facing the mightiest military power
of the world, | mean the United States.
It goes to the brave people of Vietnam that
they have thrown the political perveris of
the Nixon Administration into a mess
of mid-summer madness, in committing
mistake after mistake in dealing with the
problems of Vietnam.

The issue of Vietnam is to be viewed
not only as a human issue, not only as
the issue of right to liberty of - the people
of Vietnam, notonly as an issue of the
security of the Asiatic people, but we have
also a moral obligation to the people of
Vietnam because we had a historical
relation with them not now but centuries
before, A large part of Vietnam was
known as the Champa Kingdom having
olose link with the Indian civilisation.
When the great nationalist leader of
Vietnam Ho Chi Minh visited India, he
admitted that-he was in the truesensea
disciple of Mahatma Gandhi, because he
showed the same apirit of revolt against the
French imperialism and other imperialism
which Mahatma Gandhi showed against
British imperfalism. It is also not known .
to many people in India that Netaji:
Subash Chandra Bose had not only close.
relation but cordial relation with ‘Ho'Chi-
Minh,. Before he.left Ssigon for. an
unknown destiny after fall of Japan he iy
tructed the ton officers of the INA rot to-
surrender to any government biit 1o go 1o
Hanoi and sucreader to Ho Chl-Minh,.,
which they did, Therefore, it is our - MM-
obligation that. we shall stand by the pmﬂe‘
of Vietnam in theit -haur.of, -
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We, the people of India, consider that
it is the inalienable right of every people
and the peopleof Vietnam who have
withstood all  kinds of barbarism and
savagery of different imperialisms, one
after the othet, to choose their own future
in their own way, It is thelr sovereign right
not only to choose their political future
but their socio-economic future also accord-
ing to their own genius. For that reason,

our main stand should be that we
should ask the US imperialists to
quit Vietnam immediately. We should

also ask the other big powers to keep
their hands off from the issue of Vietnam.
We should urge that Vietnam should be
loft to the people of Vietnam, to solve
their problem in a way which they think
best.

1 know many big powers of the world
today will ask, *“What will happen to
the people of Vietnam if we leave Vietnam
in the present condition of chaos and
disorder ? " I would remind them of the
historic remark of Mahatma Gandhi. The
same logic was put forward by the British-
ers when the Quit India Resolution was
passed in 1942, The Britishers said, ** If
we leave India, there will be chaos and
disorder {n Inda. " The reply given by
Mahatma Gandhi was, * [ prefer chaos
against orderly anarchy.” In the same way
it is the right of the Vietnamsese people to
decide their own future. No other big
power should meddle or muddle with the
problems of Vietnam.

As other hon. members have pointed
out, I also want to highlight the fact that
today Vietnam has become the experimen-
tal ground of the latest and most danger-
ous types of weapons. It has  become an
experiment ground not only for .USA but
all othér big powers for testing their newly
Hiscavered weapons,

t want to draw your attention that
thers {s & grest danger of tie esealation of
the criais, and  this conflict in Vietnam

may spread not only to Bouth Bast Asia
ln:lo other parts of Asis also. Itis

.
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linked with international confrontation
also because there is already a  threat of
use of nuclear weapons. I do not know
what will happen when nuclear weapons
are used. | wantto remind this House
that there 15 another type of new weapon
that has bsen discovered by USA which
is as much powerful as the nucjear weapon
used in Hiroshima. It is a weapon of
20,000 ton TNT destructive capacity and
that is being used by USA in Vietnam.

Many people have suggested many
remedies. | do not know whether we
really have any capacity tw influence any
of the big powers, USA, China or Russia
particularly the United States, to honour
the Geneva agreement that was entered
mnto by the North and South Vietnam,
1 do not think we have either the capacity,
or the strength or the international
position to do that. All that we can
really do is to create international public
opinion, world opinion against the
savagery and barbarity that have been
and are being committed by the big
powers, particularly the United States,
in Vietnam. Such international public
opinion will have great force. There is
a big guif between the American govern-
ment and the American pepple. We
can tell the Amertcan people loak,
has bappened to the America of Ieﬂ‘erion.
Washington, Lincoln and Rodsévelt, Liook
how the American administration is com-
mitting mistake after mistake, crime after
crime in the nameof containing Commu-
nism; it s defending all kinds of corrupt
and reactionaries regimes facists, milita-
nists, imperialists and colonialists all the
world in the name of containing
Communism but by their conservative
polutics they are really strengthening the
bhands of communisro.

We can do much to help the peopic of
vietnam by greating world public opiion
We have read in the newspapers thata US
military contingent  revolied against
bombing innocent people. M world opi-
nion can bk created it will even ipfluence
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the American  people inside " America,
then it may bappen that ‘the flowers of
society of America, the youths serving in
armies, air force and navy may refuse one
a4y to go to Vietnam to commit butchery
of the people there, They may revolt
against their military command.

In conclusion, T would say that India
presiding over the International Contro}
Commission serves no purpose. We can

" serve some purposé if we can mobilise
Aslan public opinion and internarional
opinion, and by using the force of that
public opinion to exert pressure upon the
people of America to influence their Gover-
oment. That may be of some help.
Otherwise, we cannot really do anything
positive to stop this  butchery of the
Vietnamese people by USA.

Finally, the Vietnamese problem shoald
be left to the Vietnamese alone to soive in
their own way. Let themy dscide vheir
future as they think best. Let all the
big powers have their hands off Vietnam.
Let America quit Vietnan immediately
and without any delay.
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SHRIMAT!I M. GODFREY (Nomina-
ted—Anglo-indians) : Mr. Chairman, Sir,
1 rise to condemn the genocide perpetrated
by Nixon and his gang on the innocent
people of Vietnam, Let the world hnow
that this great democracy, the dJemocracy
of Inda, condemns wholeheariedly the
brutal massacre of the people of Vietnam.

The people of Vietnam have a right to
their own country, they are being butchered
by the blood-—thirsty Americans who have
no right to be there. The people of Vietnam
have the courage and perseverance which
has been given 1o them by ho earthly
power and we hope that this supernaturaj
power will guide and strengthen them to
defeat and drive out completely the Amer-
ican wardogs who are trying to devour
every village in Vietnam, The dtro-
gities committed against women are
unheard of in history. I would not like
to repeat them here bebause they ave too
gtuesome to be repeated and talked about.
It is Glagusting to think that an enlightenod
and cultured natioa should use its intelli.
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gence and wealth to destroy the weak,
poor and small people as the people of
Yietnam,

Iwould request that our Foreign
Minister should take up this question in
the Security Council and show to the
world that India has always stood by the
weak and has always supported those who
have been tortured or tormented and that
India always stands for the freedom and
goodwill with all the people who are
suffering and who are ill-treated by big
nations, If India mobilises goodwill and
coordination of other powers, Iam sure,
Mr. Nixon and his war-mongers will seo
through their falls and they willtry to
at least remedy what in future they may
anticipate. Although they cannot bring
back all the damage they have done, yet,
we hope, that at least now they will stop
and look back on all the bloodshed, the
brutalities and the criminal atrocities
they have committed against humanity.

With these few words, 1 would request
that actron be taken by our Government
s0 that we will stand oui, once again,
as a peace loving country and as a country
always supporting the small nations.

SHRIMATI SHEILA KAUL (Luck-
now) : Mr. Chairman, Sir, since the
last decade, Vietnam has constantly borne
a severe battering. A whole generation
has gone by without seeing any normal
times in that arca. Now, we have learnt
about the ruthless bombing of the
American bombers and the pounding that
has been undertaken by the U.S.A. Govern~
ment to bomb not only the mulitary area
but the very city of Hanoi and Haiphong
and, according to Radio Hanoi, the
situation has become very tense.

1t is inhuman to kill innocent wowmen
and children and to deny them their very
existence. It is not only killing women and
chiidren of Vietnam but by polluting the
whote atmosphere, it is endangering the
lives of tha poople of oountries that are
surrounding Vietnam,
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The Government of U 8. A wants to
use the armaments which its factorfes are
producing every year and, to avoid 'ts over-
sprihing, has been using and selling these
arms and weapons wherever possible
It does not matter to them 1f they are
used against innocent people as long as
their women and children continue to
enjoy the frusts of their sale

During the world war 11, t happened to
ben London T know what it 1s to go
threugh War, It 1s helt

What is this struggle for ? To my mind,
the struggle 1s between reactionism and
progressivism, rightism vs. leftism. It s
not only confined to Vietnam but also
many parts of the world, In some countries,
the rightism and reactionism has been
dofeated by the ballot like in our great
country. But ia some places, it 13 being
decided by butlets. These arc the dictates of
time and no power, includimg Mr. Nixon,
can chaage them

1 do not wish to repeat what has been

said already. In the name of womenhood,
I appeal 10 my sisters 1n the United States
10 restrajn and stop the heinous crimes
that are besng perpetrated by thewr menfolk
in the streetsdf Vielnam. We also appeal
to the women of the world 0 rame
therr  voice against this brutal bombing of
women and children We condemn these
bombings.

SHRI EBRAHIM BULAIMAN SAIT
(Kozhikode) : [ rise 1o express my
deep indignation end angumsh at the
barbarous action of American imperalism
1n Vietnam and the inhuman bombardment
of Hanoy where thousands and thousands
are reported to have been kilied. At this
grave hour which threatens peace not only
in Vietnam, not only in Asia, but peace
throughout the world, 1 feel that 1t 18 our
duty to raise our vorce dnd put our weight
againat the policies of Nixon Adminstr-
ation in Vietnam and against the atrocitics
commitied by the Americon forces to ertish
the freedom fighters of Vietnam
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Sir, 1 feel thet our Government bas
certan obligations as Chairman ot the
International Contro} Commussion anid as
a member of the Security Counctl at this
hour of crisis n Vietnam 1 have no
doubt in my mind that 1t should demand
immediate stoppage of bombing and withe
drawal of all American troops from the
Vietnamese soil and for this purpose we
must mobilise the world opimon 1 also
wish to express my admiration to the gteat
people of Vietnam who are fighting for
freedom against the impermalistic forces
and who desire to have freedom to decide
their own tuture

1 would request, 1n conclusion, the
Externa! Affairs Minister who s present
here to tell us as 10 what country proposes
to do not only to save peace m the world
hut also to help the freedom fighters 12 the
country of Vietnam

PROF & L SAKSENA (Maharajgan)) -
Our Prime Muinister has risen to great
herghts 1n pur country She has attained
the leadership of her father i the country
1 wish her to attamn the same leaderahip of
the worid also When Dien Bien Phu was
besieged, Pandit Nehru issued & statement,
The American Government were gotng to
use atom bombs tn tndo-China, and Pandit
Nehru's statement forced them 1o drop
that 1dea and completely changed the worid
situation. } hope, the situstion today is
similar to what it was then What s
happening today in Vietnam is alimost
similar to what the situat:on was then, 1
want that, as Chuirman of the Inter.
national Control Commussion, we must
assert owr pushiton, catl a meeting of the
Commisson and demand mmedsate
stoppage of bombing. Otherwne, we must
immediately recogmise the PRG and say
that we recognise that Government as
protest agamst the American action, |
think, that wil rame our status to the
sume greal heights to which Pandit Nehro
had raised when he ma le that statermont on
the orension of Dien  Bren  Phu bastle
hope, the hon Minister of Externst Affar
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will give us some idea as to what he
proposes to do.

SHRI HARI KISHORE BINGH (Pupri) :
1 wish to congratulate the people of Vietnam
who are fighting for liberation against the
mightiest military machine known to
human history. I want to emphasize one
or two points. One is that the conduct of
the whole war in Indo-China is done under
the guidance of CIA. This point has not
been brought up in the House and, there-
fore, 1 have raised it. In this connection 1
have a quotation from a report of as far
back as 1965 1t says that, when there was
a discussion about the war in Indo-China,
the Director of the CIA is supposed to
have suggested that 1t is not bombing of
one bridge or (wo bridges here and there
but what they must do Indo-China, in
North Vietnam, is that they must strike
the airfield, the petrolsum iesources, the
power stations and the imlitary compounds
And, to this, the joint Chief of Stafl
is supposed to have added, ‘This is not
enough; we must also strike on their
sanctuaries, railway yards, tocks and dams.’
In short, the very life-line of the people of
North Vietnam. So, this 1s a tota! war
which we must not lose sight of. They are
waging a total war on the people of
Vietnam and it is the duty of the people
of India to stand by them. I do not know
what the limitations of the Government
are in this regard, But Indian public
opinion must be organised. Not only
this should be organised but that world
public opinion should also be aroused. I
appeal to the leaders of all political Parties
to organise Indian public opinion and also
to convene on an unofficial basis a world
conference on the Vietnam issue,

1 an

Secondly, 1 wish to say a few words
about the Chinese, The Chinese claim to
be the Jeader of the great revolutionary
movement in the world. Right. T have no
dispune with that, But, it is not a mere
coincidence that the resumption of heavy
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bombing and the escalation of war have
taken place afier the visit of Mr. Nixon to
China, Now, if the Chinese are sincere in
their efforts and in their declarations
about Vietnam, then they must categori-
cally and definitely come to the aid of the
Vietnamese people. And in this regard,
the first siep should be the recognition of
the PRG by the Chinese. 1f this is not
done, then the charge that they are in
collusion with President Nixon shall be
proved.

With these words 1 wish to remind Mr.
Nixon of the fate of the hated Naz: Gene-
ral Marshal Goering. It 15 said that
Marshal Goermng was allergic to the very
word ‘culture’.  In the same way, it seems,
Mrs. Nixon is allergic to the word ‘peace’.
QOtherwise there is no rational explanation
for Washington's icaction to the sugges-
tions made in Delhi and Pans for resump-
tion of peace talks. ! wish to remund Mr,
Nixon that he wili also meet the same fate
as the fate of Maishal Goering. 1 would
therefore, urge upon him that he should
read the writings un the wall and here and
now should declare the resumption of Paris
talks and order cessation of bombing and
withdraw from the North Vieitnam. The
Unied States has no locus standi to be
there in  Vietnam. America has neither
geographical nor historical nor ethnic
affinities with Vieinamese. This claim of
containment of Communism 1s all bogus
because they are now playing pmg pong
with the Chinese, Which is the Commu~
nist power i the region other than the
Chinese which they were 10 contain ?
Therefore, it is quite cleat that they must
in order to maintain peace in the world,
in order to save whateves goodwill and
good name of America is left in this res
pect in the world, withdraw from Vietnam
and must resume the talks in Paris and
stop bombing of North Vietnam. This s
the minimum they can o to be a civilised
government,

SHRI 8. A, SHAMIM (Srinagar) : In
a war lke the Vietham war, no country,
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no cummuaity and no individual caa
afford the luxury of belng neutral, | am
glad that this House has expressed 1ts deep
sense of angmish and protest against the
bombing in Vietnam

The tact that the American soldiers are
fighting thousands of miles away from
their homes 1s a clear proof that they are
aggressors, that they are foreign foroes 1n a
country which 15 trying to establish s
own hegemony

It 1s a cruel irony that on the day when
Apollo-16 1s hurthing towards the moon,
posonous bombs are killing and maiming
thousands of children in Vietnam in
this sttuation, the duty of every citizen
of the world and of every country as such
1s not only to protest by passing resolutions
and by making speeches, but by some
overt act to show our sohidarity with the
brave fighting people of Vietnam

{ can understand the confusion created
by the Americans as to North Vietnam
aggressing South Vieinam but by any
stretch of imagination can the American’s
presence be explained in Vietnam > That
is something which even President Nixon
cannot explain to his own people  Nixon’s
Government 1s reputed and its predecessols
too, of having lied to their people The
Pentagon Papers proved 1t beyond
reasonable doubt that American Presidents
and the American administration can and
have lied to their own people Therefore,
whatever the American Embassy has said
in the hand-out which was 1ssued to the
Viembers of Parhament recently explaining
as to what 18 happening 1n Vietnam and
what has provoked the recent fighting
should be treated as white hes | am
afraid, by condemning President Nixon
alone, you will not be telling the whole
truth. The People's Republic of China
18 10 secret conspiracy about what s
happening n Vietham  How it happens
that immediately after Mr Nixon met
Chou the recent occurrences have taken
place, the recent fighting m Vietnam and
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the complete, silent, lukewarm attitude of
China? That shows probably there s
some sort of secrel understanding By
its lukewarm attitude China 18 aot only
luppomﬁg the American action, but 1s
practically collaborating Why s it that
China 15 lukewarm at this stage of war,
when the battle has entered a decisive
phase already ? | am not at all happy
with the Russian attitude as well We
have not heard a word from Radio
Moscow that the people of Moscow wiil
never wel.ome President Nixon when he
goes there, and that he will not be allowed
to visit Moscow, n the light of what is
happening 1n Vietnam

Fherefore, the first and the foremost
thing that 4 country ike India can do s
this. We have acted accoiding to our
moral duty in respect of Bangla Desh
We must pass 8 resoluton  Mr Piloo
Mody s not present and so I think we
may pass this Resolution unanimousty,
I do not know why the Foreign Minister
18 reluctant to pass the resolution We

cannot talh out such a4 serious and
important problem as 15 faced by the
Vietnamese  people taday  Freedom 1
indivisible,  threat to freedom s
indqvisible What s happening n
Vietnam today will threaten {reedom
movement all over the world It we are

really interested in playing our part well,
we must make our stand clear that we are
standing by the valant fight of the people
of Vietnam. We should point out that
we are one with the people of Vietnam
who are fighting against American
imperialism We must do something 1
concrete terms

Tam afraid, ifter the debate 15 over,
we will have a pious answer to our pious
wis1ed fro o ouc external Affairs Minister,
without any concrete steps being indicated
as to what we can do to help the valiant
fighters 1n Vietnam.

Thercfore, what { think s that we may
pass a resolution unanmmously, as Piloo
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Mody is absent now from the House.
it will be & unanimous expression of our
solidarity with the valiant people of
Vistnam so that those valiant people will
know that India has given open support
to her, that India has indentified itseif with
the forces of freedom and with the forces
which are fighting against imperialist
agression, And, at this stage, Sir, the
least we can do is this We must
distinguish between the people of America
and the Adminisiration of America. We
find the people of America protesting
against American soldiers fighting In
Vietnam. Their men, women and children
are condemning the Administration and
1 hope that they vall throw out the Nixon
Administration in the coming elections
Thank vou.

THF MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
Mr. Chairman, Sie,  tus v one of the
rare occasions when  there 1s unanimity
of omnon anongst the paliticdl pirties
represented in this Parhament about the
attitude that  this countrv  should
adopt about the bombing of North
Vietnam and the use of naked forces by the
United States of America to suppress the
freedom fighters and the freedom
movement In Vietnam | am  gratoful 1o
hon, Members for having voiced their
feclings and their approach in unmistakable
terms, and I have on doubt in my mind
that this will help very much not only mn
strengthening the will of the people of
Vietham to carry on their struggle but
will also have a powerful impact on
world opinion and also public opinion 1n
the United States of America and wilt thus
create canditions 1n which the U nited States
administration may even at this stage see
the wisdom of abandioning the path on
which they are embarked now. 1 have to
express my gratitude to the hon, Members
who  have participated in this debate
and have expresssd near-unanimous views
about this problem,

Government have already clarifled
their own stand, and { would like to take
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this opportunity of restating our position
and our attitude in this respect. As hon
Members are aware, the herojc people of
Vietnam have been waging a struggle for
their freedom and independence for more
than 25 years. They have borne great
hardships and gone through & long period
of suffering, the destruction of human life
and property and yet their spirits are
undaunted It is unfortunate that instead
of finding a peaceful poliucal solution of
the Vietnam problem, military means
are being used to trv to settle it on the
battle-ground. The Government of India
are convinced that apart from the
unnecessary bloodshed and loss of human
hives, military measures cannot solve this
problem A peacefullv negotiated political
solution will have to be found. Governmrent
had hoped that with the cessation of bomb
g on North Vietnam and the opening ot
the Paris 1alks at the end of 1868, a political
solution would have emerged. Government
regret that these talks were unilaterally
postponed by the Unnted Stat s Govern-
ment 1ecently Government deplore the
unprecedented and  large-scale  bombing
particularly of inhabited localities
hike Hanoi and Hapiphong by the United
States B-52 bombers during the tast
few days. This s most regrettable and
will not only jeopardise the success
of peaceful negotiations but may
escalate 1nto a bigger conflict. Government
cannot but express their condemnation
of this callousness to human suffering
and resort to such large-scale destruction
which will only increase hiterness. It
will not deter the Vietnamese people
from carrying on their struggle for their
independence  but  will only strengthen
their determination to repel force
until they have achieved their goal.
Government still hope that better sence will
prevail and the United States Government
will put an immediate stop to this large-
scale bombing and revert to the negotiating
table in Paris.

Several Members have made mention of
the fact that very recently president
Nixon had visited Pekivg and the
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. escalation shiould take piace only & few

- weeks after that visit is something - which
is-no. doubt intriguing. ‘I would flike to
draw _the attention of the House to a
paragraph in- the joint communique that
was issued st the end of president Nixon’s
visit, in which both - sides had solemnly

subscribed to the well-known international -

doctrine and code of conduct, namely
. ‘their agreément not to use force to -settie

" any international dispute. And  this is

. part of that communique that was issued
at the end of President Nixon’s visit.
That such naked force should be used only
s few woeks after that visit and after
subscribing to that communique isa
matter which can be seen by the whole
world a3 to whether the U.S. President
was at all serious when he subscribed to
that document.

SHRI JYOTIRMOY BOSU : Is it
something new he is seeing of America ?

SHRI SWARAN SINGH : Is
there anything new in what he is stating
about the US ?

qtis ail the more regretiable that they
should resort to the naked use of force
30 soon after having signed solemnly in
a communique their determination not
o resort to the use of force for settling
any international dispute.

This is the general approach and this
has now the unanimous support of the
entiré House. 1 am sure this will  have
'y powerful effect in  creating that
mtermtional opinion, and mobilising it, on
-which hon mtmbm have !aid stress.

: ‘Nmr !-woulgl like to deal with some of
the presise suggestions that have been made
by thon. ‘members,' about the manner in
which we can take -some further action.
As for the: suggestion. made that" we "should
do: ‘evérything’ possible 10 mobﬂue ‘snd
activate opinion in. our ovm coumry.
the Fact fhat alt pomlcal wrﬂa ‘repyesent-

: ~ed lu mic Honse are *ummmm h this'
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. qpprmch mdf ‘will . necessarily - n:tivne ‘
. public opmwu in the eountty and, we' can’
~ take political action either jointly or oa our. -

own platform 1o activate pubuc uphion o

mside the cov.mtry i

SHR!- INDRANT GUPTA : Wh;'
cannot we adopt umnimously a limple
two-line resolution ? '

SHRI SWARAN SINGH : This record
is itself a very good resolution.- 1 have a
feeling that a resolution, about which
there may be some difference of opinjon
about the words to be adopted will
frustrate the very object in front of us.

SHRI INDRAJIT GUPTA : No
difference of opinion - Why should there
be any ?

SHR{I SWARAN SINGH : Alt of us,
political parties, have expressed broad
agreement in favour of condemning the
US action and said there should be
stopping of bombing, leaving the people of
Vietnam to decide their own future
according to their wishes.

SHRI JYOTIRMOY BOSU : Shall we
try for a resolution tomorrow ?

SHRI SWARAN SINGH : He is nota
very good draftsman, not for these nerioua
resolutions,

Suggestions have been made ‘about ‘our
responsibility as  Chairman  of - the
International Commission for Supervisjon
and Control, Sust torefresh the memory
of hon. members, T would “like'to poiint
nut that this Commission is not #natl.
purpose peace keeping force. " Let us be~
quite clear In. our mind, - It ‘was_ cresited:

for a specific purpose “in 1954 afier the

Geneva Conference, and even the' objdedves :
‘to'be achieved by this Commiuinn m_
spelt out i the Genova agreements. in: thav
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(1) To supervise withdrawal of French
troops ;

(2) To enforce opase-Sre—cease-fire in
connection with the 17th parailel when the
French were present.

But the type of sitoation that has
now developed, the United States
coming in and mounting an aggres-
slon ageinst the people of Vietnam,
could never be visualised by those who
attended the Geneva Conference. This
was a subsequent development, and the
International Contrel Commission, from
the nature of its constitution, and if we
have & look at the tasks assigned to it,
certainly is not the body which can deal
with a problem of this nature.
(Interruption) Thirdly, to arrange for an
eloction. S0, in the nature of things, the
Commission can function only with the
consent of the parties concerned. If they
resort to & shooting war, obviously ihe
very basts upon which the Commission
was constituted dimsappears.  Therefore,
the function of the Commission becomes
extremely limited.

1 would also be quite frank in saying
this. Mention has been made that we
should approach two Co-Chairmen. We
have been in  touch wyh the two
Co-Chairmen. Who are the two
Co-Chairmen? The United Kingdom
and the USSR, Does 1t require
a great deal of argument to state the
obvious, that their views on this Vietnam
question atg entirely different 1 The USSR
and the United Xingdom do not agres
upoea the assentinls of the situation as is
unfoiding itself In Vietnam. Uader the
circumstances, the Co-Chairmen cannot
provide any guidance and we are not
prepared to act in any manner in which
the type of situation that we fice now
could mot be hapdied in an effective
manner by the Interdational Control

Comguission.

PROF. S, 1. SAKSENA : They witd il
agrée 16 tite sioppuge of boriting ? ’
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SHRI SWARAN SINGH : They will
agree to the stoppage of bombing. That
is what we are saying. In fact, they had
stopped bombing. That is what! bhave
sait ia my basic statemont, that the
bombing had been stopped in 1968, and
talks had started. It is all the more
regrostable that when the talks were
proceeding, when proposals and eounter-
proposals were being made, suddenly this
bombing was resumed, and that provess
of resolving the disputs by acgotiations
as a result of the talks going on in Paris
was reversed by resort to bombing. And
all the other countries, just as we are
doing, also will express their opimion
strongly in favour of stoppage of bombing,
and to resume negotiations in Paris.
This s what North Vietnam have also
indicated, that they would wsiteme the
resumption of talks i Paris.

PROF. S. L. SARSENA : Why not the
Commission meet and pass a resolittion
that they should stop bombing ?

SHRI SWARAN  SINGH : The
Internationa! Control Commission cannot,
according to the protocol, go into thi
question, Where Parhamenta are suprame,
the Governments can take any attitudes.
The International Control Commijssion
has to function under a certain protocol,
and any party 1s entitied to say that what
the Commission is dolag is not within s
jurisdiction. Let ns Be quite cleat about
the role of the Intermational Control
Commission, the limitations under which
it is fuactioning and also the lodmraists
on its fumctioning.  IT it weve that dimple,
then it is very sasy. The Membters of the
Commission are sittiog thers; sud the
Indiwns, the Poles and the Canadiaws ¢an
get topether and pass a resvlution, bue it
has to function aecording to s terms of
autbority, within the Hmits of the
functions that fmve hoon assgnesd to k.
So, wermust be conscious of the issues
involved, and we dannot procesd on' ‘the
basis that the Commimion can solwsl
these probiems.
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AN HON MEMBER : Then dissolve
this Commission
SHRI SWARAN SINGH Many

suggestions have been made as to whether
it 18 at all necesaary to continue this
Commisseon 1if it 18 not dorng anvthing
effective. Do not sk me to divulge the
parties who are asking us not to discontinue
the Commission, because there 18 a certan
unammity on this, of all parties, and they
have been telling us ‘please continue this
becavsg there may be a hme when 11 may
be still able to perform. its function ®

SHR!I JYOTIRMOY BOSU What
about Hifting the trade ban ?

SHR] SWARAN #INGH There 1s
no trade ban I do not know wherefrom
you get this

SHRI JYOTIRMOY BOSU
your replies in the House

From

SHRI SWARAN SINGH Icap say
quite clearly that there is no ban on trade

with DRVN  In fact we have a trade
agreement with DRVN and this was
renewed m October 1971 I think the

hon Member was too busy with his local
politiéal matters and he did not bother to
follow even this thing

A suggestion was made We are in the
Securny Cuuncil and we should rase it i
the UN Secunty Council 1 should like to
divige this subject 1n0to two parts. Firstly,
it the mtenpion 1s that UN forum should
be ysgd to mebilise international opmion,
my reply s in the affirmatve  yes, we
shouid ntilisa the UN forum whether 1t 1s
the General Assembly or the other organs
of the UN, to state our view clearly,. We
can expéct other countries aiso to come
forward and state their viewpownt clearly.

This 13 an apousl feature and 1f the hon.
Members study ihe UN debates, they will
find that countries who are of our view have
expressed their viewpoint very clearly on the
1ssues imvolved 1n the Vietham situation
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We ourselves have done so in the UN
General Assembly at the time of the
debate on the general international situ
ation In other forums also it can be
raised.

If on the other hand 1t feit that any
action could be taken in the UN, 1 should
like to sound a note of caution Action
is not possible These are various reasons
for it. Firstly, North Vietnam is not yet
a member of the UN  To take any action
in refation to a country which 18 nota
member of the UN would not be liked cven
by North Vietnam because they may have
to come but thev will not come unless they
are members  [his matter has been rajsed
again and again | think it 18 my duty to
clarify the situation Even the Govern-
ment of North Vietram does not eacou-
rage the raising of this matter in a formal
manner 10 the UN  They attach a  great
deal of importance 10 the Geineva ugree-
ments If there 18 any positive elements
in the entire Vietnam situztion 1t 18 the
adherence by all parties concerned 10 the
Gentva agreement  North Vietnam, South
Vietnam Laos, Cambodia, United Kingdotn,
France, USSR even the United States—all
of them say they continue to abide by
the Geneva agreement Having said that,
they try to mahe out a cdse that the other
sideis violaung 1t and someihing should
be done 10 persuade it to coaform to that
agreemnent  If then a debu ¢ 18 started 1n
the UN, outside the Geneva agreement, it
will not be a development which will be 1n
the interest of restoring peace in that region,
1t might wreck the very basss of this agree-
ment There 1s therefore reluctance on the
part of North Vietnam and its friends to
raise this matter formally in UN

Hon Members said that we were luke-
warm We are not Jukewarm There are
other countries in the UN and mn the
Security Council whose attitude 12 suppor-
ting North Vietnam is total. Even they
have not thought it fit or proper to take 1t
up formally 1n the UN. We should appre-
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ciate the delicacy involved and understand
the teasons why this matter is not being
raised in the UN,

Finally, I would again like to take
this opportunity of reminding this hon.
House that the whole structure of the
Security Council, the peace-keeping part
of the U. N. Charter and the functioning
of the organs under the U.N. General
Assembly, is based on one essential
doctrine, that is that the prunary 1esponsi-
bility of keeping peace 1s on the five
permanent Members of the Security Coun-
¢, This s the whole philosophy behind
giving them the right of veto That 1s,
the Securnty Council cannot pass any
resolution if 1t 18 nut acceptable even to
one Member out of the five who are
permanent Members, meaning thereby
that 1f you pass a resoluiton by a majority
then that particular country which has
got the right of veto can flout that and
can resort to force of arms and can ignore
the resolution The right of veto was
concedvd ot this basis, But the corres-
ponding vbligation on them was hdt they
would conduct their international bshaviour
1n such a manner as not to creite situa-
tions in which every other country feels
that they are responsible for disturbiug the
peace. But if a permanent Member of the
Security Council discards this obligation,
as according to our view the U.S A has

discorded the obligation which +» nherent’

m giving the 113ht of veto to them, there s
no remedy 1n the U.N. context, mn the
context of the Security Council or m the
context of even the General Assembly.
I'hey can pass resolutions no doubt saying
that this action s uncalled for, that bomb-
ing should stop etc., but there 1s no scope
for any action there. Let us be quite clear
in our minds This s the limitation from
which we are suffering.

A suggestion has been made by some
hon. Members that we shouid convene an
Asian Coaference to fiad a solution of this
problemn. [ would request the hon
Members who have made that proposal to
take a piece of paper and pencil and jet
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down the names of countries in Asia
And then the answer will be quite apparent
to them. Btarting from China, Japat,
Thatland, North Vietham, South Viet-
nam, North Korea and South Kores, we
80 to countries like Bhutto’s Pakistan,
Iran, the major part of Turkey, Saudi
Arabia, the kingdom of Jordan all these
are Asian countries, s it suggested with
any degree of seriousness that a gathering
of such spectacular people will vroduce
any result ? It will bea very impressive
gathering no doubt, but 1 cannot expect
anything coherent coming out of it. Some
of these ideas are very tempting, and they
appeal to us, because it is & very obvious
thing. When we are up against a difficult
problem and we cannot see any light as to
how to proceed, this concept of convening
a Conference occurs to us. I do not blame
any of these brilllant Members who put
forward this 1dea, but I have given a very
simple reply. If any hon. Member still
feels that anything useful can be achieved
by convening such a Confereace, I will
associate mysell with him so that we can
Jointly sponsor such a meeting But Iam
convinced that nothing will come out
of it.

1 have no douby tn my mind that the
debate that has taken place today has ser-
ved a very useful purpose,

SHRIH. N. MUKERJEE What abnut. .
the PRG of South Vietnam 7"

SHRI SWARAN SINGH : | have al-
ready made a statement, and | have nothing
more to add to that. Already Mr. Krishna
Menon is angry with me becausc I gave
some reasons why I am not recognising
PRG today. Don't ask me to give more
reasons. [ would only suggest that for the
time being, the decision that we have taken
is the correct decision We are watching
the situation and we will ses which is the
appropriate time. Even Mr. Atal Behari
Vajpayee who was pressurising us at that
time will now recognise in retrospect that it
was not & formula but something which has
veally yielded dividends. Lea,ve{tho appro-
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priateness of the time, the appropriateness
of the occasion andjthe appropriateness of
all the circumstances to us to decide what to
do and at what time. If you go on repeat-
ing it, you will be compelling me to repeat
-the same thing over. and over again, After
Mr. Krishna Menon’s rather angry remarks,
I have nointention to repeat it again and
againy:

With. these words, I would like to say

that the debate has been very useful and . it.

will. he]p us very much.

MR. CHAIRMAN Tbe Agnculture
Mlmster will now make a statement about
the price pohcy ylo,r wheat for 1972-73
marketing season. e :

18.3_7 hrs.

STATEMENT RE WHEAT PRICE
POLICY FOR 1972-73

THE MINISTER OF AGRICULTURE

{(SHRI F. A. AHMED) : Government after
considering-the recommendations of the
Agticultural Prices ' Commission * in their
report on ‘Price Policy for Rabi foodgrains
for the 1972-73 season’, the views expressed
by the Hon’ble Members in Parliament and
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by the Chief Ministers at a conference held
in New Delhi on 13th April, 1972, have
taken the following decisions :—

(i) The procurement price for wheat
for the 1972:73 season be contmued
at the- level fixed for the plewous
season, i.e. Rs. 76. 00 per qumtal for
the indigenous common white and
the different Mexican varieties and
between Rs. 71.00 and Rs. 74.00 per
quintal for the indigenous red
variety. .

(ii) The existing issue price of wheat at -
Rs. 78.00 per quintal be continued
for the year 1972-73 also.

To enable Government to announce
the. procurement prices, of ‘wheat for the
neéxt year’s harvest well before the commen-
cement of the Rabi sowing season, a special
study of the cost of production of wheat is
being expeditiously undertaken.

MR. CHAIRMAN ;: The House stands
adjourned till 11 A.M. tomorrow.

18.38 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, April 18, 1972}
Chaiira 29, 1854 (Saka).
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